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RAJYA SABHA

Thursday, 11th August, 2011/20th Sravana, 1933 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

OBITUARY REFERENCE

MR. CHAIRMAN: Hon. Members, | refer with profound sorrow to the passing away of Dr.
P.C. Alexander, a former Member of the House, on the 10th of August, 2011, at the age of 90
years.

Born at Mavelikara, in Alappuzha district of Kerala, in March, 1921, Dr. P.C. Alexander had
his education at Travancore University, Thiruvananthapuram, Kerala, and Annamalai University,
Tamil Nadu.

A Civil Servant, Dr. Alexander served as Secretary, Ministry of Commerce from 1975 to 1978
and as Principal Secretary to the Prime Minister from 1981 to 1985. He was the High Commissioner
of India to the United Kingdom from 1985 to 1988.

Dr. Alexander was closely associated with the United Nations in several capacities. He
served as Senior Advisor, United Nations, New York, from 1963 to 1966; Chief of the United
Nations Project on Industrial Development, Tehran, from 1970 to 1974; and Assistant Secretary
General and Executive Director of the U.N. International Trade Centre, Geneva, from 1978 to 1981.

Dr. Alexander served as the Governor of Tamil Nadu from 1988 to 1990, and as the Governor
of Maharashtra from 1993 to 2002.

A man of letters, Dr. Alexander had several publications to his credit, namely, ‘The Dutch in
Malabar, 1946°, ‘Buddhism in Kerala, 1949°, ‘Industrial Estates in India, 1962°, ‘The Perils of
Democracy, 1995°, ‘India in the New Millennium, 2001, and ‘Through the Corridors of Power,
2004,

Dr. P.C. Alexander represented the State of Maharashtra in this House from July, 2002 to
April, 2008. He was Chairman of the Department-related Parliamentary Standing Committee on
Industry from November, 2002 to February, 2004.

In the passing away of Dr. P.C. Alexander, the country has lost a distinguished Civil Servant,

an eminent administrator and an able parliamentarian.

We deeply mourn the passing away of Dr. P.C. Alexander.



| request Members to rise in their places and observe silence for one minute as a mark of
respect to the departed.

(Hon. Members then stood in silence for one minute.)

MR. CHAIRMAN: Secretary-General will convey to the members of the bereaved family our
deep sense of sorrow and sympathy.

ORAL ANSWERS TO QUESTIONS

MR. CHAIRMAN: Q.No. 161. ... (Interruption)...
Institutions funded by DAE

*161. SHRIMATI RENUBALA PRADHAN: Wil the PRIME MINISTER be pleased to
state:

(a) the details of the institutions funded by the Department of Atomic Energy and the
amount of plan and non-plan funds allocated to them so far during the last three years;

(b) whether any achievements have been made by each such institution during the last
three years;

(c) if so, whether such achievements are of international repute; and
(d) the details thereof, institution-wise, during the last three years?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) to
(d) A Statement is laid on the Table of the House.

Statement
(a) The details are given in Statement-I.
(b) Yes,Sir.
(c) Yes,Sir.
(d) The details are given in Statement-Il.
Statement1
The Aided Institutions under DAE are:
1. Tata Institute of Fundamental Research (TIFR), Mumbai
2. Tata Memorial Centre (TMC), Mumbai
3. Saha Institute of Nuclear Physics (SINP), Kolkata

4. Institute of Physics (loP), Bhubaneswar



5. Institute of Mathematical Sciences (IMSc), Chennai

6. Harish Chandra Research Institute (HRI), Allahabad

7. Institute for Plasma Research (IPR), Gandhinagar

8. National Institute of Science, Education and Research (NISER), Bhubaneswar
9. Atomic Energy Education Society (AEES), Mumbai

Details of Grants given to Aided Institutions under DAE for the
period 2008-09 to 2011-12 under Plan and Non -Plan

Sl.  Years Aided Institutions
No.
TIFR TMC  SINP IOP IMS HRI IPR  NISER AEES
1 2008-09
Plan 149.69 66.05 60.39 38.90 8.46 5.71 144.99 0.00 14.60
Non Plan 148.00 112.18 41.63 12.99 16.22 12.97 37.60 0.00 39.59
TOTAL 297.69 178.23 102.02  51.89 24.68 18.68 182.59 0.00 54.19
2 2009-10 3
Plan 168.32  56.25 81.50 14.00 3.62 .00 250.00 32.00 12.90
Non Plan 198.05 140.79 52.67 14.54 21.18  14.32 48.30 0.00 34.64
TOTAL 366.37 197.04 134.17 28.54 24.80 23.32 298.30 32.00 47.54
3  2010-M1
Plan 196.11  77.17 70.00 5.49  2.50 6.00 338.00 23.00 10.00
Non Plan 195.00 217.60 46.90 12.47 25.00 14.43 44.63 0.00 32.74
TOTAL 39111 294.77 116.90 17.96 27.50 20.43 382.63 23.00 42.74
4 2011-12* (in progress)
Plan 325.00 80.00 60.00 15.00 2.00 15.00 515.00 210.00 15.00
Non Plan 206.90 213.80 58.00 16.10 26.00 156.80 49.48 0.00 54.04
TOTAL 531.90 293.80 118.00  31.10 28.00 30.80 564.48 210.00 69.04

*Budget Estimates



Statement/

The Department of Atomic Energy has been funding nine Aided Institutions which are
primarily research and education institutions. These Institutions are an integral part of the
Department in as much as there is a growing synergy between these institutions and the Research
and Development Units of the Department. Several joint projects have been undertaken between
the Units and Aided Institutions and there is frequent interaction between the academicians of the
aided institutions and the scientists of the R&D Units. These institutions are dedicated to
fundamental/basic research and academic activities and have been fountainhead of knowledge
and its applications in disciplines of interest to the Indian Atomic Energy Programme. They have
excelled themselves at International level. The R&D works carried out by these institutions get
published in reputed National and International Journals regularly and are well acclaimed. They are

also cited as reference materials.

Some important achievements of the nine Institutions during the last three years, institution

wise, are given hereunder:—
Tata Institute of Fundamental Research (TIFR), Mumbai

. Publication of around 1500 scientific papers in journals, 500 papers in proceedings,

and 100 in books/chapters during the last three years.

. Enrolling 247 Ph.D, 61 Integrated Ph.D. and M.Sc students between 2008-2009 to
2010-2011.

. Homi Bhabha Centre for Science Education (HBCSE) is the nodal institute for the
International Science Olympiads and Indian students trained at the HBCSE orientation
camps have won 25 gold medals between 2008 to 2010.

. Foundation of a new campus of TIFR and a new Centre for Inter-disciplinary Sciences
(TCIS) in Hyderabad.

. Participation of TIFR, as host Institute, in the large multi-institutional project to
establish the India-based Neutrino Observatory (INO) in Tamil Nadu.

. Setting up of the International Centre for Theoretical Sciences (ICTS) at Bengaluru.

* Three high end instruments Large Area Xenon Proportional Counter (LAXPC),
Cadmium Zinc Telluride Imager (CZTI) and Soft X-ray Telescope (SXT) for the Indian
Astronomy satellite ASTROSAT to be launched in 2012 are undergoing final tests.

. A five teraflop IBM blue-gene super-computer facility was set up and reliable
estimates of the crossover temperature and critical point in quantum
chromo-dynamics were computed to provide important guides to the design of

experiments worldwide.



. A novel optical design allowed Bose-Einstein condensates of cold atoms to form, and

optical lattices to hold very large numbers of atoms.

. In the biological sciences, exquisitely sensitive light microscopy was used to show how
domains of proteins are organized on the membrane of the cell, leading to long-range
signalling capability .

. In mathematics, work done on the geometry of moduli spaces was a substantial
advance in the field. The existence and qualitative properties of solutions of partial
differential equations were established in a number of cases in Euclidean and other

geometries.

. In computer science, work on algebraic complexity revealed fundamental problems in
traditional approaches. A new architecture was proposed to overcome the

analog-to-digital conversion bottleneck for multi-gigabit wireless networks.

. In theoretical physics, a profound connection was established between the classical

theory of gravity and the Navier-Stokes equations of fluid dynamics.
Tata Memorial Centre (TMC), Mumbai

. Internationally well recognized cancer treatment institution, having received awards

from several international/national fora:—
. Express Healthcare Excellence Awards 2008.
. CFBP Jamnalal Bajaj Uchit Vyavahar Puraskar, 2009.

. Gloden Peacock Innovation Award for the year 2010 for Tata Memorial
Centre-2010.

. The Zee News Swastha Bharat Samman was conferred upon Tata Memorial

Hospital in the special category 'healing with human touch'.— 2010.

. International Peer Review 2010.
. In a year on an average TMC handles 50000 new cases and 3,50,000 follow-up
cases.
. Investments in clinical research has resulted in path breaking outcome that has

the capability of saving thousands of lives in India and globally at a minuscule cost of
Rs. 100/- (presented at the prestigious San Antonio meeting held in 2009-10 and
published in the leading publication, Journal of Clinical Oncology 2011).

. Using indigenous Telecobalt machine "Bhabhatron-IlI"" manufactured in conjunction
with BARC, treated more than 16000 patients. This machine has been donated to

Vietnam, Sri Lanka and other developing countries through IAEA.



. Contributing to more than 60% of national oncology human resources and
presently have more than 100 students annually trained in Oncology and allied

specialties.

. Running the world's largest single screening trial testing low cost implementable
technology for early detection of Breast and Cervical cancers in women supported by

NCI, USA as a model intervention for developing world.

. Developing affordable stainless steel implant TMH-NICE, designed for Indian
anthropometric parameters in collaboration with a local implant manufacturer, which is

available at one tenth of the cost of the imported prosthesis (USD 10,000 - 30,000).

. The largest number of bone-marrow transplants for oncology being performed for

poor and middle class patients.

. Department of Cytopathology developed an innovative, easy rapid and inexpensive
alternative technology DAM that is at par with Liquid Base Cytology (LBC) and costs
only Rs. 2/- per test.

. TMC District Cancer Control Programme has been featured in the UICC International
Union Against Cancer Manual to become a bench mark model Cancer Control

Programme.

. The institute has around 350 on going research projects and more than 1200

publications.
Saha Institute of Nuclear Physics (SINP), Kolkata

SINP, with its 130 faculty members, 160 research fellows and associates, is engaged in
research in advanced scientific fields viz., Condensed Matter Physics, Material Physics,
Nuclear Physics, High Energy Physics and Microelectronics, Theoretical Physics as well as

Biophysical Sciences.

Scientists in SINP have contributed in 1050 research publications in the past four years and 70

thesis awarded for Ph.D degrees during this period.

The areas in which SINP scientists have made important contributions are as

follows:

. Biophysical Science including Chemistry - Under this the fields covered are
Biophysics, Crystallography, Molecular Biology, Chemical Science, Structural

Genomics and Electron Microscope



. Condensed Matter Physics including Surface Physics and Nano-science —This field
mainly consists of theoretical and condensed matter physics and applied material

science.

. Experimental nuclear and particle physics — comprising of nuclear physics and

particle physics
. Plasma Physics and Electronics

. Theoretical physics including mathematics comprising of theory and astro-particle

physics and cosmology

The institute is contributing in academic output by running vibrant Ph.D. programme and
also short term training programmes for Summer Projects for graduate students as well as
an Undergraduate Associateship Programme.

Institute of Physics (loP), Bhubaneshwar

. Carrying out research work on the effect of random force on a double-stranded DNA in

unzipping its two strands attracting a lot of attention in the International community.

. Several new theoretical models have been proposed to enhance the efficiency of
nanomachines and engines at nanoscale. Some of them were experimentally verified

in international laboratories.

. Several important studies were performed on interacting many body systems such as

traffic flows, data transmission over a network, and granular materials.
. loP is a hub of energetic ion beam induced materials research in the country

. A new ion beam analysis end station has been established for depth profiling of

hydrogen to uranium which is unique in the country.

. Establishing state-of-the-art facilities for pursuing cutting edge materials research,

catering to the needs of several institutions and universities across India.

. Prediction of a new model of fission decay, viz., multi fragmentation fission which will

have enormous applications in future nuclear energy production
. Publication of around 242 research papers, which is very significant.
Institute of Mathematical Sciences (IMSc), Chennai

. Internationally recognized Mathematical Research Institute, doing research in the
areas of Mathematics, spanning number theory, algebraic geometry, mathematical
physics, non-comutative geometry and topology - attracting a significant number of
bright Ph.D. students to its programmes



. Continued research and education programmes in the field of Theoretical Physics,
Mathematics and Theoretical Computer Science, scientific subjects covering a wide
range of fields from understanding the structure of the universe to understanding how

small organisms such as bacteria swim.
. Publication of around 282 scientific papers, mainly in the international journals.

. Recognition received by IMSc faculty includes Bhatnagar Award, Fellowships of
National Science Academy, Plenary Lecture at the International Congress of
Mathematicians (ICM 2010), the award of the Chevalier de I'order of Merit of the

French Government.
Institute for Plasma Research (IPR), Gandhinagar

. Undertakes research in fundamental plasma science, its applications and fusion
research, contributed immensely as demonstrated through publications in

peer-reviewed, reputed journals and doctoral theses.

. India's joining of International Thermonuclear Experimental Reactor (ITER)

programme at Cadarache, France.

. India's joining a select club of nations who will carry out a unique experiment on ITER
to prove fusion-blanket technology, which will help accelerate the indigenous

development of fusion based power plants.

. Indigenous development of Reduced Activation Ferritic Martensitic Steel (RAFMS)
. Conducting several international collaborative programmes and exchange
programmes.

Harish Chandra Research Institute (HRI), Allahabad

. HRI carries out research in the fields of Mathematics, especially in the areas of algebra,
theory group and group rings, representation theory and infinite dimensional Lie
algebra. In the field of physics research work is carried out on astrophysics,
condensed matter physics, quantum information and computing, high energy

phenomenology and string theory.

. The research papers published from the Institute are well recognized and a good
number of researchers/scientists are recipients of SS Bhatnagar Awards and are
Members of the National Science Academies. The publications of this Institute have
high impact factor with high average citation for the publications are very high. The
total number of publications in Mathematics is 66 and 294 in physics in the last three

years.



Atomic Energy Education Society (AEES), Mumbai

° Under AEES there are 30 Schools/Jr. College imparting education to the
children/wards of DAE employees at different DAE/NPCIL sites.

. The results of AEES for 10th standard CBSE Board are best in the country for last three
years and every year on an average about 500 students get admission in professional

institutes of high repute.

. AEES also has international collaboration for student exchange programme in

Singapore Schools and teachers exchange programme with a few schools in UK.

. AEES provides academic support for Indian students at Monasque, France under ITER
programme.
. Introduction of innovative schemes and providing facilities to impart high quality

education and holistic development of students like, (i) Computer education for all ;
(i) Libraries with digital facilities; (iii) Play grounds and sports complex; (iv) High
quality science education and well equipped laboratories; (v) Programmes for
co-curricular development of students (vi) Satellite based education (vii) Inclusive
education for all children (viii) Talent Nurture Programme for rural and tribal children by
providing free education upto 12th standard (ix) Utilization of information technology
for world class education (x) creation of science parks, adventure parks and botanical
gardens in all schools (xi) obtaining I1SO certification for Junior College, Mumbai
(xiii) Financial support for community education and creation of community radio

station.

. Academic excellence is ensured including participation of students in the various

Olympiads.
National Institute of Science Education and Research, Bhubaneswar

. Established in 2007, on the lines of IISERs, NISER's objective is to conduct five year

integrated M.Sc. programme for students after 10+2 higher secondary schooling.

. The objective of this programme is to integrate these further into Ph.D. programme on
the one hand and providing high quality research scientists through various R&D

organizations.

. Conducting five year integrated M.Sc. programmes in the emerging core branches of

basic sciences, viz., Physics, Chemistry, Mathematics and Biology.

. From 2007, around 267 students admitted for the five year integrated programme and

50 students are carrying out research towards Ph.D programme.



. Admission to the programmes through common national entrance tests

. Providing excellent academic facility to the students temporarily in the loP campus at
Bhubaneswar. The new campus is coming up in an area of 300 acres, at Jatni near

Bhubaneswar

N SEARMEU qIfor TR, 3T 11 R © 3R 39 BSY ¥ as Chairman 39 &
49T R B 1T &, i1 § 3179 &7 7 Hreall g

MR. CHAIRMAN: Thank you, Panyji. ... (/nterrupﬁons).. . Thank you Panyji. Thank you very

much.

SHRIMATI RENUBALA PRADHAN: Respected Chairman, Sir, | would like to
know from the hon. Minister as to how the nine institutions under the DAE

mentioned in the reply are really helping India to advance technologically in practical terms.

SHRI'V. NARAYANASAMY : Hon. Chairman, Sir, we have given an elaborate reply. There are
nine institutions which are aided by the Department of Atomic Energy for the purpose of helping
those institutions to get their R&D work done in the field of science, mathematics and physics.
They are also publishing papers on their R&D work in the national and international journals.
Apart from that, they are also filing papers for intellectual property. There are nine institutes of
national importance. | would like to give one example of the Tata Institute of Fundamental
Research which has been doing pioneering work in the research field. Secondly, the Tata
Memorial Centre has been concentrating mainly on cancer cases. The new patients alone are
50,000. Three lakh fifty thousand cancer patients from all over the country are going there. They
are doing specialised work. Apart from that, we use their knowledge in the field of science for the
purpose of the other sections of the Department of Atomic Energy. We are taking from them
whatever research work they do and it is being passed on to us. Persons who have passed out
from those institutions go to other institutions for developing science and technology. Apart from

that, the cream of those people is being absorbed in the Department of Atomic Energy.

SHRIMATI RENUBALA PRADHAN: Sir, | would like to know from the hon. Minister whether

the achievements have made any impact on the development of the people in Odisha.

SHRI V. NARAYANASAMY: Sir, | would like to mention here that the Institute of Physics in
Bhubaneswar is a pioneering institute in the field of Physics and it is contributing a lot. We have
mentioned specifically about this Institute. Whatever achievements that it has made in the field of
physics have been very clearly mentioned. | don’t want to narrate all that. In the reply we have

given the names of the institutes, what their achievements are, how they are functioning and

10



how they are assisting in the field of physics and mathematics, and in the field of plasma
technology at the Institute of Plasma Research, Gandhinagar. The institute in Bhubaneswar is
mainly dealing with physics. We are sharing the knowledge and the research work that it does.

Even Odisha is benefited from that.

SHRI MOINUL HASSAN:: Sir, the Minister has given a long and elaborate reply. | express my
thanks to the Minister. However, it is a fact that India is lagging behind in this particular field, so far
as research work and publication of papers according to the international standards are
concerned. From this perspective, so far as young scientists of our country are concerned, |
would like to know whether the Government is in a mood to help young scientists who are working
in the atomic energy field to do their laboratory research work, to publish their papers and to

complete their Ph.D. degree according to international standards. This is my question.

SHRI V. NARAYANASAMY: Sir, | would like to share with this august House that our
scientists are second to none. Our scientists are going abroad for the purpose of assisting other
countries. Apart from that, we are sharing the research work done in our country, whether it is by
the Atomic Energy Department or by the Department of Science and Technology. We are doing
enormous research work. | would like to submit that the articles of our scientists are being
published in a prominent manner in the national and international journals. Let us not denigrate our
scientists in this country because they are all proud assets of our country. Therefore, | would like
to submit that every year the Department of Atomic Energy is helping these
nine institutions in a big way for the purpose of sharing the knowledge domain, apart from sharing
research work in science and technology. Though we get some technology from abroad, but we
want to get the major technology in the field of atomic energy from our scientists. Therefore, we

are financially supporting these institutions.

SHRI SATISH CHANDRA MISRA: Mr. Chairman, Sir, | would like to know from the hon.
Minister: has any of these institutions filed any intellectual property patents? If yes, what are the

details ?

SHRI V. NARAYANASAMY: Sir, for intellectual property rights, the Tata Institute of
Fundamental Research has filed 20 patent rights. It is a long list. If the hon. Member wants the

details, | will send it to the hon. Member.
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SHRI V. NARAYANASAMY: Sir, though the hon. Member’s question about the Kakrapar
incident, which he has referred to, does not relate to this question, but | would like to say that
actually these employees were not supposed to work at a place from where the spent fuel was
being taken through pipelines. These employees were working there. Therefore, they had
radiation effect, but it was very minimal. It did not affect their health and they had been shifted
from there. Immediately, this action was taken. Thereafter, clear instructions have been given that
at a time when spent fuel goes through pipelines, persons should not be employed there. These
instructions have been issued. It is also being monitored. Sir, those people had been removed
from there and they had been checked medically. So far as the radiation effect is concerned, we
have got sufficient approved technology in our country. So, there is no need to worry.

Utilization of funds by Panchayati Raj Institutions

*162. DR. T. SUBBARAMI REDDY: Will the Minister of PANCHAYATI RAJ be pleased to

state:

(a) the norms and rules governing the utilization of funds allocated to Panchayati Raj

Institutions (PRIs) under different schemes;

(b) whether the funds allocated to the States for PRIs under different schemes have been

utilized fully by them;
(c) ifnot, the reasons therefor, State-wise; and

(d) the action taken by Government to ensure full utilization of funds allocated under

Panchayati Raj Schemes ?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) to (d) A

Statement is laid on the Table of the House.
Staterment

(a) Untied development grants under the Backward Regions Grant Fund (BRGF)
Programme are released to the State Governments for utilization by the Panchayats,
Municipalities and other local bodies for bridging critical gaps in local infrastructure and meeting
other local developmental needs, based on demands raised in the Gram/Area Sabhas. While
claiming grants, the States/districts are required to furnish District Plans duly approved by the
District Planning Committees and Utilisation Certificates, Progress Reports and Audit Reports

against the grants received earlier.
(b) No, Sir.

(c) The Ministry has identified the following main reasons for under utilisation of funds by
the States.

(i)  Delay in release of funds by the States to the local bodies.
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(ii) Procedural delays in preparation and implementation of Plans.
(iii) Delay by the States in reporting the progress in utilization of the grant.

(d) The Government has taken the following steps for ensuring expeditious utilization of

grants:

(i)  Penalinterest is to be paid for delayed transfer of BRGF funds from the Consolidated
Fund of the States to the implementation entities (IEs). Penal interest will be credited

to the accounts of the IEs.

(ii) Approval of the State High Power Committee level has been done away with. The

District Plans will now be approved at the District level only.

(i) The States are being pursued to ensure early submission of the District Action

Plans.

(v) The Ministry has devised PlanPlus Software for facilitating online plan preparation and

reporting the execution status.

(vi) The Ministry holds Review Meetings and Video Conferences with the BRGF States
and, in some cases, with the districts too, to sort out implementation issues and to

speed up implementation.

DR. T. SUBBARAMI REDDY : Mr. Chairman, Sir, | would like to bring to the notice of the hon.
Minister that Panchayats have to provide public infrastructure services such as water supply,
sanitation, housing, roads, etc. But still the Gram Panchayats have not been able to deliver the
goods. They have failed miserably. For instance, 90 per cent of the villages have no sanitation
facilities; over 50 per cent are not connected to power grid. Experts say that primarily the Gram
Panchayats suffer from a severe lack of funds. | would like to know: What are the main reasons for
such lack of funds to the Gram Panchayats? Is the Government considering increasing the
allocation to the Gram Panchayats? If so, by what time, the final decision in this regard is likely to

be taken? If not, the reasons thereof.

SHRI V. KISHORE CHANDRA DEO: Sir, the funds for sanitation, drinking water, etc. are
actually provided by other Ministries of the Central Government. These funds are actually
dispersed to the State Governments and the State Governments then allot them to the local
bodies and the Panchayats. If they are given these funds through the District Planning
Committees, they spend these monies for the said purposes. As far as we are concerned, we
have been discussing constantly with the Department of Rural Development, the Department of
Drinking Water Supply, etc. for these various aspects regarding which the hon. Member wanted

the details. Once the funds are released from here, of course, we monitor them and then

13



persuade other Ministries of the Central Government to see that enough funds are disbursed.
They are being disbursed. But, ultimately, it devolves upon the State Governments to disburse
this money to the districts, according to the requirements, as demanded by the District Planning

Committees and then they are given to the Panchayats.

DR. T. SUBBARAMI REDDY: Sir, according to Annexure-VIl of the Annual Report of the
Ministry of Panchayati Raj, Government of India, thirteen districts in Andhra Pradesh have been
included for the Backward Regions Grant Fund (BRGF). The hon. Minister hails from
Visakhapatnam; it is his constituency. Now, Visakhapatnam District is not included in the list. |
would like to know from the hon. Minister the main reasons for not including Visakhapatnam
District for the BRGF; whether the Government is considering to include Vishakapatnam District in

the List; and if so, by what time final decision in this regard is likely to be taken.

SHRI V. KISHORE CHANDRA DEO: First of all, | would like to inform the hon. Member
that it is the Planning Commission which decides the districts which are going to be

declared...
DR. T. SUBBARAMI REDDY': But it is a backward district.

SHRI V. KISHORE CHANDRA DEO: It is the Planning Commission which decides which
district will be treated as a backward district, and this depends on certain statistics which are
provided by the State Government and by the District Authorities. There are certain norms and
guidelines. If Visakhapatnam comes within the norms of the BRGF, | will be too glad, and | shall,

certainly, send this request of the hon. Member to the Planning Commission.
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SHRI V. KISHORE CHANDRA DEO: Sir, there have been complaints from hon. Members of
Parliament and from Members of the Legislative Assembly regarding misuse of funds. Wherever
we have received these complaints, we have sent them to the appropriate authorities of the State
Government to conduct inquiries and to take appropriate action. And, they report back to us on

the inquiries on various complaints that have been made.

SHRI P. RAJEEVE: Sir, the hon. Minister has identified several reasons for under-utilisation
of funds. One of the main reasons not only for the BRGF, but also for other Centrally sponsored

schemes is that the guidelines and criteria are not considering the objective realities prevailing in
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different States. | would like to know whether the Government is ready to revisit the guidelines and
criteria so as to ensure proper utilization of the funds, pertaining to these Centrally sponsored
schemes, in all the States.

SHRI'V. KISHORE CHANDRA DEO: Sir, the basic reasons for non-utilisation of funds are (i)
delays in release of funds by the State Governments to the District Authorities; (i) procedural
delays in preparation and implementation of Plans; and (iii) delay by States in reporting the
progress in utilization of the grant. We have already taken certain steps to ensure expeditious
utilization of the grants. A penalty has been imposed for delayed transfer of BRG Funds from the
Consolidated Fund of the States to the implementation entities, and penal interest will be credited
to the accounts of the implementation entities. The approval of the State High Power Committee
was required earlier. We have done away with the system. Now, the District Plans will be
approved at the District level itself. The States are also being pursued to ensure early submission
of the District Action Plans. According to our norms, until 60 per cent utilization is made, we do
not give further funds. Now, there could be a genuine problem, a practical problem, for some
States to get these particulars from the districts because it may be difficult for the districts also to
get these details from their Panchayats. But we are devising a PlanPlus software. | hope that after

this is put in place, the procedure will become simplified and be easier.

SHRI MANI SHANKAR AIYAR: Sir, the question was about all funds allotted to PRIs. But the
answer, regrettably, relates to only one scheme, that is the Backward Regions Grant Fund. The
total funds to be placed with the PRIs by the Central Government, through the State
Governments, as envisaged in the Eleventh Schedule of the Constitution, run to at least one lakh
crores of rupees a year. Therefore, on the instructions of the Prime Minister himself, circulated by
the Cabinet Secretary in October, 2004, that is, seven years ago, all relevant Central Sector
Scheme guidelines were to be modified to provide for such CSS funds to be placed at the disposal
of PRIs. Would the hon. Minister kindly inform the House as to the extent of compliance by
different Central Ministries with these instructions of the Prime Minister which are, as | said, seven
years old, especially in the light of recommendations made by the Renuka Vishwanathan
Committee in 20087

SHRI V. KISHORE CHANDRA DEO: Sir, as of now, the only grants which are directly made
by the Ministry of Panchayati Raj are the BRGF grants. As far as the other grants are concerned,
they are made directly and we have been pursuing it with various Ministries and sending it to the
State Governments. But many of the State Governments, despite our circulars and reminders,
have not been routing it through the PRIs. We are pursuing this matter. Certainly, | would take
note of what the hon. Member has said and again ensure that all the States get an advisory from

us.

*163. The questioner (Shri Vijay Jawaharlal Darda) was absent.
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Smuggling of endangered species by airlines

*163. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether two major airlines were found to be indulging in smuggling of endangered

species in the north-eastern region during January, 2011;
(b) if s0, the names of these airlines and the penalty imposed on them;

(c) whether these were living animal consignments or these were wildlife body parts;

and
(d) the details of other organisations which were helping in such illegal operations ?

THE MINISTER OF CML AVIATION (SHRI VAYALAR RAVI): (@) During January, 2011 no major

airline was found to be indulging in smuggling of endangered species in the north-eastern region.
(b) to (d) Do not arise.
MR. CHAIRMAN: Any supplementaries ?

. A AR WAL FA9IR HBICY, H 39 HIETH A g8 S A8 g, [b feoetl 4
TCHT 11.40 TR IC 407, 408 I Wi Tl AT, IH T 98 B (I 77 82 HRIGY, TR-TR VAT
R & |1 €1 i g 8

off Al 31T SRT FaTe W) &1 ST

M. AFE FAR AT FAT B AT 21 9 w0 DI IS DR 377 77 81 98 Wi au |
Tl BT AT, S d¢ B AT 7T 81 9=, SHLM g1 B & T R & aner Sevra fopan Sirar g1 o=
R AT ST R? ....(TGTH).... TS B BTG ARbR ggi IR 81 8, 1 ST 3177 U1 ey ?

MR. CHAIRMAN: One minute, please. ...(Interruptions)... &WW‘{%‘QI ..(TIYT). ..
T A ASR: 519 H& 9 I81 2 79 AR Pl ] HSTs 81 81 2l ...(Fa8T)...
MR. CHAIRMAN: Please.

1. 31T FAR ATEL: [T8R P1 § HR <1 8 1§ PR SR

MR. CHAIRMAN: Shri Mahendra Mohan.
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87

it AU 3179 FaTdl | [ §Y WAt 4oy ...(ae ). .
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SHRI MAHENDRA MOHAN: Sir, the hon. Minister has mentioned that no major airline was
found indulging in smuggling of endangered species. So, which airline was involved in it? Was it
some small airline that was found to be involved in it? What was the position? Was there
smuggling or not? The Minister has said that no major airline was involved. Did smuggling actually

take place or not? ... (Interruptions)...

SHRI V. NARAYANASAMY: Hon. Chairman, | may be permitted to reply to this question.

...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Sir, how can he... ?
MR. CHAIRMAN: There is a reason for it. There is a medical reason.
SHRI M. VENKAIAH NAIDU: But, Sir, has he informed the House ?

MR. CHAIRMAN: The Chair has been informed about the medical condition.

...(Interruptions). ..

SHRI V. NARAYANASAMY': Sir, the hon. Member asked whether two major airlines were
found to be indulging in smuggling of endangered species in the North-Eastern Region during
January, 2011. Sir, this is not a fact and, therefore, the reply has been given accordingly. For the
information of the House, | would like to submit that actually the people, who have been indulging
in smuggling of animal parts, have been sending these parts in parcels through postal services.
These parcels come in airlines’ offices and are detected when scanned. Imphal had four cases,
Hyderabad had one, Agartala had one, Guwahati had five and Kolkata, four cases. When the
airlines — Air India, Jet Airways, Kingfisher — detected these, they themselves informed about it.
They found tiger skeletons, pangolins which are anteaters. Then, Sir, it is true about deer’s horn
also. On all the items which have been found to be parcelled and sent, the officials of the Ministry
of Environment and Forests have been informed. They came and inspected, then filed the cases.
The investigations are going on. The airlines too are cooperating. The consigner and the
consignee’s address also would be there. Therefore, now the investigation is going on in both the

cases.

SHRIMATI VASANTHI STANLEY : Thank you, Mr. Chairman, Sir. Is it a fact that Wildlife Crime
Control Bureau officials find it difficult to obtain access to check smuggling? What measures the
Government is planning take with regard to a similar practice that is followed in the developed

countries? Is there any possibility of considering and facilitating such checks ?

SHRI V. NARAYANASAMY: Sir, it is not like that; it has not come to our knowledge, the
knowledge of officials of the Ministry or to the knowledge of airlines. All are cooperating, whether it
is Customs or the Ministry of Environment and Forests. The MoEF officials came when the items

were smuggled. They have been cooperating with them. The hon. Mr. Chairman knows.
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Several cases have been detected at the airports-level itself when they smuggle contraband from
various other countries.

SHRI RAJIV PRATAP RUDY: Sir, Air India itself is an endangered species |
MR. CHAIRMAN: That is a point of view. Thank you. Now, Q.No. 164.
*164. The questioner (Shri Parimal Nathwani) was absent.

Indians in Pakistani jails

*164. SHRI PARIMAL NATHWANI: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) the number of alleged Indian spies or citizens or fishermen who are in jails of Pakistan

and since how long;

(b) whether Government gives any financial or other assistance to family members of

those detained in Pakistan for years;
(c) if so0, the details thereof; and
(d) the measures taken by Government to get them released ?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): (a) to (d) A Statement is

laid on the Table of the House.
Staterment

(a) to (d) According to available reports, there are 558 Indian nationals in custody
in Pakistan. Out of them, 232 are civilian prisoners, 252 Indian fishermen and 74 Missing
Defence Personnel, including 54 Prisoners of War since 1971. Government of Pakistan has
acknowledged the presence of only 72 Indian civilian prisoners and 237 fishermen lodged in
Pakistani jails. Pakistan does not acknowledge the presence of any Missing Defence Personnel in

its custody.

Government of India has been consistently taking up the issue concerning all Indian prisoners
in Pakistani jails with the Government of Pakistan at all appropriate levels. The matter was taken
up at the Foreign Secretary level talks in February, 2010, June, 2010 and June, 2011; in the
Home/Interior Secretary level talks in March, 2011 and Foreign Minister level talks in July, 2010 and
July, 2011. Home Minister also raised the issue during his visit to Islamabad in June, 2010. As a
result of Government's efforts, Pakistan released 454 Indian fishermen and 19 Indian civilian
prisoners in 2010. In 2011, as on date, Pakistan has released 103 Indian fishermen and 12 Indian
civilian prisoners. An India-Pakistan Judicial Committee on Prisoners was formed on February 26,
2008 to make recommendations to the two Governments, which inter alia included immediate
release of and consular access to fishermen, and exchange of a consolidated list of nationals in
each other's jails. The committee has met four times so far (February, 2008, June, 2008, August,
2008 and April, 2011).
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High Commission of India, Islamabad, on a continuing basis, monitors the status of Indian
prisoners in Pakistani jails and requests for consular access for these prisoners. Once the
consular access is granted by the Government of Pakistan, the verification papers are sent to the
Ministry of Home Affairs through the Ministry of External Affairs for nationality status verification of
these prisoners. High Commission of India, on a continuing basis, takes up the matter with the
Government of Pakistan for the release of all those Indian prisoners who have completed their

sentences.

The Ministry of Agriculture, (Depanment of Animal Husbandry, Dairying and Fisheries) is the
nodal agency for payment of compensation to the fishermen lodged in Pakistani jails
and the scheme - "Soft Loan Package for Replacement of Fishing vessels held in captivity in
Pakistan" which is being implemented by Marine Products Export Development Authority

(MPEDA)

M Ram= fEk: gufy 98ed, SF1 gobi 31 o J SF1 Jobl & TR < ol
qTfHRATT & AT BHRT love and hate ATl |eiel &1 H love dTel Hae & v # &1 911 STl ST
9 &1 e 4, T Q¥ & URAR W) de Y1 377 & 3 WY 9 Joob & ARSD] 7 2Ml-<a18 &l
ARTRST S AT BN 21 TSI, IFTaTe 1 H §ER A SR I arel AT 4 {5t BIe-Hie
BT BT Seoidd 81 ST 8, A I© oid A 4 P 3T ST 81 9 A8 BT U AMA
STSTHR T 31T 2T, TR Ueh SIS MeHT, ST Fef bR H el 8, I ofdl 4 45 81 39d aR
SRIIRT H @R A1s T, A1 44 fic Mfear o a1 o b yame w30 S 9 93 39 Anrel |
T ol oY 3R I HIHel DI ST =T8T AT H A1 J3A1 ST A1 =g o S <11 @l &
el DI AT T DI DI 818! &, AN 3T 9 A8 S AWl U= I G191 Joobi & ufaf-reri 4
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SHRI S.M. KRISHNA: Mr. Chairman, Sir, the question that the hon. Member raised is with
reference to a particular person who is detained in Pakistan. Very recently, when the Pakistan
Foreign Minister came to our country, in general, we did talk about these questions. But, | know,
he was referring to the question of Dr. Chishti. It is a question which needs to be considered by the
Government of Pakistan on humanitarian grounds. He is confined to a wheelchair and he is 80~
plus. These are factors which mitigate. | am sure, the Government of Pakistan will take a lenient
view about this particular case. We will, certainly, pursue this at the level of the High

Commissioner. Apart from that, there is this India-Pakistan Judicial Committee on Prisoners
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which was formed in 2008 itself. It has met a number of times. It consists of four retired judges
from the Pakistan side and four retired judges from the Indian side. The latest meeting took place
in the month of April, 2011, and all such cases do come up before this Committee. We, certainly,
will see that the case that has been mentioned by the hon. Member is pursued vigorously.

SHRIMATI BRINDA KARAT: Sir, | think, the hon. Minister has, actually, misunderstood the
question. He was talking about Dr. Chishty who is in a Rajasthan jail. He is in Ajmer. So, | think,
the Minister has misunderstood the question. He is referring to a case of a Pakistani citizen, Dr.
Chishty, who is locked up in our country. ...(Interruptions)... | think there is a slight

misunderstanding.

MR. CHAIRMAN': Please put your supplementary.

Mt REam=< fEs :© 3 3oR & S d 9 8 ..(Fau™)... TeEEAT off I8 93 8
..(TALT)...

SHRIMATI BRINDA KARAT: You have misunderstood the question entirely, Sir. He is talking

of somebody else. ... (Interruptions)...
sft YT TSR : I UIHI B Ol | B....(AGEH)...
MR. CHAIRMAN: One minute, please.

DR. MANMOHAN SINGH: Mr. Chairman, Sir, it is certainly true that
Dr. Chishty is serving a prison sentence in Rajasthan. When | received this request, | contacted
the Home Minister, who, in turn, has been in correspondence with the Government of Rajasthan,

and further results are yet to be received. ... (Interruptions)...
SHRI BALBIR PUNJ: Sir, which Dr. Chishty he is referring to?
MR. CHAIRMAN: Just a minute. ... (Interruptions)...
SHRI BALBIR PUNJ: Sir, *

MR. CHAIRMAN: Please, ...(Interruptions)... It is not your turn. ... (Interruptions).. . It is not

your turn, please. ... (Interruptions)... No, no, no. Itis not your turn, please. ... (Interruptions)...
SHRI BALBIR PUNJ: *
MR. CHAIRMAN:: | think the matter has been clarified. ... (Interruptions)...
SHRI BALBIR PUNJ: *

MR. CHAIRMAN: It is not your turn. ...(Interruptions)... This is not going on record. Mrs.
Karat, put your question, please. 310 SIRT 96 sU...(Fag)...

*Not recorded.
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it FUTIR : 9T SISV IS ..(ET).... Please allow the next question. ...(Interruptions)...

Please go ahead.
o qEdR gt ; *

SHRI RAJIV PRATAP RUDY: We are not concerned about the external affairs of the Ministry
of External Affairs. ... (Interruptions)...

ot QUIIRY : 39 SRT 95 S8V ...(FQEM). .

i Yo gag wSt ;. guTIiy S, TEEEET S ST 9T B (SEHTH). . ST 8] §lell
2...(FGgM)...

it QUTTfY : 31T SRT 98 S8 ...(GUTH). .
3f} THTI SAASHT : S AR DI Ol H IS B ...(FTHT).... SHDT FIT GIHT? ...(FIH)...

i gumafd : 95 SISV ...(&FEYM)... This is not going to help matters. ...(Interruptions)...
CILECE 2V ...(FGHYTH)... | think the hon. Prime Minister has clarified the position. Let us proceed
with the next question. ...(Interruptions)... Yes, Mrs. Karat. ...(Interruptions)...

SHRIMATI BRINDA KARAT: Sir, | think it is a matter of deep concern and regret that even as
we try to improve our relationship with our neighbour Pakistan, there are still so many innocent
people in jails in Pakistan, and particularly our concern is for the Indian fishermen who may have
strayed into Pakistani territorial waters and have been jailed. However, my specific question, Sir,
and | hope the Government is going to be more pro-active in getting them released. But my
specific question, Sir, is about alleged Indian spies and unfortunately, in the answer from the
Minister there is no response on that. | know specifically of one case, Sir, the case of Shri Sarabjit
Singh who has been locked up in a Pakistani jail on the false charge of being an Indian spy and |
think, his family members and particularly, his sister has been bravely fighting for his release and |
know, and | am happy, that human rights activists in Pakistan, including Burney Sahib, have made
very serious efforts for his release. My question, Sir, is: even as we urge the Pakistani Government
to release all these innocent people, has the Government taken any specific steps for the release
of Sarabjit Singh who has been wrongly accused of being an Indian spy and as a result of which,
his family, his two young daughters are suffering here without their father, without any help also
from the Government? | have two questions, (a) what are the steps you are taking for Sarabjit
Singh’s release and (b) will you kindly give some help to Sarabjit Singh’s family on humanitarian

grounds?

7 YR ST Al : TR, § ) W B 39 associate BT gl

*Not recorded.
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SHRI S.M. KRISHNA: Sir, Sarabjit Singh was arrested in 1990 for four bomb blasts,
three in Lahore and one in Multan around July-August, 1990 and he has been sentenced to
death on 15th September, 1991. These are the facts of Sarabjit Singh. ...(Interruptions)...
Please, ...(Interruptions)... Why don’t you wait?

MR. CHAIRMAN: Please listen to the answer of the Minister. ... (Interruptions)...
SHRI RAJIV PRATAP RUDY: These are allegations. These are charges. ...(Interruptions). ..

SHRI S.M. KRISHNA: Let me complete my answer and then you can always take the floor.
...(Interruptions)... He is alleged to have ...(Interruptions)... involved. It is not our case that he
was involved but he has been taken into custody on that score and then he has been sentenced
on that. | was narrating the facts as Pakistan has conveyed to us. But, we don’t share that.
...(Interruptions)... Now, Government has been taking up this matter with the Government of
Pakistan very seriously and mercy petition is pending with the President of Pakistan and | certainly
echo the sentiments of this august House when | convey to Pakistan, through this House, that it is
necessary for them to take a humanitarian view of these things and then, Mrs. Karat has asked as
to what is it that we are doing to the family. One time ex-gratia payment of Rs. 3 lakhs to the next

of kin in the case of each person who has been detained has been provided.
SHRIMATI BRINDA KARAT : You can give one of the girls a job. They have to be independent.
MR. CHAIRMAN: Please Mrs. Karat, please allow the question to be completed.
SHRI'S. M. KRISHNA: | am broadly conveying to the House.
SHRIMATI BRINDA KARAT : | appreciate that.

MR. CHAIRMAN: Please, ...(Interruptions)... there cannot be an argument in these

matters.

SHRIMATI BRINDA KARAT: They are two young women and are in difficult circumstances. If
you can kindly give some employment for them. ...(Interruptions)... Try, try, Sir.

...(Interruptions). ..

o} gt ; ﬁé@T?@TE\;I ..(FGY™).... 39 fST Please. ...(Interruptions ... This is not the

way to put questions and receive answers. Please go ahead.

SHRI S.M. KRISHNA: If the hon. Members can give me an alternative with which
Government of India can proceed with Pakistan, | certainly will take it up. As of now, we are the
Government, we have taken it up with the Government of Pakistan and we pursue it with all

diligence, with all the command at our force.

o gyt : s7. frel
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MR. CHAIRMAN: This is not going on record, Naqvi Sahab.
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o} gyt : WGﬁ, ?ﬂTqé?SGIT&T, wiISTI Please allow Dr. Gill to ask his question.
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MR. CHAIRMAN: Nothing is going on record... (Interruptions)...

DR. M.S. GILL: Sir, he cannot hijack the question... (Interruptions)...

Sir, may | attempt to put my supplementary ? This is a very important question. May | bring it

back to its central focus ?

There are Indians in Pakistani jails. They are of two categories. The first is fishermen caught,
from time to time, by Pakistan. The reply gives a fair amount of satisfaction that both the
Governments — Pakistan and India — exchange those fishermen and they do keep coming back
and this is progressing. Sir, but the graver matter is of civilians from the Western border and
mainly from Punjab who are in Pakistan. The figures are given here. There are 500 and odd Indian
nationals in Pakistani jails. Out of them, 74 are ex-servicemen from 1971 War and it took place
forty years ago! We read in Punjabi papers about Jernail Singh, etc., who are there and we get
news occasionally, because there is civil contact between the two countries. Sir, it is one of the
most unfortunate facts of the Independence and partition leftovers. The two Governments meet.
The Foreign Minister of Pakistan was here recently. It was said to be a very good meeting. | also
met the lady for a brief period. She was very, very positive. But, Sir, whenever we meet, we are
mainly concentrating on the Confidence Building Measures and these are mainly on trade. Sir,
both the countries —I appeal to the hon. Prime Minister who is here — should get this sorted out
and see that these 558 little men of India are released. We also have some of
the people from Pakistan. Sir, there should be a more serious effort to solve this. The two
countries can go on differing with each other, but | appeal to them not to crush these 500 and odd

men.

SHRI S.M. KRISHNA: Sir, | totally agree with the spirit with which the esteemed Member

of this House has posed this question to the Government. According to the available reports,

*Not recorded.
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there are 558 Indian nationals in custody in Pakistan. Out of them, 232 are civilian prisoners,
252 are fishermen and 74 are missing Defence personnel, including 54 Prisoners of War,
since 1971. The Government of Pakistan has acknowledged the presence of only 72 Indian
civilian prisoners and 237 fishermen lodged in Pakistani jails. So, there is a discrepancy
between what we claim and what they concede. There is a Judicial Committee. We also
exchange notes amongst ourselves on every first of January and first of July between the two
High Commissioners. We update the figures and see whether reconciliation is possible. But,
I would like to convey to this august House that the Government of India will do everything

within its power to get the Indian nationals who are in Pakistan custody released.
Workshops organised by the National Commission for Women

*165. SHRIMATI VIPLOVE THAKUR: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) the details of workshops organised by the National Commission for Women (NCW) in

the country during each of the last three years and the current year, State-wise;
(b) the details of amount spent on these workshops, workshop-wise; and
(c) the details of benefits derived thereby in view of the betterment of women welfare ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (¢) National Commission for Women (NCW) has organized 27 seminars/ workshops
since 2008-09 upto July, 2011. A Statement showing the details of seminars/ workshops
organised by the National Commission for Women (NCW) in the country, State-wise, during
each of the last three years and the current year alongwith the amount spent on them is given in

the Statement-I (See below).

The mandate of NCW includes review of existing provisions of the Constitution and other laws
affecting women and recommending amendments thereto, calling for special studies for
investigation into specific problems or situations arising out of discrimination and atrocities against
women, undertaking promotional and educational research so as to suggest ways of ensuring due
representation of women in all spheres etc. NCW to this end and purpose, organizes seminars
and workshops, on several topics relevant to its mandate. The topics selected address the
current felt needs, issues highlighted in the media and other concerns related to women and their

problems.
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These seminars/workshops serve as interactive platform for various stakeholders to

exchange ideas and experiences on different topics. The deliberations and exchanges provide

inputs for new legislative proposals, for amendments in existing laws and for monitoring the

implementation of laws. Besides, they help in creating overall awareness on women's issues. The

experience has been that valuable suggestions for policy planning as well as legislative changes

have emerged from them (seminars/ workshops).

Statement+

Workshops/seminars organised, State-wise, by the National Commission for

Women during the last three years and the current year, and

amount spent on them

(Amount in Rs.)

Sl. Name of Workshop/ Date State Expenditure

No. Seminar (City)

1 2 3 4 5

(A) 2008-09

1. Empowerment of women in 19/04/2008 Sikkim 4,98,500
North-east. (Gangtok)

2. Consultation of Surrogacy and 24/04/2008 New Delhi 1,23,000
Assisted Reproductive
Technologies

3. Seminar on Assistance and 19/06/2008 New Delhi 1,10,410
Rehabilitation to Victims of
Rape

4. Review of Indecent Representation 01/07/2008 West Bengal 4,96,935
of Women Act (Kolkata)

5.  National Consultation of women 15/09/2008 Karnataka 4,85,000
working in night shifts with (Bangalore)
special reference to IT/BPO
Sector

6. Seminar on HIV/AIDS 17/01/2009 Maharashtra 6,98,086

(Mumbai)
7.  State level Seminar on Role of 6/02/2009 Uttar Pradesh 1,00,000

Media in Women Empowerment

(Kanpur)
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1 2 3 4 5
8.  Seminar on Violence against Women 21/02/2009 Andhra 1,00,000
Pradesh
2009-10
1. Seminar on Violence Against Women, 10/05/2009 Manipur 1,00,000
(Imphal)

2. Workshop on relief to rape victims 25/07/2009 New Delhi 6,96,513
at NASC complex, Pusa

3.  Seminar on NRI Marriages 27/08/2009 New Delhi 13,58,000

4.  Seminar on Implementation of PWDV 13/11/2009 New Delhi 20,98,017
Act in association with Lawyers
Collective at Vigyan Bhawan

5.  Consultation on Dayan Pratha at 08/12/2009 Rajasthan 4,12,341
Udaipur and Child Marriages/PC (Udaipur)
PNDT Act

6. Seminar on Child Marriage 11/12/2009 Rajasthan 4,75,000

(Chittorgarh)

(B) 2010-11

1. Seminar at Udaipur on PCPNDT and 10/04/2010 Rajasthan 8,18,440
Declining Sex ratio (Udaipur)

2. National Consultation Meetings with 05-06/07/2010  New Delhi 11,42,009
Member Secretaries and Chairpersons
of the State Commission for Women

3. Access to Social Justice to Women 20/07/2010 Lucknow 3,55,850
w/r Legal Rights and role of NGOs/ (Uttar Pradesh)
PRIs at Lucknow (U.P.) in Lucknow

4.  Seminar on irretrievable of marriage 02/08/2010 Mumbai 9,29,111
as ground of divorce at Mumbai (Maharashtra)

5  Seminar on Marriageable age in 28/10/2010 Kerala 13,85,000
Trivandrum (Trivandrum)

6. Seminar on Marriageable age in 30/10/2010  Puducherry
Puducherry

7. Workshop in Agartala on "Crime 09.09.2010 Tripura 2,50,000

Against Women”

26



1 2 3 4 5

8.  Seminar on Marriageable age of 21/01/2011  West Bengal 3,61,401
girls at Kolkata

9. National Seminar on issues relating 15/02/2011 New Delhi 9,74,920
to NRI Marriages in collaboration
with MOIA at Vigyan Bhawan

(C) 2011-12

1. Seminar on the theme of Women in 07.04. 201 New Delhi 4,21,706
the World of Tomorrow at Russian

Cultural Centre

2.  Regional level Conference on 15/07/2011 Assam 5,00,000
Trafficking of Women in collaboration

Assam State Commission for Women

at Guwahati
3.  Seminar on Child Marriage in colla- 04/04/ 2011 Maharashtra 2,87,406
boration with R.K. HIV AIDS Research (Mumbai)

and Care Centre at Mumbai

4.  Seminar on Marriageable age of girls 04/04/ 2011 Meghalaya, 6,00,000
(Shillong)

st faga oty AT AHIORT Sfl, g 1 H sfae! g8Tg <kl § 1 ST suel 59
B ¥ 4 AT IR 81 7G| 79 A8 A MM $HD] IR & 39 a1 o iy W) I8 BTSH AU qeI1s
QAT

HEIGU, BN Q2 H 26 [ & 3R $781 oIl R QAT &, ID 3R §8 17 Sil seminars 3R
workshops TG &, I ddet 9-10 XTSI H &1 TG & | H A1 301 it F I8 =1 <1e<i! § [ 3
seminars 31X workshops P T B ﬁﬂ' National Commission for Women @T &IT criteria & 3%
o TIoT 1 &9 | TG B A seminars AR workshops Y SISk

SR eoT IR : AHTUL ST, A1 e T i <] ued a1 21 53 afgansii & Raars
ST 1 FHRITG AT &, I | 9ISl & IR H S b I8 A/ al oG, HiIes 1 e faan
STY AT BHIR ST Ggd-9IK laws © AT legislations &, ST (4 TRE A HRET PR ITD] THRITS]
BT GHTET BT ST, AT NCW = 3141 I 2008-09, 2009-10 311R 2010-2011 H TS T 27
seminars organise fhY &1 3@ A1Y-W1 3R WY 98 AR AT NGOs &, I Y ARl @t Foeaii
P AT & U seminars organise ®Ral 8 b S9HI HA economically empowered fhaT 91T,
female foeticide I &, IHDI &H DY G BT 8, ITPI (54 I8 A economically and socially
empowermglgﬁﬁ%ﬂﬁ@wwwﬁ%‘,wm
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NCW  legislation ITY T I legislation & JATHIR TR I AR BRI I¥ fhY 17| ST, A seminars
organise f&U SITdt Bl

I8 BT & SHPI criteria a7 &7 SI4, witch-hunting BT J120T 81 I8 ST TAT ITSRATT AT
e YS9 | SATST ?%jf, T ToTRer | ERINASS P seminars organise ﬁﬂ' MU gg Udh example 2l
STEi-ST8t, T s 7 Al H related S HHARITS A 37Tch &, S 97 § 99 g T
seminars organise%i'\_rl'lﬁ\él

st faga SR - [T Sh, S8 gl U & SR H ®81 8 % “The deliberations and
exchanges provide inputs for new legislative proposals, for amendments in existing laws and for
monitoring the implementation of laws’. T § Jg ST aTE< §% Y g BN ? Rifh, ST NCW
2, dT8 I8 States B! & IT b5 B 8, S U 30+ powers 81 & T f S9h IR S cases
mé,wawaﬁa)—\rW| ﬁ%wﬁmﬁmw@?ﬁchairperson %, SEEAREIN
3757 & hierarchy 8§ &I status 8, I8 9T S BT |l PR?

STl ggwom <fiRer : FHTIRT ST, chairman & status A1 21 ST H HeT b Afgeraii & af it
ggd TR W%\;, domestic violence @ &Td %\?IIT early marriage EAKIG] ?, <d ?NTE’EI%WTQ
STgi-ST8l &, a8 E@F{-W stake holders & 1Y 3R dgd AR |13l & A1 seminars organise
B & b I 1T Bl D g a1 A1 I8 T % I Planning 7 1 319 suggestions I 819
ST suggestions =) %\;, B_fl’cl%%l(’ act amend &R %U[W act 91 %, e El*lﬁ%l WW
TRT-1-GRT 3R I8 21 3 $2H S 4BT o6 fohet ove 9 S9! Q1 7l &, R $A a1 &,
a1 511 AT TSl I-T 9 3Tl 8, HATT ID] [l & WU H gae & WU H Tl 8, S 95 -4AR bills
A3l Pl Hh B B [T MY & AT ITHT ARI ARG A YXI RE A JRIGWT BT SIY| S,
34T domestic violence @1 ST 311‘5" T dowry prohibition EAKI] STI’QL ?JTF{\HQ Trﬁ%‘ﬂﬁ foes %, S
work place UX sexual harassment J 3BT protection EARSIEIS] 311’5‘, ERESEl P AP B %IK’ Jqg
ST suggestions 3R recommendations 24 &, 96! fae & WY & 1T ST &

it FuTafd : FAR SIS S .. (FGLH)..

Sl faga STgR : AR, S8 AR US dTd &1 S1d1d el (&gl T ...(aEM). .
MR. CHAIRMAN: No more questions ... (Interruptions)...

Tl farga STaRR : AR, H status of the Chairperson @ AR H g8 ATI TTA-HE BT hierarchy d
IHDT FT status 87 ITD IR ¥ 3B T8l gardTl

MR. CHAIRMAN: Shri Kumar Deepak Das, please go ahead.

SHRI KUMAR DEEPAK DAS: Sir, the hon. Minister, in her reply, has called for special studies
for investigation into specific problems or situations arising out of discrimination and atrocities

against women. There is a need of empowered National Commission for Women (NCW). All of us
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know that there is a woman Chief Minister, Shrimati Sheela Dikshit, in Delhi. But, still, the women
from North-East are not safe in Delhi itself. Everyday there are cases of discrimination and
atrocities against the women from North-East. | would like to know whether the NCW is
empowered to control this. Has the NCW taken any initiative to discuss this matter with the

Government of Delhi, including the Ministry of Home Affairs ?

St GO @R FUART ISy, AR GERI 7 North East 1 Al eral & folg 3R
faeetl # North East @1 AfRell © dder § U9 fham 81 59 e H Ugel U 3ifex 819 g 9
foam wram o &iR #9 gg 3 fawm § 4t foran £ ST8i-ST8t North East @t Af2amd &1 &l €,
T8l 3] DY Yicae fHar SY| fe I 1 & FHY B Rl & IR BR Sl &, Sfe] 89
recently 20 3T 1 ST § Ueh afpiT 1A BRC ol BT SEICT B Sl ¥e &1 98 g9foI 2,
E@%aWWWcompadﬁ,ﬁrﬁ?WWﬁ,mw protection ﬁlﬁ,ﬁ’dﬁ@‘iﬁ
IGT 9V 3R $9d RIelP BIs JATAR 7 Bl T8 afbT dI8+ BT 3(eT¢ 1T AT 81
T8l -ST8] BT BRA 8, G981 IR &l AldTse ST Tei! & AR d ! agdTe B 8|

it FOIE USE : HEld, T HIgd Rble KRN & Sl ADBS 8, ITPI g S d18 Il
T & {6 R 91 H Aferaii & dowry death, BEBTS 3R AR & AMA H 1! Ihg 83 ol A
AT H3H A AET-=AeT Farel o1 ATl § (b 5961 b B (oY PR §RT T S U
g <17 ¥R € oiR il # 81 38 gfg 1 TRBR T 721 Ah U7 TE B2 T 39D oIy TRBR BIE
AT BT G oI &I 82

A FON AR . HAEIGY, THD o7 BIYA & 3R JfoRI S| q@HIA PR 51 S S SBTS
Z?TUTPFYIT%\’,EFE?Iavvand orderaﬁﬁ@ﬁ%,ﬁ%ﬂﬁﬂﬂ@c%es NCWﬁW%,ﬁNCW@?ﬁ
SEEZ against action SIS Sﬁj? action @ ATY-WT 3R IHD! complaint g’i%ﬂ‘[ Pl SITU T S hT
ST 41 I el Seh] QX1 RE W el &1 31 BB [ BSBTS & ATl law and order &1 Hlectd
2139 o1 already BART Tae © 3R S Ude & d8d 9 N8 & AT, SIl BII-BIe] ISl IR
BT 8, 39 forg wreter o &t ¢f it ft €1 778 21 39a forg gfory wem # ofi SR s 2,
DT ST AR feeet! 7 off et 21 8 IR 918R & &1 8§ ff It 2T &

g3 IS S ¢ A AHIRTHBIGY, T 31 U% Y8+ &1 faar faa1e, H 59
foQ amye! g=yaTe <<l g1 HEIGY, 1991 H IS AfSET AR &1 76 fhar T o1 $9e UTe
IR HHHS e o b o ave g, SN, e afeasii o1 = faaman S| «ifd= 1t 431
TS W & 1Y &1 US V&l © b A AT SR IAHH H et ST 1cTd iehH a9 B
RE T 81 7 AT W3 Sft & g8 g Arsd § 6 s i aul # It Afge s & gR1
AT B ST TAT e FRARDDBRYN DI &2M H T fb1-p1 BrgAl H e B bt
RABIRE &) 778 3R WRHR S gRT 39 IR - R HRATS Dl T8 2
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STt T R : HEIGY, SR Sl ST [ IS AT SR DI ST BT SRATST I
e T 2, I8 fehd Teld 1 ...(aeM)... S5 G 98d sensitive BIFT AT, Fifdh TG
ST g U Afeel & Algersi & RaelTd 519 Al IATaR g3l €, NCW 3iR JUIT & ISR + 38d
foTQ 31TaTSt IBTS & SR SDI AICae B & (7Y Y BIH 991 &1 ...(FFLH)...

Gl ST SIB : HBISY, A |31 Sfl A § J§ BT AT g (o 4+ SrarST $9iery
..(IT)...

EIR LIS PR ERISIRESEICKSS RSN Y
S gon dRU : ggel § Sfar9 A1 | §) O b HH HET & 27 seminars fhT 1T €

. (FAYT)... Y seminars & - Seminar on Empowerment of Women in the North East.
...(/nterrupt/ons)... S s_cﬁ IR seminars %R’ RN Bl ...(a9YT)... Rehabilitation of rape victims.
..(Interruptions )... SIK] DI, S female foeticide @ aTd a{ré, Domestic violence &1 dTd PHTSL
..(TAIH)...  H ggel W1 7T {6 dowry BT T1d TS ...(GHT)... MY I H&T [ T8 IS
BT RICH &, U1 781 5 STd-51d ATl BT IR 37 8, SHS (oY AR R iR 98
AR consults B AT TR 3 IR -2l b ST 9914 &1 ...@EEH)...

MR. CHAIRMAN: Okay. ...(Interruptions))...
Sl Gon TR AT R N A2 (AUM)... I TANTATE, ...(AIM)... There is

the Protection of Women against Sexual Harassment Bill.

MR. CHAIRMAN: We are running out of time. ..(Interruptions).. G9AT 3T I3 SISY
...(TAYTH).... TIIT AT IS STV ...(FIHH)...

st Al eI WX, Protection against sexual harassment bill rfturferamied ver fohan
T & SR T8 ST AT H B HEIY, 3T AN THI-HY UR S HHAATY 31Tt 7, 991 W fadf
T4 € 3R 1 fdet already T U 81 B9 & IR A ST HHST | M9 G B fIaRT &7 T 81
ST

*166. shoreht wman g« = AR fmrs w3 98 99 @ G B 6

(P) &1 GRET MBI 7 ST el IR fATToT (3MTS Sff 3118 ©), el & e
R RIS gRATSTT & AT & BROT fF-ae= 31 JRem B 8 a7l Wk & IR H Jaqra=r <f
&;

(@) S =, 1 YR Gt I R B &FH W @I AR AT wRifeed g
RIT-FIT HSH ST I &; AR

() GRET-IANDHRON o 70 Yfrda § GRET Bl IR [ TRE & W Bl AR Habdl b
T Teeideft @RT T 87

g T | o #@A (3) & AREvEE) (@) I () U [AaRUEE TS UeAwR
% e T 8l
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fora=or

(@) 3R () S, Bl AR fGaT= GRam GRI Bl feell gferd A U 9=l UTwd gan o1 fomH
Seorwg fopam o1 fob WR1 Rt aRATST1 91 %7a A e & RT3k arforfoye fafaferai &
PR WIS-HTS &I AHTIAT I Y& B TR 81 bl B

(@) TR QAT GRE R §IRT JRET US| Bl ST B & [o1Q U Ry &1 716+ b
T 8 311R I U RAIE S &1 Hal 2|

Aero City Project near IGI
1%166. SHRIMATI MAYA SINGH : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether security agencies have warned about risk to airport security due to

construction of Aero City Project near Indira Gandhi International Airport (IGIA), Delhi;

(b) if so, the steps taken by the Director General of Civil Aviation keeping in view the said

security risk; and

(o) the nature of risk to security described by security agencies in their report and the

details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) to

(c) A Statement is laid on the Table of the House.
Statement

(a) and (c) Yes, Sir. Aletter has been received by the Bureau of Civil Aviation Security from
Delhi Police wherein it was mentioned that the close proximity of the aerocity project to the runway

and possibility of congestion due to commercial activity pose a security threat.

(b) A Committee has been set up by BCAS to examine the security aspects and submit a

report.

st R g 9=, H A S & Sfard | s A T8l gl 6@R, H YT o fob R gRen
o ¥ gfeRT Mieh sfaRisiy foamu, faeelt & e 01 Ry aRaST & fior &
BROT [T BT GRET DI B dTel TR & IR H a1 &1 87 A9 1 b8l & P 8, < 81 IR
ferT=TT 3gRem 1 1 faeel! e A Ueb U= U1 8311 AT 3R S U3 H foran 8 o gref &1 1R
AR 81 ¥R, S1d S8 U1 foran & A1 § #5301 Sft & S areh § b 37 9 v 28 & U g+ arel
ol SUil & BTgd IR Bled & foTU &1 HTery 7 1Al &1 & 3iR a1 39 rgAfal 4 RagRe
faarena wfirer 872

tOriginal notice of the question was received in Hindi.
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SHRI V. NARAYANASAMY : Sir, for the purpose of developing Aero City there, they require
permission from the Airport Authority of India, as far as the height of the buildings are concerned.
Secondly, the Delhi Pollution Control Board has given the permission. Then, Sir, Delhi Urban Arts

Committee also has given the permission. ... (Interruptions)...
MR. CHAIRMAN: Just one minute. We are running out of time.

SHRI V. NARAYANASAMY: Then, Sir, clearance has also been obtained from the Fire
Department. Apart from that, Sir, the Airport Authority of India, after considering the application of
each building that is coming up there, have given permission upto 263.5, which is the maximum.
All these things have been complied with by the people who are developing the Aero City there.
Then, Sir, a letter came from the Delhi Police saying that, as far as security is concerned, there are
two angles — one is about the height of the building and second is about the commercial activities
coming up there. They allege, there is a security threat. Therefore, Sir, the Bureau of Civil Aviation
Security constituted a committee under the Joint Commissioner (Security), Civil Aviation. The
Committee was constituted in the month of July, that is, on 26.7.2011. The Committee comprises
a Chairman and 12 other members. Joint COIS is the Chairman. The members will go into the
questions raised by the Delhi Police on security angle. They have been asked to submit their report

as early as possible. As soon as the report comes, the Government will take action on that.

it A R R, 45 HA He e 3 gt o1 o ORI T visiae &1 RiagReT faeena &
o w=Tery = Hefrd Bul I SHEHRT ARt ot A1 {99 RIagREY faater, famr sira-vsdrd &
3T HISTae Bl AR & &2 TR, AT IRIY 81 B RT 81 18T 8, 981 Blcel Y1 9+ ST 8T
2 3R 379 3y FfAfy 997 ¥R 81 ¥R, TSRUTE AR 3 B9IRI Uh STHIA “SRrer” HU=1 dl 2 <1 2
ST H ST ATER & fob RIT “s/ e HU & §IRT B 317 Aloiae Wl TIRUIC & ATAUT F1
BT T 3 Froft Busht o &) At 872

SHRI V. NARAYANASAMY: Sir, the question relates to security. Now, the hon. Member is
asking questions which are out of context. ...(Interruptions)... Why are you shouting?

...(Interruptions)... | am answering your question. ...(Interruptions)...
MR. CHAIRMAN: Please complete the answer. ... (Interruptions)...

SHRI V. NARAYANASAMY: Sir, the Airports Authority of India.

...(Interruptions)...
o} AU : STHT STATd i B S IRTT

SHRI V. NARAYANASAMY: Sir, the Airports Authority of India is an authority concerned to
give permission for construction. The constructed buildings are already there within the vicinity.
The Aero City is coming on the other side. Even Centaur Hotel is also there. That is already there.

...(Interruptions)...
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Sir, as far as the security part is concerned, the Committee is still going into it. We will submit
its report. However, the other information which the hon. Member is asking is not relevant to this

Question.

MR. CHAIRMAN: Question Hour is over. ... (Interruptions)...

WRITTEN ANSWERS TO STARRED QUESTIONS
15-Point Programme for tribals

*167. SHRI NATUJI HALAJI THAKOR: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(a) whether it is a fact that a Prime Minister’s 15-Point Programme is being implemented

to pay special attention to tribal population in the country;
(b) if so, the details thereof;

(c) whether it is a fact that inspite of large population of tribals in the country, required

number of officers and employees for Government jobs concemning this class are not available;
(d) if so, the reasons therefor; and
(e) ifnot, the details thereof?

THE MINISTER OF TRIBAL AFFAIRS (SHRI V. KISHORE CHANDRA DEO): (a)
As per the information received from the Ministry of Minority Affairs, the Prime Minister's New 15
Point Programme for the welfare of Minorities covers only the Minority communities notified under

section 2 (c) of the National Commission for Minorities Act, 1992.
(b) Does not arise

(c) to (&) As per the information received from Department of Personnel and Training, some
vacancies reserved for Scheduled Tribes remain unfilled, because eligible candidates belonging to

Scheduled Tribes are not available for filling up these vacancies.
Less allocation to agriculture sector
*168. SARDAR SUKHDEV SINGH DHINDSA: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that agriculture sector got much less allocation than what the UPA

Government had promised to spend during the Eleventh Five Year Plan; and

(b) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
and (b) The total projected central plan allocation for Eleventh Plan for the Union Ministry of
Agriculture was Rs. 54,801 crores at 2006-07 prices (Rs. 61,979 crore at current prices). Eleventh
Plan allocation for the Ministry of Agriculture is 2.33 times of the Tenth Plan realization of Rs.
23,501 crore at 2006-07 prices. At current prices the Eleventh Plan realization is likely to be Rs.
53,987.41 crores which is about 87% of the allocation projected for the Eleventh Plan. The
realization was less than the envisaged projection due to resource constraint because of global
financial crisis, a severe drought faced by the country in 2009 and teething problems in launching

of new schemes.

A new scheme for Additional Central Assistance (ACA) to the States/UT plans, namely,
Rashtriya Krishi Vikas Yojana (RKVY)) was launched during Eleventh Plan with a projected outlay
of Rs. 25,000 crore at current prices which is in addition to the allocation of Ministry of Agriculture
mentioned in the above paragraph. Realization of RKVY is likely to be Rs. 22,475.20 crores which
is 90% achievement of the projected allocation. The RKVY Scheme envisages incentivizing States
to increase their Plan Expenditure on Agriculture and Allied Sector and has been well received by
the States.

The combined Eleventh Plan allocation at 2006-07 prices for Ministry of Agriculture and
Rashtriya Krishi Vikas Yojana at Rs.77,223 crore was at 3.3 times higher than the Tenth Plan

realization of Rs.23,501 crore.

The details of plan allocation to the Ministry of Agriculture (including Rashtriya Krishi Vikas
Yojana and Watershed Development Programme for Control of Shifting Cultivation in NE region)

during Eleventh Five Year Plan are presented in the following table:—

SI.  Year/Plan Expenditure Growth over previous
No. (Rs. in crore) year (%)

1. Eleventh Plan 87340.0

2. 2007-08 9118.3 37%

3. 2008-09 11965.9 31%

4. 2009-10 13206.3 10%

5. 2010-11 (RE) 20809.1 58%

6. 2011-12 (BE) 21572.0 4%

7. Total Likely Expenditure from 76671.6

2007-08 to 2011-12

Average increase from 2007-08 to 2011-12 28%
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It may be seen that the Government has provided increase at an average
rate of 28% per annum to the Central Plan Outlay during Eleventh Five Year

Plan.
Compensation for Mangalore air crash victims
*169. PROF. P. J. KURIEN: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether kins of all the victims of the Mangalore air crash of 21 May, 2010 have been

paid compensation as admissible to them;
(b) if so, the details thereof;

(c) whether the compensation has been calculated on the basis of guidelines framed

under the Montreal Convention and other international laws;
(d) if so, the details thereof and if not, the reasons therefor;

(e) whether any complaints of disparity in the amount of compensation, delay in making
the payment and method of calculating the compensation have been received from kins of victims;

and
(f)  if so, the details thereof and action taken by Air India/Government?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) As of
date, claims of compensation in 62 cases has been settled completely and in 6 cases partially, for
a total amount of Rs. 50.96 crore (including interim compensation). There are 98 cases yet to be

resolved, most awaiting the judgement mentioned at reply to part (e) below.

(c) and (d) The settlement of claims is being done as per the provisions of the Carriage by

Air Act, 1972 wherein the Montreal Convention, 1999 has been legislated.

(e) and (f) Some references had been received regarding delay and disparity in
disbursement of compensation. These were examined by Air India and it was informed that the
claims are being settled as per the provisions of the carriage by Air Act, 1972. Relatives of one of
the victims of Air India Express flight IX-812 had filed a Writ Petition in Kerala High Court regarding
the amount of compensation payable. The Kerala High Court has disposed off the
Writ Petition vide its order dated 20.7.2011 declaring that the petitioners are entitled to
have a 'Minimum of 1 Lakh SDR' as compensation payable under the statute, based on the
Montreal convention, treating the matter as 'No fault liability" which can in no case be absolved or
limited by the carrier under any circumstance. The order of the Court is being examined by Air

India.
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Reservation for Backward Classes in States

+%170. DR. RAM PRAKASH : Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be
pleased to state:

(a) the names of the States in which separate caste-wise lists are available for Backward
Classes and Other Backward Classes;

(b) the castes which are included in Backward Classes and in Other Backward Classes in
various States; and

(c) the names of the States which give reservation to Backward/most Backward (not
OBC) Classes in jobs?

THE MINISTER OF SOCIAL JUSTICE AND EMPOWERMENT (SHRI MUKUL
WASNIK): (a) to (c) Central lists of OBCs for various States are notified by the Central
Government and are published in the Gazette of India.

States are competent to notify their own Other Backward Classes (including most backward
classes) and to provide reservation for them in State services.

Four laning of highways in Himachal Pradesh

1*171. SHRIMATI BIMLA KASHYAP SOOD: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that a proposal for four laning of national highways/highways of
Himachal Pradesh is under the consideration of Government;

(b) if so, the names of those highways/national highways; and
(c) the details of action or steps taken so far, in this regard?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI):
(a) Yes, Sir.

(b) Following projects are under consideration for four laning/being four laned on National
Highways in Himachal Pradesh (HP):—

(i)  Mukerian - Pathankot section on NH-1A (New NH No. 44) (length in Himachal
Pradesh = 11.0 km.)

(i)  Zirakpur - Parwanoo section on NH-22 (New NH No. 5) (Parwanoo bypass; length in
Himachal Pradesh = 6.70 km.)

(i)  Parwanoo - Solan section (length 40.70 km.) on NH-22 (New NH No. 5)
(iv) Solan - Shimla section (length 60.00 km.) on NH-22 (New NH No. 5)

(v) Kiratpur - Ner Chowk section on NH-21 (New NH No. 205 and 154) (length in
Himachal Pradesh = 84.30 km.).

tOriginal notice of the question was received in Hindi.
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(vi) Pinjore (Haryana) to Nallagarh (Himachal Pradesh) on NH-21A (length in Himachal

Pradesh = 17.50 km.).

(c) The details of steps taken with present status of these projects are given in the

Statement (See below).

Statement

Four Laning of Highways in Himachal Pradesh

Sl. Name of the Length in NH New  Executing Present status
No. Project H.P. No. NH agency
(in km) No.

1 2 3 4 5 6 7

1. Mukerian-Pathankot  11.00 1A 44 NHAI Four-laning completed
except RUB portion in
Damtal. Work likely to be
completed by Dec, 2011.

2. Zirakpur-Parwanoo 6.70 22 5 NHAI The section falling in
Himachal Pradesh has been
realigned with construction
of Parwanoo bypass and
work of new four lane section
is in progress and is likely to
be completed by December,
2011.

3. Parwanoo-Solan 40.70 22 5 NHAI Request for Proposal (RFP)

was invited by NHAI with bid
due date as 21.01.20.11.
However, on request of the
State Government the bid
was cancelled and DPR
consultant was requested to
carry out the Feasibility study
of bypass and re-alignment
at Dharampur, Kumarhati
and Jabli. DPR is being
updated by consultant for
inclusion of bypasses at
Kumarhatti, Dharmpur and
Jabli on the request of State
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Solan-Shimla 60.00

Kiratpur (Punjab)- 84.35
Ner Chowk

(Himachal Pradesh)

Pinjore (Haryana) 17.50

to Nallagarn (HP)

22

21

21A

5

205
(Kiratpur-
Nauni) and
154
(Nauni-Ner
Chowk)

105

NHAI

NHAI

State
PWD

Government. Fresh Request
for Qualification (RFQ) will
be invited by NHAI after the
updated DPR is submitted by
the consultant.

The consultant has been
by NHAI  for
carrying out Feasibility Study

engaged

of the project and alignment
has been finalized. Final
Feasibility Report is yet to be

submitted by the Consultant.

Feasibility Study for Kiratpur-
Ner Chowk section has been
carried out by consultant
engaged by NHAI. Request
for Qualification (RFQ) for
the project has been invited
by NHAI with due date as
22.08.2011.
approval of PPPAC is under

Proposal for

submission.

The consultant has been
engaged by PWD Himachal
Pradesh for carrying out
Feasibility Study of the
project and alignment has
been finalized. Final
Feasibility Report is yet to be

submitted by the Consultant.

Basic care for children living in areas of unrest

*172. SHRI MAHENDRA MOHAN : Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether Government is aware that children living in areas of unrest like naxal affected
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(b) if so, whether the National Commission for Protection of Child Rights has investigated

and studied the issues of these children and made any report;

(c) the number of children in such areas who are living away from their homes due to

displacement of these families; and
(d) the action that has been taken to provide these children with basic care?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): (a) to (d) Yes, Sir. The National Commission for Protection of
Child Rights (NCPCR) has, after visiting several States affected by civil unrest including Andhra
Pradesh, Assam, Bihar, Chhattisgarh, Tripura, Meghalaya, Orissa, Jammu and Kashmir and
Manipur given recommendations in 2010 in the document "Protection of Children's Rights in
Areas of Civil Unrest" . This has been sent to the concerned Ministries/Departments at the Central

and State Governments for action.

The number of children in these areas, who are living away from their homes due to

displacement of their families is not collected and maintained.

NCPCR, in the aforesaid document, has highlighted the problems of children who have
migrated to neighboring districts and States, children in camps, children who are not displaced
and children associated with insurgent groups. They have recommended remedial measures for
these children in regard to access to health, nutrition, water, sanitation and education. Most of
the action lies with the State Government, who have to take it up in co-ordination with the
concerned Central Ministry/Department, wherever required. Along with this, NCPCR is
implementing a scheme called 'Bal Bandnhu' on a pilot basis in nine districts of five States (Andhra
Pradesh, Assam, Bihar, Chhattisgarh, and Maharashtra) for social mobilization to ensure that the
rights and entitlements of children in areas of civil unrest are fulfilled. This is to be ensured through
reviving institutions like schools, anganwadi centres and health centres wherever these have

become nonfunctional.
Bird collisions with planes

1%173. SHRI DHIRAJ PRASAD SAHU: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether incidents of birds colliding with planes have occurred due to illegal
operation of slaughter houses near various airport areas of the country, particularly near Ranchi

airport;
(b) if so, action taken by Government to close these slaughter houses;

(c) whether Government has reconstituted a National Bird Control Committee for bringing

down the number of incidents of birds hitting the planes; and

tOriginal notice of the question was received in Hindi.

39



(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Operation
of slaughter houses near airports is one of the factors leading to bird hit incidents. Presence of
slaughter houses near Birsa Munda Airport, Ranchi has been noticed. The Airfield Environment
Management Committee (AEMC) in its meeting held on 10.02.2011 has discussed the issue of

removal of these slaughter houses with the State Government.

(c) and (d) On 28/6/2011, the National Bird Control Committee (NBCC) has been
reconstituted to make its functioning more effective. The reconstituted NBCC has a Decision and
Policy Making Group headed by Secretary, Ministry of Civil Aviation. This group is assisted by
various sub-groups on Defence, Airport Operations, Airlines Operations, Aircraft Manufacturing

etc. Some NGOs and a panel of experts also form part of the NBCC.
High-powered Committee for Natural Resources
*174. SHRI RAJEEV CHANDRASEKHAR: Will the PRIME MINISTER be pleased to state:

(a) whether Government has constituted a high-powered Committee to devise a
consistent and transparent policy for allocation of scarce natural resources like land, water,

minerals, etc.;
(b) if so, the composition of the Committee;
(c) whether the Committee has submitted its Report;
(d) if so, the details thereof; and
(e) ifnot, by when itis likely to do so?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
Yes, Sir.

(b) The Committee was constituted on 31st January, 2011 under the Chairmanship of Shri

Ashok Chawla, the then Finance Secretary. The Composition of the Committee is as under:—

Shri Ashok Chawla

Finance Secretary -Chairman
Secretary, Ministry of Petroleum and Natural Gas -Member
Secretary, Ministry of Environment and Forests -Member
Secretary, Ministry of Coal -Member
Secretary, Department of Telecommunications -Member
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Secretary, Ministry of Defence -Member

Secretary, Ministry of Mines -Member
Secretary, Ministry of Water Resources -Member
Secretary, Department of Land Resources -Member
Additional Secretary, Department of Expenditure -Member

Representative of Planning Commission
(not below the rank of Adviser)
Shri Chandrajeet Banerjee

Director-General, Confederation of Indian Industry -Member
Shri Rajiv Kumar, Director-General, FICCI -Member
Shri Govind Mohan, Joint Secretary -Member Secretary

Cabinet Secretariat
Terms of Reference of the Committee were:i—

(a) to identify major natural resources which are allotted/allocated/distributed by
the Government of India and the institutional framework for utilization of such

resources;

(b) to examine the efficacy and suitability of existing legal and regulatory

frameworks and rules and procedures in this regard;

(c) to suggest measures to optimize the benefits of such utilization for all

stakeholders, while ensuring sustainability of the resources;

(d) To suggest measures for promoting transparency and enhancing effectiveness

in allocation, pricing and utilization of these resources;

(e) To suggest changes in legal, institutional and regulatory framework to

implement the above recommendations; and
(f)  any other issue(s) related to the above.
(c) Yes, Sir. The Committee submitted its report on 11 May, 2011.

(d) The Committee deliberated on its Terms of Reference and decided to restrict its
deliberations to those natural resources in which the Union Government or its agencies have
substantial role in their allocation. Based on this consideration, the Committee identified coal,
minerals, petroleum and natural gas, spectrum, forests, water and land with Central Government
and its agencies for detailed analysis. The Committee felt that many of these subjects were

administered and regulated by states and local governments. However, Union
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Government still had a major role to play in articulating policy framework which influenced the

manner of their allocation.

The Committee in its deliberations grappled with the central problem of transparency,
effectiveness and sustainability. It also considered the issue of revenue maximization vis-a-vis
protection of public interest. These issues were discussed thread bare with the Ministries of Coal,
Mines, Petroleum and Natural Gas, Telecom, Environment and Forests, Water Resources and
Land Resources. The Committee has also noted proposed policies and regulatory changes being
contemplated by the Ministries dealing with identified natural resources and made suggestions for
improvements/modifications in the policies/regulations under consideration. The thrust of the
Committee's recommendations is generally to move towards a transparent auction for allocation
and pricing of identified natural resources except in cases where an alternate mode subserves the
larger public interest or where the auction route is not feasible on account of different reasons

depending upon the nature of the natural resources and special conditions attached thereto.

In case of mines and coal blocks, the Committee has made a number of recommendations
for increasing transparency in the auction processes and move to a market mechanism. In the
short term /.e. over the next two years it recommends creation of a platform owned by CIL for
transaction of coal and allowing existing allottees of captive blocks to sell coal through this coal
platform to notified users. In case of mines, which is a State subject, the proposed MMDR Act is a
significant step towards reform of the mining industry. The Committee has recognized this fact

and made certain suggestions for improving transparency in the bidding processes.

In case of Petroleum the Committee noted the NELP award process which is well
established. It, however, recommends that Director General of Hydrocarbons should be
reconstituted in to an independent technical office attached to the Ministry and establish an
upstream regulator to focus on regulatory functions. It recommends that upstream regulator can
be part of the Petroleum and Natural Gas Regulatory Board (PNGRB). In case of gas, the market
related prices may be made mandatory for new gas discoveries. The Committee has
recommended full allocation of gas for fertilizer plants at subsidized rates and suggested a gradual
freeing of pricing for power sector so that gas based power stations ultimately become peaking

facilities, which is the best use of natural gas.

In case of Spectrum, the Committee recommends that all future telecom licenses should be
unified licenses and spectrum should be de-linked from the licenses. The spectrum for telecom
access services should be made available through suitable market related processes. Its major
recommendation in regard to spectrum is that Merger and Acquisition guidelines should be
liberalized to ensure competition. Spectrum sharing and issue of spectrum trading should also be

looked by the Ministry at an appropriate stage.
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The Committee has recommended to establish an ab-initio classification of forest based on
ecological value to improve the predictability of clearances for diversion of forest land. The
Minutes of meetings of various statutory bodies under Ministry of Environment and Forest should
be made available on the website of Ministry to ensure transparency. Payments under the Net
Present Value Regime for forest land should be suitably readjusted as forest land has value over

and above the value of only land.

The Committee has made a number of recommendations on land available with Central
Government Departments and Organisations. It has recommended creation of an institutional
framework for a centralized and transparent data bank which would include the ownership details,
area allotted and possible land users alongwith actual status with regard to utilization in addition to
the satellite images and GIS mapping. Central Government departments need to utilize the land
for most optimum use as well as maximum permissible F.A.R. This exercise is likely to generate

surplus land resources for other alternative users.

In case of water, the Committee recommends a comprehensive national legislation. Water
could either be brought under concurrent list or a framework law could be enacted which could
then be adopted by the State Governments. It has also recommended an amendment to River
Board Acts, 1956 to include ground water in its ambit while assigning the River Board Act a

managerial role in the management of water resources.

The Committee has also made certain recommendations on overarching issues relating to
policy documents, broad institutional ground rules for Regulators and allocation of functions. It
has also recommended that transparent mechanisms of allocation of natural resources need to be
supported-by investment in complimentary physical and social infrastructure in order for markets

to work effectively and for processes to be efficient and sustainable.
(e) The Committee has already submitted its report.
Acute shortage of staff in CBI

1%175. SHRI ISHWARLAL SHANKARLAL JAIN: Wil the PRIME MINISTER be pleased to

state:
(a) whether it is a fact that CBI is witnessing acute shortage of staff;
(b) if so, the details thereof;

(c) whether recruitment was done at national level in CBI during the last three years;

tOriginal notice of the question was received in Hindi.
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(d) if so, the details of the recruitment made, post-wise and category-wise; and
(e) the category and post-wise details of the staff working with CBI at present?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS (SHRI V. NARAYANASAMY): (a) and (b) No, Sir. As on 1/8/2011, out of 6,565
sanctioned staff strength of CBI, 5,361 posts are filled up. The occurrence and filing up of
vacancies is a continuous process. Despite some vacancies in CBIl, speedy investigation of

various cases is ensured through effective use and deployment of existing personnel.

(c) and (d) Yes, Sir. Details of the posts, category-wise and post-wise, including
recruitment at national level and on contract basis, filled up during the year 2008, 2009, 2010 and
2011 (upto 01.08.2011) are as under:—

Post 2008 2009 2010 20M
Executive

Sub-Inspector 36 34 41 74
TOTAL 36 34 41 74
Legal

Assistant Public Prosecutor 0 0 0 14
Public Prosecutor 1 0 0 0
Special/Assistant Prosecutor 0 0 46 0
TOTAL 1 0 46 14
Technical

Assistant Programmer 0 0 3 20
Data Entry Operator 1 0 0 5
Junior Hindi Translator 0 0 2 0
Tech. Experts. 0 0 0 30
TOTAL 1 0 5 55
Ministerial

Lower Division Clerk 10 43 22 112
Senior Clerk Steno 9 1 4 10
TOTAL 19 44 26 122
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(e) The category and post-wise details of the staff working with CBI at present is as under:

Designation of posts Sanctioned Strength Actual Strength
1 2 3
EXECUTIVE
Director 1 1
Spl. Directors/Addl. Director 4 2
Joint Director 17 13
Dy. Inspr. Genl. of Police 33 29
Sr. Supdt. of Police 16 16
Supdt. of Police 100 68
Addl. Supdt. of Police Al 83
Dy. Supdt. of Police 265 134
Inspector of Police 880 676
Sub Inspector of Police 414 281
Asstt. Sub-Inspector of Police 207 194
Hd. Constable 555 520
Constables 1913 1,657
TOTAL 4,496 3,674
LEGAL
Addl. Legal Adviser 7 2
Dy. Legal Adviser 20 17
Sr. Public Prosecutor 67 45
Public Prosecutor 169 63
Asstt. Public Prosecutor 49 27
TOTAL 312 154+437
TECHNICAL
Sr. Advisor (Engineering) 1 0
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1 2 3
Sr. Advisor (Banking) 1 0
Sr. Advisor (Taxation) 1 0
Sr. Advisor (Foreign Trade/ 1 0
Foreign Exchange)
Advisor (Engineering) 1 0
Advisor (Banking) 1 0
Advisor (Taxation) 1 0
Advisor (Foreign Trade/Foreign 1 0
Exchange)
Dy. Advisor (Engineering) 5 0
Dy. Advisor (Banking) 2 0
Dy. Advisor (Insurance) 1 0
Dy. Advisor (Foreign Trade/ 2 0
Foreign Exchange)
Technical Advisor 1 0
Technical Officer (A&IT) 3 1
Technical Officer (Banking) 1 0
Chief Information Officer 1 1
Principal System Analyst 1 0
Sr. System Analyst 3 0
Executive Engineer 1 0
OSD (Computer) 1 0
Programmer 10 10
Assistant Programmer 40 14
Lecturer 2 0
Jr. Technical Officer (A& IT) 4 2
Asstt. Director (OL) 2 2

Jr. Analyst
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Asstt. Librarian and Information Office 1 1
Jr. Advisor (Engineering) 3 0
Jr. Advisor (Banking) 6 0
Jr. Advisor (Taxation) 5 0
Jr. Advisor (Foreign Trade/ 2 0

Foreign Exchange)

Sr. Hindi Translator 1 1
Jr. Hindi Translator 20 13
Sr. Librarian and Information Asstt. 1 1
Jr. Engineers 5 2
Income Tax Insprs. 2 0
Customs and Central Excise Inspector 4 0
Data Processing Asstt. Grade-B 1 0
Data Processing Asstt. Grade-A 1 0
Care Taker (For CBI Academy) 1 0
Data Entry Operator Grade-A 12 10
Sr. Gestetner Operator 1 0
TOTAL 155 59+45%
MINISTERIAL

Administrative Officer 2 2
Office Supdt. 35 34
Steno Grade ‘A’/Sr. PS. 3 0
Steno Grade ‘B’ 16 15

Private Secretary.

Personal Asstt. 64 56
Steno Gr.D/Sr. Clerk Steno 459 342
Jr. Accounts Officer 1 1
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Crime Asstt. 59 48
Head Clerk 84 73
Upper Division Clerk 196 181
Lower Division Clerk 469 460
Dresser (For CBI Academy) 1 0
Office Attendant (JGO and Daftry) 55 50
Peon 28 23
Safaiwala 53 42
Farash 1 1
Cook (For CBI Academy) 2 2
Bearer (For CBI Academy) 4 4
TOTAL 1,532 1,334
CANTEEN

Manager 2 1
Asstt. Manager 1 0
Halwai-cum-Cook 2 2
Coupon Clerk/Salesman 17 9
Asstt. Halwai-cum-Cook 2 2
Teamaker 17 14
Bearer 10 1
Washboy 18 12
Safaiwala 1 1
TOTAL 70 52

#posts that are allowed to be filled up on contract basis.
Initiatives for improving services

*176. SHRI O.T. LEPCHA: Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether any fresh initiatives have been planned by Government to bring the services

provided in Air India flights like catering etc. up to the international standards;
(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (¢) The services
provided by Air India on its flight are at least of international standard. Air India is the only airline
offering choice of veg. and non-veg. meals to all its passengers whereas the other international
airlines uplift only non-veg. meals and veg. meals are uplifted only if manifested. However, Air
India has taken steps to improve its catering by providing meal on demand on direct ultra long
flights in first class, welcome beverages for first and executive class, and elaborate and choice of

meals for economy and executive class.
High-powered Committee on Antrix Devas deal
*177. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state:

(a) whether the High-powered Committee appointed by Government to enquire about the
controversial deal between ISRO/Antrix Corporation and a private company M/s Devas

Multimedia Ltd. has submitted its Report;

(b) if so, whether a copy of the Committee Report will be placed before the House;

and

(c) if not, whether any extension of time has been given to the Committee for completing

the enquiry ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) to
(c) Government set up a High Powered Review Committee on February 10, 2011 to review the
technical, commercial, procedural and financial aspects of the Agreement between Antrix
Corporation Limited and M/s Devas Multimedia 'Limited, to suggest corrective measures, and to
fix responsibility for lapses, if any. The Committee was also asked to review the adequacy of
procedures and approval processes followed by Antrix, ISRO and the Department of Space, and

to suggest improvements and changes.

2. The High Powered Review Committee has since submitted its report to Government.
Based on the examination of these recommendations, Government has initiated a number of

actions. Further action will be taken as may be necessary. The steps taken so far include :—

(i) Department of Revenue and Ministry of Corporate Affairs have been asked to initiate

investigations for possible acts of omission and commission.
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(i) A High Level Team has been constituted for examination of various aspects of the
Antrix-Devas agreement and identification of acts of omission and commission
involved in signing thereof.

(i)  Governance and systemic reform measures are being undertaken in the Department of
Space, ISRO and ANTRIX. A Departmental Committee headed by Secretary, Space
will monitor the pace of their implementation. It has been decided that the Space
Commission will regularly review the functioning of the Department of Space, ISRO
and Antrix. The Space Commission would also mandate appropriate peer reviews
periodically in respect of governance and systemic reforms. Several steps for
improvement in the functioning and efficacy of the Space Commission have been put
in place.

(iv) Afull time Chairman-cum-Managing Director of Antrix has been appointed with effect
from July 07, 2011. The Antrix Board is being reconstituted. Two officers at the level of
Director have been appointed in the Department of Space to look after (i) Projects,
Procurement and matters relating to Antrix, and (i) Legal matters and Contracts. In
order to facilitate co-ordination between the Department of Space and Antrix, a
Co-ordination Management Committee headed by Secretary, Department of Space
has been set up.

(v)  The INSAT Coordination Committee has been re-constituted and the first meeting of
the reconstituted Committee has been held.

Nuclear power project in Rajasthan
1%178. SHRI ASHK ALI TAK: Will the PRIME MINISTER be pleased to state:

(a) whetheritis afact that the Site Selection Committee of Nuclear Power Corporation has
selected the site for establishing new Nuclear Power Project near Mahi Bajaj Sagar dam situated
at Banswara in Rajasthan; and

(b) if so, by when Central Government proposes to approve this project?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) Yes,
Sir. The Site Selection Committee of the Department of Atomic Energy had recommended the site
at Mahi-Banswara near Mahi-Bajaj Sagar dam in Rajasthan for locating four 700 MW capacity
indigenous Pressurised Heavy Water Reactors (PHWRs).

(b) The Central Government has recently accorded 'in principle" approval for the site at
Mahi-Banswara in Rajasthan to locate four units of indigenous 700 MW Pressurised Heavy Water
Reactors.

Indian athletes in dope scandal

*179. SHRIMATI SHOBHANA BHARTIA: Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether Government has initiated inquiry into the cases of Indian athletes who have

failed dope tests;

(b) whether the dope use was administered by coaches themselves over the last few
years;

(c) whether Government has any workable plans to curb the practice; and
(d) if so, details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) and (b) The Government has appointed Justice Mukul Mudgal, retired Chief
Justice of the High Court of Punjab and Haryana, as a one member Committee on 07.07.2011 to
enquire into all the aspects of the issues relating to prevalence of Doping. The terms of reference

of the inquiry Committee are as under:—

(i)  To determine the facts and circumstances leading to large scale recent incidents of

alleged doping in Athletics discipline.

(i)  To examine reasons for such large scale prevalence of doping and modus operandi
involved, including availability of the prohibited substances in and around training

camps/competitions.
(i) to enquire into the role of agencies involved, if any.

(iv) To suggest remedial measures to improve the protocols of dope testing and its

integrity and promotion so that such lapses, if any, do not happen in future.
(v)  Any other issues.
The Committee has been given six weeks to submit its report.

(c) and (d) The Government has initiated the following corrective measures, to curb Doping

in Sports:—

(i) Increasing the frequency of testing of Core probables undergoing training at various

centres for London Olympics, 2012

(i)  Surprise checking of rooms of Athletes, Coaches and Support Personnel at training

institutes and surprise collection of samples.

(i)  Distribution of educational materials related to dope related issues amongst

Sportspersons, Coaches and Support Personnel
(iv) Increase in Seminar/Workshops/Teaching Sessions with Athletes and Coaches.

(v) Closer surveillance and vigilance on Coaches and Support Personnel through their

Employers.
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Meeting regarding improvement of border roads

*180. SHRI KANJIBHAI PATEL : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether it is a fact that the Ministry had kept a meeting on 28 April, 2009 at New Delhi
for improvement of Border Roads;

(b) whether it is also a fact that as per decision taken in the said meeting, Government of
Guijarat has forwarded proposal for improvement of 965 km. of Border Roads on 30 May, 2009;

and

(c) if so, the present position of the proposal and by when the proposal is likely to be
approved?

THE MINISTER OF ROAD TRANSPORT AND HIGHWAYS (SHRI C.P. JOSHI):
(a) Yes, Sir.

(b) and (c) Government of Gujarat, in consultation with Border Security Force, had
proposed construction of a road from Gadhuli to Santalpur for a length of about 255 km joining
Kutch and Patan districts. This proposal with an estimated project cost of Rs. 550 crore has been
approved by the Government on 18.11.2010. The implementation of the project will be done by
Gujarat Roads and Buildings Department of State Government of Gujarat.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Nuclear plant at Mithi Virdi, Bhavnagar

11241. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR

Will the PRIME MINISTER be pleased to state:

(a) whether Government would reconsider the proposed Atomic Energy Power Plant in
Mithi Virdi, Bhavnagar, Gujarat, in view of terrible accident caused by tsunami in nuclear power
plants situated at a Japan’s sea shore and taking lesson from which many developed countries
have either closed their nuclear power projects, or are reconsidering to close them;

(b) whether Government has prepared any special plan to tackle the Japan like nuclear
accident; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) The site selection is long a drawn activity and a site is

tOriginal notice of the question was received in Hindi.
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accorded in principle approval by the Government after a detailed evaluation in accordance to the
criteria laid down in Atomic Energy Regulatory Board (AERB) code on siting and recommendation
thereof by the site selection committee of the Government. The Chhaya Mithi Virdi site in Gujarat
has been evaluated for possible natural extreme events including Tsunami and found suitable.
Further, the design and engineering features of the proposed plant and shore protection
measures at site would ensure its capability to withstand the extreme natural events probable at
the site.

(b) and (c) The safety of existing nuclear power reactors in operation and under
construction in the country has been reviewed by specially constituted task forces for each
technology in operation and reactors under construction in the context of Fukushima incident in
Japan. These reviews have found that there are sufficient margins in designs of Indian nuclear
power plants to withstand the extreme, natural events-earthquake and Tsunami. However, to
further enhance safety, recommendations made by the task forces are being implemented after

due process of approval. These inter alia include :—
. Automatic reactor shutdown on sensing seismic activity

. Augmentation of cooling water inventories and provisions for additional hook up
arrangements through external sources and provision of mobile diesel driven pump

sets.

. Increasing the duration of the availability of auxiliary power sources/battery
operated devices for monitoring important parameters when the grid power is not

available.
. Additional Shore protections measures at coastal stations.
Availability of thorium

1242. SHRI SANJAY RAUT:
SHRI GOVINDRAO ADIK:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that there is much availability of thorium in the country
and the country has the potential to serve as feedstock for an ambitious nuclear power

programme;
(b) if so, the details thereof; and

(c) the details of steps taken or proposed be taken to discover thorium and to utilize this

for our nuclear power programme in the country ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.
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(b) The Atomic Minerals Directorate for Exploration and Research (AMD), a constituent
Unit of the Department of Atomic Energy has established 10.70 million tonnes of Monazite in the
country, which contains 9,63,000 tonnes of Thorium Oxide (ThO,). Indian Monazite contains
about 9-10% of ThOy and about 8,46,477 tonnes of Thorium Metal can be obtained from

9,63,000 tonnes of Th02 which will be used for future programmes of DAE.

(c) India is pursuing a three stage nuclear power generation programme aimed at long
term energy independence based on use of our abundant Thorium resources. The programme is
to use Thorium for electricity generation in the long-term. In order to realize this goal, we are well
into the first stage based on our modest domestic Uranium resources. This will be followed by

second stage comprising of fast reactors.

It is proposed to set up a large power generation capacity based on fast reactors before
getting into the third stage. Thorium in itself cannot produce electricity and it has to be first
converted to Uranium-233 in a nuclear reactor. A comprehensive three-stage nuclear power

programme is, therefore, being implemented sequentially.

India has been working on the development of technologies for Utilisation of Thorium for
Nuclear Power Generation since the inception of the Indian Nuclear Programme. As a part of this
work, thorium has been irradiated in our Research Reactors and also in Pressurised Heavy Water
Reactors. Technologies for reprocessing of irradiated thorium fuel for the separation of
Uranium-233 have also been developed on a pilot plant scale. Uranium-233 thus separated has
been used as fuel in research reactor Purnima-Il and later in the 30 Kw Research Reactor Kamini
now in operation at Indira Gandhi Centre for Atomic Research (IGCAR), a constituent Unit of the
Department of Atomic Energy (DAE). Thorium based fuel has been manufactured and placed in
the Advanced Heavy Water Reactor (AHWR) critical facility for Reactor Physics experiments as
well. Further development of technologies for large scale commercial level manufacture and

reprocessing of Uranium-233 bearing fuel is underway.
Opposition to nuclear power plant at Jaitapur

11243. SHRIMATI HEMA MALINI:
SHRI PRABHAT JHA:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that local people have protested against Jaitapur Nuclear Power

Plant Project in Maharashtra; and

(b) ifso, the details thereof and the decision taken by Government in view of this protest?

tOriginal notice of the question was received in Hindli.
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) Yes,
Sir. A section of the people from nearby areas have been protesting against setting up of the
Jaitapur Nuclear Power Plant project in Maharashtra.

(b) Their opposition is primarily on apprehensions about the project and nuclear power. In
respect of the land acquisition, efforts are on to arrive at an acceptable rehabilitation package in
consultation with the State Government. The apprehensions are being addressed through
sustained public awareness campaigns following a multi-pronged approach. Accelerated efforts
are being made to engage the local communities and address their concerns in a credible manner.

Rules for Civil Nuclear Liability

t1244. SHRI RAM JETHMALANI:
SHRI RAVI SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

(a) whetheritis a fact that Government has framed the rules to implement the Civil Liability
for Nuclear Damage Law;

(b) if so, the facts in this regard alongwith the details of these rules;
and

(c) whether as a result of such rules, the countries earlier opposing the original Nuclear
Liability Damage Law are satisfied and willing to work with India?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) and
(b) The Government is in the process of framing rules as provided under the Civil Liability for
Nuclear Damage Act, 2010.

(c) Following the passage of the Civil Liability for Nuclear Damage Act, 2010, some
potential suppliers have raised certain issues mainly relating to application of 'operators right of
recourse' as provided in Section 17 and 'Act to be in addition to any other law' as provided in
Section 46 of the Act.

The Government is taking necessary action to implement India's nuclear energy programme,
including nuclear power projects in technical cooperation with other countries on the basis of the
Civil Liability for Nuclear Damage Act, 2010.

Uranium mines in Andhra Pradesh

11245. SHRI RAMCHANDRA PRASAD SINGH:
SHRI RAVI SHANKAR PRASAD:

Will the PRIME MINISTER be pleased to state:

tOriginal notice of the question was received in Hindi.

55



(a) whether it is a fact that quantity of uranium reserve found recently in the uranium mines
of Andhra Pradesh is being reassessed;

(b) if so, the quantity of uranium reserve available in the mines of Andnhra Pradesh after

reassessment; and

(c) the total quantity of uranium available in India after finding this uranium reserve, and the
quantity of energy that can be generated through it?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY ): (a) The
Atomic Minerals Directorate for Exploration and Research (AMD), a constituent Unit of the
Department of Atomic Energy, has carried out assessment of /n situ uranium resources in
Tumalapalle area, Kadapa District, Andhra Pradesh and has established 63,269 tonnes of U3O8
as on 30.06.2011 in the said area. Further exploration is on to establish additional resources in
extension areas.

(b) The uranium reserves available in Andhra Pradesh are as follows :—

Name of the Deposit Type of Deposit Uranium Resources
in Andhra Pradesh Established
(Tonnes U308)

Lambapur Unconformity 1450
Peddagattu Unconformity 7585
Tummalapalle-Rachakuntapalle Stratabound 63269
Koppunuru Unconformity 2761
Chitrial Unconformity 8473
TOTAL 83538

(c) AMD has so far established 1,71,672 tonnes of in situ uranium resources as on
30.06.2011. The currently known reserves of indigenous uranium in the country can support a

nuclear programme with a generating capacity of about 10,000 MWe.
Nuclear power plant in Gujarat
1246. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:

(a) whether Government proposes to set up a 6000 MW capacity nuclear power plant in

Bhavnagar district of Gujarat;
(b) if so, the details thereof;

(c) whether the villages are against Government’s move to acquire their fertile land to set

up nuclear plant; and
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(d) ifso, Government’s stand on this issue ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) The Government has accorded 'in principle' approval for the site at Chhaya Mithi Virdi,
Bhavnagar in Gujarat for setting up nuclear power plant of 6x1000 MW Light Water Reactors
(LWRs). These reactors will be set up in phases based on international cooperation. In the first
phase, two reactors, each of 1000 MW are planned to be launched in Xl plan period. Currently,
pre-project activities comprising land acquisition process, Environment Impact Assessment (EIA)

and site evaluation studies are in progress.

(c) Yes, Sir. A section of the villagers are opposing acquisition of land, mainly on

apprehensions of loss of livelihood, rehabilitation and nuclear power safety.

(d) An attractive Resettlement and Rehabilitation (R&R) package is being worked
out in consultation with the Gujarat Government. The apprehensions about nuclear
power, safety, radiation and other aspects are being addressed through structured public
awareness campaigns comprising of meetings with the villagers, State officials and other stake

holders.
Misconception on Jaitapur Power Plant
1247. SHRI PARIMAL NATHWANI: Will the PRIME MINISTER be pleased to state:

(a) whether there have been a lot of misconceptions on the proposed Jaitapur Power

Plant in Konkan region of Maharashtra;
(b) if so, the details thereof;

(C) in what manner Government proposes to remove these misconceptions;

and
(d) the reasons for selecting this area of Western Ghats for a Nuclear Power Plant?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) Yes, Sir.

(b) The apprehensions prevailing in Konkan region of Maharashtra are on
safety of reactors, setting up of untested reactors, management of radioactive

waste, impact of plant operation on ecology and bio-diversity, rehabilitation and livelihood.

(c) The apprehensions are being addressed through sustained public awareness
campaigns among various sections of the society which include school/college students and
faculty, vernacular press and media, state officials, local MLAs and MPs, members of Non

Government Organizations (NGOs )/Environment group, project affected persons (PAPs) and
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members of public around the Jaitapur site in Ratnagiri region. Till July, 2011, 63 public awareness

campaigns have been organized.

These campaigns included interactive series of lectures, distribution of public awareness
material in local language, meetings and briefings, scientific and technical displays/exhibitions in
schools, colleges and public forums in the surrounding areas, press/media briefings, visits of
local people, press and media to the nuclear power plants in operation and construction. An
information centre equipped with the models, displays and literature in Marathi language on the
project and nuclear power has also been made operational at Ratnagiri. The website of NPCIL
also has extensive information about the Jaitapur project including several studies carried out
indicating that the plants are safe. There have been many meetings held by the state and central
government with those opposing the project, including the two meetings held by Chief Minister of
Maharashtra. Former Chairman of the Atomic Energy Commission, Dr. Anil Kakodkar addressed
the MLAs and MLCs of Maharashtra on the various aspects of the project and safety issues in
March, 2011.

(d) The site at Jaitapur meets all the criteria for siting of nuclear power plants. The Site
Selection Committee (SSC) of the Government recommended the site, offered by the State
Government, after thorough evaluation. Based on the recommendations of the SSC, Government

of India approved Jaitapur site for the establishment of the nuclear power plant.
Staff strength in the Department

1248. SHRI AMBETH RAJAN: Wil the PRIME MINISTER be pleased to

state:

(a) the details of total sanctioned staff strength in the Department of Atomic Energy,

group-wise /.e. Group A to Group D;

(b) the number of jobs earmarked for SC/ST category as per Government of India’s

reservation policy out of the total strength; and

(c) the reasons for the staff strength not being in accordance with the reservation policy of

Government of India?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): (a) The
details of total sanctioned staff strength in the Department of Atomic Energy, group-wise /.e.

Group A to Group D are:—

Group A Group B Group C Group D Total

10160 11504 15160 70 36894

The number of jobs earmarked for SC/ST category as per reservation policy and in position

are:—
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Group Scheduled Castes Scheduled Tribes

Earmarked In position Earmarked In position
Group A* 205 210 98 50
Group B 1755 1773 787 549
Group C 1884 2585 1245 1285
Group D 9 10 4 14

*The Department is exempted from the purview of reservations for SC/ST in respect of " Scientific
and Technical" posts recruited through the Training School for conducting research and for

organizing, guiding and directing research.

(c) Shortfall in respect of Scheduled Tribes is largely due to non-availability of eligible

candidates.
Finnish technology for Jaitapur Nuclear Power Plant
1249. SHRI'Y.S. CHOWDARY : Will the PRIME MINISTER be pleased to state:

(a) whether Government is planning to introduce Finnish technology for Jaitapur Nuclear
Power Plant;

(b) if so, the details thereof;
(c) whether this technology has ever been used in India; and
(d)  whether Finnish technology would ensure nuclear safety ?

THE MINISTER OF STATE IN THE PRME MINISTER’S OFFICE (SHRI V. NARAYANASAI\/IY) : (a) No,
Sir.

(b) Does not arise.
(¢) No,Sir.

(d) The nuclear power reactors planned to be set up at Jaitapur are not based on Finnish
technology but are 1650 MW evolutionary pressurised water reactors (EPRS) developed by Areva,
France. The EPR design has been evolved from the several years' operational feedback of N4
reactors in France and KONVOI reactors in Germany. The first EPR is under construction in
Finland. EPRs are also under construction in France and China. The EPRs have not been set up in
India earlier. The EPRs are reactors with advanced safety features, which include four
independent safety trains housed in independent seismically qualified buildings, a core catcher,
passive core cooling provisions which will ensure cooling of the fuel even in the worst case of fuel
melt down thus preventing radioactivity releases, and hydrogen re-combiners to prevent

hydrogen explosion.
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Thorium reserves in coastal areas
1250. SHRI RAJIV PRATAP RUDY : Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that reserves of thorium mineral in Indian coasts are still

left unused while it has been scientifically established as a replacement to produce nuclear energy;;

(b) the plans with Government to ensure that the thorium reserves in Indian coastal areas

are put to optimum use for the greater welfare of people;

(c) the bottleneck faced by Government to utilise thorium based reactors for power

generation;
(d) the amount of money that has been spent so far for developing such technology; and
(e) the details thereof ?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) Thorium, being a fertile material, needs to be converted into
fissile U-233 before it can be used as a nuclear fuel. Right from the inception of the Indian nuclear
programme, work has been carried out in various aspects of thorium technology, viz., mining and
extraction of thorium, processing of thorium into fuel, irradiation of thorium bearing fuel in reactors

and reprocessing of spent fuel containing thorium:—

. Studies have been carried out at laboratory scale regarding use of thorium in different

types of reactors with respect to fuel management, reactor control and fuel utilization.

. To get industrial scale experience in the use of thorium, BARC is designing an
Advanced Heavy Water Reactor (AHWR). This reactor will demonstrate various

aspects of thorium fuel technology at industrial scale.

. A Critical Facility for Advanced Heavy Water Reactor has been
commissioned in 2008 and is being used for carrying out experiments to further

validate the physics design features of Advanced Heavy Water Reactor.

(c) Large scale introduction of thorium in power generation is possible only after sufficient
capacity of fast reactors is built in the country. Today, the first Prototype Fast Breeder Reactor

(PFBR) is under construction, which is expected to be commissioned in 2012.

(d) and (e) Funds have been utilized on various research and development projects related
to mining and extraction of thorium, fuel fabrication, irradiation in reactors, reprocessing and

refabrication of fuel.

60



A major part of the expenditure was incurred for design and development of Advanced Heavy
Water Reactor (AHWR), which will serve as a technology demonstrator for a range of
technologies for Thorium utilization as well as for several advanced safety features that
have been incorporated in the design of this reactor. The total amount spent on this activity is
Rs.230 cr.

Safety of nuclear plants
1251. DR. JANARDHAN WAGHMARE : Will the PRIME MINISTER be pleased to state:

(a) whether most of the Nuclear Plants in the country are ill-equipped in so far as safety

and security aspects are concerned;
(b) if so, the details thereof;

(c) whether the recommendations made by the task forces set up by the Nuclear Power
Corporation of India Limited (NPCIL) have been accepted; and

(d) if s0, the roadmap of implementing the recommendations of the task forces set up by
NPCIL?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) No, Sir.

(b) Safety is accorded highest priority in all phases, siting, design, construction,
commissioning, operation and de-commissioning of nuclear power plants in the country. The
Indian nuclear power reactors employ state of the art systems at par international standards.
Indian nuclear power plants have demonstrated over 340 reactor-years of safe operation and
there has been no instance of release of radioactivity in the public domain or breach of security.
Further, safety being a moving target which is continually evolving, regular reviews of incidents at
national and international levels and incorporation of lessons learnt from these, as appropriate, are
inbuilt in safety culture at Indian nuclear power plants. Periodic reviews on safety status at Indian
nuclear power plants are carried out independently by the Atomic Energy Regulatory Board

(AERB). The recommendations arising out of these reviews are also implemented scrupulously.

(c) and (d) The recommendations of NPCIL taskforces are already under implementation
and others are in process of clearance/approval of AERB. The road map for implementation of the

recommendations has been placed in the public domain on the websites of NPCIL and DAE.
Dilution of Civil Nuclear Liability Act
1252. SHRI M.P. ACHUTHAN: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that US Secretary of State Hillary Clinton had demanded dilution of

the Civil Nuclear Liability Act asking India to engage with the International Atomic Energy Agency
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(IAEA) to ensure that the nuclear liability law fully conform with the Convention of Supplementary
Compensation for Nuclear Damage (CSC); and

(b) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY): (a) and (b) During the recent visit of the Hillary Clinton, Secretary of State,
USA to India in July, 2011, both sides reiterated their continued commitment for full
implementation of the Indo-US civil nuclear energy cooperation agreement. The United States of
America has ratified the Convention on Supplementary Compensation (CSC) and India intends to
ratify the CSC within this year. India is committed to ensuring a level playing field for US
Companies seeking to enter the Indian nuclear energy sector, consistent with India's national and
international legal obligations.

Pilots with fake licences

12563. SHRI A.A. JINNAH:
SHRI SHIVANAND TIWARI:

Will the Minister of CIVIL AVIATION be pleased to state:
(a) the number of persons having fake pilot licences arrested so far; and

(b) the details of the actions taken against them and whether Government propose to take

any steps to make the system tamper proof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Crime Branch of
Delhi Police has arrested eleven pilots, five middlemen and three officials of Directorate General of
Civil Aviation (DGCA) for irregularities in procurement of licences on the based of forged mark
sheets. All three officials of DGCA have been suspended. 15 pilots involved in forged flying records

in Rajasthan also have been arrested.

(b) Licence of all the pilots arrested has been suspended. The existing procedures in the
Licensing Directorate of DGCA are strictly enforced. Result of DGCA examination submitted by
the candidates are cross-verified with the Master result sheet from Central Examination
Organisation available with the Directorate of Licensing and in case of non-availability of the result
sheet, the papers are required to be sent to Central Examination Organisation for verification.
Before conversion of foreign licences into Indian licences, the licences are verified from the
concerned regulatory authority of the State issuing the foreign licence. The Government
constituted an Expert Committee to look into the current system of examination and licensing of
pilots and make recommendations to make the system secure, credible and efficient and in line
with modern and best practices. The Committee has since submitted its report to the Government

and made 12 recommendations. The Committee's report has been accepted by the Government.
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Dispute regarding Safdarjung Airport

1254. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL AVIATION be pleased
to state:

(a) whether there is any dispute between the Ministries of Urban Development and Civil
Aviation with regard to land at Safdarjung Airport as one Ministry is calling it a recreational area and
other is calling it operating airport; and

(b) if so, the details in this regard and the efforts made to resolve the
issue?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Ministry of
Urban Development claimed that land measuring 184.153 acres at Safdarjung Airport, New Delhi
vests with M/o Urban Development. Safdarjung Airport was transferred to National Airports
Authority (NAA) in terms of provisions of National Airports Authority Act, 1985 and thereafter the
ownership vested with the Airports Authority of India (AAI) on its formation w.e.f. 1st April, 1994 in
terms of provisions of the AAIl Act, 1994.

Communications have been sent to Ministry of Urban Development and several meetings
have held between M/o Urban Development and M/o Civil Aviation to sort out the dispute.
Presently, Ministry of Urban Development have been requested to take an early decision regarding
restoration of land to AAl and appropriately change the land use of the Safdarjung Airport from the
category of recreational activities.

Absence of pre-screening of pilots

1255. SHRIM.P. ACHUTHAN:
SHRI D. RAJA:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that some pilots working with Air India were arrested for producing
fake certificates;

(b) if so, the details thereof;

(c) what are the reasons that Air India could not check the papers of those pilots before
appointment;

(d) whether it is also a fact that in the absence of pre-screening, many pilots having
connection with terrorists outfits could have been recruited; and

(e) if so, Government’s reaction on that?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.

(b) and (c¢) Do not arise.
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(d) and (e) No Sir. A thorough scrutiny of all the documents pertaining to the
educational/technical qualifications of the candidates is carried out at the time of determining the
eligibility of the candidates as also prior to their joining. Further, the character and antecedents of

the candidates are also verified through the police authorities.

Monetary support to Air India

1256. SHRI MOHAMMED ADEEB:
SHRI SABIR ALI:

Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that Government has been giving monetary support to the Air India

for its sustenance;
(b) if so, the details thereof;
(c) whether it is a fact that Air India is still not viable and self-reliant;

(d) whether Government is aware that this situation is because of large-scale

mismanagement and corruption in Air India; and
(e) if so, the steps taken/being taken to overcome these problems?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir.
Government has infused Rs.800 crores as equity in Air India in the FY 2009-2010 and Rs.1200
crore in FY 2010-11. A further provision of Rs.1200 crore towards equity infusion has been made in
the budget for 2011-12.

(c) VYes,Sir.

(d) Air India is facing a very severe liquidity crisis, which is as a result of escalating fuel

prices, falling yields and high interest costs.

(e) A Group of Ministers has been constituted to monitor and turnaround the financial
position of Air India. The Group of Ministers in its meeting held in February, 2010 had desired that
Air India should come up with a viable and credible Turn Around Plan (TAP). Air India presented
its TAP and Financial Restructuring Plan before the GOM in June, 2011, which is now being
examined by a Group of Officers. Besides, Air India has also taken a number of steps to improve

its financial and operational performance.

Commercial pilot training schools

1257. SHRIMATI KUSUM RAI:
SHRI PRABHAT JHA:

Will the Minister of CIVIL AVIATION be pleased to state:
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(a) the number of recognized commercial pilot training schools in India, State-

wise;
(b) the details of norms and procedure for recognition of commercial pilot training schools;

(c) the details of competent authority for approval to start flying training for commercial
pilot licence;

(d) whether in some cases norms have been flouted;
(e) if so, the details thereof; and
(f)  the action taken against the culprits ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Alist of 42 Flying
Clubs approved by the Directorate General of Civil Aviation is given in the Statement (See below).

(b) and (c) Approval to flying training institutes is given in accordance with provisions
contained in Civil Aviation Requirements (CAR) Section 7, Series D, Part | which is available on
DGCA's website.

(d) to () One case of M/s Touchwood Entertainment Ltd. is under investigation.
Statement

List of Government Flying Clubs/Schools/Institutes

SI.No. Name of Flying Club State
1 2 3
1. Andhra Pradesh Aviation Academy, Hyderabad Andhra Pradesh

Old Airport, Hyderabad

2. Amritsar Aviation Club, P.O. Rajasansi Airport, Punjab
Amritsar
3. Bihar Flying Institute, Government of Bihar, Bihar

Cabinet Secretariat Civil Aviation Directorate,

Patna Airport, Patna

4, Bombay Flying Club, Juhu Airport, Santacruze (W), Maharashtra
Mumbai

5. Gujarat Flying Club, Civil Aerodrome, Harni Road Guijarat
Vadodara
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1 2 3

6. Government Aviation Training Institute, Directorate Orissa
of Aviation, Orissa, Civil Aerodrome, Bhubaneshwar

7. Haryana Institute of Civil Aviation, Karnal Branch, Haryaya
Karnal

8. Haryana Institute of Civil Aviation, Hissar Branch, Haryana
Hissar

9. Haryana Institute of Civil Aviation, Pinjore Br. Pinjore Haryana

10. Madhya Pradesh Flying Club, Raja Bhoj Airport, Bhopal Madhya Pradesh

1. Madhya Pradesh Flying Club, Indore Madhya Pradesh

12. Madras Flying Club, Chennai Airport, Chennai Tamil Nadu

13. Rajiv Gandhi Academy for Aviation Technology, Kerala
Radhasree, T.C.36/1200 (1 and 2), Enchakkal
Vallakkadavu, P.O. Trivandrum, Thiruvananthapuram

14. Patiala Aviation Club, Civil Aerodrome, Patiala Punjab

15. Ludhiana Aviation Club, Ludhiana Punjab

16. Banasthali Vidyapith Gliding and Flying Club, Rajasthan
Banasthali

17. Nagpur Flying Club,
Office of the Divisional Commissioner, Civil Lines, Maharashtra
Nagpur-01

18. Indira Gandhi Rashtirya Udan Akademi, Fursatganj, Uttar Pradesh
Raebareilly (autonomous body)

19. Ahmedabad Aviation and Aeronautics Ltd., AAA Guijarat
Hanger. Old Terminal Airport

20. Academy of Carver Aviation, 47D, Ground Floor, Maharashtra
Khotachiwadi, Girgaum, Belgum

21. Flytech Aviation Academy, A1-Kauser, Plot No. 295, Andhra Pradesh
Read No.10. West Maredpally

22.  Garg Aviation Ltd., Hanger No. 3, Civil Aerodrome, Uttar Pradesh

Cantt. Kanpur.
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1 2 3

23. HAL Rotary Wing Academy, Hindustan Aeronautics Ltd., Karnataka
Helicopter Division, P.B.

24. Orient Flight School, P.B. No.1306, 40, GST Road, (UT) Pondicherry
Chennai

25. Wings Aviation Pct. Ltd., 1-11-256/B, Plot No. 108 Andhra Pradesh
Adjacent Airport Road, Begumet, Hyderabad

26. M/s Yash Air Ltd., 36-C, Jhabua Tower, 170 R.N.T. Madhya Pradesh
Marg, Indore (Operational Base at Ujjain)

27. M/s Ambro Aviation, 38 Vasant Vihar, Phase-Il, Uttaranchal
Dehradun (Uttaranchal)

28.  Toubro Aviation, Jamshedpur Jamshedpur

29. Southern Pilot Training Academy, (A unit of Kohinoor Tamil Nadu
Educational Services Pvt. Ltd.,) Site B, Salem Airport,
Omallur Distt. Kamalapuran, Salem (Tamil Nadu)

30. Sai Flytech Aviation Pvt. Ltd., Chakrabhata Airport, Chhattisgarh
Bilaspur (Chhattisgarh)

31. M/s Chimes Aviation, Sagar, (MP) Madhya Pradesh

32. Birmi Flying Academy Pvt. Ltd., Hanger No. 2, Punjab
Civil Airport, Patiala

33.  Chetak Aviation Academy, Aligarh (UP) Aligarh (UP)

34.  Ambitions Flying Club Pvt. Ltd., 1st Floor, Jenco Aligarh (UP)
Compound, Chincholi Bunder Road, Off Link Road,
Malad (W), Mumbai-400 064

35.  Pioneer Flying Club, B-126, Yashwant Place, Aligarh (UP)
Chanakyapuri, New Delhi

36. Sha-Shib Flying Academy, (Guna) M.P. Madhya Pradesh

37. Harshita Aeronautical Foundation, Khargone, M.P. Madhya Pradesh
(Pilot Trag. College)

38. Saraswati Aviation Academy, Sultanpur Amhat Uttar Pradesh
Airfiesd, U.P.

39. National Flying Training Institute, Gondia, Maharashtra Maharashtra
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40. SKV Flying Academy, Shirpur (Maharashtra) Maharashtra

41. Rainbow Flying Academy, Surat Gujarat

42.  Alcheminst Aviation Pvt. Ltd., Sonari Aerodrome, Jharkhand
Jamshedpur, Jharkhand

Air Ambulance accident in Faridabad
11258. DR. YOGENDRA P. TRIVEDI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the outcome of the initial investigation into accident of Delhi-bound air Ambulance

from Bihar occurred in Faridabad;
(b) the number of accidents involving private helicopters and planes during last two years;

(c) whether Government still doesn’t feel the need to introduce a new policy on checking

mishap or accidents of private planes so that such an accident doesn’t happen again; and
(d) the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The accident is
being investigated by a Committee of Inquiry appointed under Rule 74 of Aircraft Rules, 1937.

(b) The number of accidents involving Indian Civil Registered aircraft and helicopters in

2010 and 2011 were 5 and 7 respectively.

(c)and (d) In accordance with the International Civil Aviation Organisation (ICAQ) Standard
and Recommended Practices (SARPs) and to provide independence of investigation function
from the regulatory function and to identify the causes of accident in an independent manner, an

Independent Accident Investigation Committee has been formed w.e.f 26th May, 2011.

Various accident prevention programmes have been initiated by the Directorate General of
Civil Aviation (DGCA), which include safety audits, surveillance inspections, dissemination of
safety information, issue of Air Safety Circular/Civil Aviation Requirements, establishment of
Aviation Safety Board etc. Further, safety recommendations emanating from investigation of
aircraft accidents are followed up for implementation by the concerned agencies to prevent

recurrence of similar accidents.

tOriginal notice of the question was received in Hindi.
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VIP helicopters
1259. DR. T. SUBBARAMI REDDY : Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether India will receive the first set of VIP helicopters to be delivered next year;
(b) if s0, the details thereof; and
(c) the objectives of such helicopters?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Ministry of Civil
Aviation has no proposal for acquisition of helicopters for ferrying VIPs.

(b) and (¢) Do not arise.
Fuel bill of Air India

1260. SHRI T.M. SELVAGANAPATHI: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether it is a fact that Air India’s fuel bill has jumped from Rs. 13.5 crore to Rs. 18.5

crore daily;
(b) if so, the details thereof;

(c) whetheritis also afact that Air India is still paying to oil companies as per with previous

volume of transaction; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The uplift
of fuel by Air India has increased from Rs. 12-13 crore to Rs.15-16 crore per day partly because of

arise in price of ATF.

(c) and (d) The PSU oil companies have put Air India on cash and carry basis since
November, 2010. Initially, Air India was making daily payment of Rs.13 crore to oil companies,

which has subsequently been enhanced to Rs.16 crore.

Investment by foreign aviation companies

11261. SHRI DHIRAJ PRASAD SAHU: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether there is a proposal for allowing investment by foreign aviation companies into

domestic aviation companies;

(b) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(c) whether foreign direct investment is proposed to be limited to aviation companies

running into losses; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d) The
proposal to allow foreign airlines to invest in domestic airline is being examined and details have

not been worked out.
Arrears of oil companies

1262. DR. BHARATKUMAR RAUT: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether itis a fact that oil companies have reportedly threatened to stop supply of oil

to Air India due to heavy arrears lying unpaid;

(b) the amount of arrears of the oil companies, company-wise, on Air India till 30 June,
2011; and

(c) the steps the Ministry propose to take to overcome the crisis ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) The public sector
oil marketing companies have placed Air India under cash and carry scheme effective 7.12.2010

due to huge outstanding payment.

(b) As on 30.6.2011, the total dues outstanding to IOCL, HPCL and BPCL were
Rs.1558.18 crore, Rs.342.27 crore and Rs.432.65 crore respectively.

(c) From 7.12.2010 till 30.6.2011 Air India has paid Rs.398.20 crore to the three Public
Sector oil marketing companies. Air India has also taken number of steps to improve its financial
and operational performance, which would lead to improvement in its liquidity position and would

enable it to meet its outstanding commitment to Public Sector oil companies.
Involvement of officials in fake pilot scam
11263. SHRI SHIVANAND TIWARI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether officers of Directorate General of Civil Aviation (DGCA) are involved in any

way in fake pilot scam; and
(b) if so, the details thereof and the action proposed to be taken in this regard?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and
(b) Based on the inquiry conducted by the Police Authorities, three officials of

Directorate General of Civil Aviation (DGCA) were arrested by Delhi Police for their involvement

tOriginal notice of the question was received in Hindi.
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in irregularities in procurement of licences. All these officials have been placed under suspension.
PPP for international airports

1264. SHRI NATUJI HALAJI THAKOR: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether Government proposes to set-up international airports in the country under
Public Private Partnership (PPP) mode to give boost to international air-routes and tourism and

commercial promotion in the country;
(b) if so, the details thereof;

(c) Dby when such international airports are likely to be promoted in the country,
State-wise;

(d) whether it is a fact that the proposals to extend the length of runways at some of the
airports are still lying pending for further consideration; and

(e) if so, the details therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) Keeping in
view the enormous growth in air passengers, which has put pressure on airport infrastructure,
Government had pronounced a policy for greenfield airports in April, 2008 to encourage infusion of

greater investment in airport sector.

So far, Government of India has given 'in-principle’ approval for setting up of new
international Greenfield airports for public use at Navi Mumbai and Shirdi in Maharashtra; Mopa in
Goa; Kannur in Kerala; Kushinagar in Uttar Pradesh and Karaikal in Puducherry. The timeline for
construction of airport projects depends upon many factors such as land acquisition, availability of

mandatory clearances, financial closure, etc. by the individual promoters.
(d) No, Sir.
(e) Does not arise.
Capacity distribution norms for better connectivity
1265. SHRI SYED AZEEZ PASHA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Government is reworking capacity distribution norms for airlines to ensure

better connectivity for smaller cities and towns;

(b) whether it is a fact that Government will expand the list of category | cities by adding

small cities from category Ill;

(c) names of cities in category | presently;
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(d) towns which will benefit from this new policy in Andhra Pradesh; and
(e) steps proposed to plan wide connectivity at economic prices for smaller towns ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVD): (a), (b), (d) and (e)

The discussion about capacity redistribution norms for airline is at very preliminary stage.

(c) The detail of existing Category | routes are as follows:-Mumbai-Bengaluru,
Mumbai-Chennai, Mumbai-Delhi, Mumbai-Hyderabad, Mumbai-Kolkata, Mumbai-Trivandrum,
Delhi-Chennai, Delhi-Hyderabad, Kolkata-Bengaluru, Kolkata-Chennai and Kolkata-Delhi.

Levying of Airport Development Fee

1266. SHRI JAI PRAKASH NARAYAN SINGH: Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether it is a fact that the Hon’ble Supreme Court had quashed the levying of Airport
Development Fee (ADF) by private airport developers;

(b) if so, the details thereof;

(c) whether there was any understanding between Delhi International Airport Pvt. Ltd. and
officials of Ministry of Civil Aviation while recommending ADF for DIAL ;

(d) whether Government is contemplating of ordering a CAG/CBI probe into the whole
issue to unearth the truth;

(e) if so, the details thereof; and

(f)  if not, the reasons for not taking any action on the officials of the Ministry and DIAL for

illegally charging ADF from passengers?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) No, Sir.
Government had, in February, 2009, approved the levy of Development Fee (DF) by Delhi
International Airport Pvt. Ltd. (DIAL) and Mumbai International Airport Pvt. Ltd. (MIAL) at Indira
Gandhi International Airport, New Delhi and Chhatrapati Shivaji International Airport, Mumbai,
purely on an ad-hoc basis to bridge the funding gap in the expansion/development programme
taken up by these companies at the respective airports. The levy was to be reviewed and finalised
by the Regulator. The aforesaid approval by the Central Government was challenged in public
interest litigations before the Hon'ble Delhi High Court. The Hon'ble High Court vide order and
judgment dated 26.08.2009 upheld the validity thereof. However, in appeal, the Hon'ble Supreme
Court has vide judgment dated 26.04.2011 held that the DF levied under Section 22A of the
Airports Authority of India (AAI) Act, 1994 though described as a fee is really in the nature of a
cess or a tax for generating revenue for the specific purposes mentioned in clauses (a), (b) and
(c) of Section 22A. Therefore, being a taxing statue section 22A is to be construed strictly. In this

light, the Hon'ble Supreme Court has observed that the Central Government has only the
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power to grant its previous approval to the levy and collection of DF but has no power to fix the
rate at which the DF is to be levied and collected from the embarking passengers. Hence, the levy
and collection of development fees by DIAL and MIAL at the rates fixed by the Central Government
in the two letters dated 09.02.2009 and 27.02.2009 are ultra vires the 1994 Act. The Hon'ble
Supreme Court has further directed that henceforth, any development fees that may be levied and
collected by DIAL and MIAL under the authority of the orders passed by the AERA under Section
22A of the 1994 Act as amended by the 2008 Act shall be credited to the AAl and will be utilized for
the purposes mentioned in clauses (a), (b) or (c) of the Section 22A of the 1994 Act in the

manner to be prescribed by the rules.
(c) No,Sir.
(d) to (f) Do not arise.
Turbulence faced by Jet Airways flight
1267. SHRI ISHWAR SINGH : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether a jet Airways flight from Delhi to Guwahati with 134 passengers and crew on
board was caught in a severe turbulence due to passing of a Boeing 747 jumbo aircraft as

reported in the media on 22nd July, 2001;

(b) if so, whether the Directorate General of Civil Aviation (DGCA) had ordered a probe

into the incident;
(c) if so, the details of the report submitted by the investigating team;

(d) whether any responsibility has been fixed into such incident and if so, the details

thereof; and

(e) the steps Government proposes to take to avoid such incidents in

future?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) On
21/07/2011 at 1124 hours IST, Jet Airways flight JAl 2280 experienced moderate wake turbulence.
The occurrence was investigated by Inspector of Accident appointed by Directorate General of
Civil Aviation (DGCA), which revealed that Jet Airways flight JAI 2280 experienced moderate
wake turbulence due to Eva airline flight, EVA 6070, B-744(747) flying 1000 feet above. Both the
aircraft were flying in RVSM airspace and there was no breach of separation. All operations were

normal. There was no injury to any passenger or crew.
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(d) and (e) The subject case was not an incident, it was an occurrence. Both the aircraft

were following flight operations procedure as per regulations.
Requirement of private security for airlines

11268. SHRI NARESH CHANDRA AGRAWAL : Will the Minister of CIVIL AVIATION be pleased

to state:

(a) whether as per the guidelines of the Ministry of Home Affairs and the Ministry of Civil
Aviation, any private airlines while launching into services in any country other than India are

required to have its own private security there;

(b) whether it is a fact that the Kingfisher Airlines has given the responsibility of security to
a Dubai-based, private company for its recently launched Delhi-Dubai Service in violation of these

guidelines; and
(c) ifso, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) As per
present Orders of BCAS, at all on-line foreign stations, airlines must post its own India-based

Security Supervisors/Officers who shall be responsible for all matters to security of its operations.

(b) and (c) Kingfisher airlines has informed that it has not outsourced security functions to

any private company in Dubai.
Losses of Air India
1269. SHRI A.A. JINNAH: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether there has been major jump of losses incurred by Al during the last two years;

(b) ifso, the reasons therefor and whether Government propose to take any action against

those responsible for huge losses; and
(c) ifnot, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir.
Air India incurred a loss of Rs. 2226.16 crore during 2007-08, Rs. 5548.26 crore during 2008-09,
Rs. 65652.55 crore during 2009-10 and the estimated loss for 2010-11is Rs. 6994 crore. The losses
are mainly due to the prevalent economic recession, higher fuel prices, low yields and load

factors.

(c) Do not arise.

tOriginal notice of the question was received in Hindi.
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Jamshedpur Airport
1270. SHRI KANWAR DEEP SINGH: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the present status of renovation and modernization works at Jamshedpur Airport in
Jharkhand; and

(b) by when these works are likely to be completed?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b)
Jamshedpur airport in Jharkhand belongs to Tata Iron and Steel Company (TISCO), a private
limited company. Therefore, Ministry of Civil Aviation/ Airports Authority of India (AAI) has no
proposal to undertake any renovation work at this airport.

Mangalore air crash

1271. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION be pleased to
state:

(a) whether itis a fact that families of the victims of Mangalore air crash have not yet been
paid compensation by Government;

(b) if so, the reasons for the inordinate delay in paying the compensation to the kin of the
victims;

(c) action Government propose to take to ensure that the compensation is paid within a
time-frame;

(d) whetheritis also a fact that differential compensation with the criterion being income of
the victim, has been announced by Government; and

(e) if so, details thereof and reasons therefor ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) As of date, claim of
compensation in 62 cases has been settled completely and in 6 cases partially, for a total amount
of Rs. 50.96 crore (including interim compensation).

(b) The claims are being settled based on actual proof of loss basis sustained by the
members of family as defined by the Carriage by Air Act, 1972. The law requires each case to
assess separately by reference to its own facts. The settlement of compensation has also been
delayed as the claimants were awaiting the decision of Kerala High Court in Writ Petition No.32550
of 2010.

(c) to (e) The claims are being settled as per provision of Carriage by Air Act, 1972 which
incorporate the Montreal Convention, 1999 /.e. on the basis of proof of loss sustained by the
members of the family.

Flying Training School at Jakkur, Bangalore

1272. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of CIVIL AVIATION be pleased to
state:
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(a) whether it is a fact that Government Flying Training School (GFTS) at Jakkur,
Bangalore is facing a risk of closure as the DGCA has established that Jakkur Airport is unsafe for
flying fixed wing aircraft due to the ongoing construction of the elevated road on the national

highway; and

(b) if so, the steps Government is taking to save the school, a heritage school founded in

1948 by the then Maharaja of Mysore, that gave the country its first woman pilot ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) During the audit of
Government Flying Training School, Bangalore by the Directorate General of Civil Aviation,
construction activity was noted in the vicinity, which may affect runway length availability for

operations.

(b) The Government of Karnataka which owns the airfield, is aware of the problem and has

initiated action by forming a Committee to examine the issue.
Compensation for Mangalore air crash
1273. SHRI K.E. ISMAIL: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Kerala High Court has ordered the Air India to pay a minimum
compensation of Rs.75 lakh to the legal heirs of each of the victims killed in the May 22, 2010

Mangalore crash; and
(b) if s0, the details thereof and Government’s reaction thereto?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir.
The Kerala High Court videits order dated 20.7.2011in WP(C) No.32550 of 2010 (P) has declared
that the petitioners are entitled to have a "Minimum of 1 Lakh SDR) as compensation payable
under the statute, based on the Montreal convention, treating the matter as "No fault liability),
which can in no case be absolved or limited by the carrier under any circumstance. The order of

the Court is being examined by Air India.
Direct air service from Surat

1274. SHRI BHARATSINH PRABHATSINH PARMAR: Will the Minister of CIVIL AVIATION be

pleased to state:

(a) whether Government proposes to introduce direct air service from Surat to Mumbai,

Kolkatta, Bangalore, Hyderabad, Agartala and Guwahati;
(b) if so, the details thereof;
(c) whether any private airline also proposes to introduce similar service; and

(d) if so, the details thereof?
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THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d) At present,
Surat is air linked with Delhi only by Alliance Air.

Operations in domestic sector have been deregulated and flights are being operated by
concerned airlines on the basis of commercial viability subject to adherence of Route Dispersal

Guidelines.

Government has laid down Route Dispersal Guidelines with a view to achieving better
regulation of air transport services taking into account the need for air transport services of
different regions of the country including North-East region. It is, however, up to the airlines to
provide air services to specific places depending upon the traffic demand and commercial viability

while complying with Route Dispersal Guidelines.
Renaming of Madurai International Airport
1275. SHRI PRAMOD KUREEL : Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether the Ministry has any plan to name the Madurai International Airport in the

name of either Baba Saheb Dr. B.R. Ambedkar or Immanuel Sekharan;
(b) ifso, when;and
(c) ifnot, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) At present
there is no plan to rename the Madurai International airport in the name of either Baba Saheb Dr B.

R. Ambedkar or Immanuel Sekharan.
Raxaul Airport
1276. SHRI SABIR ALI: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether there is a necessity to review Government’s stand with regard to making
Raxaul Airport functional in view of the unpleasant activities in the bordering areas being

undertaken by China; and
(b) if so, by when the airport is likely to become functional ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Raxaul
airport in Bihar belongs to Airports Authority of India (AAI) Since, there is no traffic potential,
commercial viability and firm commitment of airlines operators to operate through this airport, at

present, there is no proposal to start operation at this airport.
Financial crunch in Air India

1277. SHRI'Y.S. CHOWDARY : Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether Air India is facing financial crunch for the last two/three years;
(b) if so, the details thereof;

(c) whether Government/Management of Air India have taken any steps to improve the

financial performance of the Company;

(d) whether the Government has sanctioned Rs.250 crore as advance infusion;

and

(e) steps taken/being taken by Government to improve the financial performance of Air
India?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Yes, Sir.
Air India incurred a loss of Rs. 2226.16 crore during 2007-08, of Rs. 5548.26 crore during 2008-09,
of Rs. 5552.55 crore during 2009-10 and the estimated loss for 2010-11is Rs. 6994 crore.

(c) and (&) In order to improve its financial performance, Air India has taken various steps
such as Rationalization of routes to cut losses, return of leased capacity, reduction of contractual
employment, review of all agreement between management and staff on all technical and
operational matters and constitution of Turn Around Committee (which includes representatives

from senior management and unions)) to look at all areas of reduction.

(d) Pending payment of outstanding dues for VVIP operations, Government has paid an

amount of Rs.500 crore on ad-hoc basis from the equity provision of Rs.1200 crore to Air India.

Clearance for Aerocity project in Delhi

1278. SHRI ANIL MADHAV DAVE: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) the statutory clearances that are ideally required for the upcoming Aerocity project

near the IGI Airport in New Delhi;

(b) whether the private concessionaire which is building the Aerocity has received all the

mandatory clearances; and

(c) whether there are any issues regarding the height of the buildings that are coming up

as part of the Aerocity Hospitality district ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) As per the
provisions of Operation, Management and Development Agreement and State Support
Agreement entered into between M/s Delhi International Airport Pvt. Ltd. (DIAL) and Airports
Authority of India (AAI) and Government of India (GOI)) respectively, DIAL was to submit a Master
Plan for the development of IGI Airport, which was accordingly approved by AAI/GOI.
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The development of Aero City is as per the approved master plan. M/s. DIAL has informed that
they have obtained the following statutory clearances before commencement of work relating to
commercial development at IGI Airport, New Delhi: (i) Approval of Master Plan of Hospitality
district at IGlI Airport, New Delhi from Department of Urban Arts Commission;
(i) environmental clearance from Ministry of Environment and Forest for the overall airport
development; and (iii) height clearance from AAI. The onus of obtaining other statutory

clearances lies with the private concessionaire.

(c) AAlhasissued No Objection Certificate (NOC) for height clearance for 13 assets in the
Hospitality district (Aerooity) project and all the issues pertaining to NOC for height clearance

have been addressed.
Outstanding payment of airlines
1279. SHRI S.S. AHLUWALIA: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that a huge sum of money have remained outstanding to be paid by

Government to Air India on account of flights availed for travel by Ministers;

(b) if so, details of sum outstanding to the airlines as on March, 31 of 2008, 2009, 2010 and

2011 indicating payments made, if any, against the same; and

(c) whether Government has been granting funds to Air India from time-to-time, if so,
details thereof indicating the amount given since the merger of the National Carriers and objectives

thereof in respective instances ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes, Sir. An
amount of Rs. 291.90 crore is due to be paid to Air India for operating special extra section flight for

travel of Hon'ble President of India, Vice President of India and Prime Minister.

(b) Outstanding dues towards VVIP flights as on 31.3.2008 is Nil, 31.3.2009 is Rs. 48.05
crore, 31.3.2010 is Rs.128.27 crore and 31.3.2011 Rs. 115.59 crore.

(c) Government has released an amount of Rs. 800 crore in 2009-10, Rs.1200 crore in
2010-11 towards equity infusion to Air India. Government has made a provision of Rs.1200 crore

towards equity for Air India during 2011-12.
Leakage of water at Delhi Airport
1280. SHRI TARIQ ANWAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that water is leaking from the roof of Terminal 3 at Delhi Airport due

to recent rains;
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(b) if s0, the details thereof; and
(c) the reasons for the leaking?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) No, Sir.
(b) and (c) Do not arise.
Accident involving helicopters
1281. SHRI TARIQ ANWAR: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether it is a fact that number of helicopter accidents are increasing day-by-day in

the country;

(b) if so, the details of accidents occurred and number of persons died and injured during

the last three years; and
(c) the steps Government is taking for the safety of helicopter operations in the country?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) The
details of accidents to Indian Civil Registered helicopters occurred during the last three years is
given in the Statement (See below).

(c) \Various accident prevention programmes have been initiated by the Directorate
General of Givil Aviation (DGCA), which include safety audits, surveillance inspections,
dissemination of safety information, issue of Air Safety Circular/Civil Aviation Requirements,
establishment of Aviation Safety Board etc. Further, safety recommendations emanating from
investigation of aircraft accidents are followed up for implementation by the concerned agencies

to prevent recurrence of similar accidents.
Statement

(A) Accidents to Indian Civil Registered Helicopters in 2009

Sl Date/ Alc Operator/  Fatalities ~ Damage Details of Accident/
No. Place Type/ Category Details Probable Cause.
Regn.

1 2 3 4 5 6 7

1. 09-07-2009 Helicopter M/s 01 Substantial Accident occurred due to
Near Lama Himalayan the sudden sink experi-
Amarnath 315B Services enced by the pilot during
Cave, VT-WEX Pvt. landing at Sh. Amarnathji
Jand K Ltd. helipad and his inability to

recover from it.

Contributory Factors are:
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1 2 3 4 5 6 7

(1) Improper  technique
used for the steep
approach.

(2) Approaching the
landing site at an angle
from the left and
making steep bank
during the recovery
process

2. 02-09-2009 Helicopter M/s 05 Destroyed Accident occurred due to
Rudrakodru  Bell 430 Andhra loss of control resulting in
Hills, VT-APG Pradesh uncontrolled descent in the
Kurnool, Government terrain at a very high rate
Andhra of descent due to entry
Pradesh into severe downdraught

Contributory Factors:

m Crew noticed a
snag and was
engrossed for more
than vital six minutes
before the impact in
searching for relevant
information in the
emergency checklist
and the 'Flight Manual.
This distracted their
attention  from  the
prevailing weather
conditions which led to
loss of  situational
awareness.

(2) The Crew was
flying in  Instrument
Meteorological
Conditions (IMC)
whereas the flight plan
was cleared for VFR
flying.

(3) They had no
intention either to divert
or return back to base.
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(B) Accidents to Indian Civil Registered Helicopters in 2010

Sl.  Date/ Alc Operator/  Fatalites Damage Details of Accident/
No. Place Type/ Category Details Probable Cause.
Regn.

1. 06-08-10 MI-172 Pawan 1 NIL The Helicopter was fly-
Chukham,  Helicopter Hans ing on route Itanagar-
[tanagar, VT-PHF  Helicopter Dibrugarh-Namsai-Tezu.
Arunachal Limited's While flying on route
Pradesh Namsai to Tezu, Cabin

attendant fell outside from
Helicopter and received
fatal injuries.

2. 27-08-2010 Chetak M/s NIL Subs- During training exercise
HAL Helicopter Rotary tantial while hovering helicopter
Bangalore VT-EIV Wing become uncontrollable
Airport, Society and fell on ground. Both
Bangalore Bangalore trainee  and  Instructor

received serious injuries
and helicopter was
damaged.

3. 16-12-2010 Dauphin M/s NIL Subs- Helicopter fell form 10 ft.
Chandigarh AS 365 Pawan tantial Main rotor and tail rotor

N3 Hans were damaged
Helicopter Helicopter
VT-SOK Limited
(C) Accidents to Indian Civil Registered Helicopters in 2011
Sl Date/ Alc Operator/  Fatalities ~ Damage Details of Accident/
No. Place Type/ Category Details Probable Cause.
Regn.

1 2 3 4 5 6 7

1. 19-04-201M MI-172 Pawan 19 Destroyed During landing, helicop-
Tawang Helicopter Hans ter fell in gorge near the
Helipad, VT-PHF  Helicopter helipad and caught fire.
Arunachal Limited Nineteen (19) persons on
Pradesh board received fatal inju-

Non- ries. Four (04) persons
Scheduled received injuries and
survived.

82



1 2 3 4 5 6 7

2. 30-4-20M Ecureuil Pawan 5 Destroyed  Helicopter flying form
at AS350 B-3 Hans from Tawang Helipad to
Labotang Helicopter Helicopter [tanagar crashed at
Arunachal VT-PHT Limited Labothong near Tawang
Pradesh in Bad weather. All five
Non- (05) person on board
Scheduled including Hon'ble Chief

Minister ~ of  Arunachal
Pradesh  received fatal
Injuries. Aircraft was
destroyed in Fire.

3. 13-05-20M Chetak Border 4 Destroyed  Helicopter operating a
Fatehpur Helicopter Security flight from Gandhi Nagar
Village, VT-EQL Force to Jodhpur crashed at
Near Fatehpur Village, Near
Mount Mount Abu, Rajasthan.
Abu, All the four persons on
Rajasthan board including two crew

members received fatal
Injuries  due to fire.
Helicopter destroyed in fire.

4. 19-06-201 Bell M/s Nil  Substantial M/s Swajas Air Charters
Ladpur 407 Swajas Pvt. Ltd. Bell 407 helicop-
Dehradun Helicopter Air ter crashed at Ladpur,

VT-SWA Charters Dehradun while operat-
Pvt. Ltd. ing flight from Joly Grant

Airport, Dehradun to
Sehestradhara helipad.
Pilot and Engineer received
injuries and helicopter was
substantially damaged.

Fiscal deficit of Air India
11282. SHRI JAI PRAKASH: Will the Minister of CIVIL AVIATION be pleased to state:

(a) the amount of fiscal deficit with regard to Air India;

tOriginal notice of the question was received in Hindi.
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(b) whether Government has taken measures to find out the reasons of the miserable

financial condition of this Government-owned company and to help it out;
(c) ifso, the details thereof; and
(d) the steps taken by Government to help Air India out from deficit ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) As
per provisional estimates, the loss before tax during 2010-11 is expected to be
Rs. 6994 crore. The total accumulated losses of Air India as on 31st March, 2010 were Rs.
13326.86 crore.

(b) and (c) Air India is suffering losses due to decline in passenger load factor on account of
global recession and for domestic demand, decline in yield due to competition, increase in
financial cost on account of aircraft acquisitions and working capital loans, increase in
depreciation expenditure, increase in wage bills and other staff costs, increase in aviation turbine

fuel cost etc.

(d) Government has released an amount of Rs. 800 crore and Rs. 1200 crore during
2009-10 and 2010-11 as equity infusion in Air India. In this vyear, so far,
an ad-hoc amount of Rs. 710 crore has been released from the equity provision of Rs.1200 crore
for the FY 2011-12. A Group of Ministers is also monitoring the financial position of Air India. On the
directions of the GOM, Air India has come up with a Turnaround Plan and Financial Restructuring

Plan, which is being examined by a Group of Officers.
Shortage of employees in DGCA

1283. SHRI BALWINDER SINGH BHUNDER: Will the Minister of CIVIL AVIATION be pleased

to state:
(a) whether the DGCA is understaffed with only 140 regular employees;
(b) if so, the details in this regard;

(c) whether it is a fact that the DGCA is now more dependant on outsourcing in view of

shortage of officials; and
(d) whether there is further constraint on DGCA in view of a crackdown on pilots?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Out of 597
sanctioned posts in Group 'A", 142 have been filled up on regular basis. Apart from this 96 posts
have been filled up by consultants on short term contract basis and another 39 on secondment
basis. In Group 'B' out of 31 sanctioned posts, 14 are occupied. In Group 'C and 'D' out of 369

sanctioned posts, 269 are occupied on regular basis.
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(C) Only a part of the manpower requirement of DGCA is being met by hiring Consultant

and taking personnel on secondment basis.
(d) No.Sir.
Security declaration of ICAO Assembly
1284. SHRI P. RAJEEVE: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether Indian Aviation Security is in compliance with the security declaration of 37th
ICAO Assembly;

(b) if so, the expenditure that has been incurred in terms of import of security machinery, if
any, to meet these standards;

(c) the share of Government owned companies in providing such security machinery; and
(d) the details thereof ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) Yes,

Madam.
(b) to (d) The Ministry does not maintain such information.
Restructuring of Air India
1285. SHRI NAND KUMAR SAl: Will the Minister of CIVIL AVIATION be pleased to state:

(a) whether attention of Government has been drawn to the news item appearing in the

media recently regarding Air India needs Rs. 43,255 crore to stay afloat;
(b) if so, the details thereof;
(c) whether the ministerial panel has been examining the issue of restructuring of Air India;
(d) if so, whether the said panel has completed their study and submitted their report;
(e) if so, the details thereof;

(f) if not, whether Government has asked the said panel to expedite their report so that

the national carrier can be restructured as early as possible; and
(g9) the steps taken for the survival of Air India till the report is finalized ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (c) A Group of
Ministers (GOM) has been monitoring the financial position of Air India. In its meeting held in
February, 2010 the GOM had directed Air India a viable and credible Turn Around Plan (TAP).
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(d) to (f) Air India has presented its Turn Around Plan and Financial Restructuring Plan
(FRP) before the GOM in June, 2011. The GOM has directed a Group of Officers to examine the
TAP and FRP prepared by Air India within six weeks.

(g) The Government has made it compulsory for its official to travel by Air India while on
tour and availing Leave Travel Concession w.e.f. 13.7.2009. Part time non-official members have
also been appointed on Air India Board to render professional advice. Government guarantee at
reduced rate has also been provided for the long term loans taken by Air India for acquisition of
new aircraft. Government has also infused equity of Rs. 800 crore during 2009-10, Rs. 1200 crore

in 2010-11 and ad-hoc equity of Rs. 710 crore during this year.
Recovery of payments by Air India

11286. SHRI KAPTAN SINGH SOLANKI: Will the Minister of CIVIL AVIATION be pleased to

state:

(a) whether it is a fact that the Ministry and Government agencies are
not making payment of the outstanding amount of Government-owned airline Air

India;
(b) if so, the details thereof;
(c) whether Government has made any plan to recover such payment; and
(d) if so, the details thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) Air India
has raised bills for WIP operations and evacuation flight amounting to Rs. 373 crore. Besides, Air
India has also claimed from the Government the cost of maintaining 3 B-747 aircraft for VVIP

operations.

(c) and (d) Government has made a provision of Rs.705 crore in the first supplementary
demand presented in the Parliament during the ongoing Monsoon session. The amount due to Air
India on account of VVIP and evacuation flights would be released as soon as the supplementary

demand is passed.
Instrumentation Landing System at Srinagar

1287. PROF. SAIF-UD-DIN SOZ: Wil the Minister of CIVIL AVIATION be pleased to

state:

(a) whether it is a fact that the airport at Srinagar had finally got the Instrumentation
Landing System (ILS); and

tOriginal notice of the question was received in Hindi.
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(b) if so, when would the demand for to and fro Srinagar flights be organised in the

evenings ?
THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI)Z (a) Yes, Sir.

(b) Srinagar airport is a Defence Airport and Air Traffic Control (ATC) is provided by Indian
Air Force (IAF). Presently, civil flights are permitted to operate upto 1500 hours only and aircraft

operations beyond 1500 hours is subject to approval by IAF.

Purchasing of aircraft

1288. SHRI RAMDAS AGARWAL: Wil the Minister of CIVIL AVIATION be pleased to

state:

(a) whether Comptroller and Auditor General has raised question over Government’s
reasoning for its order for 111 aircraft priced at Rs. 50,000 crore for State-owned carriers Air India

and the erstwhile Indian Airlines;

(b) whether CAG also demanded to know the urgency for Aircrafts when
out of 68 ordered, around 40 Boeing aircraft had already been delivered to Air

India and all 43 Airbus aircraft ordered for erstwhile Indian Airlines also delivered; and

(c) the reasons for Air India’s dwindling domestic market share and rationale behind the

merger of the two airlines ?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) CAG

report is yet to be tabled in Parliament.

(c) Market share is not an indicator of an airline's success in a hugely growing market.
However, to maintain dominance over the market it was necessary to merge the two airlines so
that the domestic feed into international market because seamless and convenient to the
passengers. There were many other advantages of the merger - such as merger of financial
resources, of logistics, stores, economics in purchase of fuel, insurance, IT software and systems

etc.
Turn around plan for Air India
1289. SHRI R.C. SINGH: Will the Minister of CIVIL AVIATION be pleased to state:
(a) whether any turn around plan has been prepared for Air India by Group of Minister;
(b) if not, by when such plan would be ready; and

(c) the broad parameters/areas which the Ministry/GoM thought to focus to bring back Al

on track?

87



THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) and (b) No, Sir.
However, the Group of Ministers in its meeting held in February, 2010 had directed Air India to
come up with a viable and credible Turn Around Plan (TAP) which were presented by Air India to
the GOM in June, 2011. Upon the directions of the GOM, the TAP and FRP are being examined by

a Group of Officers drawn from different Ministries.

(c) The TAP constitutes operational and financial restructuring. Operations restructuring
includes increasing market share, improving on time performance, increasing passenger load
factor etc. The FRP involves restructuring of working capital loan, equity infusion by Government,

unlocking value of assets etc.
Revival plan for Air India
1290. PROF. P.J. KURIEN: Will the Minister of CIVIL AVIATION be pleased to state:
(a) total accumulated loss suffered by the Air India so far;

(b) total number of flights cancelled by the Air India during the last three years,

sector-wise;

(c) how many aircrafts, which are of 25 or more years age, are operated by the Air
India;

(d) the action plan to replace the aging aircrafts; and

(e) whether Government is contemplating any revival plan for the Air India, if so, the details
thereof?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) From
2007-08 to 2010-11 Air India has suffered loss of Rs.20320.86 Crores (including provisional
accounts for 2010-11).

(b) Information is being collected.

(c) Only one aircraft which is more than 25 years of age, is operated by
Air India.

(d) Air India plans to replace this aircraft with the B-787 aircraft, for which orders have

been placed in December, 2005, one it arrives and is ready for service.

(e) On the directions of Group of Ministers Air India has prepared a Turn Around
Plan (TAP) and Financial Restructuring Plan (FRP), which is being examined by a Group of

Officers.
Modernisation of ATC system

1291. SHRI RAJKUMAR DHOOQOT : Will the Minister of CIVIL AVIATION be pleased to state:
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(a) whether it is a fact that Government has put in place an action plan to substantially cut

in hovering time of aircrafts at Delhi and other metro airports of the country;

(®)

if s0, the details thereof;

(c) whether Government propose to modernize the ATC system and remove the shortage

of staff in ATCs to make the action plan a success; and

(@)

if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF CIVIL AVIATION (SHRI VAYALAR RAVI): (a) to (d) Yes, Sir.

The following measures have been taken;

At the time Slot Allocation, number of hourly movements is maintained in accordance

with the runway capacity;
Air Traffic Flow Management System is being introduced to reduce holding in Air;

Performance Based Navigation (PBN) procedures are already in place at Delhi,
Mumbai, Ahmedabad, Chennai, Kolkata and Hyderabad;

Improved Air Traffic Control (ATC) procedures have been framed and Clearance

Delivery Position has been established at Mumbai and Delhi Airports;

The Air Traffic Management (ATM) Automation System is in operation at Delhi,
Mumbai, Hyderabad and Bengaluru and has already been upgraded at Mumbai and
Delhi.

Additional sectors in ATC units with additional control positions are being manned;

Advance Surface Movement Guidance and Control System (ASMGCS) alongwith
Surface Movement Radar is operational at Delhi, Mumbai, Bengaluru and Hyderabad

airports;

Cross Runway Operations at Mumbai and simultaneous use of two runways at Delhi

has been implemented;

Rapid Exit Taxi Ways have been constructed at Delhi and Mumbai to reduce runway

occupancy time;

CAT-IIB ILS has been installed at three runway ends in Delhi and CAT-I ILS has been

installed at runway 09.

The sanctioned strength of Air Traffic Controllers (ATCOs) is 2419 and actual strength is

1891. In 2010, 318 ATCOs have been recruited who have joined stations after completing training.
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Airports Authority of India (AAI) has a plan to upgrade its CNS/ATM System at all major airports
with further sectorisation of existing ATC units. AAl has undertaken the task of long term

manpower planning for ATCOs.

Population under poverty
1292. SHRI ISHWAR SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether Government had information of exact percentage of population under poverty

at present;
(b) if so, the facts and details thereof;

(c) whether the various committee’s constituted by Government has submitted their

various figures on population under poverty; and

(d) if so, the facts thereof and further steps taken by Government to bring population

under poverty above the poverty line?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (o) The poverty line has been traditionally defined by the Planning Commission on the basis of
Monthly Per Capita Consumption Expenditure (MPCE) as the criterion. The number and
proportion of persons living below the poverty line (BPL) are computed using the data from Large
Sample Surveys on Household Consumer Expenditure carried out by the National Sample Survey
Organisation (NSSO). The method for estimation of poverty has been reviewed by the Planning
Commission from time to time. Prior to the Tendulkar Committee recommendations, the
estimation was based on separate rural and urban poverty lines from the Lakdawala Committee
recommendations which were updated using different price indices for rural and urban areas.
Based on the Lakdawala Committee  methodology the poverty ratio in
2004-05 was estimated as 28.3% in rural areas, 25.7% in urban areas and 27.5% at all India

level.

The Tendulkar Committee, which submitted its Report in 2009, recommended changing the
rural poverty line to make it more comparable with the urban poverty line which it felt was
appropriate. According to the Tendulkar Committee poverty ratio in 2004-05 at all India level was

41.8% in rural areas, 25.7% in urban areas and 37.2% for the country as a whole.

(d) The Government is implementing a number of poverty alleviation programmes such as
Mahatma Gandhi National Rural Employment Guarantee Act (MNREGA), Swarnajayanti Gram
Swarozgar Yojana (SGSY), Indira Awas Yojana (IAY), Antyodaya Anna Yojana (AAY), Targeted
Public Distribution System (TPDS), Jawaharlal Nehru National Urban Renewable Mission
(UNNURM), Swarna Jyanti Shahri Rozgar Yojana (SJSRY), etc. All these programmes

90



aim at reducing the incidence of poverty in the country. The Eleventh and Twelfth Plan focus on
inclusive growth is aimed at poverty reduction throughout the country.

Earmarked jobs for SC/ST

1293. SHRI AMBETH RAJAN: Will the Minister of DEVELOPMENT OF NORTH EASTERN
REGION be pleased to state:

(a) the details of total sanctioned staff strength in the Ministry - group-wise /.e. Group A to
Group D;

(b) out of the total strength, the number of jobs earmarked for SC/ST category as per
Government of India’s reservation policy; and

(c) reasons, if any, for the staff strength not being in accordance with reservation policy of
the Government of India?

THE MINISTER OF STATE OF THE MINISTRY OF DEVELOPMENT OF NORTH
EASTERN REGION (SHRI PABAN SINGH GHATOWAR): (a) The total sanctioned staff
strength in the Ministry of Development of North Eastern Region-Group-wise is as under :-

Category of post Group-wise Sanctioned strength
A 31
B 69
C 14
D 12

(b) Ministry is not the recruitment authority for Group 'A' 'B' and certain post of Group 'C
staff. Therefore, the question of reservation/jobs earmarked for SC/ST category as per
Government, of India's reservation policy, does not arise. However, this Ministry makes
recruitment for the Group 'C posts of Staff Car Driver and the posts of Peon (erstwhile Group 'D'
post and now classified as Group 'C post). As per the Government of India's reservation policy,
the posts earmarked for SC/ST and the posts filled up by Ministry of Development of North
Eastern Region are as under:-

Name of post No of Post Post earmarked Posts filled up
posts Vacant category-wise as category-wise
sanctioned per reservation by Ministry
roster of DONER
1 2 3 4 5
Staff Car Driver 4 Nil UR-3 UR-2
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OBC-1 OBC-1
SC-Nil ST-1
ST-Nil

Peon 12 1 UR-8 UR-1
OBC-3 OBC-3
SC-1 SC-7
ST-Nil ST-Nil

(c) Does not arise.

Fishermen captured by Pakistan Authority

1294. SHRI PRAVIN NAIK:
SHRI KANJIBHAI PATEL :

Will the Minister of EXTERNAL AFFAIRS be pleased to state:
(a) whether it is a fact that 229 Indian fishermen have been captured by Pakistan Authority;
(b) if so, the steps being taken by Government for release of such fishermen; and

(c) Dby when the scheme to pay assistance to such fishermen would be implemented as

per Government of India scheme 2007 ?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):

(a) As per available records, there are 252 Indian fishermen in Pakistan's jails.

(b) Government has been making persistent efforts for the release of Indian fishermen
from Pakistan. The matter was taken up at the Foreign Secretary level talks in February, 2010,
June, 2010 and June, 2011; in the Home/Interior Secretary level talks in March, 2011 and Foreign
Minister level talks in July, 2010 and July, 2011. Home Minister also raised the issue during his visit
to Islamabad in June, 2010. As a result of Government's efforts, Pakistan released 454 Indian
fishermen in 2010. In 2011, as on date, Pakistan has released 103 Indian fishermen. An
India-Pakistan Judicial Committee on Prisoners was formed on February 26, 2008 to make

recommendations to the two Governments, which inter alia included immediate release of and
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consular access to fishermen, and exchange of a consolidated list of nationals in each other's
jails. The committee has met four times so far (February, 2008, June, 2008, August, 2008 and
April, 2011).

High Commission of India, Islamabad, on a continuing basis, monitors the status of Indian
fishermen in Pakistani jails and requests for consular access for these fishermen. Once consular
access is granted by the Government of Pakistan, the verification papers are sent to the Ministry of
Home Affairs through the Ministry of External Affairs for nationality status verification of these
fishermen. High Commission of India, on a continuing basis, takes up the matter with the
Government of Pakistan for the release of all those Indian fishermen who have completed their

sentences.

(c) The Ministry of Agriculture, (Department of Animal Husbandry, Dairying and Fisheries)
is the nodal agency for payment of compensation to the fishermen lodged in Pakistani jails and the
scheme — "Soft Loan Package for Replacement of Fishing vessels held in captivity in Pakistan™

which is being implemented by Marine Products Export Development Authority (MPEDA).
Opening of PSKs

1295. SHRI S. THANGAVELU: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government proposed to open 70 Passport Seva Kendras by the next year to

provide passport services in fast manner;

(b) if so, the details thereof and whether Government has set up monitoring mechanism to

prevent duplication of passports; and
(c) ifso, the details thereof?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) to (c) Yes. As part of the implementation of the Passport Seva Project
under the e-Governance Plan of the Government of India, it is envisaged to set up 77 Passport
Seva Kendras (PSKs) across the country. A list of the PSKs is enclosed. Thirteen PSKs are
operational at present and the list given in the Statement (See below). The Government has taken
appropriate measures to prevent duplication of passports by way of setting up a Centralised
Passport Database which is accessible to all the Passport Issuing Authorities in India as well as
abroad. An essential pre-condition for granting a passport is clearance through this Database. A
periodic technical audit of the Database operations is also conducted to check the efficacy of the

system.
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List of Passport Seva Kendras (PSKS) under various Passport Offices

Statement

Passport Office

Passport Seva
Kendras (PSKs)
located within

Passport Seva
Kendras located
in other Districts

Total number
of Passport
Seva Kendras

the city of within the (PSKs)
the Passport jurisdiction of
Office Passport Office
1 2 3 4
Delhi Delhi 1, Delhi 2 Gurgaon 3
Mumbai Mumbai 1, Mumbai 2, None 3
Mumbai 3
Hyderabad Hyderabad 1 Vijayawada, 6
Hyderabad 2 Nizamabad,
Hyderabad 3 Tirupathi
Chennai Chennai 1, Chennai 2, None 3
Chennai 3
Bangalore Bangalore 1* Hubli-Dharwad * 4
Bangalore 2°* Mangalore *
Ahmedabad Ahmedabad 1, Baroda, Rajkot 4
Ahmedabad 2
Cochin Cochin Thrissur, Alappuzha, 5
Ernakulam,
Rural, Kottayam
Jalandhar Jalandhar 1, Hoshiarpur 3
Jalandhar 2
Trivandrum Trivandrum Kollam, Trivandrum rural 3
Chandigarh Chandigarh * Ludhiana™®, Ambala® 3
Trichy Trichy 1*, Trichy 2 Thanajavur * 3
Kolkata Kolkata Bahrampur 2
Lucknow Lucknow Varanasi, Kanpur, Gorakhpur 4
Jaipur Jaipur Jodhpur, Sikar 3
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1 2 3 4

Kozhikode Kozhikode 1, Kannur 1, Kannur 2 4
Kozhikode 2

Thane Thane Nasik 2
Madurai Madurai * Tirunelveli City * 2
Pune Pune None 1
Patna Patna None 1
Visakhapatnam Visakhapatnam * None 1
Surat Surat None 1
Bhopal Bhopal None 1
Ghaziabad Ghaziabad None 1
Bareilly Bareilly None 1
Malappuram Malappuram None 1
Nagpur Nagpur None 1
Amritsar Amritsar None 1
Coimbatore Coimbatore * None 1
Bhubaneswar Bhubaneswar None 1
Ranchi Ranchi None 1
Guwahati Guwahati None 1
Panaji Panaji None 1
Jammu Jammu None 1
Srinagar Srinagar None 1
Shimla Shimla None 1
Raipur Raipur None 1
Dehradun Dehradun None 1
TOTAL PSKs 77

*PSKs that are already in operation.
Kailash Mansarover pilgrims

11296. SHRI BALAVANT ALIAS BAL APTE: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) the number of pilgrims who went to Kailash Mansarover during the last five years,

year-wise;

(b) the total annual expenditure incurred in this regard and the facilities provided by
Government to the pilgrims;

(c) whether Government considers to provide subsidy to Kailash Mansarover pilgrims on
the line of Haj pilgrims;

(d) if so, the details thereof; and
(e) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) The number of pilgrims who visited Kailash Mansarover by participating in

the Yatra organized by the Ministry of External Affairs during the last five years:

Year Number of pilgrims
2006 592
2007 674
2008 401
2009 607
2010 754

(b) Government of India arranges, on self-payment basis, facilities like transportation,
accommodation, fresh food, security, medical tests, guides, Chinese visa, foreign exchanges,
and porters and ponies for carrying goods and belongings of the Yatris. The same facilities
are also made available on the Chinese side. Ministry of External Affairs appoints one Liaison
Officer for each batch who is responsible for safety and well-being of the Yatris of his batch. The
Liaison Officer is also supplied with a satellite phone to communicate with the Ministry of
External Affairs and various other concerned agencies like Kumaon Mandal Vikas Nigam (KMVN),
ITBP, Pithoragarh District Administration etc., in case of any emergency. Air lift of Yatris by
helicopter is also arranged in case of medical emergency. ITBP and their Chinese counterpart
keep track of Yatris and share information on their movement and whereabouts through wireless.
Besides, the Ministry of External Affairs remains in regular contact with Chinese Foreign Ministry
regarding smooth conduct of Kailash Mansarover Yatra and upgrading of facilities for the Yatris on

Chinese side. The total amount spent on this annually during the last five years is as under:

Year Amount spent
1 2
2006 Rs. 42,86,063/- plus US$ 10,000
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1 2

2007 Rs. 54,89,046/- plus US$ 10,000
2008 Rs. 36,42,455/- plus US$ 10,000
2009 Rs. 55,54,074/- plus US$ 15,000
2010 Rs. 57,81,222/- plus US$ 15,000

(c) to (e) Government of India does not give any subsidy to pilgrims participating in the
Kailash Mansarover Yatra. However, disbursements at the rate of Rs. 3250/ - per pilgrim are made
to Kumaon Mandal Vikas Nigam (KMVN), a Government of Uttarakhand Authority, for providing

logistical support to the pilgrims.
Resumption of Tuticorin-Colombo ferry service
1297. SHRI D. RAJA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that Tuticorin- Colombo ferry service has been

resumed;
(b) if so, the details thereof;

(c) whether the Tamil Nadu Chief Minister Ms. Jayalalitha has urged the centre to suspend
the resumed ferry service saying her Government was not consulted on the move;

and
(d) if so, the details thereof and Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRI E. AHAMED):

(a) Yes, the Tuticorin-Colombo ferry services commenced on 13th June, 2011.

(b) During the visit of the President of Sri Lanka to India from 8-11 June, 2010, both
India and Sri Lanka, recognising the need to speedily restore the traditional links between
the two countries, agreed to resume the ferry services between Tuticorin and Colombo and
between Rameswaram and Talaimannar. Pursuant to this decision, a Memorandum of
Understanding (MoU) was signed between India and Sri Lanka on 7th January, 2011, to
commence passenger services between the ports of Tuticorin and Colombo and between
Rameswaram and Talaimannar. Concurrence for signing the MoU from all concerned
Departments and Agencies and the Government of Tamil Nadu was obtained. The ferry services
between Tuticorin-Colombo are expected to mutually benefit the economic, social and cultural
advancement of the two countries and further strengthen tourism and people-to-people contacts
between India and Sri Lanka, especially between the southern part of India and the northern part
of Sri Lanka.
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(c) and (d) Yes, the Chief Minister of Tamil Nadu submitted a memorandum to the Prime
Minister on 14th June, 2011 requesting, inter alia, the suspension of ferry services between
Tuticorin and Colombo.

Denial of Visa to people of Arunachal Pradesh
1298. SHRI N.K. SINGH: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Chinese Embassy in New Delhi has been denying Visas to residents of
Arunachal Pradesh;

(b) if so, whether a 45 member Indian contingent of Karate Team was granted Stapled
visas except five members who were from Arunachal Pradesh;

(c) if so, the facts thereof and whether Government has taken up the matter with Beijing;
and

(d) if so, the response of the Chinese Government thereto?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRI E. AHAMED): (a) to (d) Government is aware that the Chinese Embassy issued stapled
visas to five Indian nationals from Arunachal Pradesh visiting China for a Karate Championship.
The fact that Arunachal Pradesh is an integral and inalienable part of India has been clearly
conveyed to the Chinese side. Government's position that there should be no discrimination
against visa applicants of Indian nationality on grounds of domicile and ethnicity has also been
clearly conveyed to the Chinese Government on several occasions, including during the visit to
India by Chinese Premier Wen Jiabao in December, 2010.

Workers from Rajasthan in Gulf
11299. SHRI ASHK ALI TAK: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether it is a fact that thousands of labourers from Rajasthan go to gulf countries for
employment every year;

(b) whether Government has received any complaints with regard to the exploitation of
workers in year 2010-11;

(c) if so, the details of the action taken in this regard; and

(d) the details of the measures taken by Government so far to stop the exploitation of the

workers ?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) It is estimated that about 6 million Indians from various states including
Rajasthan live and work in the Gulf region.

tOriginal notice of the question was received in Hindi.
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(b) The Government of India does receive complaints regarding problems being faced by

Indian workers in Gulf countries.

(c) and (d) The Government of India through its Missions in Gulf countries has taken several
measures and initiatives to protect the rights of Indian workers and to address the problem of
exploitation of workers. Whenever complaints are received, they are taken up by the Missions with
the concerned employers and/or with the local authorities on priority basis with a view to arrive at
an amicable resolution of the grievances. The measures taken by the Indian Missions include: (i) a
dedicated Community Welfare Wing; (ii) compulsory attestation of Service Agreement of all
household workers; (iii) open House sessions on publicized days to provide additional informal
platform of grievance redressal and information;
(iv) provision of advice and assistance to Indian workers through local law firms as well as through
free legal counseling sessions; (v) provision of shelter to Indian women workers in distress; (vi)
setting up of Labour Welfare Fund to financially assist overseas Indian workers in distress,
extending emergency medical care, providing air passage to stranded Indians in need,
expenditure on incidentals and for airlifting the mortal remains to India or local burial/cremation of
the deceased workers and (vii) setting up of 24x7 helplines by Missions. These steps have

enhanced our Missions' availability to Indian workers abroad.
Simplification of passport system

1300. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether Government has introduced reforms to make the passport issuance system

simpler and speedier;

(b) the number of passport applications as on date lying pending in passport office

covering Punjab; and
(c) the steps taken to clear the backlog?

THE MNSTER OF STATE IN  THE MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) Yes. The Passport Seva Project (PSP), a flagship e-Governance initiative
has been undertaken by the Ministry of External Affairs to comprehensively reform the passport
issuance system. The PSP aims at delivering all passport related services to the citizens in a
timely, transparent, more accessible and reliable manner.

The PSP envisages setting up of 77 Passport Seva Kendras (PSKs) across the country, a
Call Centre operating 24x7 in 18 languages, and a centralised nationwide computerised system for
the issuance of passports. So far, 13 PSKs have been successfully launched including one each at
Chandigarh and Ludhiana (Punjab).

The benefits to the citizens include service provisioning within defined service levels and

larger number of access points for services, availability of a portfolio of on-line services with real-
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time status tracking and enquiry, an effective system of grievance redressal and adherence to the

'First in-First out' principle in rendering the services. The number of public dealing counters will go

up from the current 350 to 1610 and public dealing hours will go up from the current 4 hours to 7

hours.

(b) and (c) As on date, the number of passport applications pending at the 3 Passport

Offices in Punjab are as follows:

Regional Passport Office, Chandigarh: 9319
(The figure also includes pending applications from a few districts of Haryana.)
Passport Office, Jalandhar: 25497

Passport Office, Amritsar: 4394.

The Government has taken several steps to streamline the process of issuing passports to

the applicants and eliminate the delays, including:-

0
(i)
(iii)
)
O

special drives to reduce pendencies

expediting police verification process by coordinating with police authorities
holding of Passport Adalats at regular intervals to dispose of old passport cases
improvement in infrastructure

augmentation of manpower

PM’s meeting with Chinese President

1301. SHRI N. BALAGANGA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

@
(®)
©
C))

THE

whether the Indian Prime Minister met the Chinese President recently;
if so, the details thereof including the details of discussions held;
whether bilateral trade agreement formed part of the discussions; and
if so, the details thereof?

MNISTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS

(SHRIE.AHAMED): (a) to (d) Prime Minister met the Chinese President Hu Jintao on 13 April, 2011

on the sidelines of the BRICS meeting in Sanya, China. It was a productive and friendly meeting,

covering the entire range of bilateral relations and international issues. Both the leaders expressed

satisfaction at the steady growth in the bilateral relationship. They looked forward to a further

expansion of the relationship and formally launched the Year of India-China Exchange in
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2011. They also reviewed the trade and economic relationship between the two countries, and
expressed confidence on achieving the trade target of USD 100 billion by 2015 set last year. The
two leaders also discussed the need to take our relationship to a higher level by focusing more on
investment, and providing better market access for Indian exports particularly in the IT,

pharmaceuticals, agro-products, and engineering sectors.
Construction of dam on Brahmaputra

1302. SHRI S.S. AHLUWALIA: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether Government has been seized of the recent reports in the media highlighting
construction of a dam on the river Yarlung Tsangpo in Tibet by China that would divert water from

the course of river Brahmaputra;

(b) whether it is a fact that reports of Chinese plan for construction of dam on Yarlung
Tsangpo in Tibet has been in the public domain since several years now, including its mentions in
the Rajya Sabhaj; and

(c) if so, the steps taken, if any, by Government to verify the truth and desist China from

its attempt to divert water from Brahmaputra?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) to (c) Government is aware of the construction activity at Zangmu, on the
main Yarlung Zangbo (Brahmaputra) River in the Tibet Autonomous Region of China.
Government has taken up this matter with the Chinese side, including during the visit to India by
Chinese Premier Wen Jiabao in December, 2010. The Chinese Premier said that China's
development of upstream areas will be on the basis of scientific planning and study and will never
harm downstream interests. Government has ascertained that this is a run-of-the-river
hydro-electric project, which does not store water and will not adversely impact the downstream
areas in India. A large proportion of the catchment of the Brahmaputra is within Indian territory. It
is important that the States of Arunachal Pradesh and Assam of India harness and utilize the
waters of the Brahmaputra. Government keeps a constant watch on all developments having a

bearing on India's national interest and takes all necessary measures to safeguard it.
Talks with US Secretary of State on Sri Lanka and China

11303. SHRI SHREEGOPAL VYAS: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whether there was a dialogue with US Secretary of State on the subjects related to Sri

Lankan Tamilians and presence of China all around;

tOriginal notice of the question was received in Hindi.
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(b) if so, the details thereof; and
(c) ifnot, the reasons therefor?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) to (c¢) The U.S. Secretary of State Hillary Clinton visited India from 18-21
July, 2011. During the second India-U.S. Strategic Dialogue on 19 July, 2011, co-chaired by EAM
Shri S. M. Krishna and U.S. Secretary of State Hillary Clinton, the two sides discussed global and
regional issues of mutual interest, including South Asia, South East Asia and East Asia. The two
sides reiterated the vision of a peaceful and stable Asia Pacific and the Indian Ocean region, and
the evolution of an open, balanced and inclusive architecture in the region. The two sides are
committed to work together, and with other countries, towards this goal through various
mechanisms, such as our bilateral dialogue, the regional forums - the ASEAN Regional Forum,
East Asia Summit, Asian Defence Ministers' Meeting Plus and our trilateral dialogue with Japan.

There was no specific discussion on Sri Lanka.
Iran’s threat on oil export
1304. SHRI H. K. DUA: Will the Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether Iran has threatened to cut off oil exports to India with effect from August, 2011

unless we clear payment of arrears; and
(b) the outcome of the recent talks Government has had with Tehran to resolve the issue ?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) and (b) Government has been in regular contact with the Government of
Iran on the issue of settlement of payments on account of bilateral trade between the two
countries. A delegation from the Islamic Republic of Iran visited India on May 30-31, 2011, to

discuss this issue.

The two sides held detailed and constructive discussions on the various options for resolving
the issues relating to settlement of payments. They agreed to continue their engagement in the

matter. Government is making all efforts to resolve the matter expeditiously.
Issuing of fake passport

1305. SHRI RAJKUMAR DHOOT: Will the Minister of EXTERNAL AFFAIRS be pleased to

state:

(a) whetheritis a fact that connivance of his Ministries officials in issuing fake passports in

the country and abroad has come to light recently;

(b) if so, the details thereof; and
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(c) the action Government has taken against such employees and prevent such incidents
in future?

THE MNSTER OF STATE IN  THE MNSTRY OF EXTERNAL  AFFARS
(SHRIE.AHAMED): (a) to (c) All forgery cases are duly investigated by this Ministry in cooperation
with the Ministry of Home Affairs and the concerned police authorities. Appropriate action is taken
against those found guilty by sanctioning prosecution by the concerned agencies or through
disciplinary proceedings. Government has taken a number of corrective measures to check
malpractices and deficiencies in Passport Offices, such as regular and surprise inspections
including vigilance inspections of Passport Offices, strengthening of vigilance mechanism in the
Central Passport Organization and ensuring greater accountability in the working of Passport
Offices.

Supply of ENR to India

1306.SHRI PRAKASH JAVADEKAR: Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that NSG (Nuclear Supply Group) has put conditions on India for
supply of Enrichment and Reprocessing Technology in its Paris meeting;

(b) if so, the details thereof;
(c) the stand of Government on these new conditionalities; and
(d) the future action plan of Government in this regard ?

THE MNSTER OF STATE IN  THE  MNSTRY OF EXTERNAL  AFFARS
(SHRIE. AHAMED): (a) to (d) Nuclear Suppliers Group (NSG) agreed on new guidelines on the
transfer of enrichment and reprocessing (ENR) technologies during its plenary in the Netherlands
on 23-24 June, 2011. As per new guidelines, suppliers should not authorise the transfer of
enrichment and reprocessing facilities, and equipment and technology therefor, if the recipient
does not meet various criteria, inter alia being a party to the Treaty on the Non-Proliferation of
Nuclear Weapons (NPT). India has raised this issue with NSG and its member countries. United
States, France and Russia have clarified, in separate statements their positions on the NSG
decision and have reiterated commitment to the full implementation of the respective bilateral
agreements with India on cooperation in the peaceful uses of nuclear energy.

Violence against Indian abroad

11307. SHRI RAM VILAS PASWAN: Will the Minister of OVERSEAS INDIAN AFFAIRS be
pleased to state:

(a) whether it is a fact that complaints of violence against Indians living in different
countries have been received during last several years; and

tOriginal notice of the question was received in Hindi.
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(b) if so, the names of the countries in which violence against Indian has taken place during
last three years and the action taken by Government in this regard ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and
(b) Yes Sir, attention of the Government has been drawn towards attacks on Indians living in
different countries. The country-wise details of Indians who lost their lives or injured in these

attacks are stated below:

SI.No. Name of the country Year 2008 Year 2009 Year 2010
1. Australia " 52 103
2. New Zealand 01
3. Iran 02

4. Italy 01 01

5. U.K. (Edinburgh) 02
6. Kabul 40 02 13
7. Thailand 01 01
8. Philippines 27 31 30
9. Jamaica 01
10. USA (Houston) 02 01
1. Poland 07 06
12. Chile 01

13. South Africa 02

14. Trinidad and Tobago 01
15. Venezuela 01 01

2. The issue of attacks on Indians in Australia has been taken up at the highest level by GOI,
including at the Ministerial level as well as through the High Commission and its Consulates in
Australia. It has been conveyed to the Australian Government that it was the responsibility of the
Australian authorities to ensure the well being and security of all Indians in Australia. Indian High
Commissioner and Consuls Generals in Australia remain in regular touch with the Australian
authorities both at the federal and the state level. This has resulted in several measures being put

in place on the ground to improve safety and security. The HCI and Consulates have also been in
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constant touch with the Indian community to offer support and assistance and follow-up on all
reported cases of attacks. The steps taken by the Australian authorities have been effective, as

reflected in the substantial decrease in the number of attacks in recent months.

3. High Commission of India, Wellington, New Zealand has stated that by and large
law and order situation in New Zealand is good and no incident of racial attacks on Indians
has so far come to the notice of the High Commission. The High Commission officials
maintain regular contacts with the concerned local police authorities and the Ministry of Foreign
Affairs.

4. Indian nationals abroad are sensitized by Indian Missions/Posts to maintain caution and
vigilance in their general activities to avoid untoward incident. Consulate officials are sent to the
place of incidence as considered necessary to liaise with the local authorities and Indian
community, and render all possible assistance. Indian nationals are advised to contact the Indian
Missions/Posts in case of any attack or assault. Indian Missions closely monitor the welfare of
Indian citizens including their safety. Indian Missions maintain close liaison with the local
administration/security agencies in the host countries and extends consular access to the Indians

as and when required.

Problem of migrant labourers from Orissa

1308. SHRI RUDRA NARAYAN PANY: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether it is a fact that many migrant labourers from Orissa are reported to have been

facing problems in the countries such as South Africa, Sudan etc. recently;
(b) if so, the details thereof;

(c) whether the State Government has given any memorandum or request letter to the

Central Government regarding the safety, return journey, employment etc. of these labourers;
(d) if so, the details thereof; and
(e) the steps taken so far by Government in this regard?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) and
(b) Government has received report of 23 workers from Orissa deployed at the site of
commissioning of a cement plant at Bangui, Central African Republic living in poor and unhygienic

conditions.

In another case, 215 workers from Orissa who were deployed for the execution of a power
plant in Sudan, a project under execution by Bharat Heavy Electricals Limited (BHEL) have
complained of harassment and non-payment of assured wages, food, shelter etc. and have

requested for their repatriation.
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(c) and (d) Government of Orissa in both the cases has requested for intervention of the

Central Government for the safe return of the workers.

(e) Embassy of India, Sudan has informed that of 216 workers, 198 have returned to India
by 31.12.2010 and 18 workers have agreed to continue to work in Sudan. Regarding the 23
workers in Bangui, the Ministry of Overseas Indian Affairs had taken up the matter with the Indian
Embassy, Kinshasa for their immediate and safe return to India. With the intervention of Embassy

of India, Kinshasa, all the 23 workers have since been repatriated.
Duping of students/labourers by agents

1309. SHRI SHADI LAL BATRA: Will the Minister of OVERSEAS INDIAN AFFAIRS be pleased
to state:

(a) whether Government is aware of the cases of duping of students, labourers and others

travelling abroad by the agents etc.;
(b) if so, the details thereof;

(c) the number of complaints received for various irregularites committed

by such agents/agencies during each of the last two years till present, State-wise; and
(d) the action taken by Government against the agents/agencies ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a)
From time to time complaints are received in the Ministry and the Indian Missions abroad, mostly
from the Gulf countries, regarding ill-treatment, non-payment of salary, unfavorable working
conditions, harassment etc. of Indian workers recruited by Agents in India.

No such complaints of students being duped by the recruiting agent(s) have been made to

this Ministry.

(b) and (c) Position relating to complaints received against registered recruiting agencies as
well as unauthorized agencies and action taken against them is given in the Statement-l (See

belovv). However, State-wise data is not maintained.

(d) On receipt of the complaint(s) show-cause notice under the Emigration Act, 1983 is
issued to the registered Recruiting Agents against whom complaints are received and
the Recruiting Agent is directed to settle/ resolve the complain in the first instance. If the
Recruiting Agent fails to respond to the Show-Cause Notice or his reply is not satisfactory, his
Registration Certificate is initially suspended for 30 days. If the complaint still remains unresolved,
the Registration Certificate is suspended for a further indefinite period and action is initiated for
cancellation of the Registration Certificate and forfeiture of Bank Guarantee, as warranted.
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In respect of complaints received against agents who are not registered with Protector
General of Emigrant, Ministry of Overseas Indian Affairs, these are referred to the Police

Authorities concerned for investigation and action.
Statement

(A) Complaints against registered recruiting agents

Year No. of Show No. of No. of Cases
complaints Cause Registration complaints which are
Notices Certificates dropped/ being
issued suspended/ resolved followed
cancelled

2009 158 158 53 63 42

2010 145 145 32 53 60

2011 (upto 117 117 26 14 77

July, 2011)

(B) Complaints against unregistered recruiting agents

Year No. of Prosecution Cases referred to
complaints sanction State Governments/
issued Protectors of

Emigrants for

action
2009 136 14 136
2010 166 10 166
2011 Upto 135 06 98

July, 2011

Bhojpuri speaking PIOs

1310. SHRI RAJIV PRATAP RUDY: Will the Minister of OVERSEAS INDIAN AFFAIRS be

pleased to state:

(a) whether it is a fact that there are a considerable number of Bhojpuri speaking People of
Indian Origin (PIO) in different parts of the world;

(b) the details of their present residence and strength, country-wise;

(c) whether Government thought of any steps for the welfare and connecting them to their

roots; and
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(d) the details and funds allocated for the purpose ?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI): (a) Itis
a fact that there are a considerable number of Persons of Indian Origin (PIO) originating from
Bihar area in different parts of the world like Mauritius, Trinidad and Tobago, Suriname, Fiji,
Guyana, Netherland, United Kingdom, United States of America and etc.

(b) Ministry of Overseas Indian Affairs do not maintain any such data base relating to

State-wise or language-wise People of Indian Origin (PIO).

(c) Pravasi Bharatiya Divas (PBD) Convention, the flagship event of the Ministry, is
organized every year since January, 2003 with a view to connect its vast Indian Diaspora to their
roots and bring their knowledge, expertise and skill on a common platform. Besides it, Mini or
Regional PBD is also organized outside India with an aim to connect Indian Diaspora with India

and their ancestral roots.

Besides dealing with all matters relating to PIOs and NRls, the Ministry is engaged in several
initiatives with Ols in promotion of trade and investment, emigration, education, culture, health
and science and technology among others. Given the region and country specific ethos and
expectations of the diaspora, MOIA has policies, programmes and schemes that seek to meet the
varied expectations and needs of the diverse Overseas Indian Community under the following

rubrics:

. Overseas Citizenship of India (OCI)

. Awareness Campaign on the risks of illegal migration
. Pravasi Bharatiya Divas

. Know India Programme

. Pravasi Bharatiya Bima Yojana

. Pravasi Bharatiya Kendra

. Tracing the Roots

. Scholarship Programme for Diaspora Children (SPDC)

. Setting up of a PIO University

. Overseas Indian Facilitation Centre

. Overseas Workers Resources Centre

. India Development Foundation of Overseas Indians
. E-governance in Emigration
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. Indian Community Welfare Fund

(d) Thereis no specific allocation State-wise or language-wise of Persons of Indian Origin
(PIO) in different parts of the world.

Development of villages for real progress
1311. SHRI MOHD. ALI KHAN: Will the Minister of PANCHAYATI RAJ be pleased to state:
(a) whether Government is developing villages for real progress;
(b) if so, the details thereof during the Eleventh Five Year Plan;
(c) the funds spent for the period, State-wise, especially in Andnra Pradesh; and
(d) ifnot, the reasons therefor?
THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) Yes, Sir.

(b) and (c) The Government of India launched the Backward Regions Grant Fund (BRGF)
Programme in 2006-07 for providing financial resources for supplementing and converging
existing developmental inflows in 250 identified backward districts so as to bridge critical gaps in
local infrastructure and other development requirements that are not being adequately met
through existing inflows. Under the Development Grant component of BRGF, the Panchayats, the
Municipalities and other local bodies prepare and implement the local plans by adopting
decentralized and participatory approach.

The details of BRGF Development Grants released to and the corresponding utilization
reported by the States, including Andhra Pradesh, during the Eleventh Plan, are given in the

Statement (See below).

(d) Does not arise.
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Statement

State-wise BRGF Development Grants Released and Utilisation Reported in the Eleventh Plan
(ason 31.07.2011)
Amount in Rs. Crore

Sl. State 2007-08 2008-09 2009-10 2010-11%* 2011-12°*
No.
Funds Utilisation Funds Utilisation Funds Utilisation Funds Utilisation Funds

Released Reported Released Reported Released Reported Released Reported Released
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh 303.18 303.18 250.38 250.38 335.28 335.28 335.34 168.43 171.11
2. Arunachal Pradesh 0.10 0.10 11.07 11.07 1.77 8.67 12.70 0.00 0.00
3. Assam 61.08 61.08 53.23 47.19 56.03 24.81 126.04 16.47 0.00
4. Bihar 541.78 541.78 421.54 421.54 493.21 443.77 708.91 52.83 0.00
5.  Chhattisgarh 226.22 226.22 192.44 192.44 207.60 207.60 263.36 0.1 59.08
6. Gujarat 0.60 0.60 0.00 0.00 91.17 86.96 101.31 37.68 30.12
7. Haryana 25.80 25.80 22.45 22.45 19.35 19.35 37.53 17.53 0.00
8.  Himachal Pradesh 25.85 25.85 21.52 21.52 25.65 25.65 28.50 15.04 11.80
9. Jammu and Kashmir 0.30 0.30 40.77 36.10 0.00 0.00 41.26 0.00 0.00
10.  Jharkhand 2.10 2.10 290.27 290.27 209.18 201.19 322.56 33.60 0.00
1. Karnataka 84.97 84.97 0.00 0.00 94.88 94.88 113.48 50.05 0.00
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1 2 3 4 5 6 7 8 9 10 1
12.  Kerala 21.38 21.38 0.00 0.00 22.21 22.17 30.31 8.79 10.65
13.  Madhya Pradesh 380.82 380.82 300.44 300.44 309.99 309.99 511.80 205.33 58.78
14. Maharashtra 1.20 1.20 0.00 0.00 228.19 223.14 278.95 139.82 75.48
15.  Manipur 34.96 34.96 10.02 10.02 27.71 27.71 52.30 23.44 9.41
16.  Meghalaya 0.30 0.30 33.61 33.61 21.14 21.14 47 .42 22.42 0.00
17.  Mizoram 19.17 19.17 0.00 0.00 19.28 19.28 26.68 13.67 7,97
18. Nagaland 32.19 32.19 30.31 30.31 37.04 37.04 37.04 20.76 17.83
19. Orissa 264.62 264.62 227.84 227.84 200.40 198.60 385.20 133.78 40.62
20. Punjab 0.10 0.10 0.00 0.00 14.08 14.08 17.22 7.64 0.00
21. Rajasthan 302.10 302.10 183.50 183.50 109.34 109.34 296.23 169.97 127.34
22. Sikkim 0.10 0.10 11.67 11.67 10.86 10.86 15.08 6.59 3.73
23. Tamil Nadu 0.60 0.60 97.21 97.21 62.09 62.09 108.04 81.42 0.00
24. Tripura 0.10 0.10 10.98 10.98 7.69 7.69 12.21 8.72 8.46
25. Uttar Pradesh 3.40 3.40 541.74 541.74 559.61 557.73 640.02 445.10 320.05
26. Uttarakhand 0.30 0.00 0.00 0.00 0.00 0.00 37.66 0.00 0.00
27. West Bengal 188.35 188.35 142.55 142.55 170.58 168.83 265.68 38.70 0.00
TOTAL 2521.67 2521.37 2893.53 2882.83 3344.32 3237.85 4852.83 1807.89 952.43

*Utilisation Certificate for the release made during 2010-11 and 2011-12 has not become due.
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Transfer of powers to Panchayats
1312. SHRIMATI T. RATNA BAI: Will the Minister of PANCHAYATI RAJ be pleased to state:

(a) whetheritis afact that transfer of power to Panchayats is not successful and not giving
desired results;

(b) if so, the details thereof, State-wise, especially in Andhra Pradesh and reasons
therefor; and

(c) the steps being taken to transfer of power to Panchayats properly in the remaining
Eleventh Five Year Plan?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) and (b) As
per Article 243G of the Constitution, States are to endow the Panchayats with such powers and
authority as may be necessary to enable them to function as institutions of self-government and to
plan and implement schemes for economic development and social justice, including those in
relation to matters listed in the Eleventh Schedule. Within the Constitutional Framework,
Panchayats are a State subject and States pass legislations suitable in their context. The present
status of devolution of Funds, Functions and Functionaries (3Fs) to the Panchayati Raj
Institutions (PRIs) by various States/UTs including Andhra Pradesh is given in the Statement
(See below). While some States, notably, like Kerala, Karnataka, West Bengal and Maharashtra
have devolved considerable powers and functions to the Panchayats, in other States/UTs the

process of devolution has been slow. However, devolution of 3Fs is a continuous process.

(c) MoPR has encouraged States to devolve 3Fs to Panchayats in various ways. MoPR
has issued advisories on (i) roles and responsibilities of PRIs in CSSs/ACAs; (ii) devolution of
Panchayat Finances; (i) manpower of Panchayats; and (iv) devolution of Functions, Funds and
Functionaries to PRIs through Activity Mapping (All available at www.panchayat.nic.in). MoPR
also incentivizes State Governments to devolve the 3Fs to the Panchayats by awarding the State
ranked highest on the Devolution Index prepared under the Panchayat Empowerment and
Accountability Incentive Scheme (PEAIS). MoPR assists States/UTs in undertaking Activity
Mapping exercises. Best practice in devolution by the States are also shared through regular

follow-up by MoPR.
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Statement

Institutions for Major States/Uts.

Status of devolution of departments/subjects with funds, functions and functionaries to the Panchavati Rai

SI.  State/UT No. and names of the Departments/subjects Transferred to Panchayats with respect to
No.
Funds Functions Functionaries
1 2 3 4 5
1. Andhra Only Gram Panchayats (GPs) are | 22 GOs issued during 1997-2002. | Functionaries  are under  the
Pradesh empowered to collect taxes. | Further, 10 line departments have | administrative control of their

Governments Orders (GOs) issued for | devolved certain powers to PRISs. respective line departments but they
devolving funds of 10 departments. are partially accountable to PRIs.

2. Arunachal PRIs do not collect taxes. Transfer of | 29 subjects have been devolved. GOs | Functionaries have not  been

Pradesh funds by departments has not taken | covering 20 departments have been | transferred.
place. issued, but not yet implemented.

3. Assam PRIs are empowered to collect taxes but | Activity-mapping done for 23 subjects. | There has been very minimal
cannot enforce. Main source of revenue | But GOs have been issued only for 7 | devolution of functionaries. Officials
is lease rent from markets, river banks | subjects by 6 departments. continue to report to departments.
and ponds.

4. Bihar No taxes are collected by PRIs but a | Activity mapping has been conducted. | Departmental staff are answerable to

proposal regarding the same is under
consideration of State Government.

20 line deptts. have issued GOs.

departments. Angandwadi workers,
teachers and health workers are
appointed by PRIs.

113




5. Chhattisgarh

GP is authorized to collect various
types of taxes. Funds for 12
departments have been devolved.

Activity Mapping of 27 matters has
been undertaken. GOs not issued.

Panchayats make recruitments for 9
departments.

6. Goa Panchayats levy 11 types of taxes. | 18 matters are devolved to GPs, while 7 | PRIs have their own core staff for the
Untied funds are given to Panchayats. | are devolved to ZPs. execution of works.

7. Gujarat 8 major taxes are collected by PRIs. In | 14 functions have been completely | GOs have been issued for devolution
2008-09, 13 departments allocated | devolved and 5 are partially devolved. of functionaries for 14 functions.
funds to PRISs.

8. Haryana GPs generate revenue from lease of | Panchayati Raj Act devolves 29 | There is no significant devolution of
Panchayat land, liquor cess and rental | functions. GOs have been issued for 10 | functionaries.
of Panchayat premises. deptts.

9. Himachal Only GP is empowered to levy taxes. | 27 out of 29 subjects have been | Functionaries have not  been

Pradesh Funds have not been transferred. devolved to PRIs. transferred to PRIs.
10. J&K Elections completed in June, 2011. State Government has prepared a roadmap with activity mapping of 14 departments. A

11. Jharkhand

Committee under the chairmanship of the Chief Secretary has been constituted to examine and recommend devolution to

PRIs.

Elections to PRIs were held in November-December 2010 for the first time since 73ro CAA came into force. Activity

Mapping has not been done so far.

114




12.

13.

14,

15.

16.

17.

18.

Karnataka

Kerala

Madhya
Pradesh

Maharashtra

Manipur

Orissa

Punjab

PRIs collect 7 types of taxes.
Panchayati Raj Act provides the
mandatory transfer for untied funds to
PRIs.

GPs have tax domain of 9 types of taxes.
Untied funds and funds for specific
purposes by deptts are given to PRIs.

GPs are empowered to collect taxes.
Funds for 13 departments covering 19
matters are released to PRIs.

ZP and GP collect taxes. Grants for 11
departments are transferred to PRIs.

Five Departments have issued GOs
transferring funds to PRIs.

PRIs collect 6 types of taxes. There is no
clear devolution of untied funds.

Main source of income of GP is from
auction of Panchayat land. There is no
clear devolution of funds.

Karnataka has delegated all 29 subjects
to PRI by notifying Activity Mapping.

Activity mapping for all 29 functions
done and activities devolved to
Panchayats.

GOs containing Activity Mapping in
respect of 25 matters pertaining to 22
deptts. have been issued.

11 subjects have been fully devolved. For
18 subjects, schemes are implemented by
PRIs.

GOs have been issued devolving
functions related to 22 departments.

11 departments have devolved 21

subjects.

The devolution of 7 key departments
relating to 13 subjects approved.

All Panchayat employees function
under dual control of the Deptts.
concerned and the PRIs.

PRIs have full managerial and part
disciplinary control over transferred
functionaries.

Functionaries for 13 departments
have been transferred to the PRIs.

Class Il and Class IV employees at
all  levels are Zilla Parishad
employees.

5 Departments have issued GOs
transferring functionaries to PRIs.

Officials of 11 departments are
accountable to PRIs.

been
line

have
PRI by

No functionaries
transferred  to
departments.
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19.

20.

21.

22.

23.

Rajasthan

Sikkim

Tamil Nadu

Tripura

Uttar Pradesh

5 departments have issued GOs
transferring funds to RRIs up to district
level. 10% untied fund are to be
transferred to PRIs.

PRIs do not collect taxes. Funds are
being transferred by 17 departments.
10% of total fund of each department is
given to Panchayats. Untied funds are
given to PRIs.

Only village Panchayats have the
power to levy taxes. 9% of the States
own tax revenue devolved to Local
Bodies, of which rural local bodies will
receive 58% share.

Part funds related to PWD Department,
primary schools and Social Welfare
and Social Education department
and pension funds have been
transferred to the Panchayats. Untied
funds are also transferred to PRIs.

All 3 tiers have the power to collect
taxes.

Five Departments have transferred all
functions up to district level to PRISs.

All 29 subjects are devolved as per
legislation. Activity Mapping has been
conducted for 20 subjects covering 16
departments.

Supervision and monitoring powers of
29 subjects delegated to PRIs

So far GOs have been issued devolving
irrigation schemes, primary schools and
activities related to adult and
non-formal education, women and child
development and social welfare.

16 subjects relating to 12 departments
have been devolved to PRIs.

5 departments have transferred all
functionaries upto district level to
PRIs.

Panchayats exercise limited control
over employees.

There is no significant devolution of
functionaries.

Functionaries of 5 subjects for which
functions have devolved, have been
transferred to Panchayats.

PRIs do not have control
functionaries.

over
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24. Uttarakhand Only ZPs collect taxes. Funds are | Master GO on transferring financial | Supervisory role over functionaries
made available to PRIs for activities | and administrative powers on 14 | related to 14 subjects devolved to PRIs.
for only 3 functions. subjects has been issued in 2003.

25. West Bengal GPs can impose and realize taxes. | 14 departments have so far issued | The Panchayat employees have been
Untied funds are allocated under the | GOs transferring 27 subjects. made into different district cadres. Other
TFC grant as well as SFC grant. 5 than the posts created in the Panchayat
departments have opened Panchayat bodies, 7 departments of the State
Window in their budgets. Government have devolved functionaries

26. Daman and Not available 12 subjects are fully devolved and 10 | Functionaries for 13 departments have

Diu subjects are partially devolved. been transferred to PRIs.

27. Puducherry Panchayats collect taxes and receive | 22 functions have been devolved to | Devolution of functionaries has not been
funds from the state budget under the | the PRI. done yet.
community development sector.

28. Chandigarh A committee constituted by the Chandigarh Administration recommended transfer of some functions of 12 Departments.

However, the State Government felt that such an exercise of devolving the functions to PRIs would only be an interim
measure because fast urbanization would result in villages becoming part of Municipal Corporation in near future.

Note: Mizoram, Meghalaya and Nagaland are exempt.

Delhi has no Panchayats.

Information is not available for UTs of Dadra and Nagar Haveli, Lakshadweep and Andaman and Nicobar Islands.
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Failure of balanced development of villages

1313. SHRIMATI VIPLOVE THAKUR: Will the Minister of PANCHAYATI RAJ be pleased to

state:

(a) whether a balanced development of villages have failed to take place through
Panchayati Raj System due to various reasons including the alleged discriminatory partisan
attitude of the members in several Panchayats;

(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by Government for ensuring balanced

development of villages;

(d) whether Government has received any complaints of misuse of funds of the

Panchayats in Himachal Pradesh; and

(e) if so, the details thereof and the action taken/being taken by Government in this

regard?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) and (b)
Government has recognized regional imbalances in the levels of development. However,

Panchayati Raj System cannot be blamed as the root cause of the regional imbalance.

(c) The Government of India have launched the Backward Regions Grant Fund (BRGF)
Programme since 2006-07, aimed at redressing regional imbalances in development. Under the
Programme, financial resources are provided for supplementing and converging existing
developmental inflows in 250 identified backward districts so as to bridge critical gaps in local
infrastructure and other development requirements that are not being adequately met through
existing inflows. Under the Development Grant component of BRGF, the Panchayats, the
Municipalities and other local bodies prepare and implement the local plans by adopting

decentralized and participatory approach.

(d) No, Sir. The Ministry of Panchayati Raj has not received any complaint of misuse of

funds of the Panchayats in Himachal Pradesh.
(e) Does not arise.
Backward Regions Grant Fund

1t1314. SHRIMATI MAYA SINGH: Will the Minister of PANCHAYATI RAJ be pleased to

state:

(a) whether there are reports of carrying out works under Backward Regions Grant Fund
y hoodwinking the rules in this regard in the State of Uttar Pradesh;
BRGF) by hoodwinking the rules in thi d in the State of Uttar Pradesh

tOriginal notice of the question was received in Hindi.
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(b) if so, the funds utilized in carrying out works in the State against BRGF rules during last

three years;

(c) the steps taken by Central Government after receiving reports of violation of BRGF
guidelines; and
(d) the details of irregularities in the funds released and spent under BRGF in Uttar

Pradesh during last three years ?

THE MINISTER OF PANCHAYATI RAJ (SHRI V. KISHORE CHANDRA DEO): (a) to (d) The
Ministry of Panchayati Raj has received some references alleging irregularities in implementation of
the Backward Regions Grant Fund (BRGF) Programme in Uttar Pradesh. These were referred to
the Government of Uttar Pradesh (GoUP) for necessary action. The details of such references are
given in the Statement (See below). GoUP have denied carrying out works under BRGF by

hoodwinking the rules.

Statement

Details of References Received by the Ministry of Panchayati Raj Regarding Irregularities in
Implementation of BRGF in Uttar Pradesh and the

Action Taken Thereon (as on1.8.2011)

Sl. Name and Date Complaint Subject/ Action Taken by MoPR
No. of Letter State/District
1 2 3 4

1. Shri Kamal Kishore
MP (Lok Sabha)
Dated 23-6-2009

2. Shri Shailendra
Kumar MP
(Lok Sabha)
Dated 14-7-2009

3. Shri Brijbhushan
Sharan Singh, (MP)
Lok Sabha and some
other Members of
Parliament

Misappropriation  of
BRGF funds in Uttar
Pradesh

Irregularities in imple-
mentation of BRGF in
Pratapgarh, U.P.

Irregularities in
implementation of
BRGF in UP

The complaint was forwarded to the
State Government of Uttar Pradesh
(UP) for comments vide letter No.
No0.N-11012/43/09 dated 10-8-2009.
After receiving the details from the
State Government, reply was sent to
the Hon. MP on 27-11-09.

The complaint was forwarded to the
State  Government vide letter
No0.N-11012/49/09-VIP-BRGFdated
14-10-09, and subsequent reminders.

The complaint was forwarded to the
Government of UP vide letter
No0.N-11012/55/09-VIP-BRGF  dt.
18/12/2009 and subsequent
reminders.
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10.

Shri Rana Dinesh Pratap
Singh, Block Pramukh,
Basti, UP,

Dated 30-11-2009

Shri Krishna Nand

Singh Patel, Member,
Zilla Yojana Samiti, Obra,
Sonbhadra, UP

Shri Anup Kumar Gupta,
MLA, Uttar Pradesh

Shri Siyaram Slo
Ramhait, Vill. Adhaval,
Block Parsendi, Distt.
Sitapur, UP

Shri Deep Chandra Jain,
President, Nagarpalika
Parishad,

Ghantaghar, Distt.
Mirzapur, UP

Shri Mohd. Israr Khan,
Nagar Palika Parishad,

Jayas, Distt. Raibareli, UP

Shri Raish Ahmad Khan,
Secy. UP Congress
Committee

Irregularities in
implementation of
BRGF in UP

Irregularities in
implementation of
BRGF in Obra,

Sonbhadra, UP

Irregularities in
implementation of
BRGEF in Sitapur, UP

Irregularities in
implementation of
BRGF in Sitapur, UP

Irregularities in
implementation of
BRGF in Mirzapur,
upP

Irregularities in

implementation of
BRGF in Chhatrapati

Sahooji Maharaj
Nagar, UP
Irregularities in

implementation of
BRGF in Banda, UP

The complaint was forwarded to the
Government of UP vide letter No.
N-11012/61 /09-VIP-BRGF dated
18/12/2009 and subsequent reminders.

The complaint was forwarded to the
Government of UP vide letter
No.N-11019/748/08-BRGF dated
15/3/2010 and subsequent reminders.

The complaint was forwarded to
Government of UP vide letter
No.N-11019/748/08-BRGF dated
8/10/2010 and subsequent reminders.
Based on the response received from
Go UP, an interim reply was sent to
Shri Anup Kumar Gupta on 13-6-2011.

The complaint was forwarded to the
Government of UP vide letter
No.N-11019/748/08-BRGF dated
2/11/2010 and subsequent reminders.

The complaint was forwarded to the
Government of UP vide letter
No.N-11019/362/10-BRGF dated
27/12/2010. Reply sent on 14-3-2011 to
Shri Deep Chandra Jain.

The complaint was forwarded to the
Government of UP vide letter
No.N-11019/748/10-BRGF dated
6/01/2011 and subsequent reminders.

The complaint was forwarded to the
Government of UP vide letter
No.N-11019/748/10-BRGF dated
21/02/2011 and subsequent reminders.
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11 Shri Vinod Alleged misappro- | The complaint was forwarded
Chaturvedi, priation of allocated | to Government of UP vide N-
Member, UP Budget for 2009-10 | 11012/ 112/VIP/2011 -BRGF dated
Legislative under BRGF 29-7-112011.

Assembly

12.

Shri Moti Singh,
Former Minister,
Vidhayak Patti,

Misuse of BRGF Funds
in U.P.

Complaint forwarded to Govt, of UP
on 17.03.2011 vide No. N-11019 /
748/ 2010-BRGF and subsequent

Lucknow reminders.

13 Shri Parvez | Irregularities/ corruption | Complaint forwarded to Go UP vide
Hashmi, M.P., | in development works in | No N-11012/86/2010-BRGF  dated
Lucknow. Gram Panchayats' 26/08/2010 and subsequent

reminders.

Inclusion of minorities in OBC reservation
11315. SHRI MOHAN SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether there is a proposal to recruit the youths of backward class of the minority

community within the 27 per cent reservation quota available in Government service;

(®)

if so, the basis for it;

(c) whether the ratio of 27 per cent reservation quota is proposed to be enhanced after the

adjustment of minority youths within the said 27 per cent quota; and

if so, the percentage thereof?

C))

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI'V. NARAYANASAMY): (a) and (b) The National Commission for Religious and Linguistic
Minorities has, inter alia, recommended that 15 percent of posts in all cadres and grades under the
Central and State Governments should be earmarked for minorities, of which 10 percent should be
for Muslims and 5 percent for other minorities. The Commission has further stated that if it is not
possible to give reservation as proposed above, 8.4 percent sub-quota may be earmarked for
minorities (6 percent for Muslims and 2.4 percent for other minorities) within 27 percent OBC

quota. The recommendation is under consideration of the Government.

(c) and (d) There is no such proposal under consideration.

tOriginal notice of the question was received in Hindi.
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Applications received under RTI Act

11316. SHRI RANJITSINH VIJAYSINH MOHITE PATIL: Will the PRIME MINISTER be pleased
to state:

(a) the total number of applications submitted under Right to Information (RTI) during the

last four years, State-wise;

(b) the number of applications disposed of out of total number of applications received,

State-wise;
(c) the total income earmned from the applications received;
(d) whether any fine can be imposed on the officers concerned with the applications; and
(e) if so, the total amount of fine recovered so far from officers in this way ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI V. NARAYANASAMY): (a) and (b) As per the information available with Central
Information Commission, 18,32,181 applications were filed before Central Public Authorities during
the years 2007-08 to 2010-11. Out of these, information was supplied in 17,33,620 cases.

Information about applications received and disposed of by public authorities of State

Governments is not centrally maintained.

(o) A sum of Rs. 2,21,56,363/- was collected as fees from RTI applicants by Central
Public Authorities over the period from 2007-08 to 2010-11.

(d) Yes, Sir. Central Information Commission may impose a penalty if a Public Information
Officer, without any reasonable cause, refuses to accept an application or does not furnish
information within specified time or malafidely denies information or gives incorrect, incomplete or

misleading information.

(e) A sum of Rs.44,23,221/- was recovered as penalty from Central Public Information
Officers over the period 2007-08 to 2010-11.

Anomaly in grade pay of SOs/PSs
11317. SHRI JAI PRAKASH: Will the PRIME MINISTER be pleased to state:

(a) whether Government has received some representations from the Joint Consultative
Machinery of the staff or from such other organizations regarding some kind of anomaly and its
removal in the Grade-Pay of the cadre of Section Officers/Private Secretaries of the Central

Secretariat Service;

(b) if so, whether Government has considered these representations;

tOriginal notice of the question was received in Hindi.
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(c) if so, whether Government has taken any steps to remove pay anomalies of the officers

of this cadre; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI V. NARAYANASAMY): (a) A reference has been received with regard to revision of the

grade pay of Section Officers of the Central Secretariat Service.
(b) to (d) The matter is under examination.
Low conviction rate in chargesheet filed by CBI
11318. SHRI PRABHAT JHA: Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware that a continuous decline is reported in the conviction

rate of chargesheet filed by Central Bureau of Investigation during previous year;
(b) if so, the details thereof alongwith reasons; and

(c) the details of number of cases handed over to Central Bureau of Investigation by
States and courts, the number of pending cases among them and the cases in which the accused

got bail during the last five years?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI'V. NARAYANASAMY): (a) and (b) No, Sir. The details of Central Bureau of Investigation
cases disposed by the Courts and the conviction rate during last two years /.e. 2009 to 2010 show

that the conviction rate has improved in 2010

Year No. of Cases Conviction in %
disposed during the year

2009 719 64.4%

2010 745 70.8%

(c) The details of number of cases handed over to Central Bureau of Investigation by

States and Courts are as follows:-

Year Referred by State Referred by Constitutional
Governments Courts
1 2 3
2006 22 220

tOriginal notice of the question was received in Hindi.
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2007 34 114
2008 42 89
2009 36 57
2010 33 97
2011 (30.06.2011) 19 52
ToTAL 186 629

Out of 186 Cases registered on reference from various State Governments during the period
from 2006 to 2011 (till 30.06.2011), 40 cases are under various stages of investigation. Similarly,
out of 629 cases referred by various Constitutional Courts during this period, 113 cases are under
various stages of investigation. The details of bail granted to accused persons are part of case

record of individual cases and such data is not maintained centrally.
CVC report on CWG projects
1319. PROF. ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased to state:

(a) whether Chief Technical Examination (CTE) wing of the CVC in its report on CWG
projects has found deficiencies, serious irregularities and use of sub-standard materials in certain
CWG infrastructure projects carried out by PWD, MCD, NDMC, DDA and RITES;

(b) if so, the details thereof and action taken on the findings thereof;

(c) whether as per the CTE findings, the Naraina, Barapulla and Gazipur flyovers are
sub-standard and are detrimental to the safety of its users and if so, measures taken to

strengthen them; and

(d) the action taken against the authorities/agencies responsible for using sub-standard

material in the construction of flyovers etc.?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI V. NARAYANASAMY): (a) and (b) Chief Technical Examiner's Organization (CTEO) of
the Central Vigilance Commission (CVC) during intensive examination of certain Common Wealth
Games Projects of PWD, MCD, NDMC, DDA, RITES found prima facie cases of
deficiencies/irregularities/use of sub-standard material. The observations were communicated to
the respective executing departments for clarification, remedial measures fixing responsibilities
etc. The details of works inspected by the CVC are given in the Statement (See below). Further, 6

cases have been registered by the CBI.
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(c) During intensive examination, samples of cement/concrete taken from the works of
flyovers at Naraina, Barapulla and Gazipur failed to meet the contracted standards. The executing
departments have been advised by the CVC to carry out further conformity tests like load test etc.
to confirm the safety of structures and quality of concrete. A case has also been registered by the
CBI pertaining to Barapulla Elevated Flyover.

(d) This would depend on the outcome of the cases registered by the CBI.
Statement

Status report on major deficiencies observed by CTE Organisation during inspection of CWG
related works

Sl. Name of work Agency Cost

No. (In crores)

1 2 3 4

1. Construction of Grade Separator at Rajaram PWD, 214.57
Kohli Marg Intersection and Shastri Nagar Delhi

Intersection East Delhi.

SH: G/o main flyover including loops, slip
roads, bridges, sub-way, bus-bays, cycle
tracks, drainage and allied works.

2. Construction of Elevated Road over Barapulla PWD, 433.71
Nallah starting from Sarai Kale Khan to Delhi
Jawaharlal Nehru Stadium.
SH: Construction of Elevated Road, slip Roads,
Drainage, Electrical, Land Scaping and Allied
work from Sarai Kale Khan to Mathura Road
(Package-1) and from Mathura Road to
Jawaharlal Nehru Stadium (Package-2)

3. Construction of 3 - Level Grade Separator PWD, 199.79
at Crossing of NH-24 and Road No 56 at Delhi
Ghazipur on NH-24, Delhi.
SH: Construction of Main Flyover, Underpass,
Slip Roads, Bridge widening over drain,
Footbridge, Bus bays, Cycle Tracks, Drainage,
Electrical, Landscaping and Allied Works at
Ghazipur Crossing of NH-24 and Road No. 56.

4. Construction of Flyover at Naraina T-Point, PWD, 97.91
Ring Road, New Delhi. Delhi
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1 2 3 4

5. Covering of Sunahari Nallah from Lala Lajpat MCD 303.95
Rai Marg (Behind Lodhi Hotel) to Dayal Singh College
along Lodhi Road and Covering of Kushak Nallah from
Jawaharlal Nehru Stadium (South Gate) to IVth
Avenue Road, Lodhi Road, Lodhi Colony, for providing
parking facility for Common Wealth Games-2010.

6. C/o Common Wealth Games Village for Common DDA 38.76
Wealth Games, Delhi 2010 near Akshardham Temple
off Road No. NH-24.
SH: C/o swimming pool, Training Hall, Fitness Centre,
Athletic Track at Common Wealth Games Village

7. Up-gradation of Street Lighting on Roads in MCD 34.54
Delhi under Jurisdiction of MCD Phase-1

8. Up-gradation of Street Lighting on Delhi PWD PWD, 51.19
Roads under Note-three separate works. Delhi 48.61

55.15

9. Construction of indoor stadium for Badminton DDA 154.40
and Squash for Common Wealth Games-2010
at Siri fort Sports Complex.

10.  Improvement/Upgradation of Shivaji Stadium NDMC 160.27
New Delhi.

1.  Upgradation and Renovation of Major Dhayan CPWD 147.82
Chand National Stadium, New Delhi.

12.  Upgradation of Talkatora Stadium (Const. of NDMC 52.98
Additional Blocks)

13.  Upgradation of Dr. S.P.M. Swimming Pool. CPWD 229.73

14.  Development of Practice venue for Rugby at RITES 18.37
Jamia Milia Islamia University

15.  C/o Road Under Bridge (RUB) at Prem Nagar/ MCD 20.75
Sewa Nagar Railway crossing.

16.  C/o Ring Road By-pass from Salim Garh Fort PWD, 214.73
to Velodrone Road. Delhi
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17.  Streetscaping of Roads in NDMC area. NDMC 7.97
SH-Streetscaping of S.P. Marg.

18.  Improvement and Upgradation of surrounding MCD 4.87
area of Hotels and Guest Houses at Pahar Ganj.
SH: Const. of central verge, duct footpath and

berms.

19 Remodeling and upgradation of Major Dhayan Chand CPWD 2.38
National Stadium, New Delhi for Commonwealth Games.
SH: Providing PA System.

Transparency officers in Ministry

1320. PROF. ANIL KUMAR SAHANI: Will the PRIME MINISTER be pleased to state:

(a) whether CIC has asked Government to appoint transparency officers in each
Ministry and public department for the effective implementation of section 4 of the RTI Act,
2005;

(b) if so, the action taken to implement the decision of the CIC by Government;

(c) the details of transparency officers appointed in each Ministry and public departments

together with their postal and email addresses; and
(d) the measures taken to enforce RTI act stringently ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI V. NARAYANASAMY): (a) Yes, Sir. The Central Information Commission (CIC) vide its
order dated 15.11.2010 has directed all the Ministries/Departments of Central Government that
each Central Public Authority under its jurisdiction should designate a senior officer as

Transparency Officer to, inter alia, overview the implementation of Section 4 obligation.
(b) and (c) The matter is under examination.

(d) Information Commissions have been set up under the RTI Act to ensure that the
provisions of the Act are enforced. Information Commissions have powers to hear complaints
under Section 18 and also to hear appeals against non-supply of information by the Public
Authority under Section 19. Under Section 19(8) of the Act Information Commissions have the
power to require Public Authority to take any such steps as may be necessary to secure
compliance with the provisions of the Act and they may also impose penalties on the Public

Information Officer as per provisions of Section 20.
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Early enactment of Lokpal Bill
1321. SHRI RAMDAS AGARWAL : Will the PRIME MINISTER be pleased to state:

(a) whether Government is aware of demand by Civil Society for eradication of corruption

and for an early enactment of Lokpal Bill to punish the guilty persons;

(b) whether the Lokpal Bill pending before the Parliament since long is a weak Bill and not

acceptable to social activists;

(c) ifso, by when Joint Committee looking into this matter is expected to finalise its report;
and

(d) the time Government would take to bring forward the Lokpal Bill before Parliament

during Monsoon Session ?

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS
(SHRI V. NARAYANASAMY): (a) Yes, Sir.

(b) to (d) To establish a strong and effective Lokpal, the Government had constituted a
Joint Drafting Committee on 8.4.2011, consisting of five nominee Ministers from Government of
India and five nominees of Shri Anna Hazare (including himself), to prepare a draft of the Lokpal
Bill. Based on the deliberations of the Committee, and on the basis of inputs from Chief Ministers
of States and political parties, Government has drafted the Lokpal Bill, 2011. The Bill has been
introduced in the Lok Sabha on 04.08.2011. Prior to this, no Lokpal Bill was pending before the
Parliament.

Demand by UID authority

1322. SHRI MOINUL HASSAN: Wil the PRIME MINISTER be pleased to
state:

(a) whether the demand by the Unique Identification (UID) Authority for 2011-12 is Rs.

3,500 crore as against the recommended allocation of only 1,400 crore;

(b) if so, whether the UID project will be hampered since Government provides all funds

required for its implementation; and
(c) if so, the remedial measures to be taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
UIDAI had projected a demand of Rs.3373 crore in Budget Estimates (BE) 2011-12 against which

BE of Rs. 1470 crore was approved.
(b) and (c) No, Sir. Adequate funds are available at present for the project.
Low BPL figure than projected by all States

1323. DR. T.N. SEEMA: Will the PRIME MINISTER be pleased to state:
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(a) whether Government is aware about the fact that various reports show the BPL figure

as 36 per cent which was much lower than those projected by almost all the States;
(b) if so, the reaction of Government; and
(c) whether Government has any plan to make any authentic figure about this ?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (¢) The poverty line has been traditionally defined by the Planning Commission on the basis of
Monthly Per Capita Consumption Expenditure (MPCE) as the criterion. The number and
proportion of persons living below the poverty line (BPL) are computed for the States as well as
the country using the data from Large Sample Surveys on Household Consumer Expenditure
carried out by the National Sample Survey Organisation (NSSO). Based on Tendulkar
Methodology, the poverty ratio in 2004-05 is 41.8% in rural areas, 25.7%b in urban areas and
37.2% in the country.

The Planning Commission is in the process of revising poverty estimates on the basis NSSO

survey data of 2009-10 on Household Consumer Expenditure, which are now available.
Recommendation for increase of plan layout
1324. SHRI RAM KRIPAL YADAV: Will the PRIME MINISTER be pleased to state:

(a) whether Government has received any recommendation for increase of
plan layout and extra focus for Panchayati Raj System during Twelfth Five Year

Plan;
(b) if so, the recommendations thereof;

(c) whether experts have indicated that last plan layout and focus for Panchayati Raj

System during Eleventh Five Year Plan was not sufficient;

(d) if so, the steps being taken by Government for increase of plan layout and extra focus

for Panchayati Raj System during Twelfth Five Year Plan; and
(e) the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (e) The main sources of outlay for the Panchayati Raj System include allocation of funds under
Centrally Sponsored Schemes such as the Mahatma Gandhi National Rural Employment
Guarantee Act (MGNREGA), Additional Central Assistance such as the District Component of the
Backward Regions Grant Fund (BRGF), funds from the Ministry of Panchayati Raj and the Central
and State Finance Commission Awards. The Planning Commission is currently in the process of

formulation of Twelfth Five Year Plan for which various Steering Committees and Working Groups
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have been constituted. The Planning Commission has set up a Steering Committee on Rural
Livelihood and Rural Governance for the formulation of the Twelfth Five Year Plan to inter-alia
suggest a comprehensive strategy for Capacity Building of Panchayati Raj Institutions (PRIs)
during the Twelfth Five Year Plan period, provide a road map for strengthening District Planning as
well as to provide a critical review of the physical and financial performance of various schemes,
namely, MGNREGA, National Rural Livelihood Mission (NRLM), Mahila Kisan Sashaktikaran
Pariyojana and BRGF during the Eleventh Plan and to suggest strategies, priorities and allocations
for the Twelfth Plan. In addition, a Working Group on PRIs and Rural Governance has also been
set up to aid and advise the Steering Committee on the strategies and measures for the Twelfth
Plan. The Steering Committee is to submit its report by 30th September, 2011. The
recommendations of the Steering Committee will be taken into consideration while devising the

strategy, priorities and allocations for the Panchayati Raj System for the Twelfth Plan.
Increase in annual plan of Rajasthan
11325. SHRI ASHK ALI TAK: Will the PRIME MINISTER be pleased to state:

(a) the amount of increase in the annual plan of Rajasthan State and the details thereof;

and

(b) whether Government proposes to make special provisions in forthcoming plan for

desert regions and tribal dominated areas, if so, the amount thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
The approved outlay for Annual Plan 2010-11 of Rajasthan was ¥ 24,044.76 crore and Annual Plan
2011-12 has been approved for ¥ 27,500.00 crore. Thus, the amount of increase in the Annual Plan

2011-12 in comparison to Annual Plan 2010-11is ¥ 3,455.24 crore.

(b) An outlay of I 3,568.18 crore has been earmarked and provided in the budget
heads of respective departments for Tribal Dominated Areas in the Annual Plan for the year
2011-12, Following schemes mainly catering to desert areas are under implementation in the year

2011-12:

Desert Development Programme is implemented in 16 districts including 10 desert

districts. Provision for the year 2011-12 ¥ 3,300.00 lakh.

i A scheme for mitigating poverty in Western Rajasthan under implementation in 6
blocks of 6 desert districts from the year 2008-09 to 2014-15 - Total project cost being
¥ 415.00 crore. Provision for the year 2011-12 ¥ 2,400.00 lakh.

tOriginal notice of the question was received in Hindi.
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i Rajasthan Forestry Development and Bio-diversity Project to be implemented in the 10
desert districts and 6 other districts from the year 2011-12 to 2018-19 - Total project
cost being ¥ 1,152.53 crore - provision for 2011-12 ¥ 1,908.54 lakh.

iv. Accelerated Irrigation Benefit Programme (AIBP) for Irrigation Projects - 90% grant is
provided in desert and tribal areas as against 24%b in other areas- Total provision in
the year 2011-12 ¥ 257.00 crore.

V. Additional ANMs posted in 570 sub centres of two desert districts-Jaisalmer and
Barmer and 1,119 sub centres of the tribal areas.

One crore for appointment of consultants
1326. SHRI K.E. ISMAIL: Will the PRIME MINISTER be pleased to state:

(a) whether itis a fact that the Planning Commission has taken a decision to allow each of
its members to spend Rs. 1 crore every year for appointment of consultants;

(b) if so, the details thereof;

(C) whether it is a fact that a member as well as the financial advisor of the Commission
have raised objections to this decision; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (d) The Planning Commission has issued the Procedure and Guidelines for
Outsourced/External Consultancy work is given in the Statement (See below), which specifies
the role of its Members in selection of the External Consultants. These guidelines have been
framed with due deliberation within Planning Commission as per prescribed procedure, after
soliciting the views of officers concerned, including the financial adviser.

Staterment
Procedure and Guidelines for Outsourced/External Consultancy Work

No. M-11016/1(4)/2010-PC
Government of India

Planning Commission

Yojana Bhavan, Parliament Street,
New Delhi, the 10th August, 2011.

ORDER

Sub: Revised Procedure and Guidelines for Outsourced/External Consultancy work in the
Planning Commission

The Subject Matter Divisions may hire External Professionals/Consultancy Firms or
Consultants (referred to as External Consultants hereinafter) for a specific job, which will be well
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defined in terms of content and time-frame for its completion. The scheme of
Outsourced/External Consultancy work would be in addition to existing engagement of
consultants in the Planning Commission being serviced by Administration-1 Section (under the
scheme "Expertise for Planning Process") and shall be serviced by Plan Coordination and

Management Division and shall be regulated as per the following guidelines:
1. General Conditions for Outsourcing/External Consultancy Work:

1.1 Outsourced/External Consultancy work would be for providing high quality services

to the Planning Commission for which in-house expertise is not available.

1.2 External Consultancy work could be awarded to individuals/Academic Institutions/

Registered Consultancy Firms/ Reputed Non-Profit Organizations etc.

1.3 The Subject Matter Division may follow the relevant provisions as contained in the
GFR 163 to GFR 177 and also the MoF's Manual of Policies and Procedure for

Employment of Consultants.
2. Terms of Reference:

2.1  The period of Outsourcing/External Consultancy would depend on the job
requirement to be clearly specified in the Terms of Reference by the Subject Matter
Division with the approval of the Member concerned. It would generally not exceed

one year.

2.2 The Terms of Reference should clearly indicate in simple and concise language the
requirement, objective, scope of the assignment, schedule for completion of tasks,
support or inputs to be provided by Subject Matter Division and the final output
required of the Consultant. The eligibility and pre-qualification criteria to be met by

External Consultants should also be clearly identified.

3. Procedure : The procedure to be followed for selecting the External

Consultant/Outsourcing Work is as follows:

3.1 For all cases having financial implication of more than Rs. 10 lakh, a Consultancy
Evaluation Committee (CEC) consisting of Adviser-in-charge of Subject Matter
Division, representative of the PCMD and representative of Internal Finance Division
shall be constituted to carry out the consultant selection process. The mandate of
the CEC would be as defined in para 1.6 of the Manual referred to in para 1.3 above.
The CEC shall carry out the consultant selection as mentioned in para 3.2 and 3.3
below and will submit its recommendation to the Subject Matter Division which will
put up cases with financial implication upto Rs. 25 lakh through AS&FA and

Secretary/Member Secretary to the Member concerned for her/his approval. The

132



3.2

3.3

cases with financial implication exceeding Rs. 25 lakh will be put up by the Subject
Matter Division alongwith CEC's recommendations through AS&FA,
Secretary/Member Secretary and the Member concerned to the Deputy Chairman
for his approval. While it is not mandatory to constitute a CEC in cases where the
estimated cost of Consultancy is below Rs. 10 lakh, the Subject Matter Division if
considered necessary may constitute CEC with the approval of Member concerned

for such cases also.

For consultancy work upto Rs. twenty-five lakh, empanelment of a list of potential
consultants should be done on the basis of an advertisement on the website of
Planning Commission, and formal or informal enquiries from other Ministries or
Departments or Organisations involved in similar activities, Chambers of Commerce
and Industry, Association of consultancy firms etc. On the basis of the responses
received from the interested parties, persons meeting the technical requirements
and other eligibility criteria would be empanelled for a period upto three years.
Thereafter, limited tender enquiry amongst the empanelled consultants, through
Cost Based Selection/Quality Based Selection/Quality and Cost Based Selection
(para 1.5.2 of MoF Manual of Policies and Procedure of Employment of
Consultants), would be used for final selection of a consultant for a particular

assignment.

In cases, where the estimated cost of the work or service exceeds Rupees
twenty-five lakh, in addition to procedure for empanelment of consultants as
mentioned in para 3.2 above, an enquiry seeking 'Expression of Interest' from
applicants should also be published in at least one national daily and the Planning
Commission's web site. Enquiry seeking Expression of Interest should include in
brief, the broad scope of work or service, inputs to be provided by the Planning
Commission (Subject Matter Division), eligibility and the pre- qualification criteria to
be met by the consultant(s) and applicant's past experience in similar work or
service. The applicants may also be asked to send their comments on the objectives
and scope of the work or service projected in the enquiry. Adequate time should be
allowed for getting responses from interested applicants. On the basis of responses
received from the interested parties, applicants meeting the requirements should be
short listed for further consideration. Final selection of a consultant from amongst the
so shortlisted applicants would be through cost based/ quality based/quality and

cost based selection as mentioned in para 3.2 above.
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3.4  After the approval as mentioned in para 3.1 above, the Subject Matter Division will
issue the Sanction Order alongwith the final Terms of Reference/Memorandum of
Association/contract (vvherever required) and comply with necessary contractual
formalities. As regards processing of payments, Subject Matter Division will satisfy
itself about compliance with the conditions of Sanction before issuing Orders for

payment.

3.5 Under some special circumstances, it may become necessary to select a particular
consultant where adequate justification is available for single-source selection in the
context of the overall interest of the Planning Commission. Full justification for single
source selection should be recorded in the file and approval of the competent
authority as in para 3.1 obtained. Relevant provisions of GFR and Manual of Policies
and Procedures on Employment of Consultants referred to in para 1.3 above in the

matter would have to be followed.

Facilities and Allowances: The External Consultants shall work from their own
residence/office. They shall not be provided any office space by the Planning Commission.
Also, they shall not be entitled to any allowance such as dearness allowance, residential
telephone, transport facility, residential accommodation, personal staff, CGHS, medical
reimbursement, leave etc. No TA/DA shall be admissible for joining the assignment or on its
completion. Consultants will not be allowed any foreign travel at Government expenses.
The fee paid would be all inclusive, except for the service tax, which if applicable, would be

paid extra.
Release of Funds:

5.1  The full amount could be released in a single instalment on satisfactory completion

of the job; or in two/three equal instalments or in instalments as per Table given

below:
Instalment Stage Percent to Total
1stMobilization Advance 30%
2nd Presentation of Draft Report 50%
3rd Acceptance of Final Report and payment 20%

of balance after checking of Expenditure.

TOTAL 100%
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5.2

Income tax on professional services @ 10% as prescribed under the Income Tax Act,
Section 194(J) read with clauses (A) and (B) and Education Cess @ 2% and Secondary

and Higher Education Cess @ 1% thereon shall be deducted at source by DDO, Planning

Commission before releasing the amount as per the sanction order.

The sanction will also be subject to the following terms and conditions:-

®

(i

(i)

(v)

W)

The External Consultant will neither make available the contents of the assignment to
any other person or agency, nor publish any part of it without the previous knowledge

or permission of the Planning Commission.

Data contained in the assigned Document shall not be used by the External
Consultant or any other associates of the External Consultant for any kind of

published material including any doctoral thesis or for any other degree/ diploma etc.

The External Consultant shall make suitable arrangements for the safe custody of
material provided to the External Consultant for the work assigned and shall
handover them to the concerned Subject Matter Division, Planning Commission after

completion of the work.

The External Consultant shall not, except with the prior sanction of the Planning
Commission, or in the bona -fide discharge of their duties as aforesaid, participate in
a Radio/T.V. broadcast/telecast or contribute an article or write a letter to a
Newspaper pseudonymously or in the name of any other person, if such book,
article, broadcast/telecast or letter relates directly to the aforesaid, not only during
the period of job contract, but also thereafter. Any information gathered during the
course of the job contract as aforesaid shall not be divulged to anyone, who is not

authorized to have the same.

Planning Commission will be at liberty to cancel the contract without assigning any
reasons, in case, it is established that the above conditions are not being followed

strictly.

The persons employed, if any, in the project will be treated as employees of the External

Consultant and not of the Government and the conditions of their services will be governed

in accordance with the rules and regulations of the firm.

The expenditure would be met from out of the following Budget Head*

Demand No. : 74

Major Head : 3475 Other General Economic Services

135



06 : Expertise for Planning Process
06.00.28 : Professional Services

9. The assignment will be enforced on acceptance of the terms and conditions mentioned in
the Sanction letter and those contained in the Terms of Reference by the External
Consultants. The External Consultant will sign the prescribed bond on a Rupee Ten
Non-Judicial Stamp Paper and sign on copy of the Sanction Order, before its submission to

the nodal Division in the Planning Commission, so as to process for release of funds.

10.  This issues with the approval of Deputy Chairman, Planning Commission after obtaining the
concurrence of IF Cell vide AS&FA ID No.7702 dated 26.7.2011.

11.  The earlier order of even no. dated 25.05.2011 on the subject may be treated as withdrawn.

(Madan Mohan)
Adviser (PC&MD)
All Divisional Heads of the Planning Commission.
Copy to PSs to DCH/MOS(PIg.)/Members/Member Secretary
(Circulated in Yojana Bhawan through e-mail)
Special package for infrastructure development of Bihar
1327. SHRI SABIR ALI: Will the PRIME MINISTER be pleased to state:

(a) whether there is a proposal for providing special package for development of

infrastructure in the State of Bihar;
(b) if so, the details thereof and if not, the reasons therefor;

(C) whether Government has received any request from the State Government of Bihar;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING (SHRI ASHWANI KUMAR): (a)
to (d) Development of infrastructure in the state of Bihar is covered under a special plan
formulated to bring about improvement in sectors like power, road connectivity, irrigation, forestry
and watershed development etc. The Special Plan for Bihar State has been initiated since 2003-04
as part of Rashtriya Sam Vikas Yojana (RSVY) as one separate component of the Backward
Region Grant Fund (BRGF) from 2006-07. An allocation of Rs.1000 crore per annum was being

made for the Special Plan during the Tenth Plan period and the same allocation was approved for
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funding during the Eleventh Plan period. However, it has now been decided to enhance this
allocation to Rs.2000 crore for 2010-11and Rs.1470 crore for 2011-12. The Planning Commission is

administering the Special Plan on 100% grant basis.
Construction of roads during last four years

11328. SHRI RAVI SHANKAR PRASAD:
SHRI RAM JETHMALANI:

Will the Minister of ROAD TRANSPORT AND HIGHWAYS be pleased to state:

(a) whether it is a fact that there is a need to accelerate the pace of development in the

country by constructing the roads;
(b) if so, the reactions of Government thereto;

(c) whether it is also a fact that the pace of road construction has come down in the

country since last few years; and

(d) ifso, average length of road constructed every day during the years 2007-08, 2008-09,
2009-10 and 2010-117?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) Yes Sir. There is a need to accelerate the pace of
socio-economic development of the country by constructing roads. Government had set a target
of construction of 20 km per day. The average project construction cycle is 3 years. To meet the
target of construction at an average rate 20 km per day /.e. almost 7,000 km per year, it is
essential that at any given point of time, there should be almost three times this length, /.e.
approximately 21,000 km awarded and are under construction. Accordingly, all out efforts are

made to accelerate the pace of award of works to bring more projects under implementation.

(c) Only 5237 km could be awarded under NHDP during period 2007-08 to 2009-10. This
comparatively lower quantum of award in previous years affected the completion rate in 2010-11.
Progress in implementation has also been affected by poor performance of some contractors,
delay in obtaining forest/wild life clearances from Ministry of Environment and Forest, railway
clearances, law and order problems in some States, delay in land acquisition etc. To achieve
higher completion rate NHAI has accelerated the pace of award of projects. In order to expedite
implementation of projects Regional Offices each headed by Chief General Managers have been
set up by NHAI for close monitoring of implementation of projects. Two zonal offices each headed

by Executive Director have been set up at Bhopal and Bangalore for close monitoring of pre-

tOriginal notice of the question was received in Hindi.
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construction activities. Achievement of targets is being monitored closely. Projects are

periodically reviewed at field offices and at Head Quarter.

(d) Details of achievement of construction of km per day during the last four years are as

under:—

Sl.  Year Achievement km Achievement km per Total

No. per day by NHAI day by Ministry Achievement km

under NHDP through PWDs and per day
BRO under Non-
NHDP

1 2007-08 4.60 5.19 09.79

2 2008-09 6.04 6.10 12.14

3 2009-10 7.40 6.34 13.74

4 2010-11 4.90 5.90 10.80

NH undertaken on BOT basis in Andhra Pradesh

1329. SHRIMATI GUNDU SUDHARANI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of National Highways undertaken on BOT basis in Andhra Pradesh under
various Phases of NHDP;

(b) the original cost, time-frame for execution of each of the above projects; and
(c) the reasons for delay, if any, in each of the project, project-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (¢) The details are given in the Statement (See below).
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(A) COMPLETED PROJECTS:

Statement

Status of NHAI Projects on BOT basis in the State of Andhra Pradesh

Sl. Stretch NH. No Length Total Funded By Scheduled Actual Status of work/
No. (in Km.) Project Cost date of Date of Time Frame/
(Rs. in crore) completion completion Reasons for Delay
1 2 3 4 5 6 7 8 9
NHDP PHASE-1:
1. Ankapalli - Tuni 16 58.947 283.2 Annuity 08.11.2004 24.12.2004  Delayed by 46 days in terms
(Old No.5) of delay in handing over of
land, transporters strike
unseasonal rains closure of
refinery and local problems
etc.,
2. Tuni-Dharmavaram 16 47 231.9 Annuity 29.11.2004 31.10.2004  Completed in Time
(Old No.5)
3. Dharmavaram-Rajahmundry 16 53 206 Annuity 29.11.2004 20.09.2004 Completed in Time
(Old No.5)
4. Nellore Bypass 16 17.166 143.2 Annuity 27.10.2004 26.10.2004  Completed in Time
(Old No.5)
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1 2 3 4 5 6 7 8 9
5. Nellore-Tada 16 110.517 621.35 BOT 31.12.2003 12.07.2005 Delayed by 18 months due to
(Old No.5) (Toll) land Acquisition and Utility
Shifting, delay in relocation of
public utilities, protests by
local villagers etc.
NHDP PHASE-II:
6. Km175.0 (AP/Mah. 44 54.60 360.42 Annuity 02.11.2009 24.06.2010  Delay by 3 months on
Border) to Km 230.0 (Old No.7) account of LA problems etc.
(Islam Nagar)
7. Km230.0 (Islam Nagar) 44 53.01 518.46 Annuity 01.03.2010 11.06.2010  Delay by 3 months on ac-
to Km 278.0 (Kadthal) (Old No.7) count of LA problems, Court
Cases etc.
8. Km 278.0 (Kadthal) to 44 30.89 271.73 Annuity 29.10.2009 22.07.2009  Completed in time
Km 308.0 (Armoor) (Old No.7)
9. Adloor Yellareddy 44 86.076 546.15 Annuity 26.03.2009 26.03.2009 Completed as per Scheduled
Km 367 to Kallakal (Old No.7) date of completion.
village Km 447
10. Farooq Nagar km. 44 46.162 267.30 BOT 19.02.2009 12.02.2009  Completed in time
34.140 to Jadcherla (Old No.7) (Toll)

Km 80.050
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1 2 3 4 5 6 7 8 9

1. Jadcherla Km 80.050 to 44 54.740 313.70 BOT (Toll) 19.02.2009 14.03.2009  Delayed by less than a month.
to End of proposed (Old No.7)
Kothakota Bypass to
Km 135.469

12. End of proposed 44 74.622 844.59 Annuity 14.03.2009 30.09.2009  Delayed by about 6 Months
Kothakota Bypass Km (Old No.7) due to shifting of utilities,
135.469 to Kurnool heavy floods, unseasonal
Km 211 rains, removal of religious

structures etc.

(B) ONGOING PROJECTS

NHDP PHASE-II

1. 4-laning of Armoor- 44 59 490.50 BOT 31.01.2012 In progress Likely date of completion is Feb,
Adloor Yellareddy of (Old No.7) (Toll) 2012
Nagpur-Hyderabad Section

NHDP PHASE-III

2. Four laning of Kadapa- 18 189 1585.00 BOT May, 2013 In progress Likely date of completion is Jan,
Mydukur-Kurnool (Toll) 2013
Section

3  Four laning of Hyderabad- 202 35.4 297.40 BOT May, 2012 In progress Likely date of completion is
Yadagiri Section (Toll) May, 2012
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1 2 4 5 6 7 8 9

4. Four/Six laning of 181.5 1170.00 BOT Oct, 2012 In progress Likely date of completion is Oct,
Hyderabad-Vijayawada (Toll) 2012
Section

NHDP PHASE-V

5. Six laning of 184 1465.00 BOT Agreement already signed.
Chilakaluripet-Nellore (Toll)
Section

6. Six laning of 82.5 675.38 BOT Oct, 2011 In progress Likely date of completion is
Chilakaluripet-Vijayawada (Toll) August, 2012. Delay due to land acquisition

Section

etc.
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Expedition of National Highway Development Programme

1330. SHRI B.S. GNANADESIKAN : Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) whether Government received representation for expedition of National Highway
Development Programme;

(b) if so, the details thereof;

(c) whether Government has also been requested to double the strength of current board
in NHAI for speeding up implementation of NHAI projects;

(d) if so, the details thereof and the other alternative measures taken by Government to

meet the target of 20 km. per day; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) Yes Sir. References received regarding National Highway
Development Project (NHDP) are mainly for accelerating the construction of delayed projects,
changing proposed alignment of some stretches, demand for new bypasses/
flyovers/underpasses, reduction of Right of Way etc.

(c) NoSir.

(d) and (&) In order to expedite implementation of NHDP, Government approved revamping
of procedures by accepting the recommendations of Shri B.K. Chaturvedi Committee, which
proposed various measures to accelerate the process of award of projects. Subsequently, the
pace of award of projects has been increased. Annual pre-qualification of bidders has been
introduced. Regional Offices each headed by Chief General Manager have been set up by NHAI
for close monitoring of implementation of projects. Two zonal offices each headed by Executive
Director have been set up at Bhopal and Bangalore for close monitoring of pre-construction
activities. Achievement of targets is being monitored closely. Projects are periodically reviewed at

field and at Head Quarter.
Deaths due to non-wearing of helmets

1331. SHRI BHUBANESWAR KALITA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the number of deaths by two wheelers that have occurred in the country during the last
five years due to the rider’s not wearing helmet;

(b) the steps Government has taken to ensure the implementation of traffic rules of
wearing helmets;

(c) whether Government has specified the standard of helmets for the riders and whether
they are safe and provide adequate protection; and
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(d) the details thereof ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (DR.
TUSHAR CHAUDHARY): (a) Accident data is compiled in the Ministry in a format developed as
per the Asia Pacific Road Accident Database (APRAD) project of United Nations Economic and
Social Commission for Asia Pacific (UNESCAP) region. The first Publication available with the
Ministry in this format is for the calendar year 2006 and the latest is for the year 2009. The said
format does not separately indicate deaths caused due to two wheeler riders not wearing helmet.
However, the total number of deaths in road accidents during the period 2006-2009 where

two-wheelers were primarily responsible for the accident is given below :—

Total number of deaths in road accidents where
two-wheelers were primarily responsible for

the accident

Year Number of deaths due

to two-wheelers

2006 17,105
2007 18,503
2008 19,230
2009 19,728

(b) As per the provisions of Section 129 of Motor Vehicle (MV) Act, 1988, every person
except a Sikh wearing a turban, driving or riding otherwise than in a side car, on a motor cycle of
any class or description, shall, while in a public place, wear protective headgear conforming to the
standards of Bureau of Indian Standards (BIS). Section 177 of MV Act, 1988 prescribes
punishment for violating any provision of MV Act. Implementation of various provisions of MV Act,
1988 is primarily the responsibility of the State Governments/UT Administrations. This Ministry
launches awareness drives from time to time to educate two wheeler riders, through various
publicity campaigns in print and electronic media to wear helmets conforming to the specification
laid down by the BIS.

(c) and (d) Yes, Sir. BIS has published Indian Standard IS 4151:1993 "Protective Helmets
for Motorcycle Riders-Specification” for protection against hazards connected with driving on

roads.

This standard lays down the requirements regarding material, construction, workmanship,
finish, mass and performance for protective helmets for everyday use by motorcycle riders. To

ensure safety of riders, it covers performance requirements such as Impact Absorption Test,
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Resistance to Penetration Test, Rigidity Test, Dynamic Test of Retention System, Audibility Test
etc.

Modes of transport in Delhi and Haryana

11332. SHRI PARVEZ HASHMI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether any proposal for modes of transport like Mono-Rail other than Metro Trains in

Delhi and Haryana are under consideration;

(b) the extent to which the above alternative measures would prove useful in future
keeping in view the traffic congestion, jams and pollution on the roads alongwith the details in this

regard; and

(c) the details of other proposed schemes to tackle the traffic in view of the growing
population and urbanization in the future?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (DR.
TUSHAR CHAUDHARY): (a) and (b) No, Sir. As per available information, no such proposal is

currently under consideration by the Government.

(c) Urban Transport is inter-twined with urban development which is a state subject. As
such, the responsibility for improving local transport services primarily rests with the State
Government. However, realizing the seriousness of rapidly growing problem of urban
transportation, the Central Government has taken active steps like formulating National Urban
Transport Policy (NUTP), financing of buses for Urban Transport, Bus Rapid Transit System
Projects, traffic transit management centres under Urban Transport under Jawaharlal Nehru
Urban Renewal Mission (JNNURM)) and sanction of metro railway projects for various cities.

Working groups to check road accidents

1333. SHRIM.V. MYSURA REDDY : Will the Minister of ROAD TRANSPORT AND HIGHWAYS
be pleased to state:

(a) whether it is a fact that the Ministry has formed five working groups to suggest

measures to check menace of road accidents in the country;
(b) if so, the details of recommendations made by the working groups;
(c) whether the Road Safety Council has deliberated on the above recommendations; and
(d) if so, the outcome of such deliberations?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (a) to (d) Yes, Sir. The Ministry has constituted five separate

tOriginal notice of the question was received in Hindi.
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working groups on four E's of Road Safety viz. (i) Education (i) Enforcement (iii) Engineering
(roads as well as vehicles) and (iv) Emergency care, to lay out the macro and micro dimensions
with potential solutions to road safety and to suggest short term and long terms measures to curb
road accidents in the country. All these working groups have started working on their respective
subjects. The working group on Engineering (Vehicles) has submitted its report and the
remaining four working groups are yet to submit their reports. National Road Safety Council
(NRSC) will deliberate on recommendations of the working groups after receipt of reports from all

the five working groups.
Repairing of Jandaha bridge in Bihar

1t1334. SHRI UPENDRA KUSHWAHA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that transportation has come to a standstill due to dilapidated

condition of bridge near Jandaha bazaar on NH 103 in Bihar; and
(b) if so, the action being taken to repair the said bridge ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No, Sir. The light vehicles are being allowed to pass through this
bridge. The heavy vehicles take diversion from km. 31 near Village Salha and merge the existing

alignment in km. 33 near Hospital Chowk, Jandaha.

(b) Development of National Highways is a continuous process and works are taken up

depending upon the availability of funds and inter se priority of works.
Selection of DGM (Technical) in NHAI

1335. SHRI M. VENKAIAH NAIDU: Will the Minister of ROAD TRANSPORT AND HIGHWAYS

be pleased to state:

(a) whether itis a fact that the Chief Vigilance Commissioner has taken serious note of the
selection of the Deputy General Manager (Technical) in the National Highways Authority of India

(NHAI) and opined that the selection process suffered from serious infirmities;

(b) whether the NHAI has cancelled those appointments and subsequently selected the

same candidates; and
(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(DR. TUSHAR CHAUDHARY): (a) A communication has been received from Central

Vigilance Commission (CVC) regarding the alleged lapses committed in

tOriginal notice of the question was received in Hindi.
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the appointment of Deputy General Managers on deputation basis in NHAI. The matter is under

examination.

(b) and (c) NHAI has issued an office order dated 9th July, 2011 that suitability of the
candidates who were selected previously and have already joined NHAI
on deputation will be assessed afresh, subsequent to which a decision on their repatriation or
retention will be taken. Candidates who were selected earlier but have not joined NHAI so far,
would be given an option to again appear in the fresh selection process.

Delay in land acquisition for roads

1336. SARDAR SUKHDEV SINGH DHINDSA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether it is a fact that delay in land acquisition continuing to be a major stumbling
block in completion of land and highway projects across the country;

and

(b) if so, the various steps undertaken by Government in cutting down

delay?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Land acquisition is one of the factors contributing to delay in
implementation of some projects under National Highways Development Project (NHDP). Delay
generally occurs due to other reasons also, which overlap and attributing any delay solely to land

acquisition may not be appropriate.

(b) National Highway Authority of India (NHAI) has taken several measures in order to cut
down delays in land acquisition. These include strengthening of infrastructure provided to
Competent Authority for Land Acquisitions (CALAs), facilitating better coordination with the State
Governments etc. by creating Regional/Zonal offices and persuading State Governments to set
up high powered committees under Chief Secretaries for NHDP projects. For some projects in a
few States, Special Land Acquisition Units (SLAUs) have also been set up. Progress of land

acquisition is also being monitored through regular reviews.
Six-lane National Highways passing through Delhi and Haryana

1337. SHRI SHADI LAL BATRA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is considering to undertake six laning of all the National Highways

passing through Haryana and Delhi;
(b) if so, the details thereof; and

(c) thetime by which it is likely to be implemented ?
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in Haryana and Delhi which are proposed for six laning are as follows:

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (c¢) The National Highways passing through Haryana and Delhi
are National Highway (NH)-I, NH-2, NH-8, NH-10 and NH-236. The details of National Highways

SI.  Name of Project NH Lengthin Present Status

No. No. Delhi/Haryana

1. Mukarba Chowk to 1 8.50 km. in Completed (Eight lane)
Mall Road section Delhi

2. Mukarba Chowk to 1 12.80 km. in Completed (Eight lane)
Sindhu Border section Delhi

3. Delhi/Haryana Border 1 66.70 km. in Completed
to Panipat section Haryana

4. Panipat to Jalandhar 1 116 km. in Under Implementation
section Haryana

5. Ashram to Badarpur 2 7.80 km. in Completed
section Delhi

6. Badarpur elevated 2 2.7 km. in Delhi and Completed
Highway 1.7 km. in Haryana

7. Delhi to Agra section 2 74 km.in Under Implementation

Haryana

8. Delhi to Gurgaon 8 9.70 km. in Delhi and Completed (Eight lane)
section 18.0 km. in Haryana

9. Gurgoan-Kotputli-Jaipur 8 64.3 km. in Haryana Under Implementation
section

10 Andheria more to 236 7.5 km. in Delhi Under Implementation

Gurgaon/Delhi Border

Construction of new bridge across Narmada

1338. SHRI KANJIBHAI PATEL : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) whether Union Government has received any proposal for construction of new bridge

across river Narmada on the Vadodara-Surat section of Golden Quadrilateral, and if so, when;

(b) whether Government has accorded approval for the same and if so, the details of the

same alongwith targeted date of completion; and
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(c) whether there has been delay in the targeted schedule and if so, the manner in which

Government intend to make up for the delay so as to achieve targeted completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (c) The Government has already accorded approval for
construction of an additional bridge across river Narmada at Zadeshwar on Vadodara-
Bharuch-Surat section of NH-8. The work is to be carried out on PPP mode. Request for
Qualification for the work has been invited. The project is likely to be awarded during the current

financial year.
Plan for development of NH-8C

1339. SHRI KANJIBHAI PATEL : Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government is planning to construct flyovers at busy junctions of

Sarkhej-Gandhinagar NH 8C, and if so, by when; and

(b) Government plans for development of NH 8C connecting Gandhinagar to Ahmedabad

in terms of six laning and construction of flyovers at busy junctions?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and Yes, Sir. The Government is planning to construct flyovers at
busy junctions of Sarkhej-Gandhinagar National Highway No. 8C and accordingly feasibility study
and detailed engineering for construction of flyovers at Sargasan junction, Vaishnodevi junction,
Pakwan junction, Prahladnagar junction and Sanand junction has been included in the Annual
Plan 2011-12. Besides provision for construction of grade separated junction at Thaltej and six
laning of 12.10 km stretch between Gandhinagar and Ahmedabad has been made in the Annual
Plan 2011-12.

Proposals under NHDP in Madhya Pradesh

11340. SHRI RAGHUNANDAN SHARMA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether State Government of Madhya Pradesh has submitted proposals of
P.P.P.A.C. and SFC under National Highways Development Programme (N.H.D.P.) IV four lane

project before Government; and
(b) if so, update status details of these proposals?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRIJITIN PRASADA): (2) and No Sir. However, following, 5 PPPAC/ SFC proposals have

tOriginal notice of the question was received in Hindi.
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been received from State Government of Madhya Pradesh for four laning under NH(O) and VGF

support scheme of Ministry of finance, which have been submitted to Ministry of finance:

SI. Name of Project NH Length Status

No. No. (km.)

1. Bela (Rewa)-MP/UP 7 89.30 Proposal approved by

Border (4L) EC and PPPAC

2. Bhopal-Biaora (4L) 12 105.60 -Do-

3. Satana-Bela (4L) 75 48.04 Proposals recommend
by El for 20% VGF
support.

4. Mangawa-UP border (4L) 27 52.07 -Do-

5. Sidhi-Sigrauli (4L) 75 ext 104.60 -Do-

TOTAL 399.61

New National Highway in Orissa

1341. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether Government has declared any new National Highway in the country between
2004 to 2011;

(b) whether Government has received any proposal from the Orissa State Government to

be declared as new National Highway;
(c) ifso, the details thereof; and

(d)  whether Government would consider Berhampur, Koraput, Madhapur, Rayagada as
the new NH in Orissa to address the issue of maoist infested in the district of Koraput, Rayagada,

Kandhmal and Gajpati districts in Orissa?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) Yes, Sir.

(c) The details of proposals received from the Government of Orissa for declaration of new

National Highways is given in the Statement (See below).

(d) Expansion of National Highway network is a continuous process and declaration of
new National Highway is taken up from time to time depending upon, requirement of connectivity,

inter-se priority and availability of funds.
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Statement

New National Highway in Orissa

SI.No. Name of the Stretch Length
ORISSA
1. Cuttack-Paradeep 82.00
2. Sambalpur-Rourkella road 162.50
3. Jagatpur-Kendrapara-Chandbali-Bhadrak road 152.18
4. Phulbanakhara-Charichhak-Gop-Konark-Puri 104.00
5. Berhampur-Koraput road 313.60
6. Kaakhia-Jajpur-Ardi-Bhadrak road 92.50
7. Joshipur-Rairangpur-Tiringi road 40.49
8. Karamdihi-Subdega-Talsora-Luhakera 37.00
9. Rourkella-Rainbahal-Kanibahal road 111.00
10.  Kukurbhuka-Lanjiberna-Salang bahal road 31.00
1.  Jaleswar-Batagaon-Chandaneswar road 35.60
12.  Dhenkanal-Naranpur road 100.00
13.  Jeypore-Malkangiri-Motu road 323.00
14. Madhapur-Kerada-Sarangada-Baliguda-Tumidibandha- 292.6

Durgapanga-Munigua-Komtelpeta-Rayagada

SuB-TOTAL: 1877.47

Incomplete NH in Orissa

1342. SHRI RAMA CHANDRA KHUNTIA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether NH road from Berhampur to Bhubaneswar and from Balasore to Khadagpur

portion has not yet been completed; and
(b) if so, the reasons thereof and the time-frame of its completion?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) Yes, Sir. Some stretches of National Highway between

Berhampur to Bhubaneswar and Balasore to Khadagpur in Orissa has not yet been completed
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due to unprecedented rains, slow progress by contractor, non availability of land and due to
non-shifting of barricades and signals by the Railway Authority. These works are targeted for

completion by March, 2012.
Big by-pass of Bareilly

1t1343. SHRI VEER PAL SINGH YADAV: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) by when the big by-pass of National Highway 24, Bareilly (U.P.) will be completed,
the hindrance coming in way of its completion and by when it is likely to be completed;

(b) whether Government is considering of cancelling the big by-pass of Bareilly (U.P.), if
S0, the reasons therefor;

(c) whether Government would recover the amount given to the farmers in case the big
by-pass of Bareilly (UP) is cancelled; and

(d) the number of farmers who have not taken the amount, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) 4-laning of Moradabad-Bareilly section (including Bareilly bypass)
of NH-24 has been awarded on BOT (Toll) basis under NHDP Phase-lll. Construction work
started from 04.12.2010. Work including construction of Bareilly bypass is likely to be completed
by June, 2013. Obtaining physical possession of land acquired from farmers is the major obstacle

coming in way of completion of the project.
(b) No,Sir.
(c) Does not arise.
(d) 441 no. of farmers have not taken the amount of compensation.
Disputes between highway developers and NHAI

1344. SHRI NAND KUMAR SAI: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether a huge funds were stuck in dispute between highway developers and NHAI in

the country;
(b) if so, the details in this regard, State-wise;

(c) whether Government has made any investigations so that such disputes can be

resolved;

(d) if so, the details thereof;

tOriginal notice of the question was received in Hindi.
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(e) whether developers have demanded to set up a dedicated agency to resolve the

financial and contractual disputes;
(f) ifso, the details thereof; and
(g9) the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) and (b) Yes, Sir.

(i)  Amount involved in disputes pending in Courts — Rs.865.40 Crores.

(i)  Amount involved in Disputes pending in Arbitral Tribunal — Rs. 10219.13 crores
State-wise detail is given in the Statement-I and Il  respectively
(See below).

(c) and (d) Government appointed a Committee headed by Shri B.K. Chaturvedi, Member,
Planning Commission, to suggest measures for setting up an effective Disputes Redressal
Mechanism. Recommendations of Chaturvedi Committee were vetted by Solicitor General of
India. The matter was approved by NHAI Board and later by EGoM also. Brief details of the

report/decisions are as follows:

(i)  One time settlement of pending disputes may be offered to Contractors adopting a
bucket-based approach to drop all Category A cases (amount claimed is less than
Rs. 10 crores or 5% of contract price whichever is lower) after a review on case to
case basis by an Independent Expert Group consisting of retired High Court Judge
(Head of the Committee), a retired Deputy Comptroller and Auditor General, a former

Vigilance Commissioner and a Technical Expert of high integrity.

(i)  NHAI may carefully review the cases other than category A in general. The award of
Arbitral Tribunal may be accepted in category B cases (amount involved is between

Rs. 10 crores to Rs. 100 crores).

(i) Accountability and credibility of Dispute Resolution Board (DRB) recommendations

may be ensured by way of a test check by a technical team.

(iv) The time of DRB recommendation may be raised to 84 days (existing period is 56
days) and that of referring DRB recommendation to Arbitration to 60 days (existing 28
days).

(v)  Review of Detailed Project Report (DPR) may be made more intensive.
(vi) Cost associated with time extension may be duly quantified.

(vii) General conditions and COPA (Conditions of particular Applications) may be

standardized.

(e) No,Sir.
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(f) and (g) Not applicable.

Disputes between Highway Developers and NHA!

Statement+

Cases pending before Courts

Sl. Detail of Package/ No. of Amount State
No. Name of Agency claims involved

(Rs.in

crores)
1 2 3 4 5
1. EW-15/UP - M/S Prakash-Atlanta (JV) 1 4.00 Uttar Pradesh
2. 1-B - M/s Somdatt-NCC-NEC (JV) 20 5.03 Uttar Pradesh
3. 1lI-C - M/s JSC Centrodorstroy 2 3.53 Uttar Pradesh
4. IV-A-M/sPCL-suncon (JV) 5 5.19 Uttar Pradesh
5. IV-B-M/sL.G.Engg 3 9.03 Uttar Pradesh
6. IV-C - M/s Som Datt Builders - NCC ) 5 3.08 Uttar Pradesh
7. IV-D - M/s Ssangyong-OSE (JV) 4 3.91 Uttar Pradesh
8. IV-D - M/s Ssangyong-OSE (JV) 4 3.13 Uttar Pradesh
9. 1I-A-M/sITD-SDB ) 2 4.42 Uttar Pradesh
10. 11-B - M/s Somdatt-NCC-NEC (JV) 5 7.02 Uttar Pradesh
11.  1I-C - M/s Centrodorstroy 3 3.57 Uttar Pradesh
12. 1I-C - M/s Centrodorstroy 2 2.09 Uttar Pradesh
13. Etawah Bypass - M/s BEL-ACC (JV) 6 0.61 Uttar Pradesh
14. 1-A - M/s OSE-Gammon (JV) 6 1.11 Uttar Pradesh
15. 1II-C - M/s JSC Centrodorstroy 3 0.46 Uttar Pradesh
16. 1lI-C - M/s JSC Centrodorstroy 3 1.13 Uttar Pradesh
17. 1II-C - M/s JSC Centrodorstroy 2 1.12 Uttar Pradesh
18. 1I-A - M/s ITD-SDB (JV) 2 1.17 Uttar Pradesh
19. 11-B - M/s Somdatt-NCC-NEC (JV) 2 0.00 Uttar Pradesh
20. 1I-B - M/s Somdatt-NCC-NEC (JV) 3 1.39 Uttar Pradesh
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21. Collection of user Fee-Shiva 2 1.44 Uttar Pradesh
Tractor

22. EW-15/UP- M/S Prakash-Atlanta (JV) 2 18.40 Uttar Pradesh

23. Etawah Bypass - M/s BEL-ACC (JV) 10 18.86 Uttar Pradesh

24. 1-A - M/s OSE-Gammon (JV) 5 19.65 Uttar Pradesh

25. ABP-2 - M/s HCC 6 52.25 Uttar Pradesh

26. 11-B - M/s Somdatt-NCC-NEC V) 4 12.98 Uttar Pradesh

27. Toll Plaza Manoharpur 10 33.77 Uttar Pradesh

28. Bachau to Paadana Pkg-ll - M/s Prakash 1 7.83 Gujarat
Building Asso. Ltd.

29. Bachau to Paadana Pkg-Il - M/s Prakash 1 2.04 Gujarat
Building Asso. Ltd.

30. PS-1- M/sITD Cementation 1 5.29 Maharashtra

31. JNP-Il - M/s Jog-Shirke (JV) 3 0.00 Maharashtra

32. PS-1- M/s Birla GTM 1 0.69 Maharashtra

33. Carriageway of Westerly Diversion 20 19.40 Maharashtra
outside pune city - M/s.Ashoka
Buildcon Ltd. -Birla GTM Enterpose Ltd.

34. NS-28/KL - M/s Tantia-TBL (JV) 8 8.02 Kerala

35. NS-24 - M/s Afcons 3 0.65 Kerala

36. Tumkur-Sira Pkg-l - M/s L&T 10 4.05 Karnataka
Ltd.

37. Sira-Chitradurga - 1 2.57 Karnataka
M/s UEM-Essar (JV)

38. Chitradurga-Harihar - M/s ESSAR 7 3.15 Karnataka

39. Harihar-Haveri - M/s ESSAR 5 9.17 Karnataka

40. Tumkur Bypass - M/s A. L. Sudershan 1 1.23 Karnataka

41. Dharwad-Belgaum - M/s R.N. 3 0.64 Karnataka

Shetty-Sunway
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42. Dharwad-Belgaum - 2 0.68 Karnataka

M/s R. N. Shetty-Sunway
43. Belgaum Bypass - 1 1.62 Karnataka

M/s R. N. Shetty-Sunway
44. H-A - M/s Madhucon 2 3.45 Andhra Pradesh
45. AP-12 - M/s Ho Hup-Simplex 6 4.93 Andhra Pradesh
46. AP-4A - M/s ITD Cementation 4 8.79 Andhra Pradesh
47. AP-4A - M/s ITD Cementation 4 2.77 Andhra Pradesh
48. AP-4B - M/s ITD Cementation 4 8.99 Andhra Pradesh
49. AP-6 - M/s Navayuga Engg. Co. Ltd. 6 3.89 Andhra Pradesh
50. AP-18 - M/s Limak-Soma (JV) 7 4.57 Andhra Pradesh
51. AP-16 - M/s Andhra Expressway Ltd. 1 4.65 Andhra Pradesh
52. AP-11 - M/s KNR-Patel (JV) 6 0.07 Andhra Pradesh
53. AP-11 - M/s KNR-Patel (JV) 8 0.44 Andhra Pradesh
54. AP-13 - M/s IJM Gayatri V) 1 0.00 Andhra Pradesh
55. AP-4A - M/s ITD Cementation 3 1.28 Andhra Pradesh
56. AP-4B - M/s ITD Cementation 3 1.38 Andhra Pradesh
57. AP-4B - M/s ITD Cementation 4 1.86 Andhra Pradesh
58. AP-2 - M/s SPCL-IVRCL V) 2 28.78 Andhra Pradesh
59. AP-2 - M/s SPCL-IVRCL V) 5 20.85 Andhra Pradesh
60. Kotputli-Kishanghar section - 12 4.18 Rajasthan

M/s Satya Prakash
61. KU-I (Ist Ref.) - M/s Sadbhav Engineering 5 3.90 Rajasthan
62. KU-VI - M/s Sadbhav-Prakash (JV) 10 3.30 Rajasthan
63. Himmat Nagar-Chandikhola Pkg. 1 0.00 Rajasthan

UG-IV - M/s Backbone Projects Ltd.
64. Jaipur Bypass Phase-ll Zone-D - 2 0.91 Rajasthan

M/s PLL-PCL (JV)
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65. Himmat Nagar-Chandikhola Pkg. 1 0.00 Rajasthan
UG-IV - M/s Backbone Projects Ltd.

66. KU-IIl - M/s ECSB-JSRC ) 3 0.12 Rajasthan

67. KU-IIl - M/s ECSB-JSRC ) 3 0.51 Rajasthan

68. KU-I - M/s Sadbhav Engineering 3 0.06 Rajasthan

69. KU-Il - M/s PCL-PLL V) 2 0.33 Rajasthan

70. Gurgaon-Amer - M/s Sricon 1 13..69 Rajsathan
Infrastructure Pvt. Ltd.

71. Construction of toll Plaza At 1 30.90 Rajsathan
NH-8 (Udaipur)

72. CWC-I| - M/s BSC-RBM-PATI ) 12 17.38 Rajasthan

73. Paradip Port - M/s HCC 3 5.40 Orissa

74. OR-I - M/s Gammon-Atlanta (JV) 13 6.40 Orissa

75. OR-lll - M/s Elsamex-TWS-SNC (JV) 1 3.41 Orissa

76. OR-V - M/s Gammon India Ltd. 6 4.08 Orissa

77. OR-VIl - M/s PCL-Sticco (JV) 1 1.18 Orissa

78. Haldia Port - M/s CWHEC-HCIL ) 2 0.04 Orissa

79. O&M Contract of existing NH-6 10 0.01 Orissa
(Km. 17.6 to km. 60.0)

80. OR-ll - M/sL&T 10 10.16 Orissa

81. OR-IV - M/s L&T Ltd. 10 58.60 Orissa

82. Haldia Port - M/s CWHEC-HCIL ) 3 19.67 Orissa

83. KR-2 - M/s ITD Cementation 6 2.66 Tamil Nadu

84. KR-3 - M/s ITD Cementation 8 4.26 Tamil Nadu

85. NS-26/TN - M/s Bhageeratha 6 1.12 Tamil Nadu

86. TN-1- M/s Scott Wilson Kirkpatrick 1 0.00 Tamil Nadu
(1) Pvt. Ltd.

87. VII-A - M/s Agrawal-JMC V) 1 1.03 Tamil Nadu
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88. VII-B - M/s Agrawal-JMC V) 1 1.68 Tamil Nadu

89. Chennai Bypass Phase-| - 37 65.48 Tamil Nadu
M/s IUM-SCL (JV)

90. EW-7(AS) - M/s Valecha Engineering 18 3.38 Assam

91.  NS/I(PB)-M/s Birla GTM 8 3.27 Punjab

92.  NS/I(PB)-M/s Birla GTM 1 9.90 Punjab

93. NS-21- M/s Backbone Projects Ltd. 13 2.71 Madhya Pradesh

94.  NS/19(UP/RAJ) - M/s PNC 7 6.74 Madhya Pradesh
Construction Co. Ltd.

95. ADB-II/C-7 - M/s B. Seenaiah and Co. 1 25.35 Madhya Pradesh
(Projects) Ltd.

96. V-A - M/s OSE-Gammon (JV) 4 2.38 Bihar

97. V-A - M/s OSE-Gammon (JV) 2 0.77 Bihar

98. V-C - M/s PCL-Suncon (JV) 1 0.68 Bihar

99. EW-6 - M/s Lanco 3 3.24 West Bengal

100. EW-6 - M/s Lanco 4 7.33 West Bengal

101.  Renewal work on NH-60 (Stone Concern) - 6 0.51 West Bengal
M/s Stone Concern

102. WB-Il - M/s HCC 2 0.59 West Bengal

103.  WB-Ill - M/s Bhagheeratha Engg. Ltd. 3 1.64 West Bengall

104. WB-IIl - M/s Bhagheeratha Engg. Ltd. 4 0.75 West Bengal

105. EW-12 - M/s Lanco-Rani (JV) 3 0.00 West Bengal

106. EW-12 - M/s Lanco-Rani (JV) 2 0.00 West Bengal

107. WB-IV - M/s B. Seenaiah and Co. 5 48.81 West Bengal

108. OR/WB-I - M/s Gammon India 4 15.72 West Bengal

109. WB-Il - M/s HCC 7 68.98 West Bengal

110. NS-3 - M/s Madhucon Projects o) 2.28 Haryana

111, AP-3 - M/s Unitech-NCC (JV) 1 17.84 Andhra Pradesh
GRAND TOTAL 536 865.40
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Statement/

Disputes between Highway Developers and NHA/I

Cases pending before Arbitral Tribunal

Sl. Detail of Package No. of Amount State
No. claims involved
(Rs.in
crores)
1 2 3 4 5
1. Nelamangala - Tumkur (BOT)- M/s JAS 6 1.400 Karnataka
Toll Road Company Ltd.
2. Mangalore Port 2 3.28 Karnataka
3. NS-24 - M/s Afcons Infrastructure 7 114.35 Karnataka
4. Tumkur Bypass - M/s A. L. Sudershan 17 137.13 Karnataka
5. Chitradurga - Harihar Section - 24 610.61 Karnataka
M/s ESSAR
6. Harihar - Haveri Section - M/s ESSAR 27 426.59 Karnataka
7. Haveri - Hubli Section - M/s Afcons- 5 300.44 Karnataka
Apil (V)
8. Hosur - Krishnagiri Section - 13 27.63 Karnataka
M/s Shaktikumar M. Sancheti Ltd. and
Bhola Singh Jai Prakash Const. Ltd. (JV)
9. NS-24 - M/s Afcons Infrastructure 3 25.76 Karnataka
10. NS-24 - M/s Afcons Infrastructure 4 13.98 Karnataka
11. Dharwad - Belgaum Section - M/s R.N. 2 206.46 Karnataka
Shetty and Co.-Sunway Construction
BHD (JV)
12. Belgaum Bypass - M/s R. N. Shetty and 2 96.28 Karnataka
Co.-Sunway Construction BHD (JV)
13. O&MNH-2 1 0.308 West Bengal
14. O&M (2003) Barwa Adda - Panagarh - 1 7.43 West Bengal
M/s Maheshwari Brothers Ltd.
15. OR/WB-I - M/s Gammon India 6 15.72 West Bengal

159



1T 2 3 4 5

16. WB-12 - M/s Progressive-MVR (JV) 2 25.59 West Bengal

17. Barwa Adda - Barakar Section (CWC-III) - 2 21.81 West Bengal
M/s BSC-RBM-PATI

18. Palsit - Dankuni Section - M/s Emas 2 54.87 West Bengal
Enterprises Pvt. Ltd.

19. O&M (2006) Barwa Adda - Panagarh - 1 12.61 West Bengal
M/s Maheshwari Brothers Ltd.

20. WB-IV - M/s B. Seenaiah and Co. 7 50.41 West Bengal
(Projects) Ltd.

21. EW/5 (WB) - M/s Progressive 1 19.53 West Bengal
Constructions Ltd.

22. Raniganj - Panagarh Section - 2 118.28 West Bengal
M/s BSE-RBM-PATI (JV)

23. Panagarh - Palsit Section - M/s Mapax 1 219.27 West Bengal
Infrastructure Pvt. Ltd.

24. WB-IIl - M/s Bhagheeratha Engineering 1 43.39 West Bengal
Ltd.

25. Mahuvan Toll Plaza - M/s Reliance Venture 1 0.809 Uttar Pradesh

26. Pkg. II-B - M/s Somdatt-NCC-NEC (JV) 1 0.350 Uttar Pradesh

27. Pkg llI-C - M/s JSC Centrodorstroy 2 6.94 Uttar Pradesh

28. WB-6 - M/s B. Seenaiah and Co. (P) Ltd. 2 6.46 Uttar Pradesh

29. Pkg.IV-B - M/s L.G. Engg. 2 4.86 Uttar Pradesh

30. Pkg.IV-C - M/s Som Datt Builders - 7 6.84 Uttar Pradesh
NCC (JV)

31. Pkg. lI-A - M/s ITD-SDB (JV) 5 5.67 Uttar Pradesh

32. Pkg. lI-C - M/s Centrodorstroy 5 3.25 Uttar Pradesh

33. EW-3 - M/s Rana Projects 1 70.27 Uttar Pradesh

34. EW-3A - M/s Villayati Ram Mittal 1 53.00 Uttar Pradesh

35. EW-9 - M/S BRE-TRG-Bharat (JV) 12 17.05 Uttar Pradesh

36. UP-3 - M/s OSE Pvt. Ltd. 6 13.45 Uttar Pradesh
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37. Hapur Bypass - M/s NCC-KNR (JV) 12 42.26 Uttar Pradesh

38. ABP-3 - M/s OSE-KMC V) 20 62.91 Uttar Pradesh

39. Pkg. IV-A - M/s PCL-suncon (JV) 3 17.68 Uttar Pradesh

40. River Tapi 18 53.48 Uttar Pradesh

41. EW-15 - M/S Prakash-Atlanta ) 9 309.28 Uttar Pradesh

42. O&M NH-2 (Intertoll) - M/s Intertoll 19 170.74 Uttar Pradesh
ICS CECONS O&M Co. (Pvt.) Ltd.

43. PKkg.|A - M/s OSE-Gammon (JV) 5 115.51 Uttar Pradesh

44. AP-1(OW) - M/s Yon One-Maharia (JV) 17 297.53 Uttar Pradesh

45. ABP-2 - M/s HCC 5 202.35 Uttar Pradesh

46. NS-42/TN 1 1.160 Tamil Nadu

47. NS-25/TN - M/s JSR Constructions 4 4.512 Tamil Nadu

48. NS-26/TN - M/s Bhageeratha 4 2.897 Tamil Nadu

49. Chennai Bypass - M/s IJM-SCL (JV) 9 63.15 Tamil Nadu

50. KR-2 - M/s ITD Cementation India Ltd. 2 94.72 Tamil Nadu

51. NS-43/TN 5 23.10 Tamil Nadu

52. KR-3 - M/s ITD Cementation India Ltd. 2 116.19 Tamil Nadu

53. TN-1-M/sL&T 18 289.93 Tamil Nadu

54. RC-I| - M/s Afcons Infrastructure Ltd. 4 156.30 Tamil Nadu

55. Chennai-Ennore Port - M/s RDS 1 22.51 Tamil Nadu
Projects Ltd.

56. AS-2 - M/s Madhucon Projects Ltd. 1 0.461 Assam

57. AS-08 - M/s Punj Lloyd Ltd. 3 3.95 Assam

58. AS-09 - M/s Punj Lloyd Ltd. 3 2.55 Assam

59. ADB-II/C-10 - 2 0.445 Madhya Pradesh

60. ADB-II/C-11 - M/s CGGC-SOMA (JV) 2 0.500 Madhya Pradesh

61. Indore-Khalghat Section - M/s Oriental 4 83.04 Madhya Pradesh

Pathways (Indore) Pvt. Ltd.
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62. NS-20 - M/s Prakash Mahavir (JV) 10 14.06 Madhya Pradesh
63. NS-20 - M/s Prakash Mahavir (JV) 12 Madhya Pradesh
64. NS-21 - M/s. Backbone Projects Ltd. 7 26.94 Madhya Pradesh
65. ADB-II/C-14 - M/s CGGC-SOMA (JV) 3 1.974 Andhra Pradesh
66. AP-16 - M/s Andhra Expressway Ltd. 9 1.430 Andhra Pradesh
67. ADB-II/C-15 - M/s CGGC-SOMA (JV) 3 4.32 Andhra Pradesh
68. AP-5 - M/s Prasad and SEW (JV) 7 6.28 Andhra Pradesh
69. Nellore Bypass (BOT-Annuity) - UIRPL 4 5.78 Andhra Pradesh
(Concessionaire)
70. Vizag Port - M/s M. Venkata Rao 8 26.32 Andhra Pradesh
71. AP-4A - M/s ITD Cementation India Ltd. 1 43.36 Andhra Pradesh
72. AP-4B - M/s ITD Cementation India Ltd. 1 43.58 Andhra Pradesh
73. AP-3 - M/s Swarup and Co. 10 83.38 Andhra Pradesh
74. AP-11- M/s KNR-Patel (JV) 6 48.35 Andhra Pradesh
75. AP-12 - M/s Ho Hup-Simplex (JV) 1 38.84 Andhra Pradesh
76. AP-13-M/s IJM-Gayatri 3 26.13 Andhra Pradesh
77. O&M Chilkaluripet-Vijaywada - M/s MBL 14 17.33 Andhra Pradesh
Infrastructure Ltd.
78. Chilkaluripet-Vijaywada-Pkg. | - M/s IJM- 14 27.17 Andhra Pradesh
Gayatri (JV)
79. Chilkaluripet-Vijaywada-Pkg. Il - M/s IJM- 12 26.33 Andhra Pradesh
Gayatri (JV)
80. Chilkaluripet-Vijaywada-Pkg. Il - M/s 1M~ 14 27.1 Andhra Pradesh
Gayatri (JV)
81. AP-19 - M/s Larsen and Toubro Ltd. 21 113.86 Andhra Pradesh
82. AP-20 - M/s Larsen and Toubro Ltd. 19 121.47 Andhra Pradesh
83. CWC-V - M/s Madhucon - Bina Puri (JV) 33 139.47 Andhra Pradesh
84. AP-15 - M/s Rajamundry Expressway Ltd. 3 1.1 Andhra Pradesh
85. AP-2 - M/s SPCL-IVRCL (JV) 6 100.93 Andhra Pradesh
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86. AP-17-M/s Punj Lloyd Ltd. 33 28.98 Andhra Pradesh

87. WB-10 - M/s Progressive-MVR (JV) 2 0.140 Bihar

88. V-B-M/s L&T-HCC (JV) 2 8.04 Bihar

89. V-C - M/s PCL-Suncon (JV) 3 7.85 Bihar

90. BR-8 - M/sBSC-C&C v) 5 7.85 Bihar

91. EW/4 (BR) - M/s Progressive 7 5.81 Bihar
Constructions Ltd.

92. V-A - M/s OSE-Gammon (JV) 2 84.91 Bihar

93. Jaipur - Amer (Toll Plaza) 3 0.887 Rajasthan

94. UG-IV - M/s Backbone Projects Ltd. 5 5.66 Rajasthan

95. RJ-07 - M/s CEC-HCC ) 3 5.539 Rajasthan

96. RJ-09 - M/s Sunway Construction 4 9.08 Rajasthan

97. Jaipur Bypass Phase II- Zone D - 25 42.34 Rajasthan
M/s PLL-PCL (JV)

98. O&M NH-8 (Intertoll) - M/s Intertoll 24. 133.21 Rajasthan
ICS CECONS O&M Co. (Pvt.) Ltd.

99. UG-I - M/s KMC Constructions Ltd. 24 143.93 Rajasthan

100. NS-1 - M/s Birla GTM Enterpose Ltd. 3 0.930 Punjab

101 NS-1- M/s Birla GTM Enterpose Ltd. 3 0.800 Punjab

102 NS-1- M/s Birla GTM Enterpose Ltd. 3 0.280 Punjab

103 NS-1- M/s Birla GTM Enterpose Ltd. 5 1.620 Punjab

104 NS-16 - M/s Bumi-Hiway 7 5.84 Punjab

105 NS-38 - M/s Bridge and Roof Co. 10 137.27 Punjab

106 NS-38 - M/s Bridge and Roof Co. 12 183.92 Punjab

107 NS-16 - M/s Bumi-Hiway 6 14.91 Punjab

108 NS-3 - M/s Madhucon Projects Ltd. 1 5.72 Haryana

109 NS-17 (BAL) - M/s Valecha Engineering 3 1.940 Haryana

Ltd.
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110. NS-2 - M/s Nagarjuna Constructions 8 26.09 Haryana
Pvt. Ltd.
111, NS-18 - M/s You One-Maharia (JV) 6 212.7 Haryana
112. NS-17- M/s Maharia - Raj (JV) 6 200.93 Haryana
113. NS-7 - M/s OSE 8 8.53 Maharashtra
114. NS-60 - M/s HSCL 1 8.00 Maharashtra
115, JNP-I - M/s Thakur-Mhatre-Unity (JV) 3 91.76 Maharashtra
116. JNP-II - M/s Jog-Shirke (JV) 8 87.20 Maharashtra
17. PS-2 - B.G. Shirke Construction 10 61.818 Maharashtra
Technology Pvt. Ltd.
118. PS-4 - M/s SMS Infrastructure Ltd. 8 65.30 Maharashtra
119. Amravati Bypass - M/s Nagarjuna 8 40.3 Maharashtra
Constructions Ltd.
120. NS-23 - M/s You One-Maharia (JV) 8 26.07 Maharashtra
121. A-V Grade Separator - M/s Ranjit 7 2.81 Guijarat
Constructions
122. Pkg Il (Bachau - Padana Section ) - 4 27.26 Gujarat
M/s Prakash Builders Asso. Ltd.
123. Pkg lll 7 16.48 Gujarat
(Padana-Gandhidham Section) -
M/s Agarwal-Sadbhav-Backbone (JV)
124. Samakhiyali-Gandhidham Section - 8 10.98 Guijarat
M/s Agarwal-Sadbhav-Backbone (JV)
125. Manglej and Chalthan Toll Plaza - 1 17.475 Guijarat
M/s Ideal Road Builder Ltd.
126. Boriach Toll Plaza - M/s Ideal Road 1 Guijarat
Builder Ltd.
127. Ahmedabad Vadodara Expressway 8 151.65 Guijarat

Phase-ll -M/s LGE and C-NCC (JV)
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128. Pkg | (Surat Manor Tollway Project) - 58 218.91 Gujarat
M/s Dodsal - SKEC

129. DPR for Walayar - Mannuthy Section - 5 3.26 Kerala
M/s SOWiL
130. Cochin Port - and M/s Mecon Ltd.- 14 121.41 Kerala

GEA Energy System (1) Ltd. (V)

131. Consultancy NS-28/KL - M/s Tantia- 1 10.50 Kerala
TBI (JV)
132. OR-VI - M/s SMJ-RK-SD V) 15 17.30 Orissa
133. OR-| - M/s Gammon-Atlanta (JV) 9 84.00 Orissa
134. OR-IV Pkg. - M/s L&T Ltd. 10 28.53 Orissa
135. Paradip Port - M/s HCC 7 13.05 Orissa
136. OR-VIl - M/s PCL-STICCO (JV) 5 127.05  Orissa
137. OR-VIIl - M/s BumiHiway-DDBL (JV) 17 164.39 Orissa
138. Haldia Port - M/s CWHEC-HCIL (JV) 9 1514.32 Orissa
139. OR-lll - M/s Elsamex-TWS-SNC (JV) 6 188.85 Orissa
Grand Total 1099 10219.135

Road projects for backward and rural areas of NE States

1345. SHRI O.T. LEPCHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be
pleased to state:

(a) the number of road projects funded out of the Central Road Fund particularly in
backward and rural areas in the North- Eastern States including Sikkim in each of the last three

years and current year, State-wise and year-wise;

(b) whether any of the above roads are being constructed particularly in backward

districts; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (c) As per CRF rules, works are sanctioned as per priority lists of

works provided by the respective State Government. The number of road projects funded out of
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the Central Road Fund in North-Eastern States including Sikkim in each of the last three years and

current year, State-wise and year-wise are as under:—

(Amount in Rs. crore)

Name of 2008-09 2009-10 2010-11 2011-12
State

No Amount No Amount No Amount No Amount
Arunachal 1 1.77 10 158.33 0 0.00 10 70.00
Pradesh
Assam 8 90.45 0 0.00 0 0.00 0 0.00
Manipur 0 0.00 3 16.00 0 0.00 0 0.00
Meghalaya 0 0.00 8 53.89 0 0.00 0 0.00
Mizoram 0 0.00 4 11.61 0 0.00 0 0.00
Nagaland 1 6.53 0 0.00 1 20.00 0 0.00
Sikkim 2 2.10 4 10.32 0 0.00 0 0.00
Tripura 0 0.00 0 0.00 1 12.15 0 0.00
GRAND TOTAL 12 100.85 29 250.15 2 32.15 10 70.00

Almost entire length of the above-mentioned road projects falls in backward and rural areas.
CRF for development of roads in NE States

1346. SHRI O.T. LEPCHA: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) theitem-wise details of funds provided from the Central Road Fund by Government for
the development of roads in the various North-Eastern States including Sikkim during each of the
last three years and current year;

(b) whether the entire funds have been utilised for the prescribed and targeted schemes;
(c) if so, the details thereof;

(d) the names of road development projects included for the years 2010-11and 2011-12in
the N.E. States including Sikkim and the amount of funds allocated for each project; and

(e) the time by which these projects are likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) to (c) Details of fund provided and released from the Central Road
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Fund by this Ministry for the development of roads in the various North-Eastern States including
Sikkim during each of the last three years and current year are as under:—

Name of Allocation and Release under CRF (Amount in Rs. crore)
the State
2008-09 2009-10 2010-11 2011-12
(upto 7/2011)

Allocation Release Allocation Release Allocation Release Allocation Release

Arunachal 18.26 25.96 31.38 18.44 35.42 35.72 39.51 11.52
Pradesh

Assam 27.42 15.09 35.05 32.87 38.91 45.47 43.62 7.37
Manipur 5.84 0.60 8.90 2.20 10.07 5.28 11.23 0.00
Meghalaya 8.54 9.93 10.40 3.04 11.81 16.76 13.17 0.00
Mizoram 5.14 5.67 8.20 6.73 9.29 3.10 10.36 0.00
Nagaland 4.34 3.55 6.61 4.63 7.35 2.17 8.42 0.00
Sikkim 2.15 2.54 2.99 3.41 3.48 2.48 3.89 0.00
Tripura 3.54 3.78 4.62 5.27 5.22 7.95 5.83 0.00

GRAND TOTAL 75.23 67.12 108.15 76.59 121.55 118.93  136.03 18.89

(d) and (e) A table showing State-wise names of road development projects, their sanction
cost and targeted date of completion approved during the years 2010-11 and 2011-12 for N.E.
States including Sikkim, is given in the Statement (See below).

Statement

State -wise names of road development projects, their sanction cost and
targeted date of completion approved during the years 2010-11 and
2011-12 (&l 07/2011) for NE States including Sikkim

(Amount in Rs. crore)

Sl. Name of work Sanctioned Target
No. amount date of

completion
1 2 3 4

State: Arunachal Pradesh

2010-11 Nil
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2011-12

1. C/o Improvement of Tezu township bypass 6.66 April, 2013
road from N-52 (32 mile point) to NH-52
(C/H Tinali 10 km) under Lohit Distt.

2. C/0 Road from Barum village to Mob-Popu 7.43 April, 2013
connecting Dechi -7 km.

3. C/o Road from Reru to Ring Road via Mide, 6.45 April, 2013
Lower Subansiri Distt. 7 km.

4. Improvement of Nyapin and Sangram Township 7.67 April, 2013
Road

5. C/0 Road from Sakiang to Panior Bridge - 5.15 April, 2013
5km.

6. C/o Yangte township road with two minor 6.00 April, 2013
bridges

7. Improvement of Tawang township roads 9.32 April, 2013

8. C/0o Road from Bana to Sill via Katchang 4.20 April, 2013
(5km.)

9 C/0 Road from Yoglu to Yapav Geko under 9.62 April, 2013
Lower Subansiri (50 km.)

10. C/0 Road from Renong- Thung to Lish 7.50 April, 2013
village via Nimas site
TOTAL 70.00

State: Assam, Manipur, Meghalaya, Mizoram and Sikkim

2010-11 Nil

2011-12 Nil

State: Nagaland

2010-11

1. Improvement of road from Kuhuboto to Henito 20.00 March, 2013
via S. Hevikhe, Hetoi village

2011-12 Nil Nil Nil
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State: Tripura
2010-11

1. Improvement of State road connecting Agartala 12.15 March, 2013
with Bangladesh border along Agartala-Akhaura-
Chittagong corridor/road from Akhaura check
post, Indo-Bangladesh border to NH-44
bypass (Amtali)

2011-12 Nil Nil Nil

Current status of National Highway Development Programme

1t1347. SHRI KAPTAN SINGH SOLANKI: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the current status of the National Highway Development Programme;
(b) the State-wise details of this project; and

(c) the State-wise details of complaints received by Government with regard to this

programme ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Overall status of National Highway Development Project (NHDP) is

given in the Statement-| (See below ).

(b) State wise road length awarded, completed and under implementation is given in the

Statement-Il (See below).

(c) Complaints are of general nature which are received from time to time at different
offices of NHAI all over the country. Complaints are mostly regarding bad condition of roads,
traffic jams due to construction work, lack of median openings, for construction of new

underpasses/Foot Over Bridges etc.

tOriginal notice of the question was received in Hindi.
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Statement+

Current status of National Highway Development Programme

Overall status of NHDP

Status as on 30.06.2011

Phases Total Date of Approved Length Length To be
Length Approval Cost Completed under awarded
in km. (Expenditure (in km) Imp. (in km)
till (in km)
30.05.2011) in
Rs crore
1 2 3 4 5 6 7
|
GQ,EW-NS corridors, Port 7,522% 12.12.2000 30,300 7435 87 —
connectivity and others (38602)
Il
4/6-laning North South-Fast 6,647 18.12.2003 34,339 5263 940 444
West Corridor, Others (48720.21)
A
Upgradation, 4/6-laning 4,815 05.03.2005, 33,069 2272 2552 —
27.10.2006 and
12.4.2007

170



B

Upgradation, 4/6-laning 7,294 12.4.2007 47,557 161 3580 3553
Total phase IlI 12,109 — 80,626 2433 6132 3553
(phase IIl A + 111 B) (28202.01)
v
2-laning with paved 20,000 July-2008 for 27,800 — 765 19235
shoulders 5000 km (309.81)
\"
6-laning of GQ and 6,500 05.10.2006 41,210 643 1994 3863
High density corridor (10115.01)
Vi
Expressways 1,000 02.11.2006 16,680 NIL NIL 1000
(3.29)
Vil
Ring Roads, Bypasses and 700 km. of 06.12.2007 16,680 — 41 659
flyovers and other structures ring roads/ (0.18)
bypass +
flyovers

*Chennai - Ennore port connectivity two projects (24 km.) has been re-awarded, these two projects was merged to another projects (é km) under
Phase-I. Total length increased by 24 km.
“Actual under implementation length is 4824 km.
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Current status of National Highway Development Programme

State-wise details of National Highway Development Project

Statement/

Sl. State Awarded Completed Under
No. Length Length Implementation
(in Km.) (in Km.) Length (in Km.)
1. Andhra Pradesh 2619.03 1956.17 663.22
2. Assam 658.3 344.13 314.87
3. Bihar 1472.94 644.95 827.99
4. Chhattisgarh 144.17 140.87 3.3
5. Delhi 58.8 58.8 0
6. Goa 221 13 208
7. Gujarat 2132.96 1461.64 671.32
8. Haryana 861.6 556.93 304.67
9. Himachal Pradesh 17.69 10.36 7.33
10. Jammu and Kashmir 274.89 109.5 165.39
. Jharkhand 514.56 217 297.56
12. Karnataka 1619.21 1026.9 592.31
13. Kerala 5056.7 98.7 407
4. Madhya Pradesh 1609.97 767.12 842.84
15. Maharashtra 2137.62 1350.8 786.83
16. Meghalaya 112 0 112
17. Orissa 839.66 502.37 337.29
8. Punjab 809.45 536.63 272.82
9. Rajasthan 2401.22 1584.79 816.44
20. Tamil Nadu 3014.13 2119.17 894.97
21. Uttar Pradesh 3118.19 1875.35 1242.8
22. Uttarakhand 98 0 98
23. West Bengal 1195.53 558.05 637.48
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Plan to have a national registry

1348. DR. K.P. RAMALINGAM: Will the Minister of ROAD TRANSPORT AND HIGHWAYS be

pleased to state:

(a) whether Government has contemplated any plan to have a national registry as a
central pool of all driving license and vehicles and to link all road transport offices throughout the

country;
(b) if so, whether this will weed out multiple driving licenses across States; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS (DR.
TUSHAR CHAUDHARY): (a) to (c) As part of the National e-Governance programme, the
Ministry of Road Transport and Highways had taken up a Mission Mode Project to computerise all
the Regional Transport Offices across the country, to inter-connect all the Regional Transport
Offices and to establish State and National Register of motor vehicles. State Registers have been
established in all the States. The National Register and the National Transport Portal were also
launched on 20th July, 2011. The National Register has vehicle data flowing from 95% Regional
Transport Offices in the country. Besides facilitating various online citizen centric services, the
National Register would also enable the concerned authorities to check issuance of multiple

driving licenses.
Contracts given to private operators to build highways

1349. SHRIMATI SHOBHANA BHARTIA: Wil the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of contracts given to private operators to build highways in the

country;

(b) the targets covered under the National Highways Development Programme (NHDP)

until date in the current plan period;

(c) whether the public private partnership in the BOT (Built Operate Transfer) model is

delivering better results than those done by Government alone; and

(d) if so, the likely achievement of eleventh plan targets in the Public Private Partnership
(PPP) model?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) Under National Highways Development Project (NHDP), the
contracts are awarded on international competitive bidding. Projects are awarded to private
operators on Engineering, Procurement and Construction (EPC), Built, Operate and Transfer
(BOT, Toll) and BOT (Annuity) basis. So far, 49 projects on BOT (Annuity), 136 projects on BOT
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(Toll) and 271 projects on EPC basis have been awarded to private operators to build NHDP
projects in the country.

(b) Details of target and achievement under NHDP during Eleventh plan period are as

under:—

SI.No. Year Target in km Achievement in km.
1 2007-08 2885 1682

2 2008-09 3519 2205

3 2009-10 3165 2693

4 2010-11 2500 1780

2 2011-12 2500 506 till July, 2011

(c) BOT mode is expected to harness private sector efficiencies and expertise. Out of 41
BOT (Toll) projects completed so far only 08 projects have been delayed for a period exceeding
one year. Out of 17 BOT (Annuity) projects completed so far, only one project has been delayed

for a period exceeding one year.
(d) Targets are not fixed on separate mode of construction.
National Highways corridor development in Orissa

1350. SHRI PYARIMOHAN MOHAPATRA: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of National Highways corridor identified for development under PPP/annuity

mode in the State of Orissa and present status thereof, project-wise;
(b) the details of projects which are viable under BOT mode/annuity mode; and

(c) the details of projects which are under viable under BOT/annuity mode and the steps
taken by Government for their upgradation as well as the time by which under developed stretches

of such roads will be developed?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) The details of National Highway corridors identified for/development
on BOT (Toll) mode in the State of Orissa are given in the Statement (See below). No section has

been identified for development on BOT (Annuity) mode.

(b) Al the above mentioned projects in Orissa are viable under BOT (Toll)

mode.

(c) Does not arise.
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Statement

National Highways Corridor Development in Orissa

SI. Name of the Project NH Length PPP Present Status
No. No. (km.) Mode
1 2 3 4 5 6
1. 4-laning of Rimuli - 215 96 BOT The work awarded.
Roxy - Rajamunda (Toll)
2. 4-Laning of Sambalpur - 6 88.00 BOT -do-
Baragarh - Orissa/ (Toll)
Chhattisgarh Border
3. 4-Laning of Bhubaneswar - 203 67.00 BOT -do-
Puri (Toll)
4. 6-laning of Chandikhole- 5 67.00 BOT -do-
Jagatpur-Bhubaneswar (Toll)
5. Panikoili-Rimuli 215 163 BOT (Toll) Bids have been received.
6. Angul-Sambalpur 42 153 BOT (Toll)  The project has been
approved by the PPPAC for
4-laning. Bids have been
invited.
7. Birmitrapur - Barkote 23 128 BOT The project has been
(Toll) approved by the PPPAC for
4/2 laning with paved
shoulders. Bids have been
invited.
8. Cuttack-Angul 42 112 BOT Proposal for 4-laning of the
(Toll) stretch on BOT (Toll) is
under consideration  of
PPPAC.
9. 6-Laning of Paradeep - 5A 77 BOT Feasibility study completed.
Chandikhole (Toll) Proposal for approval of
PPPAC is under
finalization.
10. Jharpokharia - Baripada - 5 80.6 BOT -do-
Baleshwar (Toll)
11. Baharagora - Sambalpur 6 368 BOT -do-
(Toll)
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12. Baleshwar-Kharagpur 60 53.41 BOT (Toll)  Upgradation of the section
on BOT (Toll) is proposed
to be taken up.

13. Kanaktora-Jharsuguda 200 68.00 BOT (Toll) Feasibility Completed.
Revised PPPAC proposal is
under finalization by State

PWD
Note: Abbreviations details are as under:
PPPAC : Public Private Partnership Appraisal Committee
SFC ¢ Standing Finance Committee under Secretary (RT&H) constituted for appraisal

of Central PPP projects as per "Guidelines for appraisal/approval of Central PPP

projects" issued by Finance Ministry.
Dilapidated condition of National Highways in Maharashtra

1351. DR. JANARDHAN WAGHMARE: Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the National Highways in Maharashtra State are in a dilapidated condition;
(b) if so, the details thereof;

(c) the steps taken/proposed to be taken by Government alongwith the details of the
amount sanctioned for the repair of National Highways in Maharashtra State; and

(d) the time by which the repairing work of NHs in Maharashtra are likely to be completed ?

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): (a) No, Sir.

(b) Does not arise.

(c) and (d) Repair and maintenance of National Highways is a continuous process. An
amount of Rs. 51.52 crore has been allocated for the maintenance of National Highways in
Maharashtra during 2011-12. The National Highways in Maharashtra are being kept in traffic

worthy condition depending on the inter-se-priority of works and available funds.
Capacity to become major ports

1352. SHRI BHARATSINH PRABHATSINH PARMAR?:
SHRI NATUJI HALAJI THAKOR:

Will the Minister of SHIPPING be pleased to state:
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(a) whether the Ministry is aware that many ports including Dahej, Veraval, Mangrol and

Porbandar in Gujarat have the capacity to become a major port;
(b) if so, the details thereof;

(c) whether Government has any plan to make major port out of any port of the State;

and
(d) if so, by when the work will commence in this direction?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) Based on the potential for
future development, strategic importance of the concerned port and keeping national perspective

in view, ports are declared to be Major Ports by the Government.
(c) and (d) There are no plans to make major port out of any port of the State of Gujarat.
Pirates in the Indian Ocean

1353. SHRI GOVINDRAO ADIK:
SHRI SANJAY RAUT:

Will the Minister of SHIPPING be pleased to state:

(a) whether it is a fact that west Indian Ocean is still one of the world’s most dangerous
areas for piracy as our shipping companies have paid millions of dollars in ransom and hundreds of

Indian sailors have been abducted by Somali pirates in the Indian Ocean;
(b) if so, Government’s reaction thereto;

(c) whether many ocean scientists are seeking security protection and the help to repel

Somali pirates in the Indian Ocean; and
(d) if so, Government’s response thereto?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) Yes, Sir. Incidents of
Piracy are on the rise in Western Indian Ocean region. A total of 468 crew were hijacked on
Foreign Flag Ships and Indian/Foreign Mechanized Sailing Vessels (MSV) since 21st August,
2008 and 51 still remain in captivity. The ransom paid by owners of foreign flag ships is not
known. The Government has initiated various preventive/ mitigating security measures that are as

follows:

1. An Inter-Ministerial Group of Officers (IMGO) has been set up to deal with
hostage situation arising out of the hijacking of merchant vessels with Indian crew on

board.
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2. Issuance of Notice by Director General of Shipping detailing elaborate

anti-piracy measures (Best Management Practices) including safe house/citadel.

3. Banning of sailing vessels to ply in waters south or west of the line joining Salalah and
Male.

4. Naval escort provided by Indian Naval Ships in Gulf of Aden.

5. Enhanced vigil by Indian Navy in Indian Exclusive Economic Zone (EEZ) and westward
upto 65 degree east longitude.

(c)and (d) Yes, Sir. Two recent incidents of research vessels being affected by the threat of
Piracy in the Arabian Sea region have been reported. The scientists were advised to move away
from the Piracy affected zones.

Ports Regulatory Authority
1354. SHRI A. ELAVARASAN: Will the Minister of SHIPPING be pleased to state:

(a) whether Government’s move to bring all major and non-major ports in the country
under a regulatory regime through creation of Ports Regulatory Authority has run into rough

weather;

(b) whether itis a fact that several maritime States which at present control the non-major

ports in their respective State have opposed Government’s move;
(c) ifso, the details thereof;
(d)  whether Government has any proposal to modify the draft of Ports Authority Bill; and
(e) if so, the details thereof?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) No, Sir.
(b) No, Sir. Only a few Maritime States have opposed Government's move.

(c) The basic apprehension of the maritime States is that the Bill intends to take away the

autonomy and freedom of maritime states in promoting investments in port sector.

(d) and (e) The Government is yet to finalise the Draft Port Regulatory Bill and the proposed

Bill will be finalised in consultation with various stakeholders.
Ferry service from Rameshwaram to Thalaimannar

1355. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of SHIPPING be pleased to

state:

(a) whether Government is fixing a date to start Rameshwaram to Thaliamannar (Sri

Lanka) ferry service; and
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(b) if so, whether it includes passenger and cargo services from both the

countries?
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) No, Sir.

(b) As per Memorandum of Understanding signed between India and Sri Lanka on 7th
January, 2011, both countries agreed to commence passenger service between Rameswaram

and Thalaimannar in the two countries.
Strength of Indian Maritime University
1356. SHRI T.K. RANGARAJAN: Will the Minister of SHIPPING be pleased to state:
(a) the sanctioned strength of the Indian Maritime University;
(b) the present strength;
(c) whether there is any shortage; and
(d) if so, whether there is any proposal to fill up the shortage of faculty members?

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): (a) and (b) The sanctioned strength of

the Indian Maritime University is 739 and present strength is 487.

(c) and (d) Presently the shortage is managed by engaging Visiting faculty.

In order to meet the urgent requirements of faculty, recruitment process has been initiated.
Enrolment of OBC

1357. DR. BHALCHANDRA MUNGEKAR: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) total percentage of Other Backward Class (OBC) students currently enrolled in IITs,
[IMs, AIIMS and all the Central Universities;

(b) percentage of OBC students among new entrants in these institutions in the year
2009-10 and 2010-11; and

(c) steps taken by the Ministry to fulfil all OBC seats in these elite institutions ?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) Information is being collected and will be laid on the Table of
the House.

Misuse of SC/ST Act

11358. DR. PRABHA THAKUR: Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT

be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether there is any provision of punishment on saying caste related or other types of
abusive words to protect the honour of people belonging to SC/ST community, the details

thereof;

(b) whether the cases have come to light of misusage of law made for protecting the

honour of SC/ST people, in many cases; and

(c) if so, the precautions taken by Government to help protect the innocent person
from being trapped in wrong manner by way of any self interest, jealousy or greed, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) The Scheduled Castes and the Scheduled Tribes (Prevention of
Atrocities) Act, 1989, aims at preventing commission of offences by persons other than
Scheduled Castes (SCs) and Scheduled Tribes (STs) against SCs and STs. Section 3(1)(x) of
the Act stipulates that whoever, not being a member of a SC or a ST, intentionally insults or
intimidates with intent to humiliate a member of a SC or a ST in any place within public view, shall
be punishable with imprisonment for a term which shall not be less than six months but which may

extend to five years and with fine.

(b) and (c) Incidence of false cases under the Scheduled Castes and the Scheduled
Tribes (Prevention of Atrocities) Act, 1989, was indicated by some agencies. For dealing
with specific false cases, relevant Sections of the IPC can be invoked by the concerned

agencies.
Fee-concession for Backward class students

11359. DR. RAM PRAKASH : Will the Minister of SOCIAL JUSTICE AND EMPOWERMENT be

pleased to state:

(a) the names of the States where facility of fee-concession is provided to Backward

Class (other than OBC) students in polytechnique etc.;

(b) the other facilites being provided to these students in various States;

and

(c) if the answer to part (a) and (b) is in the negative, whether Government would

contemplate any scheme to provide benefits to them?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (c) The information regarding facility of fee concession being
provided by various States to Backward Class (other than OBC) students is not being maintained
by this Ministry. However, the All India Council for Technical Education (AICTE) has notified a

Tuition Fee Waiver Scheme for sons and daughters of parents having annual income of less than

tOriginal notice of the question was received in Hindi.
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Rs. 2.5 lakhs from all sources which include backward classes also. The Scheme is mandatory for
all AICTE approved technical institutions including polytechnics in the country. The seats upto
maximum 5% of sanctioned intake per course supernumerary in nature are available for these

admissions.
Pre-recruitment training to SC candidates

1360. SHRI V. HANUMANTHA RAO: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether pre-recruitment training is given to SC candidates appearing for the

examinations conducted by Government and public sector undertakings;
(b) whether such training is extended to OBC candidates also;
(c) if so, whether any guidelines have been issued to the departments; and
(d) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (2) to (d) Yes Sir. Under this Ministry's Gentral Sector Scheme of "Free
Coaching for SC and OBC Students" free coaching to SC and OBC students is provided inter alia
for (i) Group A and B Services examinations conducted by the Union Public Service Commission
(UPSC), the State Public Service Commissions, the Staff Selection Commission (SSC) and
Railway Recruitment Boards (RRBs) (i) Officers' Grade Examinations conducted by Banks,

Insurance Companies and Public Sector Undertakings (PSUs).

The Scheme is implemented through the reputed institutions/centers run by
the State Governments/ UT Administrations, Universities (both Central and States including the
Deemed Universities in the private sector) and the private sector organizations. The details of

Scheme have been communicated to the concerned Agencies.
Education and employment for disabled

1361. SHRI B.S. GNANADESIKAN: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether out of 70 milion people with disabilities 95 per cent have no access to

education or employment;

(b) if so, the details thereof and whether Government has contemplated any adhoc

scheme to provide education and employment to those people;

(c) whether Government has also conducted any study to find out the actual number of

people with disabilities and their social status; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) No, Sir. As per the Census 2001, there were a total of
21.9 million persons with disabilities in the country out of which 10.8 million were reported to be

literate.

(b) Sarva Shiksha Abhiyan (SSA) ensures that every child with special needs, irrespective
of the kind, category and degree of disability, is provided meaningful and quality education.
Hence, SSA has adopted a zero rejection policy. This means that no child having special needs
should be deprived of the right to education and taught in an environment, which is best, suited to

his/her learning needs.

SSA provides upto Rs. 3000 per child for the inclusion of disabled children, as per specific
proposal, per year. District plan for children with special needs is formulated within the Rs. 3000
per child norm, with Rs. 1000 earmarked exclusively for engagement of resource teachers. The
interventions under SSA for inclusive education are identification, functional and formal
assessment, appropriate educational placement, preparation of Individualised Educational Plan,
provision of aids and appliances, teacher training, resource support, removal of architectural
barriers, research, monitoring and evaluation and a special focus on girls with special

needs.

A centrally sponsored scheme of "Inclusive Education for Disabled at Secondary Stage
(IEDSS) has been implemented since 1-4-2009 to enable disabled children to pursue four years
of secondary schooling (class IX to XII) in an inclusive and enabling environment in Government,

local body and Government aided general schools in regular schools.

As per Section 33 of the Persons with Disabilities (Equal Opportunities, Protection of Rights
and Full Participation) Act, 1995, it is incumbent upon the Government to appoint in every
establishment such percentage of vacancies not less than 3% for persons or class of persons

with disability in the posts identified for each of the following disabilities :-
(i)  Blindness or low vision
(i)  Hearing Impairment, and
(i) Locomotor Disability or Cerebral Palsy

(c) and (d) Government conduct Census every ten years through which data regarding

persons with disabilities is also obtained.
De-addiction Counselling Centres

11362. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

tOriginal notice of the question was received in Hindi.
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(a) whether a scheme, namely Deaddiction Counselling Centre operates/exists in the

schemes of Ministry;
(b) if so, the details thereof;
(c) whether most of the schemes/programmes of the Ministry have been discontinued;

(d) whether Government has any suitable policy or scheme for de-addicting the growing

number of addicts in the country; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (b) Ministry of Social Justice and Empowerment implements a
"Central Sector Scheme of Assistance for Prevention of Alcoholism and Substance (Drug)
Abuse" under which financial assistance is provided, inter alia, to Non-Governmental
Organisations, Panchayati Raj Institutions, Urban Local Bodies, Nehru Yuva Kendra Sangthan
etc. for identification, counseling, treatment and rehabilitation of addicts. The Scheme has been
revised w.e.f. 1.10.2008 and under the revised Scheme, Awareness-cum-Counselling Centres
and Treatment-cum-Rehabilitation Centres stand merged into a composite Integrated
Rehabilitation Centre for Addicts. Accordingly, financial assistance is now provided to eligible

organisations for running Integrated Rehabilitation Centre for Addicts (IRCAs).

(c) In the recent past none of the Schemes of this Ministry has been discontinued.
However, programmes under these schemes are revised from time to time keeping in view the

changing scenario.

(d) and (&) Yes, Sir. Ministry of Social Justice and Empowerment implements a "Central
Sector Scheme of Assistance for Prevention of Alcoholism and Substance (Drug) Abuse” for
running Integrated Rehabilitation Centre for Addicts (IRCAs) to provide composite/integrated
services for the rehabilitation of the addicts on the basis of recommendation of the
State Government. About 400 Integrated Rehabilitation Centre for Addicts (IRCAs) are being
assisted all over the country under the Scheme. Ministry of Health and Family Welfare is also
running 122 de-addiction centers in the Government Hospitals under its Drug De-addiction

Programme.
Elder abuse

1363. SHRI AVINASH RAlI KHANNA: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) whether it is a fact that a large number of complaints are coming in respect of elder

abuses;

(b) if so, the State-wise data thereof;
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(c) the steps Government is taking to stop elder abuses; and

(d) what Government is doing to advise the elders to save themselves from these abuses,
the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) to (d) The Maintenance and Welfare of Parents and Senior Citizens
Act, 2007 was enacted in December, 2007 to ensure need based maintenance for parents and
senior citizens and their welfare. The Act, inter alia, makes maintenance of parents/ senior
citizens by children/ relatives obligatory and justiciable through tribunals; provides for revocation
of transfer of property by senior citizens in case of negligence by relatives, and penal provision for
abandonment of senior citizens.

The Act has to be brought into force by individual State Governments. So far, 22 States and
all Union Territories have done so. It is not applicable to the State of Jammu and Kashmir, while
Himachal Pradesh has its own Act for senior citizens. Bihar, Meghalaya, Sikkim and Uttar Pradesh
are yet to bring the Act into force.

Tribunals have been set up by States/UTs which had notified the Act. As per available
information, claims instituted by the Tribunals during 2009-10 is as follows :—

Sl.No. States No. of Claims instituted
1 Goa 5
2 Guijarat 54
3 Madhya Pradesh 40
4 Punjab 49
5. Chandigarh 8
6. Delhi 73
TOTAL 229

Status of Manual Scavenging

1364. SHRI PRAVEEN RASHTRAPAL: Wil the Minister of SOCIAL JUSTICE AND
EMPOWERMENT be pleased to state:

(a) the status of Manual Scavenging in the country as on 31 March, 2011, details thereof,
State-wise;

(b)  whether the Ministry is aware about PIL in the Hon’ble Supreme Court on this matter;

(c) the effective role, if any, played by the Ministry to see that the Central Act regarding
Abolition of Manual Scavenging is implemented by the States;
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(d) the instructions given by Hon’ble Prime Minister from time to time on the above

subject; and
(e) whether the Ministry is satisfied about the progress in the above matter?

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): (a) and (e) Self Employment Scheme for Rehabilitation of Manual
Scavengers (SRMS) was launched in January, 2007 for providing financial assistance to the
manual scavengers and their dependents for their rehabilitation in alternative occupations. As per
reports received from State Governments and Union Territory Administrations, there were
1,18,474 manual scavengers and their dependents for rehabilitation under SRMS, out of which
78,941 beneficiaries found to be eligible and willing for loan, have been provided loan and capital
subsidy for enabling them to take up alternative self employment ventures. State/UT wise details
are given in the Statement (See below). However, certain instances of manual scavenging have
been brought to this ministry's notice, which have been referred to concerned State Governments

for verification and rehabilitation of remaining manual scavengers.
(b) Yes,Sir.

(c) Implementation of the Employment of Manual Scavengers and Construction of Dry
Latrines (Prohibition) Act, 1993, is being monitored by the Ministry of HUPA through regular

meetings with States, which have reported existence of dry latrines.

(d) The Prime Minister, while inaugurating the Conference of State Ministers of Welfare
and Social Justice on 7.9.2009, had urged upon the States to undertake the task of rehabilitation
of remaining manual scavengers on a top priority basis. Further, during a similar Conference held
in June, 2011, the Prime Minister, in his inaugural address, had urged upon the States to eliminate

the scourge of manual scavenging within next six months.
Statement

State/UT wise number of manual scavengers and their dependents provided loan and
capital subsidy for rehabilitation in alternative occupations under the Self Employment

Scheme for Rehabilitation of Manual Scavengers (SRMS)

Sl. Name of State/UT Number of beneficiaries provided loan
No. and capital subsidy under SRMS

1 2 3

1. Assam 5543
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2. Bihar 8009
3. Delhi 537
4. Gujarat 4209
5. Himachal Pradesh 1506
6. Jammu and Kashmir 83
7. Jharkhand 2879
8. Karnataka 9
9. Madhya Pradesh 13260
10. Maharashtra 9885
1. Meghalaya 130
12. Orissa 14077
13. Puducherry 30
4. Rajasthan 932
15. Tamil Nadu 10352
16. Uttar Pradesh 3161
17. Uttarakhand 404
18. West Bengal 3935
GRAND TOTAL 78941

Cancellation of ISRO-Devas deal

11365. SHRI RAM JETHMALANI:
SHRI RAMCHANDRA PRASAD SINGH:

Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that Antrix Devas Multimedia Satellite deal has been cancelled by

Government;

(b) if so, whether it is also a fact that due to apprehensions of irregularities in the deal, it

was investigated also; and

(c) the medium of investigation alongwith the report thereof?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAMY): (a) In view of the policy decision of Government not to provide the orbital slot

in S band to Antrix, the Agreement was terminated by Antrix.

(b) and (c) Government had set up a High Powered Review Committee to
(i) review the technical, commercial, procedural and financial aspects of the Antrix- Devas
Agreement, taking into account the report of internal review conducted by Department of Space;
to suggest corrective measures; fix responsibility for lapses, if any; and (i) review the adequacy
of procedures and approval processes in Department of Space, Indian Space Research
Organization and Antrix and suggest improvements and changes. The Report submitted by the

committee is under consideration of the Government.
Man mission to moon and outer space
1366. SHRI K. N. BALAGOPAL : Will the PRIME MINISTER be pleased to state:
(a) the present position of Chandrayaan Project;

(b) whether India has any plan to send Man mission to outer space and moon using Indian

vehicle; and
(c) the details thereof ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY ): (a) The
Chandrayaan-1 mission provided excellent quality high resolution data of the Moon. This data is

useful in topographical, mineralogical and chemical mapping of Moon's surface.

Chandrayaan-2 mission is an Indo-Russian collaborative mission. ISRO will have the prime
responsibility for the Orbiter and Rover; Russia will be responsible for the Lander. Five payloads
for the Orbiter and two payloads for the Rover have been finalized for the mission. Development of

the subsystems for the orbiter, rover and the payloads is under progress.
(b) NoSir.
(c) Does not arise.
Office of Department of Space at Mohali
1367. SHRI AVINASH RAI KHANNA: Will the PRIME MINISTER be pleased to state:

(a) whether the Department of Space (DoS) have its branch/office at Mohali known as
SCL;

(b) if so, whether Government is aware of the fact that a controversy has arisen to the

appointment for the post of controller SCL if so, the detail thereof;
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(c) whether the revised recruitment rules were published after the selection, if so, the

details thereof;

(d) whether it is a fact that the same was published on 26th January, 2008 in spite of public
holiday; and

(e) if so, the urgency to issue Gazette Notification on public holiday ?

THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V. N/—\RAYANASAMY): (a) Yes,
Sir.

(b) An anonymous complaint titled ‘Manipulation and Corruption in stage-managed
appointment of Ms. Meeta Rajiviochan, 1.A.S. (H:90) as Controller, SCL on deputation basis’
was forwarded by DoPT to the Department of Space for examination. Accordingly it was looked

into and comments of the Department of Space were sent to DoPT.

(c) The draft Recruitment Rule (RR) was sent to DoPT for vetting and in response, DoPT
conveyed certain modifications. Accordingly, the Recruitment Rules were finalized and conveyed
to Director, SCL on 26.01.2008. Prior to this itself, the Search-cum-Selection Committee meeting
was convened on 22.01.2008. However, Smt. Meeta Rajiviochan was appointed as Controller,
SCL only on 19.5.2008.

(d) and (e) The Recruitment Rule (RR) for the post of Controller, SCL was not
published/notified in the Gazette of India. The comments of DoPT received vide Note dated
25.01.2008 were considered in the Department of Space and accordingly RR was finalized.
Thereafter it was conveyed to Director, SCL on 26.01.2008. This was done in the interest of filling

up the post of Controller, SCL early.
Constitution of High Powered Committee
1368. SHRI R. C. SINGH: Will the PRIME MINISTER be pleased to state:

(a) whether it is a fact that the Ministry has constituted a High Powered Committee to
review technical, commercial, financial and other aspects of agreement between ANTRIX and
DEVAS Multimedia Pvt. Ltd.;

(b) if so, whether the Committee submitted its Report;
(c) if so, the details of each of the recommendations made by the Committee; and

(d) the details of action the Ministry has taken on each of the

recommendations ?

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY) : (a) Yes
Sir.

(b) YesSir.
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(c) and (d) Government set up a High Powered Review Committee on February 10, 2011 to

review the technical, commercial, procedural and financial aspects of the Agreement between

Antrix Corporation Limited and M/s Devas Multimedia Limited, to suggest corrective measures,

and to fix responsibility for lapses, if any. The Committee was also asked to review the adequacy

of procedures and approval processes followed by Antrix, ISRO and the Department of Space,

and to suggest improvements and changes.

The High Powered Review Committee has since submitted its report to Government. Based

on the examination of these recommendations, Government has initiated a number of actions.

Further action will be taken as may be necessary. The steps taken so far include:

®

(i)

(i)

)

W)

Department of Revenue and Ministry of Corporate Affairs have been asked to initiate

investigations for possible acts of omission and commission.

A High Level Team has been constituted for examination of various aspects of the
Antrix-Devas agreement and identification of acts of omission and commission

involved in signing thereof.

Governance and systemic reform measures are being undertaken in the Department of
Space, ISRO and ANTRIX. A Departmental Committee headed by Secretary, Space
will monitor the pace of their implementation. It has been decided that the Space
Commission will regularly review the functioning of the Department of Space, ISRO
and Antrix. The Space Commission would also mandate appropriate peer reviews
periodically in respect of governance and systemic reforms. Several steps for
improvement in the functioning and efficacy of the Space Commission have been put

in place.

A full time Chairman cum Managing Director of Antrix has been appointed with effect
from July 07, 2011. The Antrix Board is being reconstituted. Two officers at the level of
Director have been appointed in the Department' of Space to look after (i) Projects,
Procurement and matters relating to Antrix, and (i) Legal matters and Contracts. In
order to facilitate co-ordination between the Department of Space and Antrix, a
Co-ordination Management Committee headed by Secretary, Department of Space

has been set up.

The INSAT Coordination Committee has been re-constituted and the first meeting of

the reconstituted Committee has-been held.

Capacity for production of Sponge Iron

1369. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of STEEL be pleased to state:
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(a) whether a “Sponge Iron” Plant in Janjgir Champa district of Madhya Pradesh, while
getting Chotia coal block for its captive power plant, had promised to double its capacity from four
lakh tonnes by 2004;

(b) if so, whether the capacity was doubled by 2004 when more additional coal extraction

was applied; and

(c) whether monitoring of capacity augmentation is done by any Government agency of

the Central Government to find out under produced sponge iron?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) The matter of
allocation of coal blocks falls under the purview of Ministry of Coal. Ministry of Coal has informed
that M/s Prakash Industries Ltd. has been allocated Chotia coal block on 04.09.2003 for its
proposed 4 lakh tonnes per annum (LTPA) expansion capacity of sponge iron plant under
Section 3(3)(a)(iii) of the Coal Mines (Nationalisation) Act, 1973. Ministry of Coal has further
informed that for its existing 4 LTPA capacity sponge iron project and captive power plant, the
company was having coal linkage from Coal India Ltd. However, on starting production from
Chotia block, the coal lifting from linkage for its existing plant was gradually reduced,
synchronizing with captive production and the company requested for surrender of coal linkage
and sought permission to use coal from Chotia block. This was on account of delay in developing
the additional capacity of 4 LTPA. Ministry of Coal accepted the request of surrender of coal
linkage for its existing sponge iron plant on 23.10.2007. Ministry of Coal has informed that M/s
Prakash Industries Ltd. is bound by the terms and conditions of the allocation letter of Chotia coal

block and the guidelines for allocation of captive coal block.

(c) Iron and Steel sector is a de-regulated sector and the production of sponge iron
by any unit is not regulated by the Government. However, in connection with allocation
of captive coal/lignite blocks, information is compiled by the Office of the Coal Controller
under Ministry of Coal on the status of the captive coal/lignite blocks and the linked end use
projects and periodical review meetings are held under the Chairmanship of Additional Secretary,
Ministry of Coal to review the status of the allocated coal/lignite block and associated end-use

projects.
Setting up of steel plant in Mayurbhanj

1370. SHRI KISHORE KUMAR MOHANTY: Will the Minister of STEEL be pleased to

state:

(a) whether the Ministry has permitted any Indian foreign company to put the steel plants

in the Mayurbhanj district of Orissa, where there is not a single industry;

(b) if so, the details thereof; and
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(c) if not, whether the Ministry would find the possibility and plan to make any
departmental survey for these kinds of proposals which are supporting the economically

backward people of the district?

THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) and (b) According to the
New Industrial Policy announced in July, 1991, steel industry has been de-licensed and removed
from the list of industries reserved for the public sector subject to certain locational restrictions. No
industrial licence is, therefore, required for setting up steel plants and the entrepreneurs are free to

set up such plants anywhere in the country except in the restricted locations.

As per information available in the Ministry of Steel no major steel investment has been

proposed in the Mayurbhanj district in Orissa.

(c) The steel investor are free to decide location of the project, including in Mayurbhan;
district, based on the techno-economic feasibility of their project. Ministry of Steel has no direct

role in deciding the location of a steel project by a steel company.
Establishment of Steel Processing Units
11371. SHRI SHREEGOPAL VYAS: Will the Minister of STEEL be pleased to state:

(a) whether SAIL has established steel processing units in different parts of the country

during the last few years;
(b) if so, the details thereof, especially pertaining to Chhattisgarh; and
(c) if so, the details thereof?
THE MINISTER OF STEEL (SHRI BENI PRASAD VERMA): (a) Yes, Sir.

(b) and (c) There are 10 nos. of Steel Processing Units (SPUs) for which SAIL Board has
accorded "in-principle” approval and these are to be set up in different States viz. Bihar (Bettiah,
Mahnar and Gaya), Madhya Pradesh (Hoshangabad, Ujjain and Gwalior), Assam (Guwahati),
Uttar Pradesh (Lakhimpur), Jammu and Kashmir (Srinagar) and Himachal Pradesh (Kangra).
The SPUs at Bettiah and Kangra have been accorded final approval by SAIL Board for
implementation. There is no proposal at present for any Steel Processing Unit (SPU) to be set up
in the State of Chhattisgarh.

Development of tourism in Uttar Pradesh

11372. SHRI NARESH CHANDRA AGRAWAL : Will the Minister of TOURISM be pleased to

state:

(a) the funds allocated to Uttar Pradesh for tourism sector in the last three years by

Government;

tOriginal notice of the question was received in Hindi.
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(b) whether it is a fact that in view of the importance of tourism, the Centre will consider to
make a plan to fully develop Agra, Mathura, Varanasi, Allahabad and Shravasti by declaring these

areas as special tourism zones; and
(c) ifnot, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a)

Ministry of Tourism has sanctioned funds for tourism sector in the last three years to Uttar Pradesh

as under:—

S.No. Year Number of Projects Amount sanctioned
1. 2008-09 06 34.40

2. 2009-10 06 21.90

3. 2010-1 14 27.85

TOTAL 26 84.15

(b) and (c) Development, promotion, implementation and monitoring of tourism projects is
primarily undertaken by the State Governments/Union Territories. However, Ministry of Tourism
provides Central Financial Assistance (CFA) for tourism projects, which are complete as per
scheme guidelines and prioritized in consultation with the State Governments/Union Territories
and subject to submission of utilization certificates for funds released earlier under various

schemes.

Considering importance of the places from Tourism point of view, Ministry of Tourism has

sanctioned the following mega projects:

1. Development of Varanasi-Sarnath-Ramnagar circuit (Phase-I) for Rs. 7.86 crore in
the year 2006-07 and (Phase-Il) for Rs. 14.16 crore in the year 2008-09.

2. Development of Agra Mega project-circuit (Phase-l) for Rs. 17.82 crore in 2005-06
and 2006-07 and (Phase-II) for Rs. 19.76 crore in the year 2009-10.

A mega project for Development of Mathura-Vrindavan circuit has been identified/prioritized
for the year 2011-12.

Khajuraho in Mega Destination Development Scheme
11373. MISS ANUSUIYA UIKEY : Will the Minister of TOURISM be pleased to state:

(a) whether Government has received a proposal of including the world famous tourist

place Khajuraho in Mega Destination Development Scheme; if so, when;

tOriginal notice of the question was received in Hindi.
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(b) the details of the present status of the approval for this proposal; and

(c) by when the inclusion of the world famous tourist destination Khajuraho in Mega
Destination Development Scheme is expected ?

THE MINISTER OF STATE IN THE MINISTRY OF TOURISM (SHRI SULTAN AHMED): (a) to
(c) Development, promotion and implementation of tourism projects is primarily undertaken by
the State Governments/Union Territories. However, Ministry of Tourism provides Central Financial
Assistance for tourism projects, which are prioritized in consultation with the State Governments/
Union Territories.

A project of Bundelkhand Mega Circuit including Khajuraho has been identified and the
proposal has been received in the Ministry in 2011-12.

The proposals that are complete as per scheme guidelines are examined and appraised for
sanction subject to inter-se priority, availability of funds and status of utilization of funds released

earlier under various schemes.
Allocation for welfare of ST

11374. SHRI PRABHAT JHA:
SHRI RUDRA NARAYAN PANY:

Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of amount allocated for the welfare and development of Scheduled Tribes
alongwith the actual expenditure incurred thereon in the last three years, State-wise; and

(b) the details of grant-in-aid provided to the States under Article 275(1) of the
Constitution in the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) The total amount allocated for the welfare and
development of Scheduled Tribes in the last three years (2008-09 to 2010-11) and the expenditure
incurred during the said period are as under:—

(Rs.in crore)

Year Budget Estimate Revised Estimate Actual Expenditure
(BE) (RE) (AE)
2008-09 2121.00 1970.00 1805.2723
2009-10 3205.50 2000.00 1996.75
2010-1 3206.50 3205.70 3134.16

Details of State-wise/scheme-wise allocation and expenditure incurred, for the last three
years are given in the Statement-1 (See below).

tOriginal notice of the question was received in Hindi.
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(b) State-wise details of amount allocated and released under Article 275(1) of the
Constitution for the last three years are given in the Statement-Il.

Statement

(A) The details of amount allocated under the following Schemes and actual expenditure incurred
aduring the last three years are given below

SI. Name of the Scheme 2008-09 2009-10 2010-11
No.
Alocation  Actual Alocaton  Actual Allocation Actual
Expenditure Expenditure Expenditure
1. Post Matric Scholarship 248.00 225.86 270.95  270.87 556.03 556.03
for ST Students
2. Upgradation of Merit 2.00 0.73 2.00 0.50 2.00 0.64
3. Establishment of Ashram 30.00 30.00 41.00 41.00 75.00 65.00
Schools in TSP Areas
4. Hostels for ST Girls and 66.00 65.00 64.00 64.00 78.00 77.53
Boys
5. Vocational Training in 7.00 6.97 11.00 0.00 6.00 6.00
Tribal Areas
6. Grant-in-aid to voluntary 40.00 43.11 53.25 49.75 55.00 54.12
organization including
Coaching for STs and
Special Incentive
7. Strengthening Education 60.00 40.00 50.00 33.50 40.00 37.56
of ST Girls in low
Literacy district
8. Vocational Training Centre 3.00 1.47 3.72 2.00 3.00 0.88
9.  Development of Particularly 173.00  192.07 160.00 83.61 185.00 232.44
Vulnerable Tribal Groups
(PTGs)
10. Research, Information and 7.04 6.36 6.35 4.28 4.46 2.21
Mass Education
11. Grant-in-aid to STDCCs 16.00 16.00 10.00 10.00 15.00 15.00
etc. for MFP Operations
12. SCAto TSP (State-wise 750.00  780.86 800.50  481.24 900.00 931.72

information in separate
sheet)
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(B) Details of funds released to State Government and UT Administrative or NGOs for the last three years

@
Sl. State 2008-09 2009-10 2010-11
No Schemes Schemes Schemes
Post Establish- Hostels Post Upgra- Establish- Hostels Post Upgra- Establish- Hostels
Matric ment of for ST Matric  dation of ment of for ST Matric dation of ment of for ST
Scholarship  Merit Ashram Girls  Scholarship  Merit Ashram Girls  Scholarship  Merit Ashram Girls
for ST Schools and for ST Schools and for ST Schools and
Students in TSP Boys Students in TSP Boys Students in TSP Boys
Areas Areas Areas
1 2 3 5 6 7 8 9 10 1" 12 13 14
1. Andhra Pradesh 1662.13 _ 2919.27 _ _ - 20036.25 32.76 500.00 -
2. Arunachal Pradesh - - - - _ - 23.53 - - 75.09
3. Assam 1696.18 - 601.39 2510.12 - - - 2881.26 - - -
4. Bihar 170.00 - - - - - - - - - -
5. Chhattisgarh 160.28 886.80 803.83 375.95 37.54 - 830.83 1253.97 17.06 - -
6. Goa 18.96 - - 54.26 - - - 29.11 - - -
7. Gujarat 387M - - 3046.63 - - 646.10 5116.09 8.10 1887.53  1296.43
8. Himachal Pradesh  10.00 - 200.00 - - - 236.04 113.99 0.04500 - 180.47
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1 2 3 4 5 6 7 8 9 10 M 12 13 14
9. Jammu and - - - - - - - - - - - -
Kashmir
10. Jharkhand 1058.48 3.05 - 128.685 1267.00 - _ 259.17 1855.54 - -
11. Karnataka 10583.97 - 1563.13 125.01 1863.63 - 29.62 250.00  3163.59 - _ 105.38
12. Kerala 298.03 0.78 - - 284.40 - 1236.04 - 457.08 - 1025.02 146.79
13. Madhya Pradesh ~ 1228.18 33.54 - 255 3236.50 - 1099.89  1300.00 202643 - - -
14. Maharashtra 2500.00 - 940.07 889.56 1250.00 - - - 6629.51 - - -
15. Manipur 1912.68 - - - 2163.28 - - - 2460.01 - 1372.54
16. Meghalaya 1342.12 - - - 1006.57 _ - . 2717.23 _ .
17. Mizoram 1421.18 - - - 1571.26 - - _ 1633.93 - _ _
18. Nagaland 1467.27 - - 87.50 1866.77 - - - 1908.44 - - -
19. Orissa 461.75 17.94 1020.00 87.50 566.79 - 1500.00 - 1104.03 _ 2004.00  1000.00
20. Rajasthan 4654.00 2.87 - 1240.53 1661.31 6.22 - 1503.83  800.00 8.17 - 3123.87
21. Sikkim 25.13 3.12 - - 37.88 3.12 - - 56.41 3.12 - -
22. Tamil Nadu 2.50 - - - 72.34 - - 200.00 112.71 - - -
23. Tripura 433.19 3.12 - 1380.90 538.26 3.12 - 664.00 380.40 3.12 622.76
24, Uttar Pradesh - - - - - - 234.45 - -
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2 3 4 5 6 7 8 9 10 1 12 13 14

. Uttarakhand 230.52 - - 100.00 188.98 - - - 531.69 460.69 -
. West Bengall 389.28 8.87 - - 603.80 - - 10.03 302.00 - 179.90

. Andaman and 3.00 - - - - - - - 9.15
Nicobar Islands

. Daman and Diu 0.14 - - -

—_

73 - - 0.85 - - -

. Dadar and Nagar - - - - - - - -
Haveli

. Delhi University - - - - - - - 500.00 - 173.20

. University of - - - 73.73 - - - - - - _ _
Hyderabad

. The English and - - - 526.27 - - - - - - _ -
Roreign University.,
(Shillong Campus),
Hyderabad, (AP)

. Veer Narmad South - - - - - - - - - - - 100.00
Guijarat University,
Surat

. Banaras Hindu - - - - - - - - - - - 46.33
University (BHU),
Varanasi

TOTAL 22586.31 73.29 3000.00  6500.00 27086.73  50.00 4100.00  6400.00 55603.00 72.37500 6500.00 7800.00
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(i) (Rs. in lakh)
Sl. State 2008-09 2009-10 2010-1
No. Schemes Schemes Schemes
Vocational ~Grant-in-aid Strengthening Vocational Grant-in-aid Strengthening Vocational Grant-in-aid Strengthening
Trainingin  tovoluntary  Education Trainingin  to voluntary  Education Trainingin  tovoluntary ~ Education
Tribal Areas organization of ST Girls ~ Tribal Areas organization of ST Girls ~ Tribal Areas organization  of ST Girls
including in low including in low including in low
Coaching Literacy Coaching Literacy Coaching Literacy
for ST and district for ST and district for ST and district
special special special
incentive incentive incentive
1 2 3 4 5 6 7 8 9 10 1
1. Andhra Pradesh - 348.69 1929.84 - 256.64 1752.74 - 46239 1593.06
2. Arunachal Pradesh - 390 3.75 - 568.24 22.04 - 461.79 12.22
3. Assam 42.06 74.10 - 54.00 96.73 - 31.20 61.29 -
4. Bihar - - ? - - - - - -
5. Chhattisgarh - 111.66 39.13 - 137.26 28.93 - 113.26 34.91
6. Goa - - - - - - - - -
7. Gujarat 4.05 101.69 405.65 - 98.67 37.92 - 161.11 53.55
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1 2 3 4 5 6 7 8 9 10 1
8. Himachal Pradesh - 58.3 - - 199.27 - - 150.27 -

9. Jammu and Kashmir - 64.75 - - 45.02 - - 69.23 -
10. Jharkhand - 34.77 3.75 - 521.73 1134 - 408.71 2335
1. Karnataka 13.98 294.57 - 19.40 127.04 - 11.08 403.24 -
12. Kerala - 26.31 - - 103.05 - - 108.77 -
13. Madhya Pradesh 28.20 201.73 395.25 - 201.05 114.23 3130 246.43 769.03
14. Maharashtra - 168.12 - - 205.41 27.70 - 268.84 51.44
15. Manipur - 116.55 - - 154.49 - - 412.48 -
16. Meghalaya 13.98 546.63 - 32.88 491.19 - - 619.25 -
17. Mizoram - 40.85 - - 28.24 - - 24.19 -
18. Nagaland 45.12 3.83 - 93.72 15.57 - - 33.60 -
19. Orissa - 470.02 1193.65 - 623.34 1238.82 - 500.22 1133.42
20. Rajasthan - 91.89 48.92 - 106.37 116.23 - 73.78 85.00
21. Sikkim - 20.74 - - 112.83 - - 58.64 -
22. Tamil Nadu - 13.95 - - 67.59 - 14.46 31.73 -
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1 2 3 4 5 6 7 8 9 10 1
23. Tripura - 14.45 - - 74.84 - - 48.74 -
24. Uttar Pradesh - 27.98 - - 18.08 - - 54.83 -
25. Uttarakhand - 65.07 - - 44.92 - - 11334 -
26. West Bengal - 54938 - - 590.96 - - 513.22 -
27. Andaman and Nicobar - - - - 4.37 - - 1.45 -
Islands
28. Daman and Diu - - - - - - - — —
29. Delhi - 91.80 - - 61.96 - - 12.53 -
TOTAL 147.39 4140.88 4019.97 200.00 4955.00 3350.00 87.94 5413.66 3756.02
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(iii) (Rs. in lakh)
Sl State 2008-09 2009-10 2010-11
No Schemes Schemes Schemes
Vocational Develop- Grant-in- Research, Vocational Develop- Grant-in- Research, Vocational Develop- Grant-in- Research,
Tranng mentof  adto Information and Tranng mentof  aidto Informationand Tranng mentof  adto Information and
Centre Parti-  STDCCs Mass Centre  Parti- STDCCs Mass Centre Parti-  STDCCs Mass
cuarly  etc. for Education cularly  ete. for Education cuarly  efc. for Education
Vulnerable  MFP Vunerable  MFP Vunerable  MFP
Trbal Opera-  Sanc-  Ultiised Trbal  Opera-  Sanc-  Utilised Tribal Opera-  Sanc-  Utilised
Groups  fons  tioned/ Groups  tons  tioned/ Groups  tons  tioned/
(PTGs) released (PTGs) released (PTGs) released
1 2 3 4 5 6 7 8 9 10 1 12 13 14 15 16 17
1. Andhra Pradesh - 985.00 250.00 44.29 21.18 - - 158.00  35.19 7371 - 2292.40 158.00 730 * ok
2. Arunachal - - - - - - - - - - - - - - -
Pradesh
3. Assam 130.74 - 46.00 56.75 18.13 - 65.00 17.00  35.81 150 - - 3438  34.84
4. Bihar - - - - - - - - - - - - - -
5. Chhattisgarh  124.14  615.33 249.00 - - - 17.58  87.00 21.95  16.00 - 2257.61 - 18.08  15.50
6. Goa - - - - - - - - - - - - - - -
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1 2 3 4 5 6 7 8 9 10 7 12 13 14 15 16 17
7. Gujarat 140.93 1943.22 130.00 13.95 13.95 - 146.00 95.83 7431  37.12 - 130.00 47.41  **
8. Himachal Pradesh - - 33.00 - - - 5.00  16.57 ok - - 33.00 - -
9. Jammu and - - - - - - - - - - - - - -
Kashmir
10. Jharkhand - 1299.97 - 29.87  28.18 - 272.08 - 41,79 41.79 - 218.68 - - -
11. Karnataka - 324627 - - - - 20.47 - - - - 6000.00 - - -
12. Kerala - 960.00 - - - - 10.00  7.00 1331 1331 - - 58.00 40.00  **
13. Madhya 118.055 3754.90 372.00 38832 388.32 - 5067.80 - 86.80 86.80 260 5428.20 312.00 7736 7736
Pradesh
14. Maharashtra - 2007.98 270.00 48.45 43.98 58431 168.00 8034  50..43 - 3487.60 234.00 30.67 26.62
15. Manipur - - - - - - - - 57.50 57.550 - - - 49.00  449.00
16. Meghalaya - - - - - - 39.00 - - - - 92.00 - -
17. Mizoram 57.08 - - - - - - - - 152.88 - - - -
18. Nagaland - - - - - - - - - - - - - - -
19. Orissa - 1243.00 100.00 83.25 83.25 - 1228.70 219.00 5031  29.04 - 1226.68 225.00 64.83  **
20. Rajasthan - 1120.49 - - - - - - 23.00  4.18 - 1280.28 42.00 15.82  15.82
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21. Sikkim 1830 - - - - - - - - - - - - -
22. Tamil Nadu - 72587 - - - - 6166 - 595 595 - 55338 - 730 k¥
23. Tripura 108.00 403.00 150.00 39.13  39.13 - 461.80 20.00 53.25  6.00 - 31570 71.00 46.16  2.10

24. Uttar Pradesh - - - - - - - - - - - _ - _

25. Uttarakhand - - - - - - 100.14 - - - - - - 730 * %
26. West Bengal - 901.74 - - - - B37.23 86.00 36.50 - - - 145.00 - -
27. Andaman and - - - - - - - - - - - 184.00 - - -

Nicobar Islands

28. Daman and Diu - - - - - - - - - - - _ _ _

TOTAL 69725 19206.78 1600.00 704.01  636.12 - 8361.75 1000.00 63529  428.83 600  23244.73 180000 44621  221.24

*¥*  Utilisation Certificate not received.

Note: More utilisation than actual release in a particular year is due to utilisation of funds released in the previous years.
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(C) Allocation and Release of SCA to TSP during 2008-09 to 2010-11

(Rsin lakh)

Sl. Name of 2008-09 2009-10 2010-11
No. State/U.T.
Allocation Release  Allocation Release Allocation Release

1 2 3 4 5 6 7 8

1. Andhra Pradesh 4176.75 4176.75  4404.35 1930.00 5062.00  5746.50

2. Assam 3896.00 8451.70 4158.33 2883.00  4675.00  3500.00
3. Bihar 816.00 0.00 870.94 870.94 979.00 650.00
4. Chhattisgarh 6839.00 6829.20 7211.44 6322.88 8189.00 9953.00
5. Goa 150.00 0.00 160.10 0.00 178.00 0.00
6. Gujarat 6095.25 4571.43  6427.23  5635.53 7326.00  9477.96

7. Himachal Pradesh  1276.00 1276.00 1345.10 1179.40 1506.00 1506.00

8. Jammu and 1352.00 676.00 1443.04 263.79 1622.00 489.57
Kashmir

9. Jharkhand 8793.00 2198.25 9271.38 0.00 9140.00 9481.55

10. Karnataka 1544.00 1544.00  1647.96  1647.96  1853.00  2053.00

1. Kerala 396.25 396.25 417.33 366.10 502.00 440.00

12. Madhya Pradesh  12644.25  19146.75 13332.33 872200 1621400  15214.00

13. Maharashtra 4830.00 2500.00  5879.67 895.91 6696.00  6696.00
14. Manipur 989.00 989.00 1055.59 527 795 1187.00 1187.00
15. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00

16. Mizoram 0.00 435.00 0.00 0.00 0.00 0.00

17. Orissa 9610.50 10290.50 10133.53  8885.55  11620.00 1239300
18. Rajasthan 5236.00 5236.00  5588.56  3400.00  7273.00  8209.00
19. Sikkim 315.00 315.00 332.21 291.38 328.00 369.00
20. Tamil Nadu 469.00 469.00 494.18 108.00 578.00 393.05
21. Tripura 1548.00 2106.00 1632.22 1431.29 1879.00 1879.00
22. Uttarakhand 124.00 0.00 132.35 108.135 149.00 0.00
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1 2 3 4 5 6 7 8

23. Uttar Pradesh 644.25 674.25 679.62 0.00 760.00 151.14
24. West Bengal 3255.75 5805.75  3432.54  2654.34 338400 3384.00
Grand Total 75000.00  78086.83 80050.00 48124.00 90000.00 93172.77

NB: 1. The release figures include the funds released to the States under the programme
development of Forest villages each year, where applicable.

2. Meghalaya and Mizoram are not TSP States and are included only under the

programme for development of Forest Villages.
Staternent/

Statement showing amount of allocation, funds released under
Article 275(1) of Constitution for 2008-09 to 2010-11

(Rs in lakh)
Sl. States 2008-09 2009-10 2010-11
No.
*Allocation Release *Allocation Release *Allocation Release
1 2 3 4 5 6 7 8

1. Andhra Pradesh 2199.32 1863.44 5283.00 1946.20 5526.00 5187.70

2. Arunachal 308.68 308.68 738.00 35.20 772.00 772.00
Pradesh
3. Assam 1448.34 1444.88 3483.00 1240.77 3643.00 3517.96
4. Bihar 331.97 0.00 801.00 95.00 838.00 838.00
5. Chhattisgarh 2896.43 3211.43 6966.00 2834.80 7286.00 7786.00
6. Goa 71.19 7.00 171.00 0.00 179.00 0.00
7. Gujarat 3274.90 2372.77 7875.00 4783.00 8237.00 8302.00
8. Himachal Pradesh  148.32 148.32 360.00 360.00 377.00 377.00
9. Jammu and 484.14 193.66 1161.00 282.74 1214.00 607.00
Kashmir
10. Jharkhand 3102.38 1852.43 7461.00 3730.00 7804.00 8004.00
1. Karnataka 1516.37 1496.37 3645.00 1823.00 3813.00 3813.00
12. Kerala 1569.42 1569.42 387.00 387.00 405.00 405.00
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1 2 3 4 5 6 7 8

13. Madhya Pradesh ~ 5355.23 6466.80  12870.00  6435.00  13462.00  17311.31

14. Maharashtra 3754.72 2441.46  9027.00  2000.00  9442.00  9442.00
15.  Manipur 324.44 324.44 783.00 352.50 819.00 819.00
16. Meghalaya 872.38 155.33 2097.00 0.00 2193.00 2100.00
17. Mizoram 367.41 403.57 882.00 441.00 923.00 922.96
18. Nagaland 776.59 200.00 1863.00 576.59 1949.00  2047.42
19. Orissa 3565.53 4129.73 8568.00 7026.00  8962.00  11144.33
20. Rajasthan 3107.04 3107.04 7470.00 1500.00 7814.00 8351.00
21. Sikkim 91.00 65.00 216.00 149.20 226.00 226.00
22. Tamil Nadu 285.12 291.39 684.00 342.00 716.00 358.00
23. Tripura 434.88 434.88 1044.00 780.00 1092.00 1358.73
24, Uttar Pradesh 523.00 391.28 1260.00 350.00 1318.00 1200.00
25. Uttarakhand 112.12 20.00 270.00 120.00 282.00 250.00
26. West Bengal 1929.09 2489.09  4635.00  2320.00  4848.00  4848.00

GRAND TOTAL 37440.00  33978.41 90000.00 39910.00 94140.000 99988.41

* Allocation does not include 10 % of the B.E. which is earmarked and released to eligible States

for Innovative schemes
Vacation of school buildings

1375. SHRI NANDI YELLAIAH: Wil the Minister of TRIBAL AFFAIRS be pleased to

state:

(a) whether Supreme Court directed Government to ensure that Security forces which had

occupied schools in Bijapur (Kamataka) and Dantewada recently, should vacate;
(b) if so, details of action taken so far;

(c) whether Justices B. Sudershan Reddy and S.S. Nijiar, passing orders in the petition
filed by Prof. Nandini Sunder and others, directed the State to file an action plan for relief and

rehabilitation of about 40,000 tribals kept in 23 special camps in the two districts; and

(d) if so, details of action taken so far by Government and concerned States under the

instructions of Government ?
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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) As per the information received from State Government of
Chhattisgarh, the Hon'ble Supreme Court had given the direction to vacate the school buildings
occupied by the Security forces. Whereas the State Government of Karnataka has informed that

no such direction has been issued to them in respect of Bijapur (Karnataka).

(b) Out of total 41 school buildings occupied by the Police Forces fighting Maoists in the
State of Chhattisgarh, at present 20 school buildings have been vacated by them. The alternate
arrangements have been made in nearby Government buildings or on temporary sheds for study
of students and no student studies sitting in the open. The State Government has sanctioned an

amount of Rs. 27.50 crore for making alternate arrangements for the Police Forces.
(c) YesSir.

(d) The State Government of Chhattisgarh has informed that in compliance of the verdict
of the Hon'ble Supreme Court, the State Government, has set up 9 relief and rehabilitation camps
in Dantewada in which approximately 14,700 persons are living. The followings facilities have also

been provided in these camps:-
()  Anganwadi Centres/Workers.

(i)  Other facilities like houses, Drinking Water, Street Lights, Drains, Toilet Facility, Health

Centres and education facility for school going children.
(i)  Works opened in Relief Camps under MGNREGA.
(iv) Seeds have been provided.
(v) Houses have been constructed.
(vi) Compensation has been paid in Naxal Violence related incidents.
Use of school buildings by Police

11376. SHRI KALRAJ MISHRA: Will the Minister of TRIBAL AFFAIRS be pleased to

state:

(a) the steps being taken by Government to prevent the use of school buildings
by the police in tribal areas whereas the students have to study in the open outside the building;

and

(b) the number of schools in the tribal areas where school building is used by the police

and the students study while sitting in the open outside the building?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) As per the information received from Ministry

tOriginal notice of the question was received in Hindi.
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of Home Affairs, the State Government of Chhattisgarh has taken effective steps for vacating the
educational institutions, school buildings and hostels occupied by the security forces by
sanctioning of Rs. 27.50 crore for creation of necessary infrastructure for accommodation of
police personals at these locations. The work is under progress. The State Government of Bihar
has also provided alternate arrangements. Whenever CRPF is deployed in the state, the onus of
providing suitable accommodation in the state where CRPF is deployed lies with the concerned

State Government.

(b)  As per the information received from Ministry of Home Affairs, 22 schools are occupied
by CRPF, 1 by Sashastra Seema Bal (SSB) in Chhattisgarh and two schools by CRPF in the State
of Bihar.

Filling up of reserved posts for ST
1377 . SHRI MANGALA KISAN: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) the number of posts meant for Scheduled Tribes of Grade-l, Grade-Il, Grade-lll and
Grade-IV categories laying vacant in various public sectors companies of Government as on July,
2011;

(b) whether Government is willing to fill up those vacant posts through special drive for
Scheduled Tribes Candidate; and

(c) if so, when Government will launch special drive to fill up the vacant posts meant for
Scheduled Tribes Candidate ?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (&) The recruitment to all below Board Level posts, including
the posts reserved for STs in the Central Public Sector Enterprises (CPSES) is done by the
management of respective CPSEs, as per the policy on reservation in vogue. The Department of

Public Enterprises has reported that this information is not being maintained by them.

(b) Department of Personnel and Training (DoPT) issued instructions to Ministries/
Departments to launch Special Recruitment Drive in the year 2004 and 2008. These instructions
had been extended to the CPSEs also, to fill up all backlog vacancies reserved for SCs and STs in
a time bound manner. Implementation of Special Recruitment Drive is to be monitored by the
administrative Ministries/ Departments concerned with CPSEs. The National Scheduled Tribes
Finance and Development Corporation (NSTFDC), PSE of this Ministry has reported that no post

meant for STs is lying vacant.

(c) There are no posts meant for STs remaining vacant in NSTFDC. Hence no special drive

is necessary at this stage.
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Exploitation of tribal girls
1378. MS. MABEL REBELLO: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether lakhs of tribal girls from central India tribal region, work as domestic servants
in metropolitan cities of India as unorganised labour, without any security;

(b) whether there is proposal to protect them from physical and financial exploitation and

ensure minimum wages and benefits to them;

(c) whether a lot of these innocent girls are allured in flesh trade, exploited, incur STD,
AIDS etc.;

(d)  how will you save them and help them to lead a better quality of life; and

(e) whether any plan have been contemplated to have some set up in urban areas where

they can go for succour and protection?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MAHADEV S. KHANDELA): (a) and (b) As per the information received from the Ministry
of Labour and Employment, a Task Force has been constituted to evolve a Policy Frame Work for
domestic workers in the context of regulatory mechanism and providing social security. In
pursuance of the recommendations made by the Task Force in its first report, the following actions

have been taken by that Ministry.

(i) It has been decided to extend Rashtriya Swasthya Bima Yojana (RSBY) to domestic

workers.

(i) The State Governments have been requested to take necessary steps for fixing

minimum rates of wages for domestic workers.

(i) State Governments have been requested to take necessary steps for registration of

placement agencies providing domestic workers.

(c) to (e) As per the information received from the Ministry of Women and Child
Development, the Government is continuously taking measures to combat trafficking for
commercial sexual exploitation in the country. The Immoral Traffic (Prevention) Act, 1956
supplemented by the Indian Penal Code prohibits trafficking in human beings, including children
for purpose of prostitution and lays down penalties for trafficking. Under the "Ujjawala" Scheme,
financial assistance is being provided for prevention of trafficking and for rescue, rehabilitation and

re-integration of victims of commercial sexual exploitation.
Juvenile Justice Act

1379. DR. K.V.P. RAMACHANDRA RAO: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:
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(a) whether itis a fact that the Juvenile Justice Act provides for constitution of a board in

every district to deal with juveniles in conflict with law;

(b) if so, whether it is also a fact that in several districts in the country the boards have not

been constituted;
(c) if so, the details thereof; and
(d) the steps being taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNATIRATH): (a) to (d) Yes, Sir; Section 4 (1) of the Juvenile Justice (Care and Protection of
Children) Act, 2000 mandates it.

As reported by the State Governments/UT Administrations, of the 626 districts in the
country, excluding the districts of Jammu and Kashmir, JUBs have been set up in 561 districts.
The Government in the Ministry of Women and Child Development and NCPCR are reviewing the
progress and coverage from time to time while allocating funds under the Integrated Child

Protection Scheme to the State Governments/UT Administrations.
Working of Commonwealth Games Organising Committee

1380. SHRI PRASANTA CHATTERJEE: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) whetheritis afact that three Union Ministers, who held charges since 2004, repeatedly
warned Prime Minister against structure and working of Commonwealth Games Organising

Committee and its chief; and
(b) if so, the details of the letters?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) and (b) The Union Ministers had written on issues ranging from cheaper
alternatives for conducting the Games, the need for supporting rural sports, lack of cooperation
from the Organizing Committee (OC), the difference between initial cost projections and revised
estimates of the OC and lack of accountable mechanism in OC for spending Government money

and also made suggestions regarding the Organizational structure of the OC.
Number of widows/divorcee/separated women

1381. DR. GYAN PRAKASH PILANIA: Wil the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether as per census, 2001 there were 3,72,89,729 widows and 23,42,930

divorcee/separated women in the country, the present numbers thereof;

(b)  the number of them that belonged to SC, ST, OBC, BPL category;
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(c) the numbers that are getting monthly pension of Rs. 200/- under Indira Gandhi
National Social Assistance Programme;

(d) the number of person helped by two shelter based schemes, Swadhar and Short Stay
Homes;

(e) whether Government has conducted any survey to assess the plight of widowed,
separated, estranged single women, who are subjected to a miserable life, deprivation of property
rights etc.; and

(f) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) As Per 2001 census, there were 34289729 widows and 2342930
divorcee/ separated women in the country. Further, as per census 2001, there were 11113234
widows and 800324 divorced/separated women under SC category and 5572210 widows and
550600 divorced/separated women under ST category across the country. The number in the
category of OBC and BPL is not brought out in the census.

(c) As perinformation available, nearly 34 lakhs women are receiving benefit under Indira
Gandhi National Widow Pension Scheme (IGNWPS).

(d) During last year i.e. 2010-11, 38700 women have reportedly benefitted under Swadhar
and Short Stay Home schemes.

(e) No, Madam.
(f)  Question does not arise.
Implementation of ICDS

1382. SHRI MAHENDRA MOHAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT
be pleased to state:

(a) whether Government recently discussed with the States regarding progress made in
the implementation of ICDS in the country;

(b) if so, the issues relating to ICDS discussed with the States and what problems have
been highlighted by the States in the implementation of said scheme;

(c) whether Government is aware that despite this scheme, neo natal mortality rate in the
country is very high and it is higher than most of the poor African and South Asian countries; and

(d) if so, the steps taken and latest situation, State-wise, about the neo natal mortality ?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNATIRATH): (a) and (b) A Conference of State Ministers on ICDS and Malnutrition was held
on 20th, 21st and 22nd July, 2011 under the Chairpersonship of MOS (WCD), I/c. The issues on
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ICDS which were discussed were operationalization of AWCs, vacancies at different levels,
welfare measures for front-line workers, issues relating to Supplementary Nutrition including
delivery and non-adherence to cost norms, disruptions, supply of material for pre-school
non-formal education, promotion of IYCF practices, focus on under 3s, health and nutrition
education, convergence and issues of financial management as well as infrastructure.
Strengthening and restructuring of ICDS were also deliberated upon. The issue of malnutrition
including the need for identification and management of under-nourished children, constitution of

State Nutrition Councils etc. was also discussed.

Amongst the problems highlighted by the States/UTs, population norms for opening of
AWCs, provision of funds for ECE under ICDS, protocol for treatment of severely malnourished
children, uniformity in recruitment process, minimum qualification for appointment of AWWSs and
fixation of retirement age, issues of mobility, revision in the rates of rent for AWCs in rural, urban
and metro cities, flexibility in staff and revision of norms, construction and modernisation of
Anganwadi Centres through central funds, cost indexation of SNP and increase in the working

hours of AWCs, provision of additional workers etc. were the important ones.

(c) and (d) Out of the six services of ICDS, three services namely immunization, health
check-up and health referrals are provided by Health Systems. Care of neo-nates is the primary
responsibility of Health Ministry under the NRHM and RCH-Il. As per information provided, the
neo-natal mortality rate is 34 per thousand live births. The comparison of neo-natal mortality for

some of the selected countries is given in the Statement-I (See below).

Under the National Rural Health Mission (NRHM) (2005-12), the Reproductive and Child
Health Programme Phase-ll, comprehensively integrates interventions that improve child health

and addresses factors contributing to morbidity and mortality.
The interventions under the Child Health are as follows:-

(i)  Establishment of Sick New Born Care Units at District Hospitals, Stablization Units at
Community Health Centres (CHCs) and New Born Care corners at 24x7 Primary

Health Centres (PHCs) to provide new born and child care services.

(it)  Janani Shishu Suraksha Karyakram (JSSK)) has been recently launched. The initiative
provides for absolute free treatment including drugs and diagnostics and to and fro

transport to the sick neonates upto 30 days of the birth.

(i) Integrated Management of Neonatal and Childhood lliness (IMNCI) and Pre-service

training in Integrated Management of Neonatal and Childhood lliness.

(iv) Facility Based Integrated Management of Neonatal and Childhood llinesses
(F-IMNCI).
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™)

v

(vii)
(viil)

Early detection and appropriate management of Diarrhoea disease and acute

respiratory infections.

Navjaat Shishu Suraksha Karyakram (NSSK), a programme for training health care

providers on basic hewborn care and resuscitation.
Infant and young child feeding including promotion of breast feeding.

Immunization against seven vaccine preventable diseases.

State-wise situation of neo natal mortality rate is indicated at Annex-1l. (¢) and (d) As per
the Sample Registration System (SRS) 2008, the Neo-Natal Mortality Rate (NMR) is 35 per 1000
live births. The following initiatives have been taken by the Government for management of
Neo-Natal Mortality :-

®

(i

(i)

(V)
™)

Integrated Management of Neo-Natal and Childhood llinesses (IMNCI) strategy in
2005 to address neo-natal and child mortality. The IMNCI has been introduced in 356
districts of the country and 2.4 lakh health persons have been trained. An additional

170 districts were taken up for implementation during 2010-11.

Facility Based Integrated Management of Neo-Natal and Childhood llinesses
(F-IMNCI) was launched in September, 2009 with the objective to provide in-patient
management of the major causes of neo-natal mortality and empower the health

personnel with skills to manage new born ilinesses at community level and facility level.

"Navjaat Shishu Suraksha Karyakram (NSSK), a new training on Basic New Born
Care and Resuscitation was launched in 15th September, 2009 to address
interventions of care at birth with the objective of having one trained person in basic

newborn care and resuscitation at every delivery.
Adoption of WHO guidelines for Diarrhoea Management.

Promotion of IYCF practices.

Statement indicating State-wise rates of Neo-Natal Mortality as per SRS 2008 are given in the

Statement-Il (See below).

Statement+

International comparison of NMR, 2009

Country Neonatal mortality rate

(per 1000 live births)

1 2

Chad 46
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1 2

Afghanistan 53
Nigeria 39
Uganda 31
Sudan 37
Senegal 31
Pakistan 42
India 34
South Africa 19
Bangladesh 30
Nepal 26
Indonesia 19
Brazil 12
Egypt 1
China 1
Mexico 07
Sri Lanka 09
Thailand 08
United States of America 04
Australia 03
United Kingdom 03
Japan 01
San Marino 01

Source: World Health Statistics 2011, WHO
Statement/

State-wise Neonatal Mortality Rate [NMR]

States NMR/1000 live births
1 2
India 34
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Andaman and Nicobar Islands
Andhra Pradesh
Arunachal Pradesh
Assam

Bihar

Chandigarh
Chhattisgarh

Dadra and Nagar Haveli
Daman and Diu
Delhi

Goa

Gujarat

Haryana

Himachal Pradesh
Jammu and Kashmir
Jharkhand
Karnataka

Kerala
Lakshadweep
Madhya Pradesh
Maharashtra
Manipur

Meghalaya

Mizoram

Nagaland

Orissa

Pondicherry

N.A.

33

N.A

33

31

N.A.

38

N.A.

N.A.

18

N.A.

34

35

36

37

28

25

N.A.

47

24

N.A.

N.A.

N.A.

N.A.

43

N.A.
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Punjab 27
Rajasthan 41
Sikkim N.A.
Tamil Nadu 18
Tripura N.A.
Uttar Pradesh 45
Uttarakhand N.A.
West Bengal 25

Children living in observation homes

1383. SHRI MAHENDRA MOHAN: Will the Minister of WOMEN AND CHILD DEVELOPMENT

be pleased to state:

(a) whether National Commission for protection of child rights has made investigations
about the lives of children living in observation homes and identified the gaps in running these

institutions;
(b) if so, the details thereof;

(c) whether any cases of torture has been reported from these observation homes in the

country; and
(d) if so, the action taken by the Commission?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) and (b) Yes, Sir; Teams from the National Commission for Protection of
Child Rights (NCPCR) have visited various observation homes in 2007 and 2008 and prepared a
report. The Report reveals that the children living in some of the observation homes visited by
NCPCR were not treated in the manner they should be as per the child care standards stipulated
under the Juvenile Justice (Care and Protection of Children) Rules 2007 or corresponding State

Rules.

(c) and (d) Yes, a few cases of torture have been reported by the children to the National
Commission for Protection of Child Rights (NCPCR)'s teams during their visit in 2010 and 2011 to
the Observation Homes in Chennai, Delhi, Mathura, Agra, Hoshiyarpur, Faridkot and Ludhiana.
Pursuant to the visits of NCPCR's teams, the gaps in the functioning of such Homes, including the
complaint of torture of children, have been reported to the concerned State Governments and

Authorities for remedial action.
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Juvenile homes

11384. SHRI ISHWARLAL SHANKARLAL JAIN: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether the State Governments and the officials concerned are sensitive/adopt

sensitive approach towards children staying at child reform homes/juvenile homes;
(b) whether Government proposes to make all these juvenile homes highly sensible;
(c) whether the AIDS afflicted children are discriminated in child reform homes;

(d) whether the facilities being provided to children staying at juvenile homes are strictly

monitored; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNATIRATH): (a) and (b) The Model Rules under the Juvenile Justice (Care and Protection of
Children) Act, 2000 (JJ Act) provide for State Government/UT Administrations to arrange for
training and sensitization of functionaries providing services to children under the Act, which
includes officials of the State Governments/UT administrations, district administrations and staff
of the Homes set up under the Act. To provide assistance to the State Governments/UT
Administrations for effective implementation of the JJ Act, the Government in the Ministry of
Women and Child Development has introduced, in 2009-10, the Integrated Child Protection
Scheme (ICPS) under which financial assistance is provided to them for, inter alia, training and

sensitization of functionaries providing services to children.

The Government in the Ministry of Women and Child Development has not received any
complaints regarding non-sensitive/non-sensitive approach of the State Government or the

officials concerned towards children staying in juvenile Homes.

(c) No incident of discrimination to AIDS afflicted children has been reported to the

Ministry of Women and Child Development.

(d) and (e) The Model Rules under the JJ Act provide the standards of care for children in
institutions. Rule 63 of the Model Rules, 2007 provides for constitution of 'State, District or City
level Inspection Committee' by the respective State Government/ UT Administration to visit and
oversee the conditions in the institutions and appropriateness of the processes of safety and well
being. The Inspection Committee is required to carry out inspection at least once in every three

months and submit the report to concerned authorities in the State with suggestions for

tOriginal notice of the question was received in Hindi.
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improvement and development of the institutions. In addition, the National Commission for
Protection of Child Rights (NCPCR) is also mandated to look into matters related to children in

need of special care and protection and recommend remedial measures.

However, visits made to some such institutions by officials of the Government in the Ministry
of Women and Child Development and NCPCR indicate that in many cases the Inspection
Committees are either not constituted or are not functioning properly. The State Governments/UT
Administrations are being urged from time to time to ensure that requisite Inspection Committees

are formed and that they monitor the functioning of the Homes regularly.
Rape cases in Bhatta Parsaul

1385. SHRI PRAKASH JAVADEKAR: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether any delegation either from the Ministry or any Commission or Statutory
Authority, which are serviced by the Ministry, visited Bhatta Parsaul in Uttar Pradesh after clashes

broke out in May, 2011 in relation to land acquisition;

(b) the number of incidents of rape confirmed by the visiting delegation in Bhatta Parsaul

with respect to the above mentioned incident;
(c) the details thereof;
(d) the actions that has been taken against the perpetrators; and
(e) ifso, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNA TIRATH): (a) to (e) An Inquiry Committee constituted by the National Commission for
Women (NOW) visited the Bhatta Parsaul villages in UP on 12.05.2011. No specific case of rape

has been confirmed by the Inquiry Committee.
Child sex trade among Banchra tribe

1386. SHRIMATI SHOBHANA BHARTIA: Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether information of the issue of child sex trade across India is updated;

(b) whether the report to probe case of child sex trade among Banchra tribe in Madhya

Pradesh has been completed;
(c) the preventive measures adopted to curb the practice; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT (SHRIMATI
KRISHNATIRATH): (a) A comprehensive study on 'Girls and Women in Prostitution in India’
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conducted in 2004, which was sponsored by the Ministry of Women and Child Development,
had estimated that there were about 2.8 million prostitutes in the country of which 36% are

children.

(b) As per the information received from the Government of Madhya Pradesh, the probe
has been conducted and completed.

(c) and (d) To eradicate the traditional practice of prostitution among the Banchra tribe, the
Government of Madhya Pradesh is implementing a scheme named "Jabli' under which children of
girls involved in prostitution are rehabilitated through education. Other measures taken by the
State Government include involving the Non Government Organizations to monitor the situation of
human trafficking form the tribe, formation of Anti Human Trafficking Units and provision of shelter

and other basic amenities to the children rescued by the police.

The Government of India is also taking a number of measures to prevent and combat
trafficking for commercial sexual exploitation in the country. The Immoral Traffic (Prevention)
Act, 1956 supplemented by the Indian Penal Code prohibits trafficking in human beings,
including children and lays down penalties for trafficking. A Comprehensive Advisory on
Preventing and Combating Human Trafficking in India has been issued on 09.09.2009 by the
Government of India to all States/ Union Territories. Further, the Ministry has been implementing
the "Ujjawala" Scheme, under which financial assistance is being provided, inter alia, for
prevention of trafficking through formation of community vigilance groups/adolescence groups,
holding sensitization and awareness generation workshops and preparing awareness generation

material.
Development of sports in Assam and West Bengal

1387. SHRI SILVIUS CONDPAN: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the details of Government plans for the development of sports in the tea gardens of

Assam and West Bengal;

(b) the details of the funds allocated in the last five years, year-wise and State-wise;

and

(c) the details of the schemes and proposals for games in the schools and colleges of the

tea garden areas of Assam and North Bengal ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) to (c) There is no separate scheme for development of sports in the tea
gardens of Assam and West Bengal. However, the Scheme of Panchayat Yuva Krida Aur Khel
Abhiyan (PYKKA), introduced from 2008-09, aiming at development of basic play fields in all

village panchayats and block panchayats of the country in a phased manner over a period of 10
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years and providing access to organized sports competitions at block, district, state and national
levels, is applicable to States of Assam and West Bengal also. Details of funds released,
State-wise, from 2008-09 to 2011-12 are given in Statements-I, I, I and IV

respectively (See below).
Staternent+

State-wise release of grant under PYKKA scheme for development of sports facilities and conduct

competitions during 2008-09

(Rs. in crore)

Sl. Name of State Funds released
No.

Sports facilities Competitions
1 2 3 4
1. Andhra Pradesh 12.99 0.78
2. Arunachal Pradesh - 0.93
3. Assam - 1.88
4. Bihar 5.22 -
5. Chhattisgarh - -
6. Goa - -
7. Guijarat - -
8. Haryana 3.26 -
9. Himachal Pradesh 2.01 -
10. Jammu and Kashmir 2.66 -
. Kerala 0.80 -
12. Madhya Pradesh 11.82 -
13. Maharashtra 8.91 -
14. Manipur 0.87 -
15. Mizoram 0.85 ~
16 Nagaland 1.18 -
17. Orissa 3.67 -
18. Punjab 6.27 1.97
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19. Rajasthan 3.71 -
20. Sikkim 0.54 -
21. Tamil Nadu 5.00 -
22. Tripura 1.09 0.37
23. Uttar Pradesh 10.00 -
24. Uttarakhand 3.00 -

25. West Bengal - -

TOTAL 83.85 5.93

Statement/

State-wise release of grant under PYKKA scheme for development of sports facilities and conduct
of competitions during 2009-10

Sl. Name of State/UT Funds released
No.

Sports facilities Competitions
1 2 3 4
1. Andhra Pradesh 12.99 0.95
2. Arunachal Pradesh 4.44 -
3. Assam 3.85 -
4. Bihar 5.02 3.42
5. Chhattisgarh 5.06 1.17
6. Goa 0.18 -
7. Gujarat 7.10 -
8. Haryana 3.25 1.10
9. Himachal Pradesh 2.01 0.70
10. Jammu and Kashmir 2.10 -
1. Jharkhand 2.39 1.42
12. Karnataka 3.12 -
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13. Kerala 0.80 -
14. Madhya Pradesh - 2.64
15. Maharashtra 4.86 -
16. Manipur 0.47
17. Meghalaya 1.06 -
18 Mizoram 0.21 0.37
19 Nagaland 0.30 0.56
20 Orissa 8.05 2.1
21 Punjab 6.27 1.18
22. Rajasthan 4.72 1.93
23. Sikkim 0.13 0.32
24 Tripura - 0.36
25 Tamil Nadu 1.91 2.63
26 Uttar Pradesh - 2.55
27 Uttarakhand 5.90 1.03
28. West Bengal 2.32 -
29. National Level Competitions: funds - 0.61

released to host States/SAl Centers

etc.

TOTAL 105.00 25.51

Statement1i/

State-wise release of grant under PYKKA scheme for development of

sports facilities and conduct of competitions during 2010-11

(Rs. in crore)

Sl. Name of State Grants released
No.
Sports facilities Competitions
1 2 3 4
1. Andhra Pradesh 25.98 11.26
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1 2 3 4

2. Arunachal Pradesh 10.51 2.05
3. Assam - 3.34
4. Bihar - 6.19
5. Chhattisgarh - 2.01
6.. Guijarat 2.55 2.69
7. Goa - 0.26
8. Haryana 14.43 1.81
9. Himachal Pradesh 8.80 1.33
10 Jammu Kashmir - 2.10
1. Jharkhand - 3.16
12. Karnataka 14.86 2.94
13. Kerala 11.17 1.32
4. Madhya Pradesh - 4.79
15 Maharashtra 41.94 4.36
16 Meghalaya 1.19 0.79
17. Mizoram 2.27 0.71
18. Nagaland 2.96 0.13
19. Orissa 5.98 4.27
20. Punjab 26.66 1.85
21 Tamil Nadu - 5.10
22. Sikkim 2.02 -

23. Tripura 3.24 0.78
24. Uttar Pradesh 62.27 9.47
25. Uttarakhand 19.43 1.47
26. West Bengal 2.32 3.31

UTs
27. Andaman and Nicobar Islands 1.06 -
28. Chandigarh - 0.03
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29. Lakshadweep 0.51 -

30. Puducherry 0.69# -
Through NYKS - 3.32
Funds released to NYJKS to - 7.31

hold inter-school competitions

TOTAL 285.40 88.05

StatementV

State-wise release of grant under PYKKA scheme for development of
playfields during the year 2011-2012 (upto 30th July, 2011)

(Rs. in crore)

Sl. Name of State Funds released

No. As on 30.07.201

1. Andhra Pradesh 25.98

2. Mizoram 2.07

3. Orissa 7.34

4. Uttar Pradesh 18.39
TOTAL 53.78

Proposals from States for development of sports

11388. SHRI BHAGAT SINGH KOSHYARI: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) the number of proposals received from different States for the construction of sports
stadia and development of sports infrastructure during each of the last three years, and current
year State-wise alongwith the action taken thereon;

(b) whether Government has allocated/sanctioned and released funds for the
development/promotion of sports;

(c) if so, the details thereof during the said period including the State of Uttarakhand;
(d) by when the pending proposals are likely to be approved; and

(e) the details of the financial assistance/sports facilities provided to the sports persons
from all States during the said period ?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS
(SHRI AJAY MAKEN): (a) This Ministry has no scheme for construction of sports stadia.
However, "Panchayat Yuva Krida Aur Khel Abhiyan" (PYKKA) is implemented from 2008-09
through the State Governments/Union Territories for development of playfields in all the
village/block panchayats of the country and for conducting annual sports competitions at
block, district, state and national level covering all the States/UTs, including Uttarakhand.
Further, this Ministry has introduced a new scheme called 'Urban Sports Infrastructure
Scheme' on pilot basis for two years from 2010-11 to 2011-12. Under the scheme, grants-in-
aid is provided to State Governments/Union Territories, Government owned Colleges/Universities
and Service Sports Control Boards for up-gradation/modernization of sports facilities,
players' training and development, coach training and for protection arid preservation of playing

spaces.
(b) Yes,Sir.

(c) Details of funds released under these two scheme to States/Union Territories including
Uttarakhand for the last three years (2008-09 to 2010-11) and the current financial year upto 31st

July, 2011 are given in the Statement-I and Il respectively (See below).
(d) No proposal which is complete in all respects is pending.

(e) VYear-wise release of financial assistance to elite sportspersons having
medal winning prospects, in Olympic, CWG, Asian Games and other International tournaments

for the last three years and current year upto 31st July, 2012 are given at Annexure-Il (Table-B).
Statement

State-wise release of grant under PYKKA scheme for development of
sports facilities and conduct competitions during 2008-09,
2009-10 and 2010-11

(Rs. in crore)

SI. Name of States/ Funds released Funds released during
No. UTs (2008-09 to 2010-11) current year
(2011-12, upto 31st July)

Playfields Competitions Playfields Competitions
1 2 3 4 5 o)
1. Andhra Pradesh 51.96 12.99 25.98 -
2. Arunachal Pradesh 14.95 02.98 - -
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1 2 3 4 5 6
3. Assam 03.85 05.22 - -
4. Bihar 10.24 09.61 - -
5. Chhattisgarh 05.06 03.18 - -
6. Goa 00.18 00.26 -
7. Gujarat 09.65 02.69 - ~
8. Haryana 20.94 02.91 - -
9. Himachal Pradesh 12.82 02.03 - 01.24
10. Jammu and Kashmir 04.76 02.10 - ~
1. Jharkhand 02.39 04.58 - ~
12. Karnataka 17.98 02.94 - -
13. Kerala 12.77 01.32 - -
14. Madhya Pradesh 11.82 07.43 - 04.37
15. Maharashtra 556.71 04.36 - -
16. Manipur 00.87 00.47 - -
17. Meghalaya 02.25 00.79 - -
18. Mizoram 03.33 01.08 02.07 -
19. Nagaland 04.44 00.69 - -
20. Orissa 17.70 06.38 07.34 -
21. Punjab 39.20 05.00 - -
22. Rajasthan 08.43 01.93 - -
23. Sikkim 02.69 00.32 - 01.12
24. Tamil Nadu 06.91 07.73 - -
25. Tripura 04.33 01.51 - 00.60
26. Uttarakhand 28.33 02.50 - ~
27. Uttar Pradesh 89.23 12.02 18.39 -
28. West Bengal 04.64 03.31 - -
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29. Andaman and Nicobar 01.06 - -

Islands
30. Chandigarh - 00.03 - -
31. Lakshadweep 00.51 - - -
32. Puducherry 00.69 - - -
33. Through NYKS - 03.32 - -

34. Funds released - 07.31 - -
through NYKS to
hold inter-school

competitions

35. Funds released to SAl - 04.01 - -
to host national Level

competitions

TOTAL 449.69 123.00 53.78 07.33

Statement/
Table-A

Details of assistance provided under the Urban Sports Infrastructure
Scheme aduring 2010-11.

Sl.  State and sports Amount approved Amount released
No. infrastructure approved (Rs. in crore) (1st Instalment)

(Rs. in crore)

1. Punjab (Multipurpose hall) 3.98 2.00

2. Himachal Pradesh 5.00 3.50
(Synthetic hockey field)

3. Mizoram (Astro-turf hockey field) 5.00 4.00

4. West Bengal (renovation and 6.00 3.00
modernization of Indoor Sports

Complex, Eden Garden, Kolkata

TOTAL 19.98 12.50
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Table-B

Year wise release of financial assistance to elite sportspersons

who are medal prospects

Sl. Year Number of persons Amount released

No. (Rupees in crore)

1. 2008-09 19 02.77

2. 2009-10 17 03.11

3. 2010-11 07 02.58

4. 2011-12 25 04.49
TOTAL 68 12.95

States under PYKKA

11389. SHRI RAGHUNANDAN SHARMA : Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) the names of States faling under sports scheme of Government’s Panchayat Yuva
Krida Aur Khel Abhiyan (PYKKA);

(b) the details of funds allocated to above States under the said scheme during the years

2009-10 and 2010-11 alongwith the norms of allotment; and
(c) the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) 'Panchayat Yuva Krida Aur Khel Abhiyan' (PYKKA) scheme is being
implemented in all the 28 States and 3 Union Territories and their names are given in the

Statement-1 and Il respectively (See below).

(b) Funds are provided to the States/UTs based funding norms and by fulfilling
conditions given the scheme. Funding pattern of the scheme given in the Statement-Ill (See

below).

(c) The details of funds allocated/released to the States and Union Territories under the
PYKKA scheme during the year 2009-10 and 2010-11 are given in the Statement-l and I

respectively.

tOriginal notice of the question was received in Hindi.
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Statement+

State-wise release of grant under PYKKA scheme for development of sports facilities and conduct

of competitions during 2009-10

(Rs. in Crore)

Sl. Name of State/UT Funds released
No.

Sports facilities Competitions
1 2 3 4
1. Andhra Pradesh 12.99 00.95
2. Arunachal Pradesh 04.44 -
3. Assam 03.85 -
4. Bihar 05.02 03.42
5. Chhattisgarh 05.06 01.17
6. Goa 00.18 -
7. Gujarat 07.10 -
8. Haryana 03.25 01.10
9. Himachal Pradesh 02.01 00.70
10. Jammu and Kashmir 02.10 -
1. Jharkhand 02.39 01.42
12. Karnataka 03.12 -
13. Kerala 00.80 -
14. Madhya Pradesh - 02.64
15. Maharashtra 04.86 -
16. Manipur 00.47
17. Meghalaya 01.06 -
8. Mizoram 00.21 00.37
9. Nagaland 00.30 00.56
20. Orissa 08.05 02.11
21. Punjab 06.27 01.18
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1 2 3 4
22. Rajasthan 04.72 01.93
23. Sikkim 00.13 00.32
24. Tripura - 00.36
25. Tamil Nadu 01.91 02.63
26. Uttar Pradesh 16.96 02.55
27. Uttarakhand 05.90 01.03
28. West Bengal 02.32 -
29. National Level Competitions: 00.61

funds released to host States/

SAl Centers etc.

TOTAL 105.00 25.52

Statement/
State-wise release of grant under PYKKA scheme for development of
sports facilities and conduct of competitions during 2010-11
(Rs. in crore)
Sl. Name of State Grants released
No.
Sports facilities Competitions

1 2 3 4
1. Andhra Pradesh 25.98 11.26
2. Arunachal Pradesh 10.51 02.05
3. Assam - 03.34
4. Bihar - 06.19
5. Chhattisgarh - 02.01
6.. Guijarat 02.55 02.69
7. Goa - 00.26
8. Haryana 14.43 01.81
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1 2 3 4
9. Himachal Pradesh 08.80 01.33
10. Jammu Kashmir - 02.10
1. Jharkhand - 03.16
12. Karnataka 14.86 02.94
13. Kerala 11.17 01.32
14. Madhya Pradesh - 04.79
15. Maharashtra 41.94 04.36
16. Meghalaya 01.19 00.79
7. Mizoram 02.27 00.71
8. Nagaland 02.96 00.13
19. Orissa 05.98 04.27
20. Punjab 26.66 01.85
21. Tamil Nadu - 05.10
22. Sikkim 02.02 -
23. Tripura 03.24 00.78
24. Uttar Pradesh 62.27 09.47
25. Uttarakhand 19.43 01.47
26. West Bengal 02.32 03.31
UTs
27. Andaman and Nicobar Islands 01.06 -
Chandigarh - 00.03
28. Lakshadweep 00.51 -
29. Puducherry 00.69# --
Through NYKS - 03.32
Funds released to NYKS to - 07.31
hold inter-school competitions
TOTAL 260.84 88.15
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Statementl/

Funding pattern under **Panchayat Yuva Krida Aur Khel Abhiyan™

(PYKKA) Scheme
(A) Infrastructure Grant
Sl. Component Village Block
No. Panchayat Panchayat
1. One-time Capital Grant for development Rs.l lakh Rs.5 lakh

of Sports infrastructure

(75325 basis between centre and State
Governments; 90:10 basis in the case
of special category States/North

Eastern States
100% Central grant

2. Annual Acquisition Grant for a period Rs. 10,000/ - Rs.20,000/-
of 5 years for procurement of sports
equipment, accessories, sports fixtures

etc.

3. Annual Operational Grant for a period Rs. 12,000/ - Rs.24,000/ -
of 5 years to meet operational
expenses including expenditure on

repairs/maintenance of infrastructure

(B)  Annual Competitions (100% Central Grant)
PYKKA Rural Competitions

1 Block Level Competition Rs.50,000/- @ Rs. 10,000/~ per discipline
for 5 discipline + Rs. 45,000/ - Prize Money

2 District Level Competition Rs. 2 lakh @ Rs. 20,000/ - per discipline for
10 discipline + Rs. 90,000/ - Prize Money

3 State Level Competition Rs. 10 lakh for State @ Rs. 1 lakh per

discipline for 10 disciplines

Rs. & lakh for Union Territory @ Rs.
50,000/ - per discipline for 10 discipline

4 National Level Competition Rs. 70 lakh (Rs. 3.5 lakh per)
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Rajiv Gandhi National Institute for Youth Development

in Tamil Nadu

1390. DR. E.M. SUDARSANA NATCHIAPPAN: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether the Rajiv Gandhi National Institute for Youth Development, Sriperumpudur,
Tamil Nadu has full time Vice-Chancellor, Registrar and other faculties who are professionals and

Academicians, so that UGC can recognize it as deemed university; and

(b) if so, whether normal policy of regularising the part-time faculties working for many

years were followed ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) Director of Rajiv Gandhi National Institute of Youth Development,
Sriperumbudur (Tamil Nadu) is officiating as full time Vice-Chancellor. Posts of Registrar, 5
Professors, 10 Associate Professors and 15 Assistant Professors have been sanctioned. Steps

have been taken to fill up all the posts.
(b) There is no part time Faculty member working in RGNIYD.
New sports policy

1391. SHRI N. BALAGANGA : Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased

to state:
(a) whether Government proposes to have a new sports policy;
(b) if so, the details thereof and if not , the reasons therefor;

(c) whether Government intends to allocate/increase the quota to sports persons in

Government jobs; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) and (b) There is no proposal have a new sports policy, as the National
Sports Policy, 2001 is already in existence. However, with the objective of formulating a suitable
legal framework for national sports development including good governance among sports
bodies, the Government proposes to enact national sports legislation, namely National Sports

Development Bill, 2011. The draft Legislation has the following broad principles:

(i) Basic Universal Principles of Good Governance' endorsed by the Xl Olympic
Congress, which include fair and transparent election process; age and tenure
limit in respect of office bearers; and participation of athletes in decision making

process.
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(i)  Anti-doping regulations compliant with WADA code to be given legislative backing. As
a signatory to the UNESCO convention, India has shown highest commitment to
movement against doping. It is a member of the World Anti Doping Agency (WADA)
and has constituted its own National Anti Doping Agency (NADA) on the lines of
WADA.

(i)  Measures to prevent sexual harassment of women following the guidelines enunciated
by the Supreme Court in the Vishakha judgment.

(iv) Foolproof guidelines for detection and prevention of age fraud in sports.

(v) Effective and speedy resolution of sport-related disputes , including redressal of
athletes' grievances , through conciliation and mediation process by appointing a
National Sports Ombudsman.

(c) and (d) There is already a provision for 5% vacancies of direct recruitment quota in
Group 'C and erstwhile Group 'D' posts being reserved for appointment of meritorious
sportspersons in Central Government Offices. There is no proposal to increase the quota for
sportspersons in Central Government Offices.

Support to various local football clubs

1392. SHRI ANIL MADHAV DAVE: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether there is any Government plan for promoting/supporting various local clubs
offering football training; and

(b) in the case of private industrial houses deciding to withdraw support to local clubs,

whether Government plans to take over or financially support such bodies?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) No, Sir.

(b) Does not arise.
Central assistance for sports infrastructure

11393. MISS ANUSUIYA UIKEY: Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) the provision under which Central assistance is made available to the States under

Urban Sports Infrastructure Scheme by the Ministry;
(b) the problem in providing this assistance directly to the State Governments; and

(c) whether the Ministry will reconsider to provide the said assistance to the State
Governments directly instead of the present provision?

tOriginal notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) A new central sector scheme called 'Urban Sports Infrastructure scheme'
(USIS) has been introduced on pilot basis for two years from 2010-11 to 2011-12, for providing
financial assistance to State Government, Government owned colleges/Universities and service
sports control boards for upgradation/modernisation of sports facilities, players training and
development besides coach training and protection and preservation of playing spaces.

(b) The scheme provides for release of grants directly to the State Governments/Union
Territories or through Sports Authority of India (SAI).

(c) Does not arise in view of the above.
Failure in dope tests

1394. SHRI P. RAJEEVE: Will the Minister of YOUTH AFFAIRS AND SPORTS be pleased to

state:

(a) whether there is a national policy to deal with athletes and sports persons who have

failed dope tests within India; and
(b) the details thereof ?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) and (b) National Anti Doping Agency (NADA) is an autonomous body
created by the Government for eradication of doping in sports and educating the sportspersons
and supporting personnel on the ill effects of doping at national level. It has created two
independent Panels, namely Anti Doping Disciplinary Panel and Anti Doping Appeal Panel, under
the relevant provisions of Anti Doping Rules. These Panels conduct hearing of the athletes who
have failed dope tests and violated the Anti Doping Rules and after impartial hearing, impose
sanctions on athletes as applicable under the Anti Doping Rules of NADA where ban on

participation in sports events may extend from 6 months to life ban.
Assistance to Panchayats for infrastructure

1395. SHRI PRAVEEN RASHTRAPAL : Will the Minister of YOUTH AFFAIRS AND SPORTS be

pleased to state:

(a) whether itis a fact that the Ministry has allocated financial assistance direct to certain

Taluka Panchayats to improve infrastructure facilities in rural India;

(b) if so, the details thereof and actual utilization of such assistance and feedback from the

various State Governments;
(c) whether there was any monitoring by Central Sports Authorities; and

(d) if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND SPORTS (SHRI
AJAY MAKEN): (a) No, Sir. The scheme provides funding for setting up playfields and related
facilities in Village and Block Panchayats.

(b) Does not arise.
(c) Notapplicable.
(d) Does not arise.
PAPERS LAID ON THE TABLE
Report (2009-10) of the Commission of Railway Safety and related papers.

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND
PENSIONS AND THE MINISTER OF STATE IN THE PRIME MINISTER’S OFFICE (SHRI V.
NARAYANASAMY)): Sir, on behalf of Shri Vayalar Ravi, | beg to lay on the Table—

(1) A copy each (in English and Hindi) of the following papers, under Section 10 of the
Railways Act, 1989:—

(a) Annual Report of the Commission of Railway Safety, for the year 2009-10.
(b) Statement by the Government accepting the above Report.

(2) Sstatement (in English and Hindi) giving reasons for the delay in laying the papers

mentioned at (1) (a) above.
[Placed in Library. See No. L.T. 4709/15/11]
(MR. DEPUTY CHAIRMAN in the Chair.)
MOUs between Government of India and various PSUs.

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI RAJEEV
SHUKLA): Sir, on behalf of Shri G.K. Vasan, | beg to lay on the Table, a copy each (in English and
Hindi) of the following papers:—

(i)  Memorandum of Understanding between the Government of India (Ministry of
Shipping) and the Ennore Port Limited (EPL), for the year 2011-12.

[Placed in Library. See No. L.T. 5000/15/11]

(i)  Memorandum of Understanding between the Government of India (Ministry of

Shipping) and the Dredging Corporation of India Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 5000A/15/11]
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(i)  Memorandum of Understanding between the Government of India (Ministry of

Shipping) and the Shipping Corporation of India Limited, for the year 2011-12.
[Placed in Library. See No. L.T. 4641/15/11]
MOU between Government of India and NSTFDC

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF PANCHAYATI RAJ (SHRI V.
KISHORE CHANDRA DEO): Sir, | beg to lay on the Table, a copy (in English and Hindi) of the
Memorandum of Understanding between the Government of India (Ministry of Tribal Affairs) and
the National Scheduled Tribes Finance and Development Corporation (NSTFDC), for the year
2011-12.

[Placed in Library. See No. L.T. 4800A/15/11]

MOUs between Government of India and various PSUs.

fallaN
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(i)  Memorandum of Understanding between the Government of India (Ministry of Steel)
and MECON Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4646/15/11]

(i)  Memorandum of Understanding between the Government of India (Ministry of Steel)
and the Steel Authority of India Limited (SAIL), for the year
2011-12.

[Placed in Library. See No. L.T. 4648/15/11]

(i) Memorandum of Understanding between the Government of India (Ministry of Steel)

and the Hindustan Steelworks Construction Limited, for the year 2011-12.
[Placed in Library. See No. L.T. 4650/15/11]

(iv) Memorandum of Understanding between the Government of India (Ministry of Steel)
and the MSTC Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4645/15/11]

(v)  Memorandum of Understanding between the Government of India (Ministry of Steel)
and the NMDC Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4647/15/11]

(vi)  Memorandum of Understanding between the Government of India (Ministry of Steel)
and the MOIL Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4652/15/11]
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(vii) Memorandum of Understanding between the Government of India (Ministry of Steel)
and the KIOCL Limited, for the year 2011-12.

[Placed in Library. See No. L.T. 4649/15/11]

(vii) Memorandum of Understanding between the Government of India (Ministry of Steel)
and the Rashtriya Ispat Nigam Limited (Visakhapatnam Steel Plant), for the year
2011-12.

[Placed in Library. See No. L.T. 4651/15/11]

Report and Accounts (2009-10) of NIPCCD, New Delhi and

related papers.

THE MINISTER OF STATE OF THE MINISTRY OF WOMEN AND CHILD DEVELOPMENT
(SHRIMATI KRISHNA TIRATH): Sir, | beg to lay on the Table, a copy each (in English and Hindi)
of the following papers—

(a) Annual Report and Accounts of the National Institute of Public Cooperation and Child
Development (NIPCCD), New Delhi, for the year 2009-10, together with the Auditor’s
Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers mentioned at (a)
above.

[Placed in Library. See No. L.T. 4802/15/11]
Report and Accounts (2008-09 and 2009-10) of the RIS, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS AND THE MINISTER
OF STATE IN THE MINISTRY OF HUMAN RESOURCE DEVELOPMENT (SHRI E. AHAMED): Sir,
| beg to lay on the Table, a copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Research and Information System for Developing
Countries (RIS), New Delhi, for the year 2008-09, together with the Auditor’s Report
on the Accounts.

(b) Annual Report and Accounts of the Research and Information System for Developing
Countries (RIS), New Delhi, for the year 2009-10, together with the Auditor’s Report
on the Accounts.

(c) Review by Government on the working of the above Organisation.

(d) Statement giving reasons for the delay in laying the papers mentioned at (a) and (b)
above.

[Placed in Library. See No. L.T. 4710/15/11]
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I.  Notifications of the Ministry of Personnel, Public Grievances and Pensions.

Il.  Report (2008-09, 2009-10) of the CIC, New Delhi and related papers.

SHRI'V. NARAYANASAMY: Sir, | beg to lay on the Table—

A copy each (in English and Hindi) of the following Notifications of the Ministry of

Personnel, Public Grievances and Pensions, under sub-section (2) of Section 3 of the
All India Services Act, 1951:—

Q)

@

®

©)

®

©

@

©)

Q)

@

G.S.R. 203 (E), dated the 9th March, 2011, publishing the Indian Police Service
(Fixation of Cadre Strength) Amendment Regulations, 2011.

G.S.R. 204 (E), dated the 9th March, 2011, publishing the Indian Police Service
(Pay) Second Amendment Rules, 2011.

G.S.R. 319 (E), dated the 13th April, 2011, publishing Indian Police Service
(Fixation of Cadre Strength) Second Amendment Regulations, 2011.

G.S.R. 320 (E), dated the 13th April, 2011, publishing the Indian Police Service
(Pay) Third Amendment Rules, 2011.

G.S.R. 363 (E), dated the 5th May, 2011, publishing the All India Services
(Conduct) Amendment Rules, 2011.

G.S.R. 379 (E), dated the 11th May, 2011, publishing Indian Administrative
Service (Probation) Amendment Rules, 2011.

G.S.R. 380 (E), dated the 11th May, 2011, publishing the Indian Police Service
(Probation) Amendment Rules, 2009.

G.S.R. 381 (E), dated the 11th May, 2011, publishing the Indian Forest Service
(Probation) Amendment Rules, 2009.

[Placed in Library. See No. L.T. 4714/15/11]

A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 25 of the Right to Information Act, 2005:—

(a) Annual Report of the Central Information Commission (CIC), New Delhi,
for the year 2008-09.

(b) Annual Report of the Central Information Commission (CIC), New Delhi,
for the year 2009-10.

Statements (in English and Hindi) giving reasons for the delay in laying the
paper mentioned at (1) above.

[Placed in Library. See No. L.T. 4712/15/11]
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Notifications of the Ministry of Road Transport and Highways

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
(SHRI JITIN PRASADA): Sir, | beg to lay on the Table, under Section 10 of the National Highways

Act, 1956, a copy each (in English and Hindi) of the following Notifications of the Ministry of Road

Transport and Highways:—

Q)

@

®

4

®)

©

@

®

S.0. 1704 (E), dated the 19th July, 2010, amending Notification No. S.0. 2831 (E),

dated the 4th November, 2009, to insert certain entries in the original Notification.

S.0.1872 (E), dated the 30th July, 2010, regarding acquisition of land, with or without
structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on National
Highway No. 205 in Tiruvallur District in the State of Tamil Nadu.

S.0. 1875 (E), dated the 30th July, 2010, regarding acquisition of land, with or without
structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on National
Highway No. 205 in Tiruvallur and Vellore Districts in the State of Tamil Nadu.

S.0. 1914 (E), dated the 5th, August, 2010, regarding acquisition of land, with
or without structure, from K.M. 121.000 to K.M. 214.300 (Tindivanam-
Villupuram-Trichy Section) on National Highway No. 45 in Villupuram District in the
State of Tamil Nadu.

S.0. 1953 (E), dated the 11th August, 2010, regarding acquisition of land, with or
without structure, from K.M. 102.035 to K.M. 183.060 (Chengapalli-Walayar Section)
on National Highway No. 47 in Tiruppur and Coimbatore Districts in the State of Tamil

Nadu.

S.0. 1954 (E), dated the 11th August, 2010, regarding acquisition of land, with or
without structure, from K.M.73.900 to K.M. 136.670 (Salem-UIundurpet
Section) on National Highway No. 68 in Viluppuram District in the State of Tamil
Nadu.

S.0. 2016 (E), dated the 17th August, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section)
on National Highway No.205 in Tiruvallur and Vellore Districts in the State of Tamil

Nadu.

S.0. 2062 (E), dated the 23rd August, 2010, regarding acquisition of land,
with or without structure, from K.M. 345.000 to K.M. 409.000 (Bangalore-
Salem-Madurai Section) on National Highway No. 7 in Dindigul District in the State of
Tamil Nadu.
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(10)

W)

(12)

(13)

(14)

(18)

(16)

(17)

(18)

S.0. 2271 (E), dated the 14th September, 2010, regarding acquisition of land, with or
without structure, from K.M. 102.035 to K.M.183.060 (Chengapalli-Walayar Section)
on National Highway No. 47 in Tiruppur District in the State of Tamil Nadu.

S.0.2303 (E), dated the 17th September, 2010, regarding acquisition of land, with or
without structure, from K.M. 135.800 to K.M. 166.400 (Trichy-Karur Section) on
National Highway No. 67 in Tiruchirappalli District in the State of Tamil Nadu.

S.0. 2315 (E), dated the 17th September, 2010, regarding acquisition of land, with or
without structure, from K.M. 135.800 to K.M. 166.400 (Trichy-Karur Section) on
National Highway No. 67 in Tiruchirappalli District in the State of Tamil Nadu.

S.0. 2364 (E), dated the 30th September, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Perumbakkam village, Tiruvallur Taluk of Tiruvallur District

in the State of Tamil Nadu.

S.0.2365 (E), dated the 30th September, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Pandur village, Tiruvallur Taluk of Tiruvallur District in the

State of Tamil Nadu.

S.0. 2580 (E), dated the 18th October, 2010, amending Notification No. S.0. 3213
(E), dated the 15th December, 2009, to substitute certain entries in the original

Notification.

S.0. 2625 (E), dated the 25th October, 2010, amending Notification No. S.O. 1348

(E), dated the 9th June, 2010, to substitute certain entries in the original Notification.

S.0. 2634 (E), dated the 25th October, 2010, amending Notification No. S.O. 3083
(E), dated the 3rd December, 2009, to substitute certain entries in the original

Notification.

S.0. 2635 (E), dated the 25th October, 2010, regarding acquisition of land, with or
without structure, from K.M. 109.558 to K.M. 135.930 (Trichy Bypass Section) on
National Highway No. 67 in Tiruchirappalli District in the State of Tamil Nadu.

S.0. 2731 (E), dated the 8th November, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Kuppam village, Tiruttani Taluk of Tiruvallur District in the
State of Tamil Nadu.

[Placed in Library. See No. L.T. 5026/15/11]
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(19)

(20)

@1

(22)

(23)

(24)

S.0.2732 (E), dated the 8th November, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Section) on
National Highway No. 205 in Nedumbaram village, Tiruttani Taluk of Tiruvallur District

in the State of Tamil Nadu.
[Placed in Library. See No. L.T. 5244/15/11]

S.0. 2741 (E), dated the 8th November, 2010, regarding acquisition of land, with or
without structure, from K.M. 10.000 to K.M.13.060 and K.M. 14.915 to K.M. 75.200
(Tiruchirappalli-Karaikudi Section) on National Highway No. 210 in Pudukkottai
District in the State of Tamil Nadu.

S.0. 2753 (E), dated the 9th November, 2010, regarding acquisition of land, with or
without structure, from K.M. 10.000 to K.M.13.060 and K.M. 14.915 to K.M. 75.200
(Tiruchirappalli-Karaikudi Section) on National Highway No. 210 in Pudukkottai
District in the State of Tamil Nadu.

S.0. 2755 (E), dated the 9th November, 2010, regarding acquisition of land, with or
without structure, from K.M. 0.000 to K.M. 81.600 (Tiruttani-Chennai Seotion) on

National Highway No. 205 in Tiruvallur District in the State of Tamil Nadu.

S.0. 2808 (E), dated the 19th November, 2010, regarding acquisition of
land, with or without structure, from K.M. 44.200 to K.M. 93.800 (Delhi-Agra

Seotion) on National Highway No. 2 in Palwal District in the State of Haryana.

S.0. 2947 (E), dated the 15th December, 2010, regarding acquisition of land,
with or without structure, from K.M. 85.600 to K.M.155.200 (Tindivanam-Krishnagiri
Section) on National Highway No. é6 in Tiruvannamalai District in the State of Tamil
Nadu.

[Placed in Library. See No. L.T. 5026/15/11]

Notification of the Ministry of External Affairs

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS (SHRIMATI PRENEET

KAUR): Sir, | beg to lay on the Table, under sub-section (3) of Section 8 of the Diplomatic and
Consular Officers (Oath and Fees ) Act, 1948, a copy (in English and Hindi) of the Ministry of
External Affairs Notification No. G.S.R. 325 (E), dated the 18th April, 2011, publishing the

Diplomatic and Consular Officers (Fees) Amendment Rules, 2011.

[Placed in Library. See No. L.T. 4739/15/11]
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Report and Accounts (2009-10) of the CIWTC, Kolkata and
related papers

THE MINISTER OF STATE IN THE MINISTRY OF INFORMATION AND BROADCASTING
(SHRI CHOUDHURY MOHAN JATUA): Sir, on behalf of Shri Mukul Roy, | beg to lay on the
Table:

l. (1) Acopy each (in English and Hindi) of the following papers, under sub-section
(1) of Section 619 A of the Companies Act, 1956:—

(a) Forty-third Annual Report and Accounts of the Central Inland Water
Transport Corporation Limited (CIWTC), Kolkata, for the year 2009-10,
together with the Auditor’s Report on the Accounts and the comments of

the Comptroller and Auditor General of India thereon.
(b) Review by Government on the working of the above Corporation.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the

papers mentioned at (1) above.
[Placed in Library. See No. L.T. 5028/15/11]

Report and Accounts (2009-10) of the NIMH, Secunderabad,

Andhra Pradesh and related papers

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND EMPOWERMENT
(SHRI D. NAPOLEON): Sir, | beg to lay on the Table, a copy each (in English and Hindi) of the

following papers :—

(a) Twenty-sixth Annual Report and Accounts of the National Institute for the Mentally
Handicapped (NII\/IH), Secunderabad, Andhra Pradesh, for the year 2009-10,

together with the Auditor’s Report on the Accounts.
(b) Review by Government on the working of the above Institute.
(c) Statement giving reasons for the delay in laying the papers mentioned at (a) above.
[Placed in Library. See No. L.T. 5032/15/11]

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON COMMERCE

DR. E.M. SUDARSANA NATCHIAPPAN (Tamil Nadu): Sir, | beg to present the
Ninety-eighth Report (in English and Hindi) of the Department-related Parliamentary Standing

Committee on Commerce on Export of Foodgrains-Premium Non-Basmati Rice and Wheat.
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REPORTS OF THE DEPARTMENT RELATED PARLIAMENTARY STANDING
COMMITTEE ON TRANSPORT, TOURISM AND CULTURE

SHRI SITARAM YECHURY (West Bengal): Sir, | beg to present the following Reports (in
English and Hindi) of the Department-related Parliamentary Standing Committee on Transport,

Tourism and Culture:—

() One Hundred and Sixty-eighth Report on® Directorate General of Civil Aviation
(DGCA) — Issues and Challenges;

(i)  One Hundred and Sixty-ninth Report* on Helicopter Operations in India; and

(ix) One Hundred and Seventieth Report on modernization of Major Ports.

REPORT OF THE DEPARTMENT RELATED PARLIAMENTARY
STANDING COMMITTEE ON PERSONNEL, PUBLIC
GRIEVANCES, LAW AND JUSTICE

SHRI O.T. LEPCHA (Sikkim): Sir, | beg to lay on the Table, a copy (in English and Hindi) of
the Forty-sixth Report®* of the Department-related Parliamentary Standing Committee on
Personnel, Public Grievances, Law and Justice on the Public Interest Disclosure and Protection to

Persons Making the Disclosures Bill, 2010.

REPORTS OF THE PUBLIC ACCOUNTS COMMITTEE

SHRI PRASANTA CHATTERJEE (West Bengal): Sir, | beg to lay on the Table, a copy each
(in English and Hindi) of the following Reports of the Public Accounts Committee (2011-12):-

(i)  Thirty-fifth Report on ‘Accelerated Rural Water Supply Programme (ARWSP)’ relating
to the Ministry of Rural Development (Department of Drinking Water and Sanitation);

(ii) Thirty-sixth Report on Action Taken by the Government on the Observations/
Recommendations of the Committee contained in their Seventh Report (Fifteenth
Lok Sabha) on ‘Excesses over Voted Grants and Charged Appropriations
(2007-08);

(iii) Thirty-seventh  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Eighteenth
Report (Fifteenth Lok Sabha) on ‘Procurement of Stores and Inventory Control’

relating to the Department of Space;

*Presented to the Chairman, Rajya Sabha on the 4th May, 2011.
**Prgsented to the Chairman, Rajya Sabha on the 9th June, 2011.
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(iv) Thirty-eighth Report on ‘Non Lapsable Central Pool of Resources Scheme’ relating to
the Ministry of Development of North Eastern Region; and

(v) Thirty-ninth  Report on Action Taken by the Government on the
Observations/Recommendations of the Committee contained in their Twelfth Report
(Fifteenth Lok Sabha) on ‘Functioning of A.D.G.E.S. Radar, Procurement of Special
Clothing and Mountaineering Equipment and Delay in Execution/Renewal of lease’
relating to the Ministry of Defence.

STATEMENTS BY MINISTERS

Status of implementation of the recommendations contained in the
Thirteenth Report of the Department-related Parliamentary

Standing Committee on Rural Development

THE MINISTER OF TRIBAL AFFAIRS AND THE MINISTER OF PANCHAYATI RAJ  (SHRI V.
KISHORE CHANDRA DEO): Sir, | beg to lay on the Table of the House a statement regarding
status of implementation of the recommmendations contained in the Thirteenth Report of the
Department-related Parliamentary Standing Committee on Rural Development.

Status of implementation of recommendations contained in the Two
Hundred and Fifteenth Report of the Department-related
Parliamentary Standing Committee on Science and

Technology, Environment and Forests

THE MINISTER OF STATE IN THE PRIME MINISTER'S OFFICE (SHRI V.
NARAYANASAI\/IY): Sir, | make a statement regarding status of implementation of
recommendations contained in the Two Hundred and Fifteenth Report of the Department-related
Parliamentary Standing Committee on Science and Technology, Environment and Forests on
Demands for Grants (2010-11) of the Department of Space.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: | have to inform Members that two letters have been received
from Dr. Ram Dayal Munda, stating that he is under medical treatment. He has, therefore,
requested for grant of Leave of Absence from 1st to 19th August, 2011 of the current (223rd)
Session of the Rajya Sabha.

Does he have the permission of the House for remaining absent from 1st to 19th August, 2011
of the current (223rd) Session of the Rajya Sabha?

(No hon. Member dissented. )
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MR. DEPUTY CHAIRMAN: Permission to remain absent is granted.

GOVERNMENT BILLS
The Coinage Bill, 2011

MR. DEPUTY CHAIRMAN: Now, we shall take up legislative business.

...(Interruptions)...

3 SEARTIOI 91T (ISSAT) : SUFHTART S, § ST € {3 1751 SIRT offar 721 &, <ifh v
TR AT 2 ...(aET)... ISIAT H S Bl 3 2 3R S P HROTTET 10 AN bl Y B S B
10 & 81 1T &, § By w@rey 3 off ) forasx f&ar & 6 agi us Jdgar S i Sy
oo (TALT)...

St STFUTF : 3777 SR SR &1 &, AT T8 HHAT hd S| .....(FLH)...

3t SEARMO Ui AR, H SO A I S B | SRS H S B gAT &, FoTd HIROT
BT 10 ST TR 77T &1 I8 THR AT 21 5 TRy §30) Sff I exeadd &1 21 § 3oy fde s o
b 3T I TRy HAY Sft Bf e e SINTY fh U i1 <1 987 IR 9ot STyl

SHRI M. VENKAIAH NAIDU (Karnataka): Sir, taking advantage of the presence of the hon.
Minister for External Affairs, | would like to request the Minister to inform the House, at an early
date, about the safety and security of Indians living in London and nearby areas, particularly in
Birmingham and other areas, where there is a large Indian population. There is much anxiety in the

country about the issue. If the Minister could make inquiries. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: There is already a Notice on the issue but we have not taken it up.

There is already a Zero Hour Notice on that. We shall take it up tomorrow.
SHRI M. VENKAIAH NAIDU: Thank you, Sir.
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Sir, | beg to move:-

That the Bill to consolidate the laws relating to coinage and the Mints, the protection of
coinage and to provide for the prohibition of melting or destruction of coins and
prohibit the making or the possession thereof for issue and for matters connected

therewith or incidental thereto, as passed by Lok Sabha, be taken into consideration.

Sir, this Bill has a long history. This Bill was introduced in 2009 in the Lok Sabha.
Subsequently, it was sent to the Standing Committee. After the Standing Committee studied it

and made recommendations, with Government accepting some of the recommendations on this
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Bill, it was placed before the Lok Sabha and approval of the Lok Sabha was obtained. Now, it is

being placed here for the consideration and approval of this august House.

Quite sometime back, in the early ’90s, when the present Prime Minister,
Dr. Manmohan Singh was the Finance Minister of the country, he made a proposal in his Budget
Speech that many of the laws which were operational in our country were archaic, quite a few of
them were introduced during the British days and, therefore, many of these laws required to be
updated. Various Ministries and Departments appointed committees to look into those and make

their recommendations.

When the Department of Economic Affairs in the Ministry of Finance examined this issue, they
found that currency and coins are covered by five Acts. Of these five Acts, as many as four Acts
were passed during the colonial days. One is, the Metal Tokens Act, 1889, the second is Indian
Coinage Act, 1906 the third is the Bronze Coin (Legal Tender) Act, 1918 and the fourth is the
Currency Ordinance, 1940. Only one Act, that is, the Small Coins Act, was passed in 1971. Each of
these Acts had their history; each of these Acts had to go through various changes. It was found,
after the Committee made its recommendations, that some of these Acts are to be changed.
Thereafter it was suggested that let us bring a comprehensive Bill, which prompted the
Government to bring this Bill containing all these five major Acts, and thereafter take the approval
of the Parliament so that these Acts can be repealed. We will be noticing in this Bill itself that
Currency Ordinance, 1940 was issued during the Second World War when Emergency rules were
declared extending to whole of India and Burma which was part of the British colony in those days.
On the same occasion, this Currency Ordinance was passed and the major provision in that
Ordinance itself was that this would never lapse. In those days, there were provisions in the
Constitution which ruled the country at that point of time that this was not required to be converted
into regular Act in the legislation and, therefore, it continued as Ordinance of 1940. After
Independence and adoption of the new Constitution, the question came as to what would be the
fate of many of the laws and orders which are inconsistent with the Constitution and it is one such
Ordinance because every ordinance which is passed in the inter-session period will have to get
the approval of both the Houses of Parliament within six weeks of the assembly of Parliament. If
that approval is not sought within that period, then the ordinance is lapsed. What would happen to
it? Taking the provision of Article 372 of the Constitution, Presidential Order No. 7 in 1950 was

passed where the same Ordinance continued and it is prevailing till date.

What was the significance of this Ordinance? It provided authority to print one-rupee note

and we have seen the distinction between one-rupee note and notes of the higher denominations.
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All higher denomination notes are signed by the Governor, RBI, and one-rupee note is signed by
the Finance Secretary. If one-rupee note is withdrawn from the Budget without adequate
substitution, it may cause some problem. That is why, by the adoption of provisions which are
provided in article 372, this was continued, but in this legislation, we are also repealing it and we

are, instead of having one-rupee note, now brining one-rupee coin.

Now, there are certain important provisions. We can provide now, as per the provisions of
this Bill, the coin of various denominations but not higher than Rs.1,000. We can make payments
upto Rs.1,000 to be made in coins. Earlier provision was up to any sum. Any sum could be
provided; any sum could be given in terms of coins. Now, the Reserve Bank had suggested, when
this Bill was being considered, that it was really very difficult to handle coins instead of currency
notes. For example, if you have to pay Rs.10,000 in various denominations of currency, it cannot
be carried by one individual. It will require a couple of people. Therefore, they said that now, at
maximum, you can have upto Rs.1,000 because Rs.1,000 will be minted and by one coin itself,
you can make payment. Of course, the user provisions, penal provisions for punishment with
imprisonment upto seven years for offences relating to melting, destruction, defacing of the coins
are there. And, this penalty has also been enhanced because there was also a little background.
Suddenly, in 1971, it was found that the face value of the coin was less than the metal value of the
coin. So, there was a tendency of collecting those types of coins and getting them melted. It
happened not only in 1971; it was going on for quite some time. But, to prevent that, in 1971, that
Act was introduced. So, some of the provisions of the existing Act, which are relevant, have been
taken and which are obsolete, which are not relevant, have been discarded and surely, these have

been incorporated into the various provisions of this Bill.

The hon. Members, while making any observations, if they want to make any point, | will try
to respond to that. With these words, | would say that it is a simple Bill. It went through the
scrutiny of the Standing Committee. Therefore, | will recommend to the hon. Members to accord

their approval to this Bill.

The question was proposed.

#} TN, IRAHT (SIRES) : ST A81ed, § Ryae AT fagares, 2011 R arer
% oTQ ST 83T &1 ST H3ll 9EIed < B8l [ $Hd] Uoh ol S8 118 ATl § d1 I8 (A8
AR AT U HR B Ty 311 81 31151 & WeTTH 1R dchTel= fad #3027 %Ras, 1993 & S51q
I7THT FoTC TY01 3§ X & 1 S dTd URTTH | S-819 BT fh “Over the past two years, we
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have taken several steps to remove unnecessary bureaucratic interference in economic activity in
order to create an environment in which the energies of our people can be harnessed to maximum
innovation, production and growth. However, | am constantly told that despite liberalization at the
policy level, our procedure in many areas remain archaic and cumbersome. Many of our laws also
need thorough review to bring them in line with the emerging economic environment. The
Government has, therefore, decided that a Special Review Group will be constituted in each
Ministry to make a review of existing laws and procedures to identify changes needed in the light of
the new polices’. Eﬂ’c}ﬁ 9 B IR favrt 4 w9 Rare GTI’g 1 economic IHIH ﬁlﬁ?fff,
Wlsﬁ'ﬂ Gl Report of the Expert Group for the Department of Economic Affairs KEIE) P, SRSEQl
AR AT HHILH 3iTF Sfear 7 3ot v Ruid wafiie o) iR 1501 Rl ot weter oifw gfean
P TS, I 0 fIaR W iR fIaR g G S84 B8T, “The Report of the Expert Group

for the Department of Economic Affairs was forwarded to the Commission under their letter dated

9th March, 1998. The said Report sets out, in the first instance, the role of the Department of
Economic Affairs and its changed role in the current liberalized economic environment. Since the
liberalization of economic environment is a policy of the Government, the Law Commission has no
comments to offer thereon. At the same time, it is necessary to mention that liberalization should
not and cannot involve a total withdrawal of Government from the economic scene of the country.
Until 1991-92, the Indian economy was what may be called a command economy where the
commanding heights were supposed to be occupied by the public sector. The private sector was
closely regulated and had to operate subject to numerous restrictions contained in various
enactments in force or enacted from time to time as the case may be. Probably, in the present day
world economic scenario, India had no option but to adopt market-oriented or what may be called
market-friendly economic policies. The shift was unavoidable. But it must be said on the basis of
experience in this country as well as in the former Communist States that any such shift from a
totally controlled and sheltered economy to a market-friendly and liberalized economy ought not
to be achieved in a sudden lurch”. sﬁﬁﬁmaﬁaﬂ\ﬁww, %Wﬁﬂﬁ?ﬂﬁw
?@, EREREEI ﬁﬁ, “The recommendations of the Expert Group can be broadly categorized
under four heads as stated in the preceding chapter and are being repeated hereunder: Acts
which do not need any change; Acts which require to be repealed; Acts which require to be
amalgamated and re-enacted as single enactment; and Acts, changes wherein all are still under
consideration”. 1 ARI ASil 7 519 39T faR fam iR off w+ier = o9 oo faaR g, S8
$gl fh 39 IR gaed, 1T fh A3t HEleT 7 BT, Metal Token Act, Coinage Act, 1906, Metal
Token Act, 1889; Small Coins Offences Act, 1971, BT Rtel &= {1 ST @7 U 77T Coinage Act
KIRIBSIN
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a8y, Riddl BT 31991 Uh sfae 8idT ® 3R RiddT 3Mud! Iwar & IR H, s
Poak B IR H IR IS A1 & IR H 201 81 RidepT R T Terei= 81 &1 894 a7 f Arg
Siree! 4 Sl g4 Ry fiel, 79 & 98f B1 ARIAT BT, 98] B ALl BT gal oIdl 2, ufretied
BTl

3T 3TR & FHap] & AR 3 ST & fog |l 31k Al a8 AR Rygep! R fpedl <, <
1 BICT ¥ ST 1 g1 JATART BRI 2 b 781, T8 Tob ARIAR I 8, I8 DY o1 7[5 2 el oid
H 9 IR WIS HR IET AT 1 H QT o 1 ITS11 201, I+ Sil RAaanT e, 9 o aR b dedd
# foran g1 o1 3R Ueh AR 3R] H foran gai 21| Ride uR A | o7 g3t o1, “Heasadiea
JEHIE AR JUNT HEqa AR G TR R A foIRaT o7 rafhan w19 SIM d-dd &l
HEYEYR Al I8 3R] H fofam &1 931 3R] A1 AR 71, 379 3RAT Il Tl 2|

it SggUafy : 9f¥a= 21

37} T, AT : SRITDH H &1 Ueh TR IR H ForRem 24T 3R - AR A H for
T AT 81 781, STd TR AT, MY 7 ST a1 =rerran, Ta R = RideT gl a7h 39 IR U
TH IR BT ATell AT B TR s R TEI TR Sa IR (Bpe 4 forar, «sfiwe g4iv
AIEHIE A7’ I1 U AR U8 (1T 3R G-l aRW @ieH] Bl IR 81| aTell, 2g U gY, $HA
W TS gU X BIC] TS 5| I8 RIapT AlgHa TR &1 81 SR 7 31t Al Riae =erd &,
9 IR EAM & TR T 8 21 HEIG Y, IMMUD! HHI Blcivs S BT |l f¥el, STei 7efy
FR AN 7 ST Ig TT DU IR B, SH DUH B 36 S & oIy M1, MIas! St ve 2,
PR 8, SIeR &, DU & T RO AR 2, G871 BI BT H ST BT 8111 21 AT 3R {5 Al W< Al
TE1 R I ST Ferd 2, for o= WA &1 I ) aER ol 2, DT A I ST 21 SHD]
UFEST XC S0 fEdd A € o6 IR &1 fohae1 &1 2, STk &1 foha= &1 8, arseiot o,
STOIST R BT fhaT 311 & R ERET Tt 7 forc =1 <17 21 T8 S1u11- 37011 ety iR ey
S 1Y T B GeHHa - [9F-QTeId Uh IR SRATH Ga- ol A Uah Feel =1 g1 foram ol Iwah!
Te o @l g Ramaa @ €Y S qRT 15w T fordl SR Sead ol 1 fRar? S=ie g
el f ATed, B A1 B1 RiddT g1 Iyl fygd) o, T89S Bl SI1e] Iear=dl T, SA- IS BT
Ry o o) Ryt S1ITRET 2, RyahT Tg=arm &, RAapT JiTaas! Axpfcr 3R FwidT &1 Il &
T4 8 liberalization &1 IR Tet, B Hel & 3rea o1 I8! €, 1 89 Rig! & St /T B 9,
S BCIHR T BT G| BT AT, T 37a] b, T BT H Sl JTae g, Iqd aR
# Qg S o o fafeer $fean, fafewr vwoim a1 fafeer varR @1 it fie st &, &9
I legacy P! IR Tl &H Yo Y [ 9 pifced BI Hl A Favd o, Bifced I H1 G 39
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qhd | PIfCT B AL H ITHT “Hh ARER 3T & {ye forar gan 81 I a1, D!
gfrerie o Eﬁ"ﬁ, I98 99 2l I@HT[, ITH Bl AE»\*, for minting coins illegally, 37X dg g
97T, T GTHT, MTET YT AT b A1ATS T B coin Bl G911 & foIg WY gaheT SITel 7, @f gl dl
EREAREEIRRIBIES N minting or putting into circulation. ...(TdHT)...

it I rraTE (ER) : Sifew SR S 972

ot TaTw. SrEqgaferan i W wirel H fora g, 3 ufey T e faER & gra
Pl P11 ST I I8 GHITY 81 I8 3MIPT GHITY B

Y T UTET : i U S 97

TS B BRI B, S8 SHB! Tiee fhaT U= 3 S 31T 6 a1 Yol 3o et
# +ft Suere 7, S9H! H ug NfTU) ..(aum)... S99 are ft 7 fiyear €, Ae ft 7 e g,
AT MY SHH! Ugd il 3T ol Al e arel 1 &1 gegd g1 Minting, putting into
circulation, ?ﬁl’cﬁ forg 1,000 ToT punishment gl Putting counterfeit coins into the treasury. 3t
AR BT oGS 3R RIS B T b 3N SISTT B o IS, Sl 3TR.S1.37TS. BT extension
BIT 2 3R 3R, 1.31TS. BT SO AvE HEAT 7, Sl notified BIAT 7, SHD 37X counterfeit notes
s Y| SHH o1 HTl g 2 31191 I Al Udhs el 1Y, inquiry Tl Y81 517 BICT A1 Fe1d ThS
T 2 3R ST arex B fear B m Q?ﬂ TR § putting counterfeit coins into the treasury,
39 1Y penalty death &, AT BIS BRUT B GOTART B BT AR 7 B T | foheg 15T &7 &
I8 9 % B

Heled, § VA1 1 a1 aredl &2 4 $el [ I8 AwIar, Ta iR 99 ISl &1 udis &l
S AT §H HRY! BT G B & BAR TRART H 1 Y et ot H Bl 1 81 gl Bl
219Te TRIS Bl ATR R 81, 98 I & YoIT BT 21 Clause 13 says, “Whoever contravenes any

provisions of section 12 shall be punishable with imprisonment which may extend to seven years

and with fine.” Clause 12 says, “(1) No person shall— (i) use any metal piece as coin whether
stamped or unstamped, intended to be used as money except by the authority of the
Government, or (ii) melt or destroy any coin, or (i) use coin other than as a medium of
exchange, or (iv) have in his possession, custody or control,— (a) any melted coin, whether in

the molten state or in a solid state, or (b) any coin in a destroyed or mutilated state...” I AR
IeTex & U 81 o) it Helqd o ®al fF 1971 @ U=l coins H SIl metal use BIAT T, ST
DI coins BT DA A SITET BIIT 2T, TAAT ANT SHDT Tl ol & 3R metal 991 < &, FAAY
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39 WRBR A 017 o & 3R T thumb rule ST ® fo metal @t BIAT roughly 60-70 per cent
BT A1fRY| HEIGY, S WaxT 3R 98 SITdT 81 3R 3MEH! metal B minting B o1 3R 39
circulate PR @I, TI FAT BRM? 31T 10 BT BT coin TP o Y &, AT 100 YT B R 1 €,
319 1,000 BT & AT T a1 Tehdl &, STd I T HHAT <11 IS Yo TR BT AR Ui Al
JAY S AIC AT DI e A W S 1 3179 Dl Wl fhedt ff s H Tl S8y, @ ax R 9 o
I GRAT & A7 feed 91T & diex URAT IT 379 4 3R 3719 UgIel 49 R Ui |l $9Y AT Uh
BOIR YT BT I S &, d1 I8 NI MTYhT HTs ol THR HIAT 81 98 R AiTar 1 981 8, dfeh
oonfirmW@Wﬁwwﬂﬁé@ﬁ%,ﬂ?ﬁ%Wproofmlﬁwﬁmﬁﬂﬁaﬁ?
TRATS &, 5181 IR g3 81 381 © SR UIfhiT & BT g3l I 31 38T 8, SHH GOUIN &1 Hahd]
21 ST GOUANT AR 31T 81 RIS AR farenefi uRug o dereresl gaifedi & Sux diew
TRAT BT SRT R 3R AR details FME | TA-HE & UTH Sl SIRJHCH Tdoidd & MR fadhi o
ST TS 81 B 8, WPR drex TRAT H, 39 AEIOR W gU Soi Ma-He § Slagied IR
eRd v Rue 9131 39 Rl # B81 71 {h g8l 70 B S § 39T Ao [Shdr o7 iR 39
JRATGE H §9 T8 Bl Tl B ST¢! I dTel VoK Id &, S 99 &, U Bl (9 Il 2,
SiFed SIel a1l 81 < Ryl &1 S fied €, 9 W ST 78] o1, fhiiRnT 9t ares
31t B, $AfTY Udh FaTg Bl Toll R IHD! Sl MBI St gl ¥, I AT | aToTR
H 5 39U &1 a1 50 D0 H [ 11 &1 U &1 Ridd § P sl 99 91 8, Si 5-5 ¥ 3R
10-10 B9 & b &, I U &1 79 g7 8, FTa! 1 $udl &1 Jog H areed! firer Sl &1 59
IRE B RIFD T X 81 R 39 AXE S A 1Y o7 72 &, v 3 g we fam fos g
60%-70% Hed HIRE BN B 1 $FSAT &1 a14 2, T truck load of sikkas across the border
FIRYT A WR-HR PR ST B 8 AR ITPI 39 I8 B ATIR Bel-Tel 8T 8| dIeX IR 8l 53 RS B

RIdepT D1 T BT BRI ol S 8, ST 5 B B B I8! 8| Id] Te] SR ST 374 T e
T ® AT S T B

HEIGY, 3 8H 941 8 b SHBT PSS T 81 519 89 JaeT 19 TR 31 &, 94 U
TG 1 B9 FEd 2 6 A G S 9o 8 A1y iR g % 39 AR ¥ dEd g,
“Notwithstanding anything contained in the Code of Criminal Procedure, 1973, offences under this

Act shall be cognizable and bailable, but shall not be compoundable.”

BT D IR H A T TR 7, 39 fod1d | fora# S1 |1 9 -1 &l aof gl 8, St
T Joidel JaRT BId 2, AT ATl B IS & B 8 Joldel AN -Ta] 8Id, oifhT T he B 8 fb
IE Joidel BT A1RY, T8 B BT
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Section 232 - Indian Penal Code says, “Whoever counterfeits or knowingly performs any part
of the process of counterfeiting (Indian coin) shall be punished with (imprisonment for life ) or with
imprisonment of either description for a term which may extend to ten years, and shall also be

liable to fine.”

‘Indian Penal Code’ coins ® ¥R # JE P& &1 ¥ 31X 3T Coinage Act ST X8 &, foTa#
T TR I AT HE I8 © (B A1 Alel Bl qofl I A18Y, G AW 319 P8 <8 & (b I
Jolgel e BT AT 5 A1 A1 ATl B T aTell HaTe Joidd 8l [l & 3iR 7 &1 &9 |Tdl
B ST ATl Hp2 doldel 81 FhT &, A 39 3T Toided H PRI ? 5 DI Pl dol I B oIy
7 RI% HER 19 3R JTH 13 DI IS HA & fofT MIBT Indian Penal Code BT 4T ST HRAT
R

TP AT WS : I8 Wl T 8

37t T.U9. rEaTfera : Sl forn & o 98 VeI ol 51 UTferamie Gex eI Werd ol U’
a1 R 3 €1 s fem smem|

it SuuTafa : 31y Sifere, Sifery
# THUH. IEANRT : WIS, §ANT Clause 21 of the Bill says, “Notwithstanding

anything contained in section 260 of the Code of Criminal Procedure, 1973, offences under
this Act may be tried summarily by a Judicial Magistrate of the first class or a Metropolitan

Magistrate.”

HEISY, ST8l qh § BT ST g I BIRTST § Summary Trial BIT &, fTH 6 HEIH BT Aol
I 215 TEI B Gl dTel DY & Summary Trial B AebdT & 3R fbR S8l IR Joidel =T 8, a87
I T & 3R ST&T AT -doidcl Hae=v &, T8 3Tl ST &, i+ 39 Sl ST Iy g,
%@5Sﬁ?%}Q_\’é,ﬁaﬁ:ﬁcontradictory%Sﬁ?W-WﬂﬁWW?%%\;l

HBIed, 39 %8 3119e A U Al Coinage Bill BT 599 &, foTe fofg 319 Ush Yae o1 e &
Gﬁ?CoinageEﬁmregularizeWGT??ﬁlmaﬂﬂ-aﬂﬁ,E@ﬁﬂﬁﬁmmwwﬁiﬁcoins
release foUI 3 31T BT §RT released BT 374 MU Fa~11 Wi & &1l T Fa=it U= ulr T8t
fepa=11 e a1t foparet 171 a1, faareit | &1, oy gra==11 uR foper €1 JgTar &, S ga=i1 &l
3T S & FEH A WH B AT 3R IH Fa=1 Bl oiahx et I # SI¢ a1 3 S o1 1 TR
81 21319 R<Td da i1t £R$a1 &1 U AN itharer SR a1 & e a1el 99 Fa=11 &1 ol 3R
3R 1 FAf~T1 Ieh” AT U7 ol RiarepT a1u9d 31 1 IR Faf=1a1 i o ST ATIH] 431,
R 4 dTel ga+i1 o<l DI TR 78l &1 d dleld & b BHR IR g7 I D S8 T8l 6, ql 89
DT RIT B ? A Fd=11 FA PR &1
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PN A1 BT 3R coin BT HEIA B D o AT IHBT GHIAN 7 Bl, 39D Y Indian Penal
Code # Edbl Eﬁg&'%\;l Counterfeit currency notes B IR H IR 489 A,B,C,D, E anfe a9
PE &, [ ABISY, AT Y 7] HHI T 872 BT Al BT dTel Bl 3R 5 Aol HIA
qrel & foTU el al fordl e & or 81 foh S < A1l 1 o1 81911 S R Uiy <61 5Uv Big
BT & I 1 3R U 81 91 AT Ui |1 ST § BT gic aTell 931 81 A1l 81 T8l R
ﬁsmwﬁmaﬂﬁ%‘—wﬁmw Commission I RUTE &R TR laws repealﬂv_\’ﬁmx”:ﬁ?w
BT AN I8 T A<H! Ugl 2| H Pel 18 TeT aTe 89 I8T 3MMY| I8 Ueb 78| Uscl &l 89
e § {5 98 S 991 Raapi &1 I a1 991 & A1y, e fiad v Vi A6 €, S
WRTRIAT &1 T8aT ST 1 5714 SHROI] & FHI H - - A1 73] 7eiqd &l dl 984 e aRg 9
TS BT, AP I H31 & IR AT 1. Hi (8 S &l W a1g 8hm, I M g H o -- S9 I
T gl S | ST 7T 11 d18 H STd ST U] BT el AT 79 I8 3G gl DI
STST 3N SThRIET ST, Ud™ dgl &1 RUId a1 SHH BY a¥E BT YR &1 fole=r 2l
3R Ui 31 SR AT BIg STeroTell M Y AT AT WS &1 S, nuclear weapon d dd &eH

Bl SIY A1 &3 million years & 918 IS IH DY DI ST I IWTS PR [FbTel ST 79 Tal
T b T8 YR &1 Irote feeet) o) 3R T81 IR 599 dRE & e ¥t oft, ST gferer
o 3R I eI T 2ft| I foreer & any-arer Rige M 8ld ©, T 39 9wIdT1 &1 gat

AT Bl

319 Tl & ol ST AN, I8 984 378 (61l fhw], I8 STF AR ©, I8 AT &
3R BT ¥ contradiction &, I8 AR TST gUIT &1 Rifd, BT BT gOUANT BRI ath AT Ryapi
BT OUANT BRI I1h, SHIfeh TAR] TS &, SHDT GOUANT Bl d1h, 3R §H U AT Bl TSI T
e | 3R R 31T BT # &, AR 3107 YaT # &1 J HHASIRAT IE 91Y, a1 ST forg o
aTell gedt fpdep! TR G132 d 84 59a oy RIeR STy, Riifh 89 I8 ST urd
P IE Bl

st A wieY SR (AFFRERI) : AR, AMUB! SOod ¥ H O IS d1edl gl 31T
HaTel IE © b ST9 SEaATeTdT Sl ST 36T HIY0T <<l 8, Al 9l ST EMT HaTd &< 872
..(IH)...

o TU.UH. SEANRT : IR, AT IHR R Sfl B Gl IR & AT qeI a@A D al A & |
I8 I T8 A 1 o1 81 e Al dlch AH D AikIS & ©U H o], TR 19T H D RIS B
w9 # T, fog S T8l 1.H.3M. & UH SHffheR & WU H a1 81 S8/ ™R 1 o9 o &
3R g1 Ua & o6 § 9% i el € oIk S9a 91a9[e A Yo I8 §aTel o I8 B

it |fOT1 9ihR IR : {1 19 Y 8] I, 39 * b a9 o9 o B

*Expunged as ordered by the Chair
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ot TH.UN. Al : FEl, Tell SRaY, STd 37T i el § ULTH. 3. B % A
Jod 9 3R oI § 987 W1 8Ihx VAT HRl AT, T4 39 A76ref d I ....(FaLH). ..

it e e Bt ([STRER) : W, ...(Fau™)...
37 TH.01. SR aTterdt : US e, s (e ..(@@em)... 319 SRy ..(agm)...
37 AT SR R : AT AT S, ...(TALT)... DI d RIATHT H o MY ...(TILH)...

o TATH. AT : NP MY I I 981 46 B ARG o AT IHDTappreciate
B | ..(TGET)...

ot Suwuafd : TEaTferaTSil, 31Ty 1l e ah ofil, FIf AT UTe] BT HHY RT 81
TR

) U0, STEATferan : Heled, H U Ul I el dlel aTell g .. (FaEH)...
7t SuATafcr : T2, el Bl 91 T8l 2| FHI YRT 8l AT 5

# TU.Ud. EAeEl . HeIed, ST H I8 =Ted o b B 31 a1, forg 1y
I ITh Uab yard stick 1 T iR I8 yard stick & - SR WRd & 9T 3R S¥qfc| R o
He PR fAfE1 module ®I adopt D §H BIIA T IRIT BRI & BT I awh HHI-DHHI
‘Pifeed &1 3feEr WY yg foram &) IR Pifeed & jurisprudence ¥ Ug foram #x| 99 &9
FHEI & b BHRY ATRTHAT & SRR &H HIRT DI Geb 3BT BT R AU 376 [afdr-egaer
T D 3R B TP GG, TLH 3R WA IR BT 73707 % T T8 dad gU H e
FHAT HRAT 8, gaTE|

sft TME AT (JTSIRAT) : SYFHMR Sfl, ...(&ae™)... § Had Tdb sentence HET
EIESIE]

§ I Pe1 aredl g 6 § Wt d9e # 1891 AT IOIR &1 §| Bl & HUR 39 THR B
ARATHD <] 98 au| d1a G- bl el 8 3R I8 WY e gariord Sit & g 4 G Dl el 81
..(AY)... I 1 g il 21 if, | v a1t a1 anean § & ..(@agm). .

o N

# IT|UMRT ;AT AT ATS A B (% ..(aL)... 31T ST TSt A Bieg i
..(FGLM)... 3} extra curriculum ...(IGE™)... Bl BIS o

i IFET AT : AR, § Ueh A1 I8 81 <A1 g, fp 211 A0 2ehv 312a= STt A Yeh 2Meq bl
S ST fohaT 8, S 316G BT 31T expunge BX SIFOTY| S $9HT A1 * & wY H forar g1 *
3AfeTy * vreg &1 geT fgar gl

st SuwMumfy : * vss BT Raprs A g far W B ..(asEm)... St gdivr |
...(FTIT)....

>"E><punged as ordered by the Chair
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o TATH. SEAIerl ¢ H Al SH R BeAI el drediAl...(aEM)... Uh e IS g8
* B8]l d g3l * e I HB B, I9Y g3l §B o el J a1 & T i< Re o &1 Rg g1 H
T AT A BRI T21 | H ST T SR BRI b Fa=11 M & Ugdl HH-W-$HH I8 al |ra-
AT AT b BT BT FERIAT ga=i1 A 81 [0 81l AT STU 3! HrAfiresed1 Aawya o off a1
TET? {99 A1 I8 oft off, a1 # 21 ot offt &R I9 Fa=1 Bl €1 FHI DB &1 M7 ARy & @
BI TS B ...(AIM)... SR &1 &H 8l T ...(FIIM)...

ot STAUfY : T, 21 ....(au)... 98 e e T 21 .. (aem ). .. ot veur Rt |

..(FIYT)... These are unnecessary comments. ...(Interruptions).. Please stop it.

...(Interruptions,)... Nothing will go on record. ... (Interruptions )... 34 SfST ...(GET)... Nothing

will go on record. ... (Interruptions).. Nothing will go on record. ...(Interruptions)..

3} . Q. SrEcanteran : *
it 7for vy IR *
Y TveT InEre ; *

MR. DEPUTY CHAIRMAN: Nothing will go on record. ... (Interruptions ... Nothing will go on
record. ...(Interruptions).. 3mg 9f3u, ST ..(au)... 3T @MY AR ...(@ag )... 3T
3T F? ...caaum)... arfor Sh, 3y SfSTI &f veor et

SHRI PRAVEEN RASHTRAPAL (Guijarat): Respected Deputy Chairman, | am here on behalf
of the Congress Party and | am also in support of the Bill which is introduced by the hon.
Finance Minister. While introducing the Bill he has given in brief the reasons and the complete
history of the four Acts which were in existence and the problems which cropped up in our country
on account of coins in the past. As some of us know, the Ph.D. thesis of the father of the
Constitution, Dr. B. R. Ambedkar, when he has studying in London, was on the subject, that is,
the problem of rupee. That was his main topic for his Ph.D. thesis. Even in our country the money
is in two forms, one form is the metallic coins and the other form is the notes. | don’t know why we
have got two separate Acts, one for coinage and another for notes. | have not studied much about

it.

But | am of the considered opinion that in our country we must have one Bill for the entire
currency, whether it is in the form of notes or in the form of coins. It is very well known to all of us
that a metallic coin has got two values. Suppose you go to a market with a one rupee coin. You

will get goods worth one rupee from the merchant. If you go to a market with a ten rupee coin, you

*Expunged as ordered by the Chair
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will get goods worth ten rupees. So, that is one value of the coin. For example, prior to 1970, there
were coins of 10 paisa, 25 paisa and 50 paisa. The metallic value of these coins was more than the
banking value. In some States — | will not mention the name of a particular State — the people
who were in the business of manufacturing instruments, vessels, etc. for the kitchen, were using
these coins. They used to collect coins from all over the country by this mean or that mean, and

then melt them for their use and thereby they were earning profit out of that.

Anyhow, as rightly pointed out by the hon. Finance Minister, this Bill provides for
amalgamation of four Acts which are there right from 1889, that is, the Metal Tokens Act, 1889, the
Coinage Act, 1906, the Bronze Coin (Legal Tender) Act, 1918 and the Small Coins (Offences)
Act, 1971. By passing this Bill today, we will have only one Act, that is, the Coinage Act. This will
solve some of the problems. As we all know, we have got Government Printing Press at Kolkata,
Nasik and other places and coins are made in this country and outside the country. In fact, I am
very much concerned about Clause 3, Chapter Il of the Bill, which says, “Establish a Mint at any
place which may be managed by the Government of India in the Ministry of Finance, Department
of Economic Affairs or by any other person”. This is alright. But in the third para, it says, “Provided
further that where the Government is of the opinion that it is necessary or expedient in the public
interest so to do, it may authorize the minting of coins by any organization or Government of any
foreign country, within or beyond the limit of India”. It means we are going to give it to the private
sector also. Here | would like to make a request to the hon. Finance Minister. We know what
problems we are facing right know. As far as notes of 500 rupees and 100 rupees are concerned,
there are a lot of duplicate notes in circulation all over the country. As my colleague from the BJP
has very rightly pointed out, when people go to a market or a bank and give a 500 rupee note, then
many a times they ask their name and write it. They refuse to take it if they don’t have a machine to
check the note. All these shop owners are keeping machines to check these 500 rupee notes; to
find out whether it is a real legal tender or not. Villagers are facing a lot of problems. Now, on the
other side, we are likely to switch over to manufacturing of coins outside the country. My
suggestion is that we may allow a foreign company to manufacture our coins, but, at least, the
factory, or, the particular place of manufacturing, should be within the borders of India. | say this
for two reasons. One is that our own people will get employment because we have people here
who are well-versed on this subject. The other reason is security of the Indian currency. | would

request hon. Minister to kindly consider my suggestion.

Then, | would like to draw the attention of the hon. Minister to a particular clause which says:

“All silver coins issued under the Coinage Act, 1906, after the 10th day of March, 1940, shall

257



1.00 p.m.

continue as before to be a legal tender in payment or on account, in case of.” Now, we all know
that one rupee coins of that period were made of silver. | wonder what the value of that coin will be
now! As far as the metal is concerned, the present value could be something around Rs.150.
Supposing | go to a bank with a one rupee coin of 1941, will the bank give me the value of one
rupee or will | get Rs.150? That is not clear. Another question is: Why should we continue with the
coins which were printed by the Britishers? Somewhere, there should be rashtriyata. There
should be an end to it. After 1947, when we have become independent, we must have all
currencies and coins with photographs of Mahatma Gandhi or the great leaders of this country,
or, at least, our rulers, who fought for our freedom and gave sacrifices. So, the photograph of
Victoria or Edward should not be there on our coins. That is my personal request, and that may,
kindly, be considered. Also, when the Government has decided and requested the citizens, who
are possessing coins which were printed by the British or those manufactured prior to
independence, to come forward and give them to banks, then, a decision should be taken as to

how they should be valued and how they should be treated.

Now, coming to notes, — | am mixing the subject of notes because there is a suggestion to
mint coins of denominations of Rs.1000 and Rs.500 — we all know that Rs.1,000 denomination
notes were withdrawn from the market because it was felt that black money is kept in higher
denomination notes. Now, we are thinking of manufacturing Rs.1000 denomination coins. What
purpose will it serve? Will it be easy for people to carry 10 to 15 such coins in his pocket and will
there be security ? All these things need to be considered. We may try to restrict to minting coins
of denominations of Rs.100. Minting of Rs.1000 denomination coins will again be creating
problems of carrying them to market places, safety, etc. | am informed that nowadays there is a
trend of plastic notes which have a longer life and are more useful. In fact, the paper notes, that
we have of Rs.5 and Rs.10, are not of good quality. Nowadays, we come across denominations of
one, two, ten and twenty rupees which are very old and which have become soiled, mutilated and

damaged. Can we not switch over to plastic notes?

MR. DEPUTY CHAIRMAN: Hon. Members, it is one o’clock. My suggestion is that we

complete the discussion on this Bill and then, adjourn for lunch.
SHRI PRAVEEN RASHTRAPAL : All right, Sir.

So, | would request the hon. Finance Minister to consider this.
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Lastly, | come to another issue. | am aware that after the passage of this Bill, we are likely to
close a mint here and a mint there, but the employees and officers who are posted there would
face a difficult situation. The Government should call them, discuss it with them and try to
accommodate them in their respective States, according to their seniority. Two or three Class-I
officers from Nashik had approached me. In their case, the UPSC says that the decision would be
taken by DoPT, but the DoPT says their problems will be resolved by the UPSC. So, on behalf of
these Government officers and employees, | would request that when we switch over to the new
system, we should also consider the problems being faced by these employees and officers who
are working at places like Kolkata, Nashik and Mumbai and who are likely to be affected on

account of the decision of closure.
[THE VICE-CHAIRMAN, SHRI TARIQ ANWAR, in the Chair]

We should not forget the ‘great’ Telgi who printed bogus stamp papers and eamed crores of
rupees and who was subsequently arrested. Sir, those bogus stamp papers were printed with the
help of dyes which he had purchased from scrap and that scrap was not sold by a private citizen;
that scrap was sold by a Government mint. Here, | want very serious attention of the Ministry. The
iron waste or this waste and that waste, and even dyes of the printing machines were sold by our
mint people outside and they were purchased by outsiders and with the help of those dyes,
duplicate stamp papers were sold as genuine ones all over the country. It was proved beyond
doubt. In that case, we had to declare that these should not be treated as genuine and that we
have gone in for the print of new ones. It is a very serious matter. That is why | suggest that we
should not go to foreign countries for the manufacture of our coins. Let us do it in our own mint

factories, within the territory of India, with proper security.

M T AR HIII (SR UST) : SUGHIEE FRIGY, H ATIDT SMHIR Ieh BT G b
39 G351 39 Hecaqul fqu U grer &1 Hidl A1 ARPR 7 Ryah1 fFHior fdgge, 2011 5 g
AEYUl Sed B [ TR (a1 &, H 39 R =e el 4 o 31U SRS (@R G i
ARHR B PITL 2 b IR 1A 1 vap srfarfvrem «Ryapt fFmir fadae | Jediat fhan <im,
T DIRTLT T UIHAT P AT B BT STRAT BT Al &, IS 1 Al 7o A | 3HH HB U
e i1 59 AAFTH @ ver § &1 Webdl © AT Il 39 (AT o Y I8aX &1 Webdl 8, a8 H
3Tqeh HIETH A I-T G AT | AR, AR <3 H Ryapi B HH! 484 &l W& &, 39D
TS WRBR 1 25 I BT RHaDH1 48 B B HET forT| 519 89 SIHE &l efe H Q@ 8,
50 TRY AT U $UT BT RaaepT Al Adbe H TR 81 M1 8, FoTaedT guIRum 931 & 98d 1 TRId Al
T 1 U 7RIS ATGHT ST DTS I o STl &, Foraas! a1t 50 U9 81l § A1 U Suam el 2,
i1 Us B AT 50 U BT RAaahT ATdhe 4 ST T8l 2, 1 S TIH] STRoxd B Aol Bl WRIa
@ foTg 1 A1 5 BYY BT Al ST IS AT 10 BUY HT AIC <A1 TS| GHMER U8t F 39 a1
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% folg IR 8141 & b STq TRIq 371! AT ASTGR JMMEHT bl UR FU ST BT AT TRIaH
SITQT, =18 d W &1 Aol 81 T ER A SRIATA B DI Aol 81, I GHIER o I8 trend a1 feran
2 o 571 =Rk ®1 U BUY &1 =T A1, IR T8 5 BUY BT A1 B T &, AN GHIER S 4
SUY TIH FRA & GoTd, S ol Bl BIS Aol I W AT Il §1 3R U g1 5 $IY HT Al
IR YAl I et o & folT §abT UR STl &, <1 98 2 BUY BT U ol 8, ol 39 Holgel 4 3
BYY B TP -1 TSl & AT TGS T o1 ISl &1 H I8 a1 3T HE &1 8, aIfcp A1 1
ST e ¥ fORTSM € Sl § Qa1 g 6 d 97 &1 IRIg ST & HTa! 3 3R FagR A d1fehh 81l
RIT A F201 S 39 el § VY s el B)+ WX faaR o1, sy 291 3 Ridpl & 31T
B YT 21 A, FHap] B! ST ATde 3 81 G, 1M AT ATEHT Si1 3711 {31 gt R e 8,
TE 99 b ? JATST U TGHI DI U] SR B AM B (ol BT BH 8I1 D I1I9[S, SATGT &Y
HRAT TS 2, T (ah SUTe T&1 &1 T H3T Sl 39 UR faaR H17 a1 H31 off 4 491 39
e W faar e 2 5 va $ug ot ot wdies & fog 19 smeHt Arde #§ 5 $UY od) Sl §
IR Wl BT BR <ie AT 81 3% 91d & 1T 397 el § oIg Wifaw 781 foan 1 81 39 fddbey
R AR 721 3T 21 89 9 1A B A1 Fehdl & b 25 U BT Ry AU d PR T, ISP
Arbe deg R 75 81T AT fihR 25 U &7 a9(e 3a1 & b I Bl dIoT WRI] T1 S qebdll 2,
cIfeh BN U ST 9T fIded ©2 §A 25 U1 1 RyaT d & T, 50 U 3f1R T 29 &1

Rt ATdhe # fetdT 721 2 3R &AR U SUdT B fAdhed e 81 $A®T e SoUaIT 81 XET 7
3R T¥ & TRIT AN R $HP] -1 IR TS 8] &1 BAR AFI H31 Sff g3 fagM € sk d 99
JRSTH PHH H AT &1 d ST 8 6 SR Gob H THUATA & 3R THATA b STRY Rl & FHior
BT BRI TS 81 Ah B

THYATA & SIRY RG] DI HHI DI GRT AT ST FhT 8, <lfh HBIGd, 3T GHIY BT a1
Iz ¢ b el 3Tu &9d1 & 1%y Raadi ol fafor 78 o= 381 &, s 31 Jar 81 32 2
U JHAT 3l T TR AT 8 b a3 H Ryaep] B1 AR HHI TS & 8 311R GIRT g1 JhT
T & 5 &9 ATUTaR b1 B9 el S U7X &1 SR U bt W) 8, HuTax Y ¥ iR siifthed ot
2, oifhT gAY chdTall 8 S Rickp! &1 FrAT0T |, ST 89T BT 89 9T I81 07 X8 8, T
T ATST BAR S B AN DI Hal 7 Bl YA TS 81 &1 STy § J1=i1g 7201 i 7 S0
TG b STTST BHIRT Hodb el A febar Rl T ST R &2 A1 531 ST 57q 31 a1
PE B oI IURRIT BT, 9 $9 a1 BT STdTd STox &1 o e Raah &9 faqeil 9 omamd -
2 & 3R RIT? T 8AR <% A ASIRISA T2 87 &1 8K <% A THAT 81 & 7 R 8N Q2 H
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HTR 72T 27 MRER s =t 1 31 2 o &4 el 9 3 e Simand =+ gsd 27 Heled,
oo | Ry SMATT HRA B ST RIT R, 39 TR WY AT H31 St DIg 7 BIg v TR <
P ST BT RTATT DT 2 BRA B STOR DI BRIT| $HD 3TATdT Ridb] Bl BIATITSIRT S
B, T AT H3A off 1 Bl 39 TR AR fhar 872 weied, o+l s gar aR refl sl ara
P13 IR ¥ 5 TR Q9 @) ATde ¥ 1 BleT-HieT Rigwt i 7, a8 ff FTares & $RY gE
BT B SAFTY Tl ST & 6 BAR Riad o) Wb I SATRT € A1 97 B A1dbe doy SATaT B
foell % 99 Riae &1 g BT &, T d Rida & STRT Bl d 910, SRT BIs 81 1Y
JT 3R DI TIoT S0 T BAR S BIEOIN] & SIRY fAQ Bl i Ridpt ST &7 7, /T
TRGR B BIs TH TS 2, FIT IRBR 7 337 AT H V) Bls ave Hr+ &1 I fhar g
% I BIAETSIRT DI BT S ? HEIGH, IR BIAETSIRT 1! a1 SIG, faqeii &1 S arel
Ryt 1 wferafarg Tt fopam ST, @l JTdbe & s Ridb! BT ITIRT SI1RIT ST A9 -1 81 Fh |
Sferg # A w0 SNt 4 I i ST RIg 6 {6 wrararsii & SR Riani & fFrafd o= wfrdy
D1 IS BIg A1 531 SN A 7% 8, A {UAT 59 R 41 {B 7 7B TDbIe Sed|

IuqHTege (St IR 3FaR) : HIIY Sf, IS AT W &1 T &, BT FHAG BN

st R AR B9 H I FHATKT PRATE AR, SHD AATdT Tl | D1 BT GOUIN
3TTST <2 ¥ &9 YT OR BIAT &1 I8 AT Wl & fob 9 rferforem 4 ufverie & forg ifaor faar
2, TIfep AT #3201 Sff, I8 R ARE BT AR © - BIAETSIRI B SIRY (! b1 faaei § S
3R 39 <21 A FB AN ST GOUIN PR 2 8, Al IH YRHE IR 84 JAGaR S Bl
SATARIH &1 FBIed, e e & ey Fawr 15 3 Ryde] & Terd TN IR AT A1el B AT BT
TTEET €, H 310 SIRY A A1 HA1 Sl | He1 a1e771 b 539 o1 & Haer 3 qaarel |
AT AT BT AT 1 3 & 9 THR G TR BTH! ToR Te1 3711 21 A 3HDT 37 $he H daard
PR 3, Al ITH TRBR BT S A1 GICT 84 dTell &7 IAH S BT 1 DI 3FR &4 961 3, Al
SOUANT B dTell IR B I HH b Sq1d G711, SHTY H AT [ AT B FTaer H A= 7241
ST SR faaR AN 3iR S @1 IR 61 98 R W fa=R & | 59 S1era, Sil 3R S Ryl
P SIRY 39 29 | B 8, Sh! I S B+ TR 3R fIaR B3, a1 IRie 39 Riddl &
U 3R GOUIANT R fIRTH ST AR < B AN Bl IS S FO T8 (7l FebiT| 3TTq Gl
i o forg wwa e, g9 fory #§ st s=udTe SRl gl
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SHRI TARINI KANTA ROY (West Bengal): Sir, this is a comprehensive Bill. In the Statement
of Objects and Reasons of the Bill, Government has said that the present Bill will provide
amalgamation of four Acts, namely, the Metal Token Act, 1889, The Coinage Act, 1906, The
Bronze Coin (Legal Tender) Act, 1918 and Small Coins (Offences) Act, 1971into one Act. So, this
Bill is a comprehensive Bill. Sir, this Bill was passed in Lok Sabha without any discussion on 25th
March, 2011. Without any discussion Lok Sabha passed this Bill. Sir, | am not opposing the Bill
because the Objects and Reasons of the Bill is comprehensive, but, | have some observations to
be made here because | have seen the Standing Committee on Finance had tabled the 22nd
Report on the Coinage Bill, 2009 on August 31, 2010. The Standing Committee made certain
recommendations such as the intrinsic value of the metal be comparatively lower than the face
value of the coin, the penalty for melting or making coins by unauthorized persons should be
increased to a maximum of ten years’ imprisonment. Here the hon. Finance Minister has
mentioned seven years, but Standing Committee recommended for ten years’ imprisonment and
at the same time, said that proper mechanism should be incorporated in the Bill to put a curb on
counterfeiting of coins and so on and so forth. | request the Government to consider the
recommendations of the Standing Committee on Finance and incorporate them in the Bill. Sir, we
are all aware that recently Government has withdrawn 25 paise coins. This is very difficult for the
poors and poor business men also because they are living in rural and urban areas and are facing
problems. They are sometimes being compelled to pay more price or less price for each and every
commodity in round figure though the actual price of the same commodity may be 25 paise or 50
paise or 75 paise less or more than the amount being paid. Sir, in the entire area of the Northern
part of West Bengal, specially some districts like Cooch Behar, Jalpaiguri and some others have
actually become a hey ground for the Bhutan currency. Bhutan currency has occupied in all
markets and there is random use of this currency in grocery shops to big markets also. | urge upon
the government to take steps against such illegal use of Bhutan currency. | think the value of
Bhutan currency is less than the Indian currency. Making our currency available there this can be
stopped sometimes there is shortage of our currency. So, Bhutan currency also occupies our
markets. Sir, in recent past, fake currency has become a problem for the entire country. | think
Minister is also aware of this dangerous trend. Fake currencies came out of ATMs of several
banks. The ATM users are becoming victims of the circumstances. Sir, this is a very serious issue.
This should be stopped and foolproof arrangements should be made, so that the interest of the

common man is saved.
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Sir, in this regard, | wish point out one very serious issue. | think, it was in 1997-98, the then
Government, the then Finance Minister, Shri P. Chidambaram, outsourced the printing of
currency notes | A total amount of Rs. 1lakh crores worth of currency notes in the denomination of
Rs. 1,000 and Rs. 500 outsourced for printing in Germany. This is a very serious matter. After that
incident, the Committee on Public Undertakings strongly indicted the Government. | don’t know
what steps the Government has taken on the CoPU’s recommendation. | want to know about this
from the hon. Minister. Sir, the issues | had mentioned should be sorted out before this Bill

becomes an Act. Thank you.
SHRIN.K. SINGH (Bihar): Sir, | have only a few observations to make.

The first and foremost, | commend the hon. Finance Minister for having accepted bulk of the
recommendations of the Standing Committee on Finance contained in its Report of 31st August,
2010. But, | think, there are some areas in the recommendations of the Finance Committee where
there is ambiguity, which is inherent, needs to be clarified. One is, of course, mentioned earlier by
hon. Members. Itis about the suggestion to increase the penalty for melting coins to ten years and
enhance the penalty in relation to imprisonment and to really, progressively, ensure that the
intrinsic value of the metal is lower than the face value of the coin in order to curb unauthorized
melting of coins. | think, the acceptance of the Committee’s recommendations that if a coin is
defaced due to sweating it shall be deemed as having been fraudulently defaced is not fair. And,
many of us know, coins are used in rural areas. This is a tropical country. | think, sometimes,
people sweat by way of kind of climatic impact which they have. So, this issue really be

reconsidered, and, therefore, this particular provision be deleted.

In addition to this, | have three points to make. First, | associate myself with a number of
points made by Mr. Ahluwalia and others that a coin has more than its monetary value. It is a
symbol of sovereignty, of culture and the civilizational ethos of any country. The hon. Finance
Minister, | am sure, has traveled to museums all over the world. If you go, for instance, to
Takshila, which | have had the privilege of going, the coins speak about the Kingdom of Chandra
Gupta Maurya. Or, the Kingdom of Mathura preserved in the Museum of Takshila is really
representing the civilizational ethos. And, | say it with considerable pride, since Pataliputra was
the capital of Chandra Gupta Maura’s Dynasty, which minted those coins, they are now being
exhibited in Takshila currently in Pakistan. So, those of us who traveled to museums all over the
world, whether in Greece or Athens or Egypt or Takshila, realize the historical and civilizational

values embedded in the cultural ethos of any country.
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I, therefore, suggest to the Finance Minister whether in the design and presentation of coins,
which are being minted or which are to be minted, some thought could be given to how this
particular civilizational ethos, which India represents in entirety, could, in some form, be

represented.

My second point is that many of us increasingly view the coin not merely, as | said, for
monetary purposes, but for purposes of ceremonial, symbolic and souvenir value. Whether coins
could be specially minted, which could subserve this particular important objective as well as of

not merely the monetary equivalence of what a coin represents.

My third and last point is this. | associate myself with the speaker, who has preceded me. But
| am some what surprised that this Bill has a specific provision that encourages minting of such
coins by foreign organizations to be imported in India. India is rich in metals. That we all know. In
fact, we export a large amount of metals of various kinds to various parts of the world. For a
country, therefore, which has such a comparative factor advantage, in terms of labour, in terms of
metals of various varieties that we have, in terms of the skills and the history that we have and a
Government mint institution, which is the Security Printing and Minting Corporation of India does
not really have the ability to mint coins that fully meets the needs of India? We should really
consider involving private sector within the country. And, this could be outsourced to private
sector. We should encourage them to do so. And, instead of becoming net importers of mint we
should regard really exporting our coins to a large part of the world, considering the fact that we
have comparative factor advantages in multiple areas, both in terms of raw material, in terms of
skilled labour and in terms of experience that we have. So, | would encourage the Finance Minister
that by means of this Bill, which can really make India an important export hub of coins to be
minted to fully meet our domestic need and, indeed, use this for purposes of seeking market in
large parts of the world. So, | think, in many ways it would automatically curb the smuggling about
which there are so many provisions in the Bill. These are some of the points that | thought to bring

to the notice of the Finance Minister.

DR. YOGENDRA P. TRIVEDI (Maharashtra): Sir, | agree with Shri Ahluwaliaji when he says
that the coins have a particular significance in our civilization, the civilization, as we know, came
into being when we replaced barter by currency. Initially, we had coins of various metals —
copper, silver, bronze and gold. All this was, in those days, bet by gold standards. The

Government was bound to give the gold for the currency or for the coins, which a man may be
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holding. We know after the Second World War, gold standard was replaced by the paper
currency. The Government is, now, under no obligation to give gold for the paper currency or for
the coins which are tendered to the Reserve Bank of India. | personally believe that coins are no
different from the currency notes. What we require is a currency law, a currency law that will take
into consideration the currency notes, the coins, the e-currency, the debit card, the credit card,
the demand draft, all the banking transactions will be considered and will be engulfed in this

Currency Act.

There may be a separate chapter there for coins. It may deal with a particular type of
currency, that is, coins. But, otherwise, there must be a Currency Act. And that Currency Act
should take into consideration all types of prevalent currencies which are in vogue for the purpose
of exchange of goods. We are discussing this Coinage Bill and | support this Bill. | am not against
this Act because it replaces five different legislations. One has been replaced and some are
deleted. But, | am reminded that originally we had pie, paisa, anna, etc. They have all lost their
importance. We must realise how coins have lost their importance. The coins are today important
— as mentioned earlier — for religious purposes. Maybe, they are to be stored in museums for
future generations to know what type of civilization there was in the past. But, by and large, coins
are losing their importance. Today, even if you give a coin to a beggar on the road, he would frown
at you because it has very little value. Most of the transactions are now rounded up to the nearest
ten, it may be, Rs. 10 or Rs. 50 or Rs. 100. Coins have lost their importance. Now, under these
circumstances, the Finance Minister is talking about a coin of Rs. 1000/ - value. | am shuddered at
this. | think, he is, probably, visualising the inflation to come when we will have to move with a Rs.
1000/ - value coin in our pocket. Things would become so costly that Rs. 1000/ - value coin would
become of considerable importance. | agree with what my friend, Shri N.K. Singh, has stated. He
said that when we are talking about coins, we should think in terms of coins which are lesser in
value. This was the recommendation given by the Standing Committee on Finance that coin
should be lesser in value than the metallic content thereof. We know the Fisher’s theory that bad
coins drive out good coins. If the metallic content is more, then, it is likely to be melted, and,
ultimately, the coin will lose its importance. They will totally go out of circulation. At the same time,
| also agree — | am a Member of the Standing Committee on Finance — with some of the
suggestions that due to the tropical nature of the country, coins might get spoiled very easily. The
type o f punishment that is sought t 0 be meted out for defacing coins is far too severe. | am also of
the opinion that plastic currency should be in vogue because metals are getting rarer. We need
metals for many other purposes; industrial purposes. Then, one thing which | would like to

mention here is this.
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THE VICE-CHAIRMAN  (SHRI TARIQ ANWAR): Please conclude now.

..(Interruptions )..

DR. YOGENDRA P. TRIVEDI: We must have coins of different sizes because coins may be
used by people who can see and they may also be used by people who are visually impaired, that
is, those who cannot see. So, if all coins are of the same shape, that is, round, many people, even
we, sometimes, get confused as to whether it is One rupee coin, Two rupees coin or five rupees
coin. They should be of different shapes. Some may be rectangle and some may be square so
that we know that a round coin is of one rupee value and a square coin is of five rupee value. So,
there will not be confusion. The confusion which is being created today because of the same

shape of the coin could be avoided to a large extent.

By and large, | believe, this is a proper Bill. | fully support it. But, | also believe that the
Finance Minister should come out with a Currency Act which will take into consideration all types
of currencies that are in vogue because there are different types of currencies. Today we are
seeing that currency notes are going out of circulation. There is the plastic currency, that is, credit
cards are being used. So, we require a comprehensive legislation and we must address this issue.

Thank you very much.
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SHRI PRANAB MUKHERJEE: Mr. Vice-Chairman Sir, first of all, | would like to express my
deep appreciation for the hon. Members who have made their contributions on this Bill. | would
like to thank Mr. Ahluwalia for enlightening the House with his research work on the evolution of
the coinage, showing some of the inscriptions on the coins of Mohd. of Ghazni and Mohd. Ghouri
and also referring to various others. The basic fact is, the coin has an important place in the history
of civilization. That is why, researchers, scholars, historians, sociologists, all of them have worked
in detail on it. The coin is also closely associated with the evolution of the economic system in
course of civilization. In the primitive days, there was the barter system, that is, exchange of
commodities. With the advance of civilization, with the advance of technology, and practically,
from the beginning of the Industrial Revolution, there have been massive and rapid changes in the
system of currency and coins. With globalization, this has been brought under the control of the
international mechanism, first, after the Great Depression of the ‘30s, and even before that, when
as a result of The Treaty of Versailles, the Deutschmark got a serious beating and caused a huge
chaos in the monetary world. League of Nations made a feeble attempt but it was not very
successful. But the variation in the value of money and currency was successfully implemented
after the establishment of the Brettenwoods Institutions, notably the International Monetary Fund,
in 1945, after the end of the Second World War. | am not going into the history of all these things
because the scope of The Coinage Bill is very limited. | am happy that it has been received well by

the hon. Members.

Now, | would like to respond to some of the issues raised by the hon. Members in connection
with the Bill. Mr. Ahluwalia has drawn our attention about the apparent contradiction of the level of
punishments in Indian Penal Code and in this Act. It has been done deliberately. In Penal Code,
both for melting and counterfeiting, punishment is same for 10 years. A deliberate decision was

taken to reduce the penalty for melting and misuse and then counterfeiting, and this is not new. In
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the earlier Act also, it was there. There the punishment was for five years. In this new Act, it has
been extended to seven years. But still it is less than that and, as you know, all these provisions
word by word have been vetted by the Law Ministry. So, there is no apparent contradiction in it.
The issue which has been raised was: Why has four anna coin been withdrawn from the
circulation? Gradually, we have withdrawn not only four anna coin but also other coins. In our
childhood days, even we used to have the smaller division of one paise. There was one coin which
was called pie. | think three pies used to be one paise and four paise used to be one anna and four
annas used to be, what we call, 25 paise or sika. These revolutions have taken place over the
years. As and when the economy has expanded, the relevance of these coins have lost and these
have been withdrawn from circulation. As on August 2, the coins which we have withdrawn from
the market are: One paise coin, 99,176 pieces; two paise coin, 7,39,180 pieces; three paise coin,
3,76,079 pieces; five paise coin, 27,03,353 pieces; ten paise 1,46,12,274 pieces; twenty paisa,
95,50,240 pieces and four annas, 23,55,17,031. Four annas are the largest number of coins
withdrawn because it was put out of circulation recently. Mohan Singhji has very correctly pointed
out about the history of four annas and association of Congress Party with four anna membership.
Surely, Ahluwalia cannot be a member of four anna because he became the member in 70s. At
that time, by amending the constitution, the subscription was increased. But you will be surprised
to know, Mohan Singhyji, that the same pattern is being maintained. Distribution is, from the booth
committee that means village committee — the nomenclature has been changed — to block
committee to district committee to PCC to AICC. Whatever be the subscription, the distribution
pattern remains the same. But this is part of history. Let us come back to current topic. Therefore,
this is the point which we shall have to keep in mind that these are to be used. | entirely agree with
almost everybody in the House that while minting we shall have to take note of aesthetic part of it
which will represent the culture of the country. And, | am sure, most of you have noticed that most
of our coins contain flowery designs and mainly the lotus which is the national flower. Some
variations have taken place depending on the size from time to time, whether it would be 15 petals
or it would be 10 petals, but that lotus used to be a very dominant feature of our coins and it will
continue to be so. And, these things are normally being done more and more by the artists which

are being chosen.

I would like to share one important feature with the hon. Members. They are aware of it. For
the first time, Indian currency has been recognised by the international community by its reserved

symbol. Our reserved symbol is T . We write X’ in the Devnagari script in the same form that <’
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2.00 p.M.

is the reserved symbol of Indian rupee, and we are the fifth such country in the world which has
reserved symbol, which is recognised by international community. After American Dollar, Euro,
British Sterling Pound and Japanese Yen, the fifth one is the Indian Rupee . All these new coins

will have that T symbol, the rupee symbol.

Of course, as you have mentioned that if currency was to be circulated during the
days of Mahmud of Ghazni, or, Mohammad Gauri, it would have to be in the local
languages, whether it is Sanskrit, whether it is Pali, or, whether it is Prakrit. Similarly, in Indian
notes today, you will find all the recognised Indian languages, local languages. Otherwise, how
will the people use it? Apart from the symbol, they will have to read it. So, those things are being

taken care of.

One hon. Member expressed concern about the shortage. Yes, sometimes, we feel
shortage, and that is why, we step up the production. Currently, | am told that India mints about
18 billion pieces. Current annual indent is 18 billion pieces. One billion is one thousand crore. So, it
comes to 18,000 crore pieces of various denominations, which is valued at Rs.3.74 lakh crores.
Currently, we are having four mints. One is located in Kolkata. Another is located in Hyderabad.
Third one is located in Mumbai. Fourth one is located in NOIDA. We are also having four currency
prints for printing currency notes. Two are owned by the Security Printing and Minting Corporation
Limited, and the other two are owned by the Reserve Bank of India, but they are subsidiary, which
is known as the Bharatiya Reserve Bank Note Mudran Private Limited — Nasik, Dewas, Mysore
and Salboni. At present, capacity to print is 24 billion pieces. One hon. Member referred to one
point and it is correct that in 1997-98, we had to print some notes outside and it was highly
criticised. Thereafter, it has been decided that we will have to print the currency within the
country. Apart from security and other issues, it is a question of the national prestige, and
particularly to me, who has been associated with the Finance Ministry from 70s. When | first
became the Minister of Revenue, we used to print notes and mint coins for some of our
neighbouring countries. For quite some time, Indian currency was the legal tender in many of our
neighbouring countries. Therefore, for a country of that size, nature and history, it is odd if we
have to print our currency notes outside. That is why, we are expanding. From the security point
of view, | would not like to go in details. But, three, four major steps which we have taken include
steps relating to ink and paper, which we use for the currency notes. We are trying to achieve

self-sufficiency in the manufacturing of paper which is used for bank notes, which is not so as yet.
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A substantial quantum of it is still imported but we hope that in the coming few years, our

production would be adequate to meet the requirement.

As far as ink is concerned, it is a special quality ink, and, only two, three companies all over
the world manufacture that ink, and, they are the suppliers. In one way, it is equalizing. Everybody
can think that if they want officially to counterfeit, the same ink is to be used. Constant exercises
are being made. It is also a battle. One battle is there between the smugglers and the
Government. Smugglers always evolve new methods, new mechanism to smuggle, and,
sometimes, they do things like melting coins and converting them into metal; using coins as new
designs to have jewellery items etc. Nowadays, demand for artificial jewellery is increasing very
fast because of the increasing prices of gold, silver and other precious metals. So, it is quite
natural. Therefore, this is some sort of battle of wits, which continues, and, the Government will

have to come up to the level and that exercise continues.

Therefore, by evolving the design, making special security features, we are trying to look
into these aspects, and, | am quite sure that it would be possible for us to tackle the fake
currency. Fake currency is not a problem, which causes confusion in the circulation of the
currencies, causing economic harm but what is more dangerous is that it is being used as a very
potential instrument to destabilize a country, both economically and politically. Sometimes, it is
being used as a policy matter. | would not like to mention the names of the countries. Everybody is
aware of routes through which fake currency notes are coming, and, what are its ultimate

objectives.

Constantly, efforts are being made to detect it also through the Reserve Bank. As per the
latest report of the National Crime Records Bureau, in the year 2008, the counterfeit currency
approximately worth Rs. 25.89 crore was detected and forfeited. For the year 2009, this figure was
Rs. 23.01 crore, and, in the next year, that is, 2010, this figure went upto Rs. 26.95 crore. From
Rs. 25.89 crore in 2008, it had come down to Rs. 23.01 crore in 2009, but, it went up in 2010.
During the current year, from 1st January till 30th June, 2011, this has been Rs. 10.62 crore. In
terms of percentage of the volume of the currency notes in circulation, it is 0.001 per cent. Eight
notes are counterfeit notes per one million notes. Out of ten lakh currency notes in circulation,
eight notes are counterfeit notes as per the Reserve Bank’s assessment and figures. What we
have taken in the Act is an enabling provision for having thousand-rupee coins, and it is nothing
new. It was in 1905 Act. It was amended in 1976. On ceremonial occasions, we have brought out,
but that enabling provision is there. Currently, we are going to have four series of the coins — one

rupee, two rupee, five rupee and ten rupee. New series of coins of fifty paisa, one rupee, two
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rupee and five rupee, all of them will contain a flowering design. Ten-rupee coins will now contain
ten-petal feature, as | have already mentioned, against fifteen petals of lotus. And, there are
certain other technical features which will distinguish because efforts are always being made that

by touching the note, by size of the coin, even an illiterate man can assess its value.

There are certain commemorative coins. Very recently, to celebrate the 150th birth
anniversary of Rabindranath, we issued commemorative coins. To celebrate the 100th birth
centenary of Mother Teresa, we released commemorative coins. We released commemorative
coins of one thousand rupees for the celebration of Brihadeshwara Temple. Apart from that, coins
are released for a number of individual, a number of institutions. For example, you will be
interested to know that this year is very important from the Finance Ministry’s point of view
because we are celebrating 150th year of the establishment of organisation of Comptroller and
Auditor General. | received a request from the CAG to mint a coin to celebrate that. This is the year
where we have introduced ...(/nterrupz‘/ons)... You can buy it. No problem. | will ask them to print

more so that you can buy.

Another point is Income Tax Act. First Income Tax Act was introduced in 1861 by one
gentleman, Mr. James Wilson, and the reason was very interesting. Four years before that, there
was First War of Independence. So, the gentleman came out — by that time, the power had been
transferred from East India Company to British Sovereign — with a proposal that Indians should
also bear a part of the expenditure which had been incurred to meet the First War of Independence
for India. In their language it was mutiny. They used to call it mutiny and we used to call it our first
freedom struggle. Anyway, this Income Tax Act was introduced in 1861 for five years, but till date,
it was never withdrawn. It has been continuing for 150 years. Therefore, | think, | have accepted
their proposal that | will bring out a commemorative coin for them. So, sometimes we bring it on

other major international events or national events.

Therefore, | will request the hon. Members to give their consent to the provisions which have
been made so that this can come into operation. We have waited for long. There is no doubt about
it. Mr. Ahluwalia pointed out correctly that we have waited for eighteen years. But eighteen years

ago, we started.

It is still a continuing process. | have myself appointed a Commission to re-write all the
financial laws. Even the Indian Penal Code is of 1860. But it has been amended. | have appointed a
Commission under Justice Srikrishna to study all the financial laws. It will give me its report so that
we can re-write all the financial laws. That Commission will give its report within next one and a

half years or two years. | hope that in that process major changes will take place.
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With these words, | commend the Bill for the approval of the House.

it THUT fIST (STRIGS) : 3R §HH <o B! YRw3MTd Wi ATG T Bl ga & foIy g8
oft, AT T TR Wi & T S 3= &) 1509} SR &7 1991 1 B ... (). .

Syt (3ft dIRS 3MAR) BTt S, 31T FelRfhaer JoT a8 Ye 91 39
ERINEENE A Y

3 TU.UA. IFEqAerd : SUGHIIE HBIGY, 3] A8y« STd1d ol a<h Pl (b Sl qaer
e B 3R TR 2, X faet # 97t ot yraem v o forg &) 9% e e <1 ve1 81 weley, §

= 78Iy I ‘\J,UIII(Q‘\’I T that he should read it again or re-check clause 12, clause 13 and

clause 14 vis-a-vis clause 19 and clause 21 of the Bill. They are contradicting each other.
SHRI PRANAB MUKHERJEE: | will... (Interruptions)...

SHRI S.S. AHLUWALIA: You have said that you have done it deliberately. If | go by your
judgement or what you said, then you have to request the Home Minister to bring amendment in
the Indian Penal Code also. Because the Indian Penal Code does not match with this. Make them
synchronised. If you can bring an amendment in the Indian Penal Code for this Bill.

...(Interruptions)...

SHRI PRANAB MUKHERJEE: | have already got it vetted by the Law Ministry. But if you

want, | will once again get the advice of the Attorney General.

3} SEARTIT T (ISHAT) : AR, BOIR BUY & HAIC &b g & dR 4 ...(FIIM)...
THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Now the question is:

That the Bill to consolidate the laws relating to coinage and the Mints, the protection of
coinage and to provide for the prohibition of melting or destruction of coins and
prohibit the making or the possession thereof for issue and for matters connected

therewith or incidental thereto, as passed by Lok Sabha, be taken into consideration.
The motion was adopted.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR): Now we shall take up Clause-by-Clause

consideration of the Bill.
Clauses 2 to 28 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRANAB MUKHERJEE: Sir, | beg to move:
That the Bill be passed.

The question was put and the motion was adopted.
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3.00 p.Mm.

Suaurene et aIR® M) : o B RIS Ao TTHT B 17 3.00 991 I I
P I Bl

The House then adjourned for lunch at fifteen minutes past

two of the clock.

The House met at two minutes past three of the clock,

MR DEPUTY CHAIRMAN in the Chair.
The Appropriation (No. 3) Bill, 2011
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Deputy Chairman, | move:

That the Bill to authorize payment and appropriation of certain further sums from and out of
the Consolidated Fund of India for the services of the financial year 2011-12, as passed

by Lok Sabha, be taken into consideration.

Mr Deputy Chairman, Sir, this is the first batch of supplementary after presentation of the
Budget. The total amount which we have asked for is gross additional expenditure of
Rs.34,724.50 crore of which the net cash outgo would be Rs.9,060.60 crore and technical
supplementary would be because the expenditure is being matched by savings in other grants, all
enhanced receipts for recovery is Rs.25,707.84 crore. A token provision for enabling the
appropriation of savings involving items of main instrument service is Rs.0.6 core, the total cash
outflow of Rs.9,016 crore, an amount of Rs.8,806.63 crore, that is, 98 per cent are related to
seven major items — National Clean Energy Fund, BPL survey, MPLAD Scheme, Integrated Child
Development Scheme, Settlement of pending claims, Air India and maintenance cost of cabs for
WVIP service, modernization of police force, ex-gratia to the victims of the Bhopal gas leak,
proposal involving the net cash outgo of Rs.9016.06 crore will not have any adverse impact on the
fiscal deficit projected in the Budget Estimate of Plan and Non-Plan 2011-12 as there would be

overall savings in other areas.

I will just give one explanation to the first batch of supplementary. Normally the
supplementary demands consist of the expenditures which were not foreseen at the time of the
presentation of the Budget. All these expenditures from the nature of it, one can say that you
should have anticipated these expenditures and made provisions in the Budget. The hon.
Members will recall as and when the reply to the observations of the Members will come, | will
explain in detail. Some of them could not be anticipated. For example, enhancement in the

MPLAD Scheme. The decision was taken, in response to the demands of the Members of
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Parliament coming from the floor of Parliament. That is why when we decided to increase the
MPLAD from Rs.2 crore to Rs.5 crore that additional amount of more than Rs.2000 crore could
not be added. Similarly, it could not be anticipated because the announcement which | made for
the enhancement of honorarium of anganwadi workers was also in response to the various

suggestions made by the hon. Members.

So far as the technical expenditures are concerned, naturally, these demands have come
from the different sectors, and we have taken note of it. | would also like to add that always, there
is an apprehension which the hon. Members express, and rightly so, because the parliamentary
control over Executive is most prominent, and more so, of the other House, in matters of money.
No tax can be imposed without the approval of Parliament. No expenditure can be incurred by the
Executive without the approval of Parliament. No money can even be withdrawn from the
Consolidated Fund of India without the approval of Parliament. That is why we have come as this
House does not have the opportunity, as per constitutional provisions, to discuss the demands.

That is why they discuss it in the form of the Appropriation Bill.

Sir, | commend the Appropriation Bill (No.3) for consideration of the House and its

subsequent consequences.
Thank you, Sir.

The question was proposed.

St IS AT (TSR : SYFHMI S, 3179+ i “fafFramT e, 2011 wR arer
BT IGAR AT 8, 3D (oTQ H SATIHT g=yaTe BT &1 4R D1 A 17118 3 3 3,47,24,50,00,000
PRIS DY DI IR B, AR THRI BT g & o A1 foT H1 HB Iy 99 [A8a Bl oy
31 &1 U8l ATy § 8 a9 ol S fa<ig |reT ITHT faraT 12T 21T, 9% 4,12,000 HRIS SUY T,
ifehT 39 Bl FaTcR H Bl Y8 HIST 40,000 HRIS DY o YR AT TAT| SYHHTINRT S, FE I
O ¥l HICIBIRET &, SHD! YT PR & et Bl BIg BRI 34 (A8 H T8I &1 §H AT ST
TR & 5 o a1 a1 foaxt =i o we= 9 v o 218 i areT gedr S ¥aT 7, for wR iz
T e 2, IS oY I S BT DI T BIS HUISTA Iy AT AT TS 3T, 390 IR H S8
BT I BT STFHTYRY ST, I 1 I8 Th UhR BT B faom4 &, Aaurf~e ufhar 2, 84 59
T BRAT 8, oifh §9 TR 370 IR @b B FHI 84 sa1 HidhT 3faed fAerar 8 fb s &
foxTra &fa & dy o, foxi yees & dea 4, <w 4 g arell anfde wifafaferal & ddy o s
I, AT =T W W @ Wb | ST Sft, § I8 91 i1 & 6 a8 anf¥es fawa g1 -ikw
BIT 21 ITST §31 IR 1 BT B © (b AR 31 I§ 1R (997 dler & fofg qail 21 F HIfrer
PR G [ I8 IR 71 %8, ST § 371 a7 BT BT &1 TSR 3 HRAT aTe<l g
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S 37 318 €, GR & NS B AR &1

38T BT A GR o SIS B IR &1

379 TR <RaY ASTd BRI &

%7 X% <Rau Siferdt & SRR 21
R 39 U 49 9§ 980 9K a1 A% 81 S 6

£} ¥ v g (FER) : Sy Sit, Rau e fova et T & o uifdree faer
EIRREISNN NI R A

st IMe™ Imard 3l R A FIRTY) H 98 I -AIS) a1a T A ArE, i ot
e § [ W 4 O TR | U a1 PE ) 59 GHY Al Bl 97 BTeld 87 H FHIA g b
UTq &1 TS I8 85, IR =] qHeid
“Tep Ul Al G, Te BT
B TS Il W T 27 —

B TS WY FRP TR TS W, b IRIME TR W, ARH IR ol Us 3irex Al

“Tdh Tl Wl g Te sThIe
B IS ool W o 8
8IS Rd 11 g3l &1

Rreft feerotelt ot el 27

37t wfdT TiehT AR (AMMERIA) : Rifds o1t 317y fquer # 98 & gAfeg!

i} TSI ST : AT 2R Sfl, § SIH1 IR I8 Gl g, 3% A1 1R IeR 4|

SUHTIfT HE 1S, # U 3R BIT Ul a1d FE1 a18d1 g SR 7% 37ell Sff 93 8, oI
H I b URAT S THURN &1 914 &1 81 G IS STaR A18d SRR §37 B U1 I8 ARG
T BT e AT IT] ARAT RIS BT BT I HHBR B A1 U d1R, 1 1R, Ui aR g9
31e8 WEH HUS B ARG R 51 BB Al + <@ [$ 33 Teds I8 ¢ b 9N SIaR A18d 3
YRA 9 Hex H Riet €T &1 /B ANl 1 STHR ATed A Ribryd 3 [ A8, I8 Fa1 979 ©,
R 3 e H A I A ATSH BT RATT RieT S 8, AT W I 9 HIeR H ATIab] Rar!
RIeT T goTc 31T ST &7 81 519 I8 91 T3 ATed & Alfed # 1S, 01 S8+ HHER 9 guT
o AT e © o ARATT 3 Hiex H fefcll & 3iR g7 9 Hiex &1 U1 ok 81, I8 Al 187 S
$8T b o, 3 HIeR # Al 89 ¥ TRIq ATGH! &1 ARG R¥ercl 2, STHRI B eRar a1 9 Hiex 4
Bl Tl BRI 81 IS o - S Bl & 317 Y8 R R 8, Al S el (b I, JH ST
T WS, TE coalition BT A Bl HHIGR TRT W MMSH! 8, § IHD! BT el AHhdl, T8 W
coalition B} ASTRY &, T U YT A STHTfr i, mem =i oft 7 o fam a8 ave o,
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R AT H g1 S g8 d S0 MR & G H O a1 Y1 T8, 9 I8 PeT & coalition B
ATl 21 H AT fast w50 Sff 3R e w50 Sft &7 ofR gaw & weids I81 §) H Terd ard el
HETI AT H X8 & q1av(e H 9 &1 ARhal & g9 I1el 7, .1, H Teb 372 AtS @b & AT
TS AT 8, lfdh TR 79§ 99 &7 9gd << gal, 519 I8 914 del 1S 3iR 98 W AR weHIE
8 St & gRI 2! TS o coalition BT ASIERT H 95 BB BT Ul & | STFHURT HB IS, AW
< ot w30 wR Ty 90 €, H S99 He1 18, H 59 < & WS H Hel are b Ul B Uil
TS ST dTel FHA 3 A7 HRY, GRAT SIS 3TTD] HHI &HT TE] BRI 3T YR DI TSTeH
BT WY A4 SR, TR BT ITSTEH HT W6 TG Ad HRYI IR AT IR DI IS4 &
WY H WIHR R {1, AT IR B A &1 BIs W1 Abed 590 2 H S HMH T8l HRl g

UTIR $l AT 8, 89 I8 Fhed ofil, dd dl 91d 37l &

SUFHIIL ST, §9 FHY AAS BT S G el X818, 3941 W AR A H I ge1sll o gai
$HRAT ATEd §| U8l geH1 98 ©, Sl vl BB 37 Ugel SM-IPT 3R JRI <201 # g8, et
3N St ST FoTgd o7 fob I AAA el g1 211 JRIT & TR Q20 4, ST&l HIh] 3M19Tdh
ST oY, I 22 BT 3MH e i TRART 771 S9 RV AR S & HUR FIT AR B,
SHEEIIESERISIRIREN ER R E RIS S ke Ca R A EIECI SR EC TS IC IR IR K
TR I B IRF S TR BIE Thellth 31T, Afh § 39 91 BT SAfTy YH¥d < I8T 8, Hifs I8
RISy 3M1g &1 3T 7 g TR 1 R 3 8 3R gRI9 4 4 gH ) I8 aRRIf 1awT
YT 3T TS, TATT T YT 59 TR BT &1 IRau|

o v gRIRRT 3iR 2, 51 S Famem |l & forg @ it 98 wweid € 6 98 9an A € ok

IR By T B foog TR I1 98Ts & ORI & 3rerdr IRa & Raoip 3marst Serdr & af

D! AT B FAAT S el 21 3R FE fhefl & W e A 8, A ag sy H AR g8 §
STy e AT8d & [ Ho <2 H, ST8i AMHRITE! 5 40-40 AT A 71 {HT, I ARSI
St & FeArEl & 41o d8 HR AT 71 3171 I ATRIE 19 191 B 91 & forg dod v 78 2
G ST @S Bl &, A Pls Wl ARME & e uran 2|

IYFATIRT HE1Gd, THERT He¥ H SAfeIg 1 d18dT § ife Vs M 1R IR gA1d T

B & T8 fquT= G413 e BT U2 831 &1 I8 XBNA H 3A(MY <71 A8 § b ufeend) demre o
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HRG(TC] BT LA PRI 33 ATl T AT ST - AR & TR 3MR I §RT ISTY 7Y
STt d faRIER BT B BN HHAT g1 Bl FHH AT 3R 33 ATl &1 < DI SWIS PR B (AT
...(TIYT)

Teh A W : 31T I §oIC UR 91l Xa & T a1 B I8 3l

sft YMEN WA : SUMHURT HEISY, T8 Ioic | &1 Aefid 81 331 dRE 3 Sl SIYHG I8
FHSIN oY o 9% aRal SUAT @F RS AT | Siidl B 31 ST, FoTa= A1 $ov ARBR &l 989
T T o1 3R ST 7ofl AT off, I 98 Pt TRBR DI PR B [T HOGR BRall AT $H BRI
werT 31 ST Bl I8 qier1 gl fb I8 coalition BT AR B

SRR AE1G Y, SITHS &I ARBR DI Wl ST 7 IWTS IR B (AT H I8 Bl aredl g
o5 ®1$ oft cafen, IS Wt T 519 U ATehd & Gl IR T D IR Rl B, I IHDBT FE BTA
BICT 81 31TY 194 STt & ¥ A F | T AN DI oI5 AR - HT {1, b ol 81 i = gar
A BT Vel gs, fH e A B Affeai AR BR 9 e s d)E T o &R 0
fpr-fpt TR & SIATAR ST -STTE R 81 %8 &1 H U8 SATMY a1 Aradl g fob Fxrd i Al
3T AT H 39 IXE BT [I9aT 7 X 7 Il

H U YHRE 31 ST AT §) I8 VBRI H SA T WY <1 T8l § b AT D1 gHRI =1 Hal
T HE ARG DI 3R ¢ T8 81 TCTAR 3R HES & a7 H TSR I8 39 BT 9, 370 9 4
=g 81 X&1 & I8 3T BT Bl 3o a1 & 9T el 2l

IYFATIRT HeIed, § U ATRIT ISR 1 AT8dl &1 ¥4 gf=a=T el St 98 Aerh

T off, TfeheT SHRSIN & 918 ST S9! ST 3R SWTS hh]|

YIS ST, YT AT BT T ITSTd i ST ofleh |41 § 425 WIS Siid $x 31T o, 3o+ faena
AT 3 1w Sil T8l a1 o, T ST 9gHd [Toiid Si 1Y 2, <fh 519 ST=iam = |9 * a
ST = ITTg T} ST Y ARBR BT RGN B 7|

it SuuTUfs : I8 S T8 Bl

SHRI PRANAB MUKHERJEE: Ramdas;ji, please excuse me. Even a court has commented
that after years of struggle, no implication about Shri Rajiv Gandhi in Bofors was found out. That is

the observation of a court. Please don’t bring in that incident.

St IS AT TR, Y 9 HETR, MY U8l S TG of...(Fae™) § Sl Her g, S
X} IR G & 91 81 31 fofa ... (cgaem)

*Expunged as ordered by the Chair
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MR. DEPUTY CHAIRMAN: Ramdas;ji, there are two Members from your Party who have to
speak. You have already taken sufficient time. ... (Interrutions)... | will not be able to give time to

the other Member.

7} YIS SRATA : 4 I8 P81 & [ ST 7 425 ¥iei | fIaam & arac(e S sfeqqd 4§ 41
o1 fe...craem) & o o o, a1 &9 98 21 gar? H 99 91! B SR Rile 981 #r e g,
cifeh= § aMTUep! T8 ST A8 & [ < B ST 5id gad Sl &, <l 425 IS o arel ol
*ff 200 el W 1 3 21 98 .00 B AWSHR BT 8T <0l 2, 31T 5 B ARSR BT geT <t
2, Ufege el Y WREHR D1 o BT I B ..(FGET).... 319 310 79 # I8 faR 7d Sifdrg i
AU Plg AT T T DR fAT 1 ...(FT B =S, 3R 37T S Hol1 AT, IH ISR A
PHTH PR X8| ARG, TR B dSTS B 10 ...(AHT B 1.

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRl S.S. PALANH\/IANICKAI\/I)1
Sir, any references, especially, about the DMK, CPI (M) and the Congress (1), which are not

relevant, may kindly be expunged.

MR. DEPUTY CHAIRMAN: | will look into the record.

# IMSN AT : SUHHIIT HEIS Y, H U8 HE1 918 R8T g b &1 Jord &l b 81 gU
3R TETTH=I Sft & Bl 8T SHRT AT e 1151 1 (RS # &l o1 11?7 H et 31 a1l T8
PET, AT RIS BId &1 H 3TYD! I TS § ...

MR. DEPUTY CHAIRMAN: Mr. Ramdas Agarwal, are you going to give some time to the

second speaker from your party or not?

S IMSN AT : WX, AR U <l e €13 3iTues A U a1 311R el aTedl gl 3
TR R B! =i A7d I

it Syl : b 21

#f MW AT : HElY, Y& WHTH Bl S Economic Advisory Council (PMEAC) &,
IFD TIHT 7 Q9 DI AT AT & IR # S FBT &, IW H DI BT A8l gl TABHR
IRYE & 3 HEIGYT ¥ HEl 8- “The spate of corruption related controversies, that have

emerged over the past one year, has consumed energies of Government and has led to an

unintended slowing down of initiatives to restore investment and economic confidence.” Helqd,

YR 7T T8I 1 78 S IR B 8, Sl FITHA © BRI B A1 RoreR 81 5 & e §
Qe AR AT 91 BT BRAT T8 g Planning Commission @ H%R 3R PMEAC & %R 571 QI
et 9 9 I8 91 pel 8 P “For business, to take these risks, the first pre-condition is the

promise of stability both financial and political.”
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HEIGY, T B 3N Sl BT 3R A1 IET & 1 I LIS B, SIT §781+ el g 3R H
W I HEAT TS & 5 U B SIE T BT Aoigd Bl & oI &7 911 8 W R R e & a1
PRIB B, TB sufficient Tel &1 STD BRUT & FTTHT SISl B ST &, ST ST RIS BIeit ST

2l Tdh Y% Reserve Bank of India Pedl & fb 8 inflation rate &1 qv'glcrl DN %\r, I VBT 8 3R

I TS Bl &R TR-IR TP 76l B 7R 91 B Y TRAT A BN NS IS dd, within one
year T URIC TS P X increase BX o, 3T & inflatio  rate &1 TEMT 81 AR U9 TddH
month & STT 81 3ATT AT a1 § 98 & AT g, cifh $H T & SIQN H I8 HE1 aredl §

TS 1 X 9¢11 H BT aredl & fb Ui & S $9 TRBR 1 2010 31 2011 & g9 A1 4 19
BT U ofiex 9T iU S5 BT T 9 BUT Ui ofiex ¢ 737, fh=iRie &1 g ft o1t 9e1, I’
BT ST 100 $UY H SATET g8 TAT| 141 8RR USIferad #3t Aeled =1 Us fost $el fh ugid & <™
ST & aToIR 3 R X8 € <1 89 S9 ST $H H11| H IRBR A I8 1T HRA1 2T § b Y
SIBT S HY B AT 81, TS Al 3T ST, oifhT 3R ARBR Uglel B S § Th-al BUU BI
BT B DI AT I & AT T8 Q2T Pl DR &1 81T H T8 AT HRAT T8l g b 3R U T
% T A T8 BT 3N 8, IRBR 39 HF B 8, d9 i1 19 BUY G177, dl HH-H-HH Ugid &
T 31 BUY HH B AT, Siotel & T H HH-U-HH Uid BAY B HH B ST 9112 R
N P Rielex & ST H 50 BUY B HHI & ST ARV MY S TSI 1 31, <= 319 TeTg]
FT D Hg | SIRT & T, badl U UM I &l BYY! IHD! dddl Gal¥ Bl G A1 B DY
Tl ?

HEGY, 3id # § Y 3R 97 HE=T ATedl g1 ¥R Y U2 & IR H, il J&T 3R ARifehd 7T
ofT -- I9H a7 H30) HEIey RIS &9 < Fhd © -- AR U2 &1 9T 97 il S9H a9 S T

gg bl .1 “As on 31st December, 2010, 599 Central projects costing Rs.150 crores and
above, were on the monitor of the Ministry of Statistics and Programme Implementation.
State-wise and sector-wise details of these projects are given in annexure”. Important line ?Ts’%\*,
“As reported, the cost overrun in these projects is Rs.126000 crores”. The expenditure of Rs.
126000 crores is more than what was planned because the projects could not be completed in
time and the reason given by the hon. Minister in the same reply was this: “The main reason for

delay in ongoing projects includes slow progress of contractors due to labour supply, financial

problems, funds constraints and delay in land acquisition”. Hﬁ?‘ﬂ, 3?163 %K’Ebﬁ:r RerR 8Rm?
MY T ol | BIAT withdraw BRA B, b ST D WT BT T BUIT Hel ST IBT87? 1 AR
26 BSIR HRIS BV cost overrun 81 1T 3R 314} Th M9+ foheft & R ®Ig pNats b1 ?
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AeIed, § WY fIST19 9 €| 3R H B3 contract I §, Tl contractor ®1 &8 QT § [ & AT
P Q)T AT © IR IS 319 ST AT H GRT &1 S, Al 37T $HUR 31 penalty TN i,
&l B IocT 81 3BT &1 THR B Sl 8, VPR ITD] IR Sl 8, ST Il & I 3Pl acll &
3R ARPR a7 H overrun Bl FTRIERT WY Y& IR il §1 I8 A B ST & U B F1 TR
Raerars &1

HESH, H U 3R T2 YD A G A8 §, 9l 3141 O (a1 8el 81 FHrER 931 4
I8 35! TRE A TP galll I8 I8 2 & inflation rate SAT ST &1 1T b 21 & THI9 3R
HEIH T & YRR B Glh = THI 5 ARI 26 BAR BRIS BUY 3T Uldbe ¥ FebTel R gar Ari
B oai A < fam gar 72, 98 foTep! SIei | =rer T 9Eied, I8 I AR B Sidi H el T, il
profiteering ®Rd &, ST black marketing &Y & IT S trading B & AT IFEHT ARGR IT FA TR
U9Tq 81 Afp, T AT B inflation & HIROT IR STHAT & oI | 9 51 U1 Iar 131, et
BT HIAT bl ©1 IE U1 I AN & BT AT SIa1 3 Tl ST 2, S 59 HHR B Aerfaterai
# enfiet B §1 91 3 SIS Al al Wl a1 are wEe & dARl al Ekie a1 3are feed iR
fth B WIS, AT 7T UAT AGUINT H &1 S & AR SPT SUANT 781 811 &1 § A
H1egH 3 o<t #30 7E e A ol aredl g [ 59 TR 9 Sl e 7l €, TI1d 37 d1S| ®l b 781
HHA 8?2

TEIGY, STd e 3R WIel & S 9¢d &, 919 sugar & &M 96 8, T S HI 395 HUR
fRI=0T 9T § BfSHTE 87 HEISY, T8 Hdcl WRBR &I AR BT Telid & [ <79 918 i diHe &
ST 91 3 & 3R 991 IR WRBR &1 DIy (=01 &1 &IdT 81 519 sugar BT, T BT, FHS BT G4
T B, 37Te] MR TS BT 19 9 ST 2, S THY ST HRIE ISl 2| ST B WG FeliT
A &1 ST & A A U bR B 91 YT BIll @ b 89 Sl IR gl 2, Sl 371 96 W
forRi=oT T€1 R Ul 81 IRBR IR B T8l I UKl 8, CIHAl BT Sl 4 AR BRIS DY B
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SHRI MANI SHANKAR AIYAR (Tamil Nadu): Mr. Deputy Chairman, Sir, | rise to support the
Appropriation (No.3) Bill, 2011, that was presented before us by the hon. Finance Minister. Sir, |
see that our approval is really required effectively for about Rs. 12,035 crores. This is because we
have already earlier voted and approved over Rs.22,000 crores and the total amount that is asked
for is short of Rs.35,000 crores. So, out of this Rs.12,035 crores, | find that as much as Rs.12,000
is on account of transfers being made to States and U.T. Governments and that is why | would like

to concentrate on that aspect.

Some portion of this is, doubtless, for development and welfare schemes affecting the really
poor of this country, a very large proportion of whom live in the rural India and a significant
proportion of whom live in slums of the urban India. Since Shri Pranab Mukherjee dates back to
the time of Indiraji’s enormous victory of 1971, based on the fundamental cause of growth with
social justice, and, since in the present age we are seeing more growth than the social justice, my
earnest plea to the hon. Finance Minister in these circumstances is that whatever steps are taken
by the Finance Ministry, they must ensure that not only is the social justice component maintained
and strengthened in our total fiscal architecture but also that it is a privilege over growth, if there be

any kind of conflict between growth and social justice.

But, | believe that it is not necessary to compromise on growth to achieve social justice
because one way of translating accelerated growth into social justice is through inclusive growth.
Inclusive growth essentially means Parts IX and IXA of the Constitution, headed respectively the
Panchayats and the Municipalities, read alongwith the Eleventh Schedule of the Constitution
which lists 29 issues in which the local authorities, the elected local bodies, are supposed to
undertake the planning and the implementation. Plus, of course, the subjects that are listed for

urban local bodies in the Twelfth Schedule.
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Now, a vast proportion of the funding for these 29 subjects in the Eleventh Schedule and 18
subjects in the Twelfth Schedule comes from Centrallysponsored schemes that are funded by the
hon. Shri Pranab Mukherjee. The money is in his hands. His performance, and that of his
immediate predecessor, has been so remarkable that on these social sector and anti-poverty
Centrallysponsored schemes, the Central Government expenditure over the last 17 years has
increased by a factor of 17. It has gone up from approximately Rs.7,600 crores in 1994 to about
Rs.1,65,000 crores in the current Budget. But, what has been the outcome? According to the
U.N. Human Development index, India stood at position 134 in 1994; that is why | picked that

particular year.

India’s position in 1994, when we were spending Rs.7,600 crores, was 134. Today, when we
are spending Rs.1,65,000 crores, our position on the U.N. Human Development Index is still 134.
We are exactly where we were. We are like Alice in Wonderland, that the faster we run, the same is
the place where we stayed. Why ? Because a huge amount of this money, which is largely covered
in the broad heading, ‘Transfers to States and Union Territory Governments’ which is what is
referred to primarily in this Appropriation Bill, are relating to those matters that are given in the
Eleventh and Twelfth Schedule, but they are not reaching the Panchayats. They are being held up
by State Governments and by Union Territory Governments. The Union Territory Government is
unforgiveable because the Union Territory Governments are the Government of India, and if the
Government of India itself will not set an outstanding example of Panchayati Raj in States where
they have very strong political influence, then, what kind of lesson can the Central Government
give to State Governments? That is the key question. What we could do in the Andaman and
Nicobar Islands, what we could do in Lakshadweep, what we can do in Daman and Diu, what we
can do in Chandigarh, why are we not doing it? And why can not we influence the Government of
the National Capital Territory of Delhi and of Puducherry, two of the worst States in Panchayati
Raj? In fact, in Delhi, there is no Panchayati Raj, and in Puducherry, they have just dissolved the
entire system that has been set up previously. Now, if we are not able to get the Ministry of Home
Affairs to listen to the Ministry of Finance and the Ministry of Law, who are the upholders of the
Eleventh and Twelfth Schedules of the Constitution and article 243(g) read with article 243-ZE,
then, who is going to tell these people? Unless we do it, with what face can we turn to the State
Governments and say the only way of spending these vast sums of money more efficiently so that

they reach the people is what | would call the Rajiv Gandhi Yojana, which was not, in fact, Rajiv
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Gandhi’s way. For all he did was to give constitutional shape to the ideas which have been with us
since Mahatma Gandhi and Jawaharlal Nehru. It is actually the Gandhi to Gandhi way, from the
Mahatma to Rajiv, and, this House, this Parliament passed those constitutional amendments
almost unanimously. The only party to vote against it was the DMK, and yet the DMK is running
one of the best Panchayati Raj Systems, or, was, so long as it was in power, which in Tamil Nadu
is going on. In these circumstances, | think, at the time when huge sums of money are being
transferred to States and Union Territory Governments, there should be some conditionality
deriving from the Eleventh and Twelfth Schedule, Parts 9 and 9A of the Constitution. Now, for this,
the Prime Minister, | had asked this question this morning, | am not sure the new Minister of
Panchayati Raj fully understood what | was saying, but back in October, 2004, that is, less than six
months after the UPA-I Government had come into office, the Prime Minister of India, none less
than the hon. Prime Minister directed the Cabinet Secretary to circulate all Ministries of the
Government of India whose schemes and plans had anything to do with Parts 9 and 9A of the
Constitution to modify their guidelines to ensure the centrality of the Panchayati Raj Institutions
and the Municipalities. It is now seven years since then. It is now more than three years since the
Government of India received the Renuka Viswanathan Committee Report, which explained how
this could be done, and yet the fact of the matter is that the CSS guidelines, at least, with respect
to the role of the local government institutions remains exactly as it was, and there have been
numerous attempts made in Union Territories, particularly in the Andaman Islands to completely
subvert as a result of the Lt. Governor’s actions the existing institutions of local self-government.
Now, in these circumstances, Sir, when we are passing a Bill, where Rs.12,000 crores is on
account of transfers to State Governments and Union Territories... | think, it is appropriate that we
should stress that the time has come for the Ministry of Finance to set up a Commission as the
hon. Minister has already set up many commissions, a Commission to see how can Central funds
in respect of the Eleventh and Twelfth Schedule subjects be directed more effectively than they are
at present into the hands of the elected local bodies and let us not forget, Sir, that we have
250,000 elected local bodies in India. Then, we have elected 32 lakh people, 3.2 million elected
representatives to help the Government to run its own programmes and instead of entrusting and
believing in these 3.2 million Indians elected by other Indians, we depend upon a small
bureaucracy, a bureaucracy to which | had the shame of belonging at one stage. This

bureaucracy is not to be trusted.
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PROF. P. J. KURIEN (Kerala): You said, ‘you had the shame of belonging.”?

SHRI MANI SHANKAR AIYAR: Yes, | had the shame of belonging to a bureaucracy which
swallows 85 paise in the rupee. If that is not a shame, then, what is a shame? And | will quote Shri
Rajiv Gandhi on that. Eighty-five paise in the rupee goes into administrative expenses and
therefore, we have to switch from benevolent delivery by the bureaucracy to self development and
self delivery by the elected institutions of the people. That is my first plea. With respect to the tribal
areas, Sir, we are in a very, very serious situation in this country where according to the figures
given by the Minister of Home Affairs, nearly one-third of India has been just taken over by
insurgency. We have 35 districts that are completely out of the control of either the Centre or the
State Government. We have an additional, approximately 60 districts, which are very severely
affected and if you take the partially affected LWE districts, the Left Wing Extremism affected
districts, according to the Ministry of Home Affairs last report in March, 196 districts of India in 20
States of the country are submerged in insurgency and to tackle this, the Constitution has
prescribed only one law, that Parliament must pass. The Constitution does not have any provision
for any law to be necessarily passed by this Parliament except the Panchayats’ extension to
Scheduled Areas Act, 1996. It is 15 year old piece of legislation. It has been on the Board ever
since then and to the best of my knowledge it has never been challenged by any successive
Parliament since 1996 and yet, Sir, the Report submitted to the Planning Commission by the
Bandopadhyay Committee on development challenges in extremist affected areas, despite that
Report being with the Government for the last three years, no action has been taken whatsoever in
ensuring that Panchayat institutions in Fifth Schedule areas are so empowered as to make them
capable of passing a law which Parliament passed 15 years ago. It has never been challenged and
which is a requirement of the Constitution, a mandatory requirement of the Constitution.
Therefore, Sir, in May last year, in my maiden speech in this House, | suggested to the Home
Minister that he read paragraph three of the Fifth Schedule of the Constitution which specifically
empowers the Union Government to issue directions to State Governments in respect of
administration in Fifth Schedule areas and the request was that you either get the State
Governments which have Fifth Schedule areas to implement PESA or alternatively to be directed
by the Union Government to implement PESA. Till today, the only action taken is that in the
National Development Council, the NDC, the same State Governments whose faults in this regard
are listed in great detail in the Bandopadhyay Committee Report have been requested to please

be good about it and what is worse is the integrated action plan of about Rs. 1600 crores which
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Government has specially prepared for these extremist affected areas are being implemented
through a Committee of three district officers. These three district officers are the very three
district officers who have been indicted by the Bandopadyay Committee for not implementing the
Action Plan. So, under these circumstances, it is imperative that the Union Government have
recourse to Paragraph 3 of the Fifth Schedule, which was written by
Dr. B.R. Ambedkar. It does not go back to yesterday or the day before. It was written between
1946 and 1949 when our Constitution was drafted. It has been there on the statute book for such a
long time. | don’t see why we don’t use them, especially when we know that all the guns in this
world are not going to end Naxalism. Naxalism will end when the people themselves say that it is
more advantageous to be with the Government of the country and the State than to be with the
Maoists. And, it is so simple, Sir, because you, Mr. Finance Minister, have made a provision for
1/3rd of our country to get Rs. 50,000 crores which, according to the Constitution, should be

planned and spent by the Panchayats. Just ensure that Rs. 50,000 crores...
MR. DEPUTY CHAIRMAN: Mr. Aiyar.

SHRI MANI SHANKAR AIYAR: Sir, it is not yet over. | still got 14 minutes. | will finish in just half

a minute.
MR. DEPUTY CHAIRMAN': Your colleague is looking at the clock.

SHRI MANI SHANKAR AIYAR: Sir, Mr. Subbarami Reddy is going to talk for the rich; let me

talk for the poor.

The hon. Finance Minister has made a provision of, at least, Rs. 50,000 crores. My own
calculation is, it is nearly Rs. 80,000 crores. But when | checked with him once, it seemed as if it
was Rs. 50,000 crores. He has made a provision of Rs. 50,000 crores to reach the 1/3rd naxal
affected districts of India. But, they are going into the hands of bureaucracy and the
politician-bureaucracy nexus. Instead of giving them into the hands of the elected representatives
of the Tribal people, this may be planned and spent in accordance with the provisions of PESA
Act, 1996. Sir, one little step by you and you completely transform the extent of social inequality in

this country and not until social justice is served can you sustain high rates of economic growth.

So, with that plea, Mr. Deputy Chairman, | will resume my seat so that my friend can now talk
for the rich. | hope my words are the voice of the poor has reached the hon. Finance Minister.

Thank you.
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Mr. Vice-Chairman, Sir, the Appropriation (No.3) Bill seeks to grant approval for
expenditure from the Consolidated Fund of India. This fund is created out of the tax payments

received from the people of our country. Here, | would like to put
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4.00 p.M.

one question. How do you propose to tackle tax evasion and default in payment of tax by rich
people and by corporates? This is getting reflected in the huge accumulation of unpaid tax

arrears.

In reply to an unstarred question no. 994 on 9th August, 2011, the House was informed that
as on 31.3.2011, direct tax arrears reached Rs. 3.33 lakh crore. And the target for recovery in
2011-12 was fixed at Rs. 16, 954 crores only. | would like to know how this problem can be solved.
Such targets reflect that there is a deliberate indulgence to tax evasion. | want the hon. Minister to
please clarify this. It is the poor people who are contributing money towards your public
exchequer. The rich people and the corporates are simply looting this. Will this continue? The
common people; the poor are being fleeced due to the continuing price rise and corruption. Will

this continue perpetually ?

Secondly, there are discrepancies in figures of tax arrears and default cases. In the reply to a
question given in this House on 9th August, 2011, the direct tax arrears as on 31.3.2010 were

shown at Rs. 2.48 lakh crore.

As per the latest CAG report, the unpaid direct tax arrears for the year
2009 -10 locked up in litigation stood at Rs. 3 lakh crore. As per the Receipts Budget 2011-12
circulated in this House, the unrealised direct tax, that is, revenues raised but not realised is
shown as only Rs. 1. 09 lakh crore of which Rs. 42,949 crore is undisputed. Why are such wide
discrepancies in the figures of direct tax arrears for the year 2009-10 getting reflected in the

statements made in reply to a question raised in this House, and your Budget paper?

Without clarifying and sorting out these discrepancies, can the Appropriation Bill make a

sound proposition? The Government owes an explanation to this point.
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ATl &, 31 R AT +ff iferamic § 9ew €, Appropriation Bill § 81 AT main Budget # &1 AT
IR 1S feare | yiferam™ic # 31U vl 39 &, S99 $91 IR -Uid fI9FIi & ST beneficiaries € AT
population ¥ ATedd TG &, T AN TREBR & 3R Hrg-v A ey d ded & fh g6 IR A3 &
@l B, 378 IR | T IS I AreH1 IR 9 I & ol S Wi 97 &, S T I, ST
R 9gRT 9 94 I8 ©, Iei 1 dffthe ugamr aifey, 98 F&l uga Ul <&l 7, s gend
ex-Minister,ﬁm$aﬁﬁ,ﬁ@ﬂ@ﬁﬁ5éﬂﬁone-third region AT ol Y e |
3T g1 & 3R I WHR IS IR H A1 H IS g o AIAEG] & fTQ 319 AT Sl Tribal @A
UR, 3nfeareil ST OR STRIYU &R § o5 eS8 7 Tribal @11 € #RNaTd € 810 &, "R A
Sl Tribal AT E, A 71 &Tel 8, 371 AN Dl T [haT ST X&T 21 7 HIAaTa] @Al Bl efleX $I 8,
3 H1RMATE AT & dell scheduled areas 1 ARBR neglect BX &1 81 TRIT MMEHT, T IR
G & forg 181 7, e a8 & folg e 7781 &, o1 U1 U8+ & ol dusT 721 2, S9!
S 4} TSt e BRATR, I 3D oI Id ol SId 8, STh! d1al H 31T S 81 HR 519 319, ARG,
I A @I, e feame A, W & 279 9 3@ & forg 7qR dell A1 98 TRI9 Afeari) s
BB STEI? S ITD! AGS BRI, TE ST A1 FAT ST 3R T8 I A1 S & fofg 7GR
2, Fifr S R8T Y& 81 3 o IR -9 g9k 30 72T < €, Te & g aue < &,
Raef =T el &1 ST 3T 81 S TR HTST & SMSH! B X I S 9, 319 S0 39 Raai
A ...(FIUH)...

it Irofta wama w3t (FER) : Racr e e?

7} W R : Rl wcierd <iasT| Racii= dga & 3R 182 I8 45 S 81 A gl
P fTT IRBR BT 376 IR H AT 8N ST educate BT B ...(ALTH)... S5 SHAMTD
STaTHe & forg a1 sl

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

st " AT IRl 86 AT 87 FTTH UIfIITHE H ST 21T, Education Department & g1
31T 21T, 1700 AT something Model Schools Navodaya Vidyalayas & es ¥ &Y T, AR
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ARWS 3R ISIT, TTBT WR AR AT SATET I8 8, I T DI Ueb I Tl -Te] 1< g1 Tl
AR, I AN BT STATHE DA BIM? 9 IP 39 I8 4 39 S H 3feT ST W TH 3IR gl
Scheduled Castes, Scheduled Tribes, OBC Groups 3R fera T I %, SREIl neglect fopam
ST ....(GHTH)...

Igaured (3. 9.9 HRAA) : A9 SATeT < for B

# AT fFET : B U YT B Ui B STAISC PR IET S, SUITUSTD STATC S foTg,
ST S0l B R PR D oY ARBR Bl G TS AR g Sl ole 31 W8T 8 IqD
TSR BT STl B | g |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, let us hear Shri M.P. Achuthan. You

know how much time you have; you have less than five minutes.

SHRI M.P. ACHUTHAN (Kerala): Sir, we are discussing this Appropriation Bill in the
backdrop of the effects of the global economic crisis on the Indian economy and other countries of
the world. In India, whatever be the claims of the Government, the prices are steadily increasing.
Unemployment is increasing. The misery of the people is increasing. Take price rise, for example.
The Government had promised that when they decontrol the price of petrol, when the price of
crude oil decreases in the world market, there would be a corresponding decrease in the price of
petrol. Now, the global price of crude oil is 79-80 dollars per barrel but the oil companies are not
ready to reduce prices. They offer a price reduction of just 150 paise per litre, whereas actually it
must be reduced by upto six rupees. The Government says that it is up to the oil companies and
that Government has no control over them. Government is are allowing the oil companies to loot
the people. The same thing would happen when we decontrol diesel prices too. Government must

know that it is abetting price rise.

In the agricultural sector, the crisis is deepening. This year, we have got bumper harvest, but
there is no storage facility. | had hoped that in the Appropriation Bill some amount will be allocated
for creating more storage and warehousing facilities, but nothing has been done. Next year, we
would find that farmers will not be interested in producing more when fertilizer prices, after
decontrolling prices of Urea, Potash and other fertilizers, are be increasing. So, agricultural prices

are increasing everyday.

Then, about employment, the Government had promised that when there is increase in the
growth rate, employment opportunities would also increase, but statistics from the latest Sample
Survey show that in 2005, increase in the rate of employment was 2.7 per cent whereas in 2010, it
was only 0.8 per cent. At the same time, the growth rate during this period, on an average, was

eight per cent. So, on the one side, we are claiming that we have economic growth, the rate of
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growth is increasing, but, on the other, employment generation is decreasing. This peculiar
situation is there not only in India but in many other countries where neo-liberal economic policies
are being pursued. We can see it in the United States also. In the United States, the problem is
that growth is increasing, though relatively, only 1.2 or 2 per cent growth, but employment
generation is not increasing correspondingly. Unemployment is increasing. The same thing is
happening in India. What we see now is that in all the countries whether it is in India or in European
countries or in the Unites States wherever neo-liberal policies are being pursued, they are heading
for a crisis. This is the crisis of neo-liberal economic policy. So, that economic policy will have
dangerous consequences in India. If the Government is serious about the issues being raised by
hon. Mani Shankar Aiyar, ...(Interruptions)... You are not able to do justice to the poor. That is
what he has said in a nutshell. If you want to do justice to the poor, to the nation and to the public,
you have to revisit the economic policy being pursued today. ...(Interruptions)... Otherwise,
there will be problems just like what we have seen in the United Kingdom and what we have seen

in the Arab countries and the same thing will definitely repeat in India.

DR. ASHOK S. GANGULY (Nominated): Mr. Vice-Chairman, Sir, | have a few points that |
wish to share through you with the hon. Finance Minister. | feel, we are painting India, especially
the media, and even many hon. Members of this House, with a gloom. Where is the actual
economic crisis? The crisis is in the heart of the G-7 countries. We import this crisis in to India by
our thinking and/or by our words. Remember 2008, the world was plunged into an economic
crisis, while in India we managed our affairs well and quietly. It’s a great credit to the Government
that we managed our economic affairs and growth quietly and effectively, keeping our heads
down; we contributed to our growth too. During 2011-12, there is once again opportunity for a
country like India to manage wll. But we have to face the reality, rise and spread the message to
the Indian people that the gloom of the West need not visit upon us. We have many strengths. As
the hon. Member just said, we are going to have a record bumper harvest in our history; the
vegetable and fruit production is going to be outstanding record. Natural and Indegenous raw
materials are available in plenty accross the country. We do not have to squander them. Our
savings habits are another great strength for India. Where will the funds go? Where will the people
run? They will have to come to India. We have to create the environment that India will remain one
of the most attractive investment destinations for a long, long time. Public consumption is keep
growing and we have to face up to fulfilling the public consumption rather than restricting public
consumption. However, there are indeed some major challenges. The cost of borrowing must be

moderated, because, at the current cost of moneys, it is going to be very difficult to create capital,
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to create capacity, to increase production and improve productivity. We have to tame inflation. It
is a supply-demand issue and anybody who says that growth has to be restricted is not going to
fight inflation. We have to fight inflation. We know the measures. The hon. Finance Minister has
done it over the years. He knows the measures needed to manage inflation. He has to rise and
guide this country and create the confidence that inflation can be managed. Our infrastructure is
again another opportunity. We have to create conditions to improve our infrastructure. Otherwise,
it is a challenge that might restrict our growth. Our exports are going to face a challenge but lesser
challenges than China is going to face because our export-dependency ratio is significantly lower

than that of China.

Finally, we have to take advantage of the price of crude because the price of crude is now
going to be depressed. The growth in America, the growth in Europe, the growth in Japan — due
to unfortunate circumstances — and the growth in the United States is going to remain
suppressed at least during 2011-12. Where is the crude going to be sold and at what price it is
going to be sold? It is something that some of the Members have mentioned and | think we should
take advantage of it. We have to motivate, we have to modernise and we have to grab this
opportunity. We have to rise to this opportunity because if we continue to beat ourselves with the
problems that we have, we will not succeed. And, we have enormous problems. We have the
problem of the poor, the problem of the dispossessed, the problem of the tribal etc. We have
those problems. But, you cannot solve those problems by suppressing growth. | am taking this
opportunity of the supplementary grants because | have spoken to the Finance Minister
previouslyalso that | feel we have to rise and grab this opportunity. Through you, Mr.
Vice-Chairman, Sir, | request the hon. Finance Minister to urge industry, to urge agriculture to
bring in, to hasten up with the economic reforms. Whether it is in retail trade, or, it is in
infrastructure and other areas, reinforcing reforms, the mounting of reforms, must be followed
aggressively. | share this optimism; | do not share the pessimism. | am a realist, but if we don’t
take the opportunity while the developed countries are facing the challenges, we will miss a major
opportunities. | do not want from either side of this House to go on saying that we are going to
have a lower rate of growth in 2011-12 or that we are going to continue to have a high inflation We
are going to face it. The Finance Minister very well understands it. Many people in the Government
understand that challenges are there. But, we have to face up to them in a straightforward manner
and seek higher growth, seek higher opportunity, create more employment and lower the
inflation by positive policies and by declaring those positive policies. | thank you Mr.

Vice-Chairman, Sir.
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SHRI BIRENDRA PRASAD BAISHYA (Assam): Thank you, Mr. Vice-Chairman, Sir, for
allowing me to speak on the Appropriation (No.3) Bill, 2011 regarding the issue of Rs.
34724,50,00,000 out of the Consolidated Fund of India for the financial year 2011-12. Sir, global
economic crisis is serious concern for all of us. Due to the recession, many leading banks of the
USA and the European countries have gone bankrupt. But, due to the strong banking system of
our country, our banks have performed well during the recession period also. | must congratulate
the hon. Finance Minister for increasing funds for the Anganwadi workers which is really helpful for
the poor Anganwadi workers of our country. Regarding the present situation of the USA financial
crisis, the hon. Finance Minister very rightly said that it is very early to comment on it, but we are

also very much concerned about the present financial situation of the USA.

Sir, one of the major problems faced by our country is the rising prices of essential
commodities. Purchasing power of the common people is decreasing day by day and the prices of
essential commodities are increasing like anything. Sir, it is a very serious matter. The common
people are facing many hardships, and the Government has failed to control the inflation in our
country. | hope that the Government is going to take some strong measures to reduce the price of
essential commodities in our country. The worst effect on the middle -class and poor people is due
to the price hike in the petroleum products like diesel, petrol, kerosene and LPG. Sir, | would like
to request the hon. Minister, now when globally the prices of crude oil have decreased, kindly
re-consider the price hike on the petroleum products, especially kerosene oil and LPG because

our poor and middle class people cannot live without kerosene oil and LPG.

The Government has taken some initiative to finance the Air India. It is a welcome move. But
financing the Air India from the Government of India side will not solve the problem because the
functioning that is going on in the Air India is a very important area. Sir, the Air India should work
properly. Otherwise, the Government can give them money all the time, but it will not be helpful.
First, their work culture should be changed. | would like to give a small example. In many
profit-making sectors, | am repeating, in many profit-making sectors, Air India withdrew their
flight services and within a few days after withdrawing of flight services by Air India, private civil
aviation companies introduced their flight services in those profit-making sectors and they are
making profit. This is a very serious matter, Sir. On the one hand, Air India withdraws the flight at
the cost of its economy, on the other hand, after a few days, only after 7-8 days, private civil
aviation companies introduce the flight and making the profit. So, | hope the hon. Finance Minister

take this very seriously and look into this case.
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Sir, our poor people, middle class people and common people are affected very badly due to
increase in the interest rate of home loan. One of the major slogans of this Government is that it is
for the Aam Aadmi. They have always been speaking that there should be home, there should be
cloth, there should be food for the people. But increase in interest rate on home loan is affecting
the common people and middle class people very badly. So, | would like to request the hon.
Finance Minister, in the interest of the middle class people, in the interest of the common people,
kindly re-consider the increase in interest rate on home loan. Otherwise, these poor people,

middle class people, will never get their house. (Time-bell rings).

Allow me, Sir, just for one minute. | know that there is time constraint. | will take only one

minute.

Sir, regional imbalance is one of the biggest concerns. But | hope the learned Finance
Minister will take some measures in the next Budget to decrease the regional imbalance in our

country.

Then, Sir, in the last Railway Budget, hon. Railway Minister announced that she would take
some priority sector to the North Eastern Region with the consultation of North Eastern Council.
All Railway projects will be funded by the DONER Ministry. This was not reflecting your General
Budget, Sir. Otherwise, there is no increase in the funds for the DONER Ministry. So, this is only a
speech, Sir. Nothing has happened so far. So, | hope, in the coming Budget, you will look after
this project. What was announced by the then Railway Minister, Mamatayi, will be looked after by

you. You will also give some budgetary support to the DONER Ministry. Thank you, Sir.

SHRI N.K. SINGH (Bihar): Thank you very much, Sir. | rise here to support the general
purpose and to support the infer se allocation also proposed by the Finance Minister. | draw
comfort from the fact that he says that this is not going to put any additional fiscal pressures
because the bulk of it would come through savings and that the net cash outgo would be less than
ten thousand crores of rupees. However, Sir, we must remind ourselves that this is the first batch
of the Supplementaries which will follow. Embedded in this Supplementary, Sir, my
apprehensions really are that already there is an under provisioning on account of three important
factors — implementing the Right to Education Bill, there is an under provisioning; under
provisioning on account of under recoveries in the petroleum sector, and under provisioning on

the Right to Food which has yet to be factored in.

Therefore, Sir, the entire approach to fiscal consolidation and fiscal deficit, and the path

of fiscal consolidation, which was outlined in the medium-term fiscal policy statement presented
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alongwith the Budget, and what was accepted as part of the recommendations of the Finance
Commission is something that worries me with some uncertainty. | say this particularly because
given all the uncertainties, the disinvestment target through the IPO remains somewhat
problematic given the weak market sentiments. There is pessimism on the tax buoyancy given the
fact that the manufacturing sector has registered a slowdown and that the debt to GDP ratio still
remains a matter of concern. The issue, whether we would be able to adhere to the path of fiscal
consolidation, concerns me more than the amount for which the Finance Minister seeks our

approval, very legitimately, through the first batch of supplementaries.

Sir, my second important concern — and this is an overarching one — deals with the
consequences of the global financial uncertainties. | just say this because clearly there are three

very immediate issues which will bother us.

One, the contagion effect will affect us in regard to exports, shrinking markets in the United
States and uncertain market in Europe. How do we look for market diversification to keep our

current account deficit under control? This is something which is problematic.

Two, the uncertainty of being able to raise external capital given the fact that there is an
aversion to risk, particularly in making investments in emerging markets. Sure, the assurance of
the Finance Minister is rather assuring. But the fact that in respect of access to external
capital given the weaknesses which are exhibited in the large developed countries remains

problematic.

Three, | must commend the Finance Minister that he has recognised the weakness of
investment sentiment today. And for overcoming the weakness of investment sentiment, we need
to do something sui generic, somewhat differently, because they must recognise that this

particular slowdown may not be cyclical, and on our part it requires structural action.

| say this because the Finance Minister is quite aware that our monetary policy is somewhat

out of sync with the global monetary policy.

Sir, in the United States, you know that the interest rates are next to zero. Yes, today,
Bernanke has said that he will continue with this policy of keeping interest rates at zero for the next
two years. The quantitative easing and the dumping of dollar and the debasing of dollar are going

to continue. The fact that it might have an effect on our export competitiveness is another issue.

In Europe, Sir, interest rates also continue to be at a historically low point. Contrary to what is

happening in the rest of the world, given the need to fight inflationary pressures, our interest rates
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have crept up eight times in eleven months. And, therefore, our monetary policy seems to be out

of sync with the global monetary trends.

How do you, therefore, in such a situation, keep our investment sentiment alive? Given
Finance Minister’s commitment to deal with issues of financial rectitude, in a manner which will not
shake the global confidence on the management of macroeconomic parameters of the Indian
economy, remains a very problematic issue. We are caught, therefore, Mr. Finance Minister,

between two very difficult things.

The world, in general, is still talking in terms of the need to continue with fiscal stimulus and

the need, therefore, of continuing with the monetary policy which is accommodative.

Our compulsion on the other hand, Sir, is that the need to adhere to the path of fiscal
consolidation and limits the extent to which the Finance Minister can take recourse to the path of

continuing with any amount of an accommodative fiscal policy.

Sure, Sir, monetary and fiscal policies have to move in tandem. And, therefore, India has to
protect itself, at least substantially so, from the consequences of a global contagion effect. |
would encourage the Finance Minister to take more tangible steps on a further revival of the
investment sentiment, which is being deeply burdened not only with other kinds of issues but also
with the issues which impair our ability to manage the macroeconomic framework in a climate of

growing global uncertainty.

The need, Sir, therefore, is to adopt not only cyclical but also structural policy. Some of it was
mentioned by my very good friend, Dr. Ashok Ganguly. | would encourage the Finance Minister to
pursue that path in an environment where the cost of borrowing is becoming extremely prohibitive,
where the emphasis needs to be on completing the projects, which are currently under
implementation, to ensure that the opportunity cost of investment is maximised, to put money
where we can get the maximum possible return, considering that incipient greenfield investments
may remain weak for some time. These are some of the macro economic parameters. These are
in a global context in which the Finance Minister. | am sure, we would wish to look at what he has
been presented to us as the first supplementary, and has provided us valuable opportunity to

consider the more important global economic issues. Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri N.K. Singh, thank you very much. Now,
Shri Piyush Goyal.

SHRI PIYUSH GOYAL (Maharashtra): Mr. Vice-Chairman, | thank you very much. | won’t

get into poetry and, in any case, | do not know poetry. But | can stick to hard facts. lllustrious
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speakers, like Dr. Ashok Ganguly and Shri N.K. Singh, | think, what they have highlighted is

something | can only elaborate a little bit upon.

Obviously, the international situation is disturbing. We are all aware of it. | am not as confident
as Dr. Ganguly that there is no cause for concern. We may have a strong domestic market but the
way the economy has been managed, specially in terms of infrastructure development and
growth, in terms of rising interest rates, | think, we need to have a review of our entire policy to

tackle the problems facing the nation.

As Shri N K Singh has said, inflationary pressures on the economy are not going to be
handled only by the monetary policy. We will have to attack the supply side problems only then
can we flood the market with adequate goods and services and inflation could be brought under
control. We need to have lower interest rates to spur investment and infrastructure. We need to
have lower interest rates to spur investment in housing. Growing needs of the people will have to
be met by larger credit at lower rates. The example of Europe or USA should be considered very

seriously by the Reserve Bank and the Government in terms of lower interest rates.

In terms of reform, it is not only a question of opening up FDI. That has become the mantra of
this Government. | think we need to internalize reform. We need to see some more action on
administrative reforms. We need to see the Government not only set up Commissions to come up
with a procurement policy or to come up with policies on how to deal with natural resources, but
we need to see action on the ground. It is high time we don’t have to hear once again the
senior leaders of the Treasury Benches citing their late leader that 85 per cent of the money
of the Government is squandered away and lost in the system. The Government needs to address
that problem. That is the solution to the rising deficit. That is the solution to the country’s

problems.

We have public procurement which goes over $300 billion. It is time that we look at that
seriously. We have had Committees’ reports on public procurement. The Government should act
quickly on that and come up with the programme which the States and the Centre can adopt and

bring down the leakages in the system.

In the same way, there is a talk about auction of scarce natural resources. The Government,
in the last four years, in the reply to a question in Parliament four days back, mentioned that they
have allocated 13 billion tons of coal mines, coal reserves to private parties without the auction
route on an allotment basis. | would urge the Government to reconsider all those allotments,
reopen the file and see what was the consideration for all those allotments and get those
allotments on the track of auction, maybe e-auction route that was used for the 3G spectrum.

That auction route could be used for these coal blocks and other mineral resources, additional
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spectrum, the Government land that is available with the Government. Every thing should go on
the auction route. Just the coal mines alone, looking at the international prices, can fetch this
Government over $100 billion if they were to follow the auction route and cancel all these coal mine

allocations.

Sir, the budget in recent years has become an art of only financial jugglery. | was going
through the Budget Estimates and Revised Estimates of the last 12 years. It started with almost
matched Budget Estimates with Revised Estimates. There used to be a 0, 1, 2, or 3 per cent
difference in the two. In 2008-09 the difference was 20 per cent. But the Finance Minister said, If
have given a stimulus package. Therefore, | needed to borrow Rs. 2,50,000 crore extra.ll The

whole nation stood by him and encouraged his stimulus package.

But now, in the budget of the current year, we have a gap since only 3 per cent increase in
expenditure has been provided for. If you see the growth of expenditure over the previous year,
you will have a shortfall of nearly Rs.2,00,000 crore in the expenditure in the current year with no
corresponding revenue receipts coming from anything like 3G auction or any special
dispensations on the revenue side. In this circumstance, Sir, we will see many more
supplementary demands coming up. We will have a lot of problems in terms of fiscal
management. As Shri Singh said, you will have a problem of larger borrowings, and, | am afraid,
India could get into a situation of a downgrade similar to the U.S. situation now, and | think the
country cannot afford any downgrade at this stage, which will result in increased cost of our

international borrowings. | know there is a paucity of time, Sir.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN):There is one minute more.

SHRI PIYUSH GOYAL: | have many more things to state but | will raise them on some other

occasion. Thank you very much, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you very much, Mr. Goyal. But you
made good points. Now, Dr. Subbarami Reddy.

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, Mr. Mani Shankar Aiyar put forward the
point about poverty. | fully agree with him that the biggest challenge before the nation is poverty
and unemployment. People are suffering because of poverty and unemployment. Once again, |
am repeating this. But the question is how to eradicate them. Not by making contradictory
statements or fights. The Indian parliamentary democracy is highly respected all over the world. In
fact, we feel proud of our democracy. It is a democratic country, the most populous one, in the
world, but, at the same time, we should not forget that in a democratic country, the Ruling party,

the Opposition party and other parties are one to eradicate the poverty and remove the frustration
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of youths when they are not getting employment and education. How to achieve this target? The
best thing is to have an all round growth in agricultural production and its infrastructure. For
instance, our Government is concentrating on agricultural sector, IT, power, road transport,
highways, housing, urban poverty alleviation, tourism and health. These are the areas on which
you have to concentrate. Sir, from the other side, every minute, they keep on criticizing each
other. Whenever the Government does some good things, you must have the magnanimity to laud
that and say, ‘Yes, out of the ten things done by you, six things are good, four things are not
good.” You have to think of doing a positive criticism. Democracy does not mean everything
could be only wrong, wrong, wrong! ¥R-gR dleld & BRI, IR-R dleld & |
These are the few words they use. People in the world are laughing at us. Why are you, every day,
talking like this? Let us be together in achieving the goal of prosperity and a better future for this

nation.

Sir, there is one thing more which we should not forget. In spite of the hurdles in the world
economy, India is still marching forward as the third largest economy in the world; perhaps, the
United States of America will be the second largest economy and China is the third largest
economy. Trade goes to whom? To the people of India. The Government and all the political

parties must take credit for that.

Sir, | must also say that the Government is giving incentives to the farmers. They are giving
enough money for infrastructure. For instance, we have doubled the amount, Rs.20 lakh crores,
in the Eleventh Plan. Public-private partnership has been a huge success. This is a demand of the
time. There is a big demand for that. That is why the contribution of private sector has reached 34
per cent. If things are going like this, what is wrong there ? As Mr. Ashok S. Ganguly rightly said, in
2008, the entire world was in turmoil and was facing a very bad economy; India stood first. Even
today, in spite of American economic crisis, people all over the world are in a queue to invest in
India. That shows how fast the country is progressing and how the Government is doing a

phenomenal job.

Sir, in this connection, | would like to draw the attention of the hon. Finance Minister, who is a
pride political leader of the country and who has profound experience in every field, that Air India
distress ¥ Indian Citizen @ oY §:& &1 41T 81 Why? Because Air India is a child of the Indian
Government. And today’s newspaper says, “The Indian Qil Company has refused to give oil to the
Indian Airlines flights.” Very bad! See, it belongs to the Government. I0C belongs to the
Government. So, it is the duty of the Government to see that infrastructural development takes
place. Why is India suffering? Huge debts are there. They have to also pay interests. A few days

back, in reply to a question, they said, ‘Every month, they are losing heavily compared to what
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they receive and what they spend.’ There is a lot of gap. It is the duty of the Government to see
that within 30 days, Air India should be restructured and should, again, become a pride of the
public sector. Air India is meant for the poor men because there are many places where private
airline flights do not go. They do not take the passengers. It is only the Air India which, in spite of
incurring a loss, is doing it. Therefore, |, once again, call upon the Finance Minister to look into the

Air India issue.

Another thing is tourism. The Government needs money. The Government must get more
revenue. Tourism is one of the biggest sectors where you can create employment and also get
revenue for the country. We are neglecting tourism. | request the Finance Minister to prevail upon
all the concerned people that tourism should be recognised as a different industry and all
incentives should be given to it. In India we have got so many spots where tourists can be
attracted and get a lot of foreign exchange. Recently, | went to Switzerland. They have developed
so much in tourism. We have not developed so much. Therefore, it is very important. | request the

Finance Minister to concentrate on this.

As regards the GDP growth, we have grown at the rate of 8.6 per cent. Our agricultural
growth rate is 5.4 per cent. Our industrial growth rate is 8.1 per cent. Our service growth rate is 9.6
per cent. Then why is it our friends are not recognising these things? As our Government
completes seven years, every minute the Opposition is only showing the weapons and fighting
with the Government. They never said any good words. | am surprised to see yesterday that Shri
Dalai Lama, the great spiritual leader, was very much upset over our country being spoken of il all

over the world. We should not do like that.

There is one more thing. | would not take more than two minutes. Andhra Pradesh has
initiated some reforms in the health sector, namely, the Aarogyasri Scheme for the poor people.
Mr. Mani Shankar wants to be poor. Everybody wants to be poor. | want to be poor. | believe in
capitalism and socialism. If you want prosperity of the nation, you must accelerate the progress in
the capital sector and also in the social sector. That is why China is progressing. If you go only by
socialism, you will not be able to progress. Therefore, the Aarogyasri Scheme is helping the poor
man who has no money, who is about to die. The State Government is not in a position to give

financial support to it. | call upon the Finance Minister to think of it.

Another thing is the construction of a separate Haj terminal at the Rajiv Gandhi International

Airport, Hyderabad. There should be allocation of funds to construct a separate Haj terminal at
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Rajiv Gandhi International Airport, Hyderabad. It is very important to cater to the growing
demands of the Haj pilgrims and to make Hyderabad a hub for Haj pilgrims from the entire South

India.

Lastly, if you really want to eradicate poverty, the exact word is unemployment because of
which we are suffering, — there is a huge number of unemployed graduates; there is no
employment for them now — you need allround growth. Take, for instance, agriculture. Irrigation
projects, if they are constructed, will help the entire nation. The Polavaram project in Andhra
Pradesh, if it is constructed, will bring 2 lakh acres of land under irrigation and the drought-prone
areas of almost 15 districts will come under irrigation. The State can’t afford it. The Government of
India has accepted it two years ago. Our great leader, Pranabda, agrees that because of red
tapism things do not move. The best medicine is to throw out red tapism and be constructive and
accelerate our efforts and see to it that we achieve the goals. An assurance has already been
given in respect of the Polavaram project a long time ago. It should be seen that, at least,
within three months the Polavaram project of Andhra Pradesh, which will help the economic
sector, the agricultural sector and the power sector in a great way, is recognised as a national

project.

Once again, | am very grateful to you for giving me this time. | support this Appropriation

(No.3) Bill, 2011.

ATPIRTOT ee: frouar: af~dy: afgdia: — the country’s progress should be

phenomenal, nation is unparallel and magnificent. Thank you all.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Shri Bharatkumar Raut. He is

not present. Shri Ram Kripal Yadav.

3t I Fua Aed (RER) :w8iey, § 317U Ui MR The ST A8 g (b 3ITa 31
faframT fagres, 2011 9R GIeT BT SR U1 fhaTl Helad, S ®I SIS §Y 64 TN &I 18
19 9 91 BI AT § [ SHR <20 1 AIRaD! B 8, THRT P (AT g1 2, <l a2 BT Sl
3T &, I8 31T T TRIT, B aTel 3R SRISHIRY & a1t G4 Sff X1 51 31157 AT JATGHT IR
BT BTG 4 &1 I8 Torar &1 fawy 81 A1 fasy =301 S e srgwa focy #3018 ok oW aR¥ 9
I8 o] HATTT BT HIR HHTEAT 81 SR T AN Bl Tt 1% 1 TEA 1 {hdT BT 89N <%0
@ 70 3 75 T ST 3Tl H T8 & | SR e M4, fham iR #o1gRi ok AR =l 219
FHEIAT § [ 37751 SR A ATH PIs ! & 1 98 11 BT [T 8, 7GR &, Sl IR B
BTerd H o1 H gHera § o (F1feed TR U= S1w! 999 9 I8 del Sl ]8T © (6 g4 fhaml & S
BT T BRI, T MR FASIGRI DI 3T T T a1 BTl 39 Waey H =niferat off aieht 781 €,
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AIfpT g1 I8 T H 2] 371 b oot o ani & 91 Al fham Guerd T8 81 Wi ot
a4 § AT 8, A8, 81 @1 T 85 Uk sreferaRel 9 UR 1R HRad 81777 | X8 arel
S AN 8, 9 W SR Wt UR 9% Bl 81 1 g4 Ul A8 a1 B 375 (A1 Bl &4 il
AR PR Ve & 2 fhd T 9T IR JfTcHe T a1 R Ve & 2 Wl b UfT Sh1 SHY HH 1 8
BT 87 H wHerar g fb e dik o) 39 o= 41 fast w30 Sit &1 THRaAgd s farR &=+ a1
SIS & RT1ep 3T [HATT ©IC BT BT PR &1 &1 I8 YRI & B A1 ST BT &, T
SHFCRI & 1 YT & T1aT &, S U & 781 BT & 1 Boll oAdbx T ©, Afeb=T o
SIS Bl ST & A1 H T & fo ST Suat Sfad aid &1 firerh 81 98 R & fo omst
SR T STHYT WA & Ul B 81 8T &1 I8 ¢ 984 &l WRIG &1 STd AN bl WA 7ai & i
DH I o 3iIR 2B SeTh] B T AT ST ¥, A1 I8 S 781 1 31TST I {25 4 319 8%
TT BT ATHAT BRY Al ATYD! T 6 A JATETET 31T g@ BT BT PR I8! ol SHD! 3R
R BT B e (BT 1 FRad IR IR I8 I Adbd T8l 811 3R {hT FRIeTel 78| 2
AT B GRTETeN BI I1d 89 DR 81 98] Abdl o | ABIed, FI1 g4 BT A 3 a1 4 51 il &
ST BT ST Rarg @raven off, 39 RGars aawel1 &l gee & & (ol HiF 3 619 89 Sy 872
I forg g9 forat IR ST e &1 M bt 52 a1 g9 RS sgavelt eaafRud &l
B 272 31T WY Tiat | faoTell &1 314Td 21 SeTel J1d-fes AT BT ST ReT 8, S8 Wi W) TR &7
el freT R8T 2, g8 ¥l HE T 81T T R8T 81 H FHsian g b fohar il §ofl o e €, S9a d1avjg
o 95 1 QT e €, 98 W1 U1 SIS ©, ST8l WTeicrd ATUeT ¥ [T uRel 81 ey, 89
3 e 9 31T €, a8l TGS SN © A1 B4l 916 1 8H [oIRAT S J8T & 371 f[I8R 7 I8
BT ® 5 U TR 91G 31 V&) 2 3iR G-} ok GETS 2137751 f[agR & o andl 9 31fdes gl
16 3 IR 8 IR A A AP JETS W Yok W2 81 59 BRI A T8 Bl AT b gaer [eqd
TRERT Y &1 H FHIT & b PHIe il oS Uasl €, 981 ol R I81 51 SHSH! aRW 3R g4
T <Te foa ot R aaaR 81 SITgHt| &8 AT+ el <1 det % el srier UeT 81 e B,
D! 3R BT AR BRI BT BM 81 (AT, S TR 9T &, STHT AW 3R 3T
&I I BT BM el [ O § GHeal g P $9 I9 & Bl g1 9N R IR B
BT # 8 qI I MY I B AT el R Adhd ol 31T SIS Bl HH I DI Py
31 YT 89 81 PR e ol (MiTed dR W fUed &A1 a9 d He1s W) 94 g8 ©, olfd
Hac] WIH gl PR Bl 89 U [STHSIRYT BT g B- <, VA1 H 81 9141 g 98184, H U
eTe ¥ 31Ul a1 FHIS BN A O #4301 ST ®1 a1fey {6 d 8 31 U B+ BT B
Eay
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S ST BT MM IEBTell A g YN &1 89 ATIe A1egd 4 <t #2071 Sff § S/gR1g =
AT o ST fB=ATT BT GRTETA B BT BIH PIOIY| ST9 qh (G D AT GEG el B,
TG TP I B ST Geg Tel &1 Fahell 21 AT ford a8 THM IR A & a18 i PR e,
HARYH B, 31T I aRW S+ BT B BT | fIER ST el 981 WRI4 8Teld ¥ o I8 31 58t
R IR 3R RISAIRI &, 319 IH IR (IR0 €91 3 BT B BT aT § Ferar g b s 3w
B RGP BT AT X AP &1 TR TAR A BT DI SATHT, DIg N IR B ETed H &, A <L
1 {4 721 81 Ahell B

AR, 59 T H TR 311R 3R 1 @S 98 8 2. (AT B "Y).... ¥R, H oo+ offerd a1 b8
PR I BT TE ST R 3R TR BT WS B, 3R SHDI IDb+ BT YGEH M9+ &1 fohar, T
S {6 T & <ot 81 & 8 9B TRIclge 99 A BIs 81 /Ib Tl ... (F9d $t =el)... g
TS T OR 37T R Q9T H A 3TI THIG B I Bl BHIH HR B .. |

IurTeder (. 9.9 {RIA) : 31 3177 FHT BT

7} T U ATE : IR I S| TR &I <1 Dl HIH e [bT, AT 31T <3 H FRIETel!
TE AT DA & .. DI °TY)... 3T I B AR D IR IR 81 of STl Aol o1 S781 g Sl
@ 1, H A O A Sl 9 e S b o1 59 UR & <1RTY ofiR Qe H Sl IR -aR7e)
2, SHBI G PR BT B HRY| g=aTE|

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Dr. Bharatkumar Raut. You have only five

minutes.

DR. BHARATKUMAR RAUT (I\/Iaharashtra): Sir, while talking on the Appropriation Bill, |
would like to draw the attention of the hon. Minister to only two aspects because a lot of speakers
have already spoken before me. Sir, in the Demands for Atomic Energy, there is a token demand
of Rs.1lakh. | do not know why this has been kept. Taking advantage of this, | would like to draw
the attention of the hon. Minister to the plight of the villagers at Jaitapur in Maharashtra, where
thousands of farmers are agitated; they are opposing the Jaitapur Atomic Power Plant. Instead of
convincing them, the Government is using lathi charge and using bullets to quell them. By doing
this, the Government can show its power. But it cannot convince them. The Government may say
that they are giving them compensation. But monetary compensation is not all. You are giving
them compensation. You are saying, “We will give jobs to the people.” But that is not enough for
the sons of the soil. When they are giving you land, bhoomatha, they should be convinced that
their providence is secured. | do not want to go into the technical details or the scientific details of

the validity of the thermal power station there. Nor do | want to go into the seismic reasons. | am
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5.00 P.Mm.

only going into the economic part of the local people, those who will be the worst sufferers. What
do they get out of the Jaitapur Power Station? The Government should state in clear terms, “This
is what the local people are going to get; this is what the district will get and this is what the State
will get, and that is why, we are coming out with such a gigantic 10,000 MW power plant in the
Ratnagiri District in Maharashtra.” We are also suffering from ecological problems. How do you
compensate that? Fisheries will be affected. Farms will be affected. The production of Alphanso
will get affected. What are you doing about that? Development at what cost? The hon. Minister

has to, sometimes, address this issue.

The second and the last issue which | would like to raise is this. For the Ministry of Textiles,
you have given the grants both under revenue and capital heads. Here, | would like to draw the
attention of the hon. Minister to the issue of textile mill workers in Mumbai. | come from Mumbai.
Mumbai is known for textile mills. The industry is in crisis. The mills may be gone, but the mill
workers are there. Their main problem is housing. Nearly 1,35,000 workers are crying for houses.

They have been thrown out of Mumbai.

Their next generation is being thrown out of Mumbai. Why should we do this? They are the
sons of the soil. They had developed Mumbai. Their forefathers had developed Mumbai. And
they are being thrown out of Mumbai! Now, the Government is saying that, at best, it can give
22000 houses. How is it possible? Where has the land gone? The land belongs to the National
Textile Corporation which comes under the Central Government. The land was sold for peanuts.
You have huge commercial complexes, pubs, discotheques, offices and so on which have come
up. And where has the mill worker gone? Can’t you give a piece of land to the mill worker? Sir,
this is a sin in the name of democracy. You cannot deprive 1,35,000 families of Mumbai of their
legitimate right to housing. Roti, kapada aur makaan is their slogan and you are depriving them of
makaan. You are throwing them out of Mumbai! Now, you are saying that those who have got
houses are not entitled. How is it possible? Do you think for 21 years these people should have
stayed on pavements? Those who are staying on pavements, those who have been living in
slums, have already been given legitimate houses but those who are the legitimate tax-payers,
citizens of the State, they are being deprived of houses. This is not good. The National Textile
Corporation earns a revenue out of Mumbai; 95 per cent of the revenue of NTC comes from
Mumbai. It is coming from the sale of textile lands in Mumbai. And how much are we giving back

to that city ?

THE VICE-CHAIRMAN (PROF. P. J. KURIEN): Yes. Please conclude.
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DR. BHARATKUMAR RAUT: All right, Sir. There is paucity of time. So, | would like to
conclude. | am thankful to you for having given me this opportunity to raise my queries. | hope the

hon. Finance Minister will reply to them. ....(Interruptions)...

THE VICE-CHAIRMAN (PF%OF. P. J. KURIEN): Yes, Mr. Tapan Kumar Sen, only two

minutes please.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, | have a few clarifications only for getting

enlightened.

Firstly, it appears that food prices inflation has become unmanageable. Even the monetary
instruments being utilized by the RBI by raising the interest rate could not tame the inflation; it is
still going up . Will the Finance Minister, while dealing with this, seriously introspect and reconsider
the most popular proposal of again universalizing the PDS, putting a ban on speculation and

organizing an aggressive crack-down on hoarding in order to contain inflation?

The second is that the present global financial crisis is having its contagious affect on the
Indian economy although the Finance Minister has assured us that we need not be panicky. We
would like to stand assured. But, at the same time, is the emerging market of India, despite the
contagious affect on our economy of the global crisis, still an attractive destination for speculation
capital, FlI? While the FDI is welcome, will the hon. Finance Minister consider putting
some restrictive bar on the flow of Fll in this comparatively attractive emerging market of this

country?

My last point is that we welcome Government’s initiative of restructuring Air India with
necessary financial support, because the merger has created a mess and there is a need for the
Government to bail it out. But what is of crucial importance is, in order for money or funds given by
the Government to be better utilized, it is necessary to change the present composition of the

management. That way, the funds would be properly utilized.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): All right. Thank you, Mr. Tapan Sen. Now,

the Finance Minister.

SHRI PRANAB MUKHERJEE: Mr. Vice- Chairman, Sir, first of all, | would like to express my
gratitude and appreciation for all the hon. Members who have made their observations. As many
as 14 Members have spoken on this issue. Naturally, as usual, it is not merely confined to the
technicalities of the demands. Out of 106 total demands in the Budget, in this first Supplementary,
as many as 53 demands have been sought to be voted for. As | explained earlier, it was not

necessary for me to explain in details, which | would try to do a little now; at the initial stage | did
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not do to say to what extent it is going to affect the fiscal consolidation programme; in other
words, the targets of the fiscal deficit which has been projected in the Budget. | would do that in

the course of my observations.

Firstly, let me explain in a little greater details on the nature of the Grants. Though it is 53
Grants out of 106 where allocations are made and we are seeking the approval, the major outgo
would be mainly on 7 items— for National Clean Energy Fund it is Rs.1,066 crores; | am rounding
off and not speaking in decimal figures. For BPL Survey, it is Rs.2,300 crores; for MPLADS, it is
Rs.2,370 crores; for ICDS, it is Rs.1,500 crores; settlement of pending bills for Air India and
maintenance cost of the aircrafts, Rs.705 crores; modernisation of the police force, Rs.500
crores; ex-gratia to victims of Bhopal Gas Disaster, Rs.410.73 crores. Therefore, this Rs.9,016.06
crores will be the cash outgo. The remaining Rs.25,000-plus crores are technical because there

would be appropriate savings in other areas.

A large number of points have been raised including, naturally, the price rise which is very
important issue. Also, points on the current international scenario, to what extent it is going to
affect the Indian economy, whether we are insulated or it is going to affect the Indian economy,

what its adverse impact on us would be in the coming years, were raised.

So far as the price rise is concerned, | was expecting to have a full-fledged discussion, as we
had in the other House. | hope, there would be a discussion and | would like to take the

opportunity of explaining in detail. But, | would like to address a couple of points.

Before that, | would like to respond to one point. Because, now-a-days, | am noticing the
principal Opposition party becoming a little impatient. That is why, it is saying to us, lGo! You will
be thrown out!ll So what? In the Parliamentary democracy, the rate of mortality is always high.
Therefore, it is in the very nature of the democracy that the people have an option of bringing in a
change. You were in power during 1998-2004; you had won two elections during 1998 and
1999. For six years you continued. After that, the people rejected you. They brought us. After
2014, they may reject us. So what? From 1947 to 1977, there was one change. But, even that
change was broken in 1977. In as many as 11 States the Congress lost. But, for that, do not bring
out open issues to make it a point that we are to go. What has happened when there were
frequent changes ? Many of you were at that time too. Between 1996 and 1999, there were three

elections.

In 1996, 1998 and 1999, and the Principal Opposition Party, the BJP, at that point of time, was

toying with various ideas how to ensure by having a positive motion, instead of a No Confidence
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Motion, so that premature dissolution of Lok Sabha could be avoided, and frequent elections
could be avoided. It has been avoided not by any law, but because of the behaviour of the political
parties. We are the actors. How we act, how we behave, parliamentary democracy is essentially
dependent on it. It is the lesson of history all over the world that how the political parties respond,
behave, act, react, strength of the system depends on that. Therefore, if the image of the country
has been affected, do not think merely corruption here, corruption there or corruption in some
other places is responsible for it. Yes, it is one of the reasons, but if the sovereign Legislature
cannot function, fails to discharge its responsibility of debating, discussing, even a new practice
of disruption is developed, don’t you think that it affects? Can’t all of us, as sensible political
activists shut our eyes and think of, from 14th Lok Sabha till today, or, even the 13th Lok Sabha,
our people also did it, how many hours we have wasted for disruptions? Has it not affected us?
These are the issues which we shall have to address. If we want to bring a stable polity in the
country, don’t worry over who will be in power, who will not be in power, somebody will be in
power, and they are not from the different planets but from the political system, political spectrum

of this country itself.

SHRI BALBIR PUNJ (Orissa): Pranabda, are you in a position to ensure that tomorrow if the
Congress Party is in opposition it will not disrupt the House? Are you in a position to assure the

country? ... (Interruptions). ..

SHRI PRANAB MUKHERJEE: That is why | mentioned hon. Members of the 13th Lok Sabha;
in the 13th Lok Sabha, we were in opposition. ...(/merrupt/ons)... Therefore, we did so; and we
did not do any good job, but that does not mean that you will exactly follow the same because you
claim yourselves you are a different party, you are different from others. | accept mine. Please sit
down; otherwise, | cannot speak. Therefore, | can’t claim it. It is not my habit of passing a blame
on anybody. | have spent 40 years of my life in parliamentary polity, most of them in this House. |
have seen serious debates, serious divergences of the views. But, most respectfully, | would like
to submit that | have never seen a whole Session has been washed out; | have never seen newly
inducted Ministers, who are accountable to the House, could not be introduced by the Prime
Minister; | have never seen that the Finance Bill for the whole year was to be passed in the din and
bustle. That is the difference. You must make a distinction between the effects, between the
limits. Therefore, if we can correct ourselves, it will help. The other day, while participating in the
debate, | was shown a photograph of a prominent weekly that six top Indian industrialists are

saying, “Hello world, good bye India.”

Naturally, they feel that perhaps somewhere else is a better investment destination. | do not

blame. But | told and | am repeating, that picture, that headline we can change. We are in the
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ruling party. Others are sitting in the opposition party. If we combine and convey a message that
we can deal with the situation, we can create the appropriate environment for investment. We can
create an appropriate climate for India being the biggest investment destination and this is the time
because other countries will take some more time, including China. The question is: Are we ready
to do so? Parliament is meant for important legislations. If it cannot be passed and even if it is
passed without debate, without due diligence, are you doing justice to it? Therefore my most
respectful submission would be, let us think and try to find out ourselves that in what way, what
mechanism we could adopt to resolve this impasse. Now, some of the points which have been
raised are about inflation. Sometimes | find that erroneously it is sought to be projected as if
because of growth there is inflation. In 1974, | was a Member of the House, not that House but this
House and | was also in the Government. In September, rate of inflation was as high as 24 per
cent. The then Finance Minister, Mr. Y.B. Chavan had to present a second Budget. In the
economy, with the help of our farmers, with the help of our workers we could bring it to negative
rate of inflation in 1976. Again it went high. In 1980, when the new Government came under Indira
Gandhi’s leadership, the rate of inflation was 16 per cent. In 1991, when Government was
changed, the rate of inflation was 18 per cent. | do not justify that there should be high rate of

inflation.
[MR. DEPUTY CHAIRMAN in the Chair]

The short point which | am trying to drive at is that inflation is an economy phenomenon. Distortion
between demand and supply cause is to be addressed and for that sometimes it takes time. | have
some figures. With regard to food inflation and fuel inflation, it is not that India is the only
exception. | have the figures, not of one year but of ten years, upto 2010-11, from 2000 to 2011.
Global inflation and its cumulative effect on food is 81. 4 per cent. In India, it is 40.26 per cent. With
regard to cumulative global fuel inflation, it is 51.9 per cent in ten years and in India it is 21.8 per
cent. | do not justify that 21.8 per cent is acceptable. But is it possible ? Please show me the path,
| will accept it. When | am to import more than 75 per cent of my oil requirement and from
1998-2004 March, the average rate of petroleum crude was — it started from 12 dollar per barrel,

ended at 36 dollar per barrel.

Could the price of diesel, petrol, kerosene and LPG be compared with the situation when the
average price of petroleum crude is US $ 89 per barrel and US $ 107 per barrel which is currently
going for the last 6-7 weeks? It is the blended crude which we use. Therefore, these are the

ground realities. Do you expect that food prices will remain the same ? When the farmers were
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given, in 2004, the MSP of Rs. 600 per quintal for paddy, will it remains the same when you are
giving the MSP of Rs. 1,050 per quintal of paddy plus Rs. 50 as bonus, assuming the fact that
30 per cent of the total procurement is being procured by the Government and fixing the
benchmark for market price ? | would like to have. If somebody will have answers to these, | will be

too glad.

| come to subsidies. Where from the subsidies will come? Is it from Heaven? Our total
Budgetary transaction is Rs. 12.25 lakh crores. Sir, Rs. 8.5 lakh crores comes from tax and
non-tax revenue and Rs. 4 lakh crores are the borrowings. | am not going into that “favourite’
aspect that somewhere some huge amount of money is being stored. | would like to see that
‘somebody’ who is propagating that idea of simply taxing them one day becomes the Finance
Minister of India and bring back that money, so that the problem is solved on a permanent basis. |
am not going into the technical aspects of it. The fact of the matter is, we are told,
day-in-and-day-out, oh! more and more people are becoming poor. Yes; poverty line is to be
upgraded. At one point of time, two square meals a day were considered as the mark of poverty.
Today, we would like to consider access to energy, education, health and other amenities of life
as the mark of poverty. But, the fact of the matter is, as per the latest National Sample Survey,
household consumption expenditure in 2009-10 shows a rise in real spending, both in rural and
urban areas. In rural areas, the increase is 13 per cent and in urban areas it is 17 per cent. Do you
mean to say that the average life expectancy is increasing, because people are becoming more
and more starved ? If the life expectancy is increased from less than 35 to today’s 64, do you mean
to that that it is because of that? Do you also mean to say that it is because the people are
becoming more and more poor ? Noj it is not like that. Yes. The number is increasing. The number

may increase, because we shall also have to raise the standards.

Coming to the labour force and job seekers, Sir, | would like to submit, during this period, it is
11.7 million. The labour force in jobs is 18 million. What does it mean? To that extent, 18 million
minus 11.7 million comes to 6.3 million. It means, 6.3 million unemployment has come down. Yes,
it may affect. The organized sector’s employment generation may not have been to that extent.
On the one hand you are saying that retrenchment is taking place in organized sector, factories
are closing down; on the other hand, when a stimulus package comes, you say that we are giving
tax concessions, we are reducing excise duties. What would have been the impact if we had not
done so? Why advanced countries have to inject stimulus packages. One after another factory
closed down. One after another bank collapsed down. And, the recovery is not taking place. | will

come to that a little later. Therefore, these aspects are to be reviewed from both sides, not merely
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from our own ideological perception. We must try to do so. The solution demands a pragmatic
approach. We must take the ground reality into account, and not completely ignore that. | am not
referring to the employment generation, which has been created even by the MNREGA. The
number of households, which were provided employment, has gone up from 2.10 crores in
2006-07 to 5.8 crores — | am talking of the families — in 2010-11. Even in respect of reduction,
what was the rate of food inflation in February, 20107 It was 22 per cent. Yes, if it is 9 per cent
today — | would say it is not acceptable — should | say that nothing has been done, only
discussed, only we ended in words. In one year, the pulse production has increased by 4 million
tones. It has not been achieved merely by words, but by creating 60,000 ‘pulse villages’ by
providing adequate support — technological, financial — to bridge the gap of demand and supply.
That is why the prices of pulse are not increasing. The prices of edible oils are moderating. | was,
today, checking up weekly inflation figures. If | find, suddenly in one week, that the prices of
potato, the prices of onion have gone double, it is because of the supply constraints. So, those
supply constraints are to be addressed, not merely by the Finance Minister sitting at the North
Block, but collectively by the State Governments and the Central Government through an
appropriate mechanism. The APC Act is to be amended. More than often, it is pointed out that
why do we not ban the “forward contracting’. In all essential items, it has been banned. It is
already banned. Rice is not allowed. Sugar is not allowed. Pulses are not allowed. But, at the
same time, if you take a totally negative approach, the farmers will not get the benefit. Today,
farmers should have incentive to produce enough because we shall have to keep in mind the basic
fundamental thing. Nobody can feed 120 crore plus people of this country. Nobody has that
capacity. In 80s or 60s our population was 350 million to 450 million. We could then think of
depending on PL480 or import of food. But what was possible with 400 million people, is it

possible with 120 crore people? Unless we become self-sufficient. ... (Interruptions)...

SHRI RUDRA NARAYAN PANY (Orissa): What is the Government doing to control

population?

SHRI PRANAB MUKHERJEE: Mr. Pany, if | could have done it, | would have been very
happy. | would have been very happy. But let us not trivialize the issue. In a parliamentary
democracy, | am here today; tomorrow, you will be there. The problems, which | am facing, you
will be facing. So, there is no point in scoring a debating point. It does not help anybody.
Therefore, | do agree that inflation has to be controlled. It would have been ideal if we could have

kept it at 3, 3 %2 or 4 per cent. But, even if we can keep it at 5-6 per cent for some time, we can
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meet it. There is no correlation between growth and inflation; at least, to the extent it is being
projected. The three years, | specifically mentioned, 1974, 1980 and 1991, were not years of high

growth. Those were the regimes of slow growth.

The second point which | would like to address, Mr. Deputy Chairman, Sir, is how we could
keep, at this juncture, this fiscal deficit target. It is a really challenging job. It is really a difficult job.
But please remember that in 2007-08, we brought down the fiscal deficit to around 2% per cent.
But because of stimulus package, because of injection of huge amount of money, that is,
Rs.1,86,000/ - crores of rupees in the system, in 2008-09 , it went upto é per cent. It continued
because | could not roll back the tax concessions which we gave. Next year, that is, during
2009-10, it was 6.6 per cent. But during 2010-11, it has improved. | don’t take it as my credit but it
is partly because of the policies which we pursued. | projected 5 % per cent, but, actually, we
ended with 4.7 per cent because | got some bonanza from the 3G spectrum. | projected Rs. 35,
000/ - crores, and | got more than Rs. One lakh crores of rupees. | did not squander that money
by spending. | squared it up to bring down the fiscal deficit to 4.7 per cent. It has caused another
problem to me. Now the target for the next year is to bring it to 4.6 per cent. It is very difficult
because every year that type of bonanza may not come. But we shall have to try. Why do we have
to try? We have to try because a country of this size; of this magnitude, cannot afford to have
fiscal profligacy. We should not forget that not far off, just 20 years ago, this great country had to
mortgage its gold to borrow a few hundred million dollars. The credit rating came to as low as
possible. When | decided to buy a few hundred tonnes of gold from IMF, it did not give me any
economic advantage, but it has helped my psychological and my country’s psychological feeling
that a country which had pledged its gold at one point of time can now buy 300 tonnes of gold from
IMF because enough foreign exchange reserves are there. Therefore, the short point which | am
trying to drive at is this. This is a very difficult task. But, we shall have to do it because fiscal
profligacy is not acceptable. It can be acceptable to some extent, but in quick succession, it is

difficult.

Another problem is this. Somebody has suggested this and in the normal conditions,
perhaps, it would have been ideal. It is true that FDI flow has not been as high as that. But it is not
negative. Between April to June, in these three months of the current fiscal year, it is 7-plus billion
dollars. If you take the entire period of 1991 to 2010, you will find that we have received US $ 197
billion, but it has not been one-way traffic; India has also invested about US $ 78 billion abroad. In

three consecutive years, Indian investment in UK has become second, next to the US. Jokingly, |
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told my counterpart that for 190 years, we used to look at you for investment in India for
industrialization, and, now, perhaps the direction is changing; you are looking at us, because
India has emerged as the second largest investor in three consecutive years — 2008, 2009 and
2010. I am not very much worried if our people go and make investments abroad, but, at the same
time, we shall have to clear the investment climate here. Fortunately, Indian people are helping us;
rate of savings is high. If we can improve our investment climate by creating appropriate
conducive situation, | am quite confident that it will be possible to create the right type of scenario,
which is called for. The last speaker had asked me that why have you taken that token for atomic
energy? | have taken because this is a technical supplementary. It was Dr. Bharatkumar who
raised the issue that why token provisions have been taken for the atomic energy. A token
provision of Rs.0.01 crore is to provide Rs.50 crores for the Bhopal Memorial Hospital and
Research Centre. Money is there, but on this end, | cannot transfer without the approval of
Parliament, because there is a change of the demand. So, technically, it will have to be taken.

This is not the net outgo. The Net Outgo would be Rs. 9,000 crores.

Then, Mr. Piyush Goyal and some others also legitimately raised that Mr. Finance Minister,
this is the first quarter of the year. Second batch is there. Normally, the heavy draw takes place in
the second batch. Sometimes, every Finance Minister quietly places third batch of supplementary
demand in the month of March, which the hon. Members do not notice much, because, they are
then agitated about the General Budget; this supplementary demand is forgotten. But the
second batch of Supplementary Demands is important. That is why, we shall have to take
note of it. If you have noticed and analysed these demands, surely, you would have seen that
many of the items have been frontloaded. | have frontloaded because of the two counts. Last year
also, | did it. For instance, police modernization. It will not go for salary and allowances,
but it will go for development. If we frontload it, then, the advantage will be that they will get longer
working season. Otherwise, if the supplementary demand was passed in the month of
December, the money transferred to the States; they would get only January, February, March,
three working months. But when you frontload in July, it will go to them. They can spend it from
September, October, November and December. They will get full four months. That is the
exercise of frontloading. Perhaps, | would be able to prevent the outgo in the second

supplementary.

I am not giving any commitment, but | will try my best, because, after all, | shall have to keep

the target which | have indicated. Why | have not projected it because, up to now — | am saying,
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up to now; the apprehension which you are fearing or expressing may be genuine. If industrial
production does not increase, if international trade does not expand, my customs duty may be
affected. But, up to June, my growth in the direct taxes is 25.6 per cent which | projected at 19.7
per cent. Therefore, it is 6 per cent more. In indirect taxes, | projected 15.1 per cent growth. But,
actually, up to the end of July, it has been 27.7 per cent. So, indirect tax growth has been 12 per
cent more than projected and direct tax growth has also been around 6-7 more than projected.
This | am talking of late. | am not taking into consideration the growth. | have front-loaded the
refund so that in the Second Supplementary or in the Third Supplementary, | am not to pay the
refund. Because | have frontloaded the refund, the growth has been little less. But, at the same
time, | will utter a word of caution. There is no room of complacency because | do not know what
would be the impact. Many a Members have suggested that it may give us an opportunity —
opportunity in the sense that many countries will not find this level of growth. Yes, it is true that |

projected rich economic.

The Advisory Council’s Report has indicated that it would be 8.2 per cent; the Planning
Commission is talking of 8.5 per cent. Yes, it is true that | am not getting 9 per cent + 0.25 per
cent, which | projected in the month of February. But when Europe’s growth, America’s growth is
not even two or two-and-a-half per cent, in that context, 8 per cent is not that bad. It may not be
good; but it is not that bad. Not only that. The other area which we could have accepted is China.
There also, there are problems. Rate of inflation as per their standards is high; it is 6 per cent. The
other problems are also there. | am not looking into it because | do not want to take disadvantage
of other countries to bring advantage for us. | would like to stand on our own strength. My export
destination would be a disadvantage. | was talking to my colleague, Mr. Anand Sharma. He was
saying that ‘yes, some export destination diversification has taken place.’ That is why you have
noticed that in Europe slow recovery is going on for almost the whole year. Except France and
Germany, in most of the countries, there has been slow recovery. North American economic
recovery is also not very fast. But up to July, the export growth as compared to last year’s 182
billion dollars, this year’s 250 billion dollars is an indication that diversification of export market,
export destination and diversification of the export goods have also taken place. To what extent it
will be affected as a result of this contagion effect of slowing down, | do not know. But, at the
same time, my philosophy is, you may like it or you may not like it, if there is difficulty, simply
expressing and saying, ‘I am in difficulty, | am in distress’ does not help me. Nobody comes to
help me; | shall have to help myself. So, if | have my problems, if | have my distress, if | have my

suffering, let me absorb it. What is the point of telling the whole world when | know there will be no
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help from any quarters? So, we shall have to solve our own problems; we shall have to ourselves

address those issues collectively.

Therefore, my respectful submission is — | am not going into the details on the price front or
on other fronts, including corruption — please remember that in all these cases, initiatives were

taken by the Government, starting from the 2G case. ...(/nterrupt/ons)...
SHRI BALBIR PUNJ: In most of the cases, the courts. ... (Interruptions)...

SHRI PRANAB MUKHERJEE: | am not yielding. Please, listen to me. ...(Interruptions)...
The 2G case was agitated in November, 2010. FIR was filed in October, 2009 by the
CBI.

SHRI BALBIR PUNJ: But, most of the Ministers were. ... (Interruptions)...

SHRI PRANAB MUKHERJEE: Wil you not allow me to complete my speech?
...(~Interruptions)... | have nothing to say if you don’t want to hear me ... (Interruptions)... This is

the fourth time that you have interrupted me. | had yielded on the first occasion.
MR. DEPUTY CHAIRMAN: Please, do not interrupt, Mr. Punj.

SHRI PRANAB MUKHERJEE: Coming to the Commonwealth Games, the day the Games
were over, the hon. Prime Minister announced the appointment of the Shunglu Committee. Too
much noises are being made about the CAG’s report. Please read the Constitutional mandate of
the CAG. What is the job of the CAG? It is to find out irregularities, to find out shortcomings, to
find out deviations, to find out mis-judgements, because that is his job. His job is to keep an eye
on the Executive and see whether on the expenditure side they are following the normal financial
rules, the normal practices and the normal norms and regulations. If they deviate, he points it out

and brings it to the notice of the Parliament.

Now, if you want to make a mountain out of a mole hill, you are free to do so, but that does

not distort the picture or the ground reality. Thank you, Mr. Deputy Chairman.

SHRI BALBIR PUNJ: The Minister has said that the Government had appointed the Shunglu
Committee. ...(Interruptions)... They had submitted a report. No action has been taken on that

report. ... (Interruptions)...
SHRI'S.S. AHLUWALIA (Jharkhand): Sir, I am not on that point. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is this? ... (Interruptions ). ..

SHRI BALBIR PUNJ: The hon. Finance Minister said that the Government had appointed the

Shunglu Committee to look into the matter.
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MR. DEPUTY CHAIRMAN: That is not the issue here.

SHRI BALBIR PUNJ: The Committee had submitted its report, but what action has the
Government taken on that report? No action has been taken. That issue has just been shelved,

and as far as the CAG report is concerned, misuse. ... (Interruptions)...

SHRI S.S. AHLUWALIA: Sir, | am not on that point. The fall of Dow Jones and the
downgrading of the rating of America is ultimately going to affect the Indian industry, the Indian
BPO industry, Indian business, exports and everything else. What comprehensive plan does
the Government have to protect the Indian business and Indian industry vis-a-vis our

employment?

SHRI N.K. SINGH: Sir, | am very grateful that the Finance Minister has given a very
comprehensive reply. | would just like to know whether in view of the very fluid and dynamic
international situation, the Finance Minister would consider coming up with a mid-term appraisal
of the economy, particularly, the macroeconomic parameters and the outcome of these initiatives

to revive investment sentiment ?

SHRI PRANAB MUKHERJEE : Mr. Deputy Chairman, Sir, two very important questions have
been raised. It is too premature to say what the final shape of the downgrading of the US economy
would be. You must have noticed that on the first day the American stock markets went down. On
the second day, efforts were made and there were positive signals in important stocks. On the
third day, again, it went down. There is no doubt that our IT industry may be affected. As |
mentioned, | do not know to what extent we have been able to diversify, but till two years ago,
nearly 60 per cent of our export destinations were Japan, EU and USA; all three entities taken
together constituted more than 60 per cent. The macro details as to what extent we have been
able to diversify are not available right now, but it may affect them. But as far as growth is
concerned, please remember, when we did not get eight or nine per cent growth in GDP and
when we rested at 6.8 per cent, it was not export driven growth because from October, 2008,

continuously for eleven months, till 2011, export was negative.

But still we have the growth because we generated domestic demand-driven growth
scenario and that is one of the strengths of Indian economy which other advanced economies do
not have. We have not reached that stage where the scope of expansion of the domestic demand

and domestic demand-driven growth will give more employment, which will give more money to
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farmers, which will give more money to the rural and urban consumers and which will generate
more consumer items and wage goods. We have the space for that type of economic scenario.
Therefore, | am not unnecessarily worried. | am worried but, as | mentioned to you, there is no
need of pressing the panic button because | may press the panic button and | may lament, but it
will remain to myself. Nobody is in a position to help me. The Mid-term Appraisal always takes
place in the month of November-December. Economic Advisory Council will bring it out and my
suggestion would be that we shall have to watch for some more time, at least, a couple of weeks.
If it requires — | am making it conditional — before the end of the Session, | would like to make a
statement on the whole issues that how we are going to respond to it, because, by then, we will
be strengthened by having more data, more information and some sorts of firm conclusions would

be available. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): If you permit me, Sir, | want to seek one
clarification. This is regarding the turbulence in the financial market. You have all talked about it.
You were right that on the first day there was a fall, on the second day there was a rise and on the
third day, again there was a fall. But this fluctuation is bound to happen and this uncertainty will
continue for some time. Now, nature abhors a vacuum. This finance capital that is now floating
around uncertain, as to which stock market to go into, may find, and may justifiably find, that the
Indian situation is much more stable than the one in Europe and in the USA. In such a situation, it
is very likely that we can expect — and the figures that you have quoted have only testified — that
there is a growth in the Flis that will come into India. Now when this flow of Flls, this hot money
that will flow, comes into India, given the international financial turbulence, we must be prepared
to be vigilant and not lower our guard. When the international financial turbulence worsens, we

should not be wiped out with that process.

Therefore, my request to you is: Will you assure this House that the Government is aware of
this possibility ? The reason why | am asking it is because there is a lot of clamour that 20 years of
neo-liberal reforms are over. What is required now is the next-generation or gen-next financial
reforms. Now, gen-next financial reforms will have to be tempered with certain degree of
prudence and caution that we are not going to allow ourselves to become vulnerable to such
vicissitudes and turbulence in the foreign financial market. So, | would like to seek an assurance
from you that we will not rush into this financial liberalization in the background of these

developments that are taking place in the world.
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SHRI PRANAB MUKHERJEE : Mr. Deputy Chairman, Sir, | am not very much enamoured with
the fashionable phraseologies because | am an old, conservative man. | believe in the old
economic doctrines and theories. Our banking institutions withstood the pressure of the
international financial crisis, and when bank after bank collapsed, very prominent banks, Indian
banks came out almost without any injury. It is because of the prudent management, conservative
approach, not taking too much risk, not exposing themselves to have too much greed. Therefore,
caution is needed. Therefore, we shall have to keep in mind volatile nature of the flow of Fll. But, at
the same time, please keep in mind your requirement also because Current Account Deficit is
around 2.7 per cent now. Last year also, it was 2.7 per cent. It has not increased. It is not
alarming. But, if export is seriously affected, we have to be cautious. We had one beating in 2008
— eleven-month continuous slide in the exports. Is the economy in a position to bear another
sliding down? And, these are the issues on which there is no dispute. Collectively, we can
discuss, we can work out that what type of mechanism we can have. | am always ready for that.
Therefore, we shall take a cautious approach. We will not allow ourselves to be exposed and

vulnerable.
MR. DEPUTY CHAIRMAN: Now, the question is:

That the Bill to authorise payment and appropriation of certain further sums from and out of
the Consolidated Fund of India for the services of the Financial year 2011-12, as passed by

Lok Sabha, be taken into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: Now, we shall take up Clause-by-Clause consideration of the
Bill.

Clauses 2, 3 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRANAB MUKHERJEE: Sir, | move:
That the Bill be returned.
The question was put and the motion was adopted.
RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: | have to inform hon. Members that the Business Advisory
Committee, in its meeting held on Thursday, the 11th August, 2011, allotted time for the

Government Legislative Business as follows:-
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1. Consideration and passing of the Institutes of Technology (Amendment) Bill, 2011, as
passed by Lok Sabha.

2. Consideration and passing of the National Institutes of Technology (Amendment) Bill,
2010, after it is passed by Lok Sabha.

Both to be taken together and time allotted is three hours.

The Committee reiterated the decision taken in an earlier meeting regarding allotment of four
hours for the discussion on the Motion under article 217 read with article 124(4) of the Constitution
for removal from Office of Mr. Justice Soumitra Sen of Calcutta High Court. However, the time
allotted for discussion on the Motion would not include the time to be given to the Judge or his
representative to make a presentation before the House.

MR. DEPUTY CHAIRMAN: Now, statement by External Affairs Minister.
SHRI SITARAM YECHURY : Sir, are we allowed to have clarifications ?

MR. DEPUTY CHAIRMAN: Later; not today. We will fix the date. We will have the

clarifications.

STATEMENTS BY MINISTERS — Contd.
Nuclear Enrichment and Reprocessing Technology

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Several Members have
raised the issue of the adoption of new guidelines by the Nuclear Suppliers Group at its Plenary
meeting in the Netherlands from June 23-24, 2011 relating to transfer of enrichment and

reprocessing technologies.

Concerns have been expressed about its implications on our existing agreements with other
countries on civil nuclear cooperation, whether the revised guidelines are targeted at India and
where do they leave us with regard to the scope of our civil nuclear cooperation with the rest of the

world.
In this context, | wish to make the following clarifications :-

(i)  We are absolutely clear that as far as India is concerned, the basis of our international
civil nuclear cooperation remains as contained in the special exemption from the NSG
guidelines given to India on September 6, 2008. The “Statement on Civil Nuclear
Cooperation with India” issued on September 6, 2008 after an Extraordinary Plenary
Meeting of the NSG spells out the scope of our cooperation. That statement contains
reciprocal commitments and actions by both sides relating to international civil nuclear

cooperation.
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0,

(i)

()

V)

The September, 2008 exemption accords a special status to India. It was granted
knowing full well that India is not a signatory to the Nuclear Non-Proliferation Treaty.
Honourable Members would recall that on August 17, 2006, the Prime Minister had
indicated that one of our main objectives of the Civil Nuclear Initiative was the removal
of restrictions on all aspects of cooperation and technology transfers pertaining to civil
nuclear energy, covering all aspects of the complete nuclear fuel cycle. We see this as
the surest guarantee of India’s acceptance as a full and equal partner of the
international nuclear community. As the Prime Minister had informed this august
House on July 29, 2009, we were successful in securing a “clean” exemption from the
NSG in September, 2008, that is, the NSG members had agreed to transfer all

technologies which are consistent with their national law.

As far as we are concerned, the September, 2008 decision is the basis and
overarching framework that governs cooperation in civil nuclear matters between India
and the NSG. The issue is the full implementation of that understanding. This is what

we expect and our major partners are committed to.

We must take note of the fact that the NSG Public Statement of June 24, 2011 makes a
specific reference to cooperation with India. It says that the NSG “continued to
consider all aspects of the implementation of the 2008 Statement on Civil Nuclear

Cooperation with India and discussed the NSG relationship with India”.

The agreements reached for permitting international civil nuclear cooperation with
India contain commitments on both sides. We expect all NSG members to honour their
commitments as reflected in the 2008 NSG Statement and our bilateral cooperation

agreements.

The Guidelines of June 23-24, 2011 are a decision by the NSG. India is not a member of

the NSG as yet and therefore not a party to this decision.

Following the NSG Plenary of June, 2011, several of our partners have clarified their

positions:

®

The US Department of State in a Press Statement has stated that the “Obama
Administration fully supports the ‘clean” Nuclear Suppliers Group exception for India
and speedy implementation of the US-India Civil Nuclear Cooperation Agreement.
Nothing about the new Enrichment and Reprocessing (ENR) transfer restrictions

agreed to by the NSG members should be construed as detracting from the unique
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impact and importance of the US-India Agreement or our commitment to full civil
nuclear cooperation”. The Press Statement further states that the “NSG’s NPT
references, including those in the ENR guidelines, in no way detract from the

exception granted to India by NSG members in 2008”.

(ii) A Communique issued by the Ambassador of France in New Delhi on July 5, 2011 has
stated that the NSG exemption “reflects the unique situation of India and constitutes a
historical achievement. Therefore, in the French view, nothing in the existing and
future guidelines shall be interpreted as detracting from that exemption or reducing the

ambition of our bilateral cooperation”.

(i)  The Russian Foreign Ministry spokesman on July 14, 2011 stated that the NSG decision
(ldoes not affect in any way the September, 2008 decision of the Group to unfreeze

peaceful nuclear cooperation with India”.

In so far as enrichment and reprocessing technology is concerned, | would like to reiterate to
Honourable Members that India has full mastery of the entire nuclear fuel cycle, and this includes
enrichment and reprocessing technology. We have a well-developed indigenous enrichment and
reprocessing infrastructure. Government is committed to taking forward our domestic threestage
nuclear power programme. India is among the handful of countries that has developed fast
breeder technology. Access to enrichment and reprocessing technology from abroad, as part of
international civil nuclear cooperation, is only an additionality to accelerate our three-stage

programme.

The transfer of enrichment and reprocessing items and technology has no bearing
whatsoever on India’s upfront entitlement to reprocess foreign origin spent fuel and the use of

such fuel in our own safeguarded facilities.

Not every NSG member has the ability to undertake transfer of enrichment and reprocessing
items and technology to other countries. We expect that those that do and have committed to do

so0 in bilateral agreements with India, will live up to their legal commitments.

I would also like to reassure the hon. Members that we will not accept preconditions for
transfer of enrichment and reprocessing items and technology. There is no question of India

joining the Nuclear Non-Proliferation Treaty as a non-nuclear weapon State.

India is engaged with the four multilateral export control regimes, namely the NSG, the
Missile Technology Control Regime, the Australia Group and the Wassenaar Arrangement for full
membership. We have noted with appreciation the expressions of support from a number of our

partners towards this objective.
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| am confident that the international nuclear order will continue to evolve in India’s favour. We
are poised to emerge as one of the major nuclear countries in the world, with a large and
diversified nuclear industry. India is committed to full international civil nuclear cooperation for the
development needs of our country and is engaged in discussions with foreign companies to
expand our nuclear energy programme. We expect that our international partners will fully honour

their commitments in this regard.
Thank you.
MR. DEPUTY CHAIRMAN: The House is adjourned to meet tomorrow at 11.00 a.m.

The House then adjourned at fifty-nine minutes past five of the clock till

eleven of the clock on Friday, the 12th August, 2011.
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